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APPENDIX X1
MINISTRY OF HOME AFFAIRS
Recammendation

(i) The Committee are not convinced of the reasons edvanced in
the instances of irregularities referred to in this para. There was
firstly a serious failure to observe the prescribed rules for the hand-
ling of cash. It is unfortunate that the cashier who should have
been well up in such matters acted in contravention of the rules.
Secondly, there was no periodical check of the amounts which
remained undisbursed nor were the accounts ever checked. All
these go to show that there was also a failure on the part of the
supervisory officers whose primary duty it was to ensure compliance
with the rules. In the opinion of the Committee, mere issue of ins-
tructions in monetary matters is not enough, it is necessary to ensure
that rules and instructions extant are actually followed in practice
and any breach thereof is suitably punished.

[SL No. 60 of Appendix IV to 8th Report, 3rd Lok Sabha]

ACTION TAKEN

The outstanding advances have since been adjusted by short
drawals from the bills as per details given in Annexure ‘A’ and the
rule regarding refund of amounts relating to pay and allowances
remaining undisbursed for three months is being properly observed
by the Administration. A system of supervision by the Deputy
Commissioner once a year and by the A D.M. twice a year (i.e., half-
yearly) has been introduced with effect from 23rd September, 1963,
as to ensure that rules and regulations are actually followed.

Recommendation

(i) The Committee regret to note that in this case also there was
breach of the prescribed rules. It was irregular from the wvery
beginning on i1he part of the officials concerned to have the money
kept after the close of the year instead of returning it to the treasury.
It is unfortunate that officials dealing with cash and money should
show such disregard of financial rules.

(ii) The Committee trust that the rules prescribed for ensuring
responnibility for correct accountal of money handled by individual
officers would not be contravened in future.



(iii) The Committee are surprised that no acknowledgements had
been kept on record for the moneys advanced. They desire that
strict orders should be issued for following the rules properly.

(iv) The Committee were informed that to avoid recurrence of
such cases, instructions had been issued providing for submission of
certain returns to ensure that proper inspections were carried out by
various officers as prescribed under the rules. Further previously
the work of the Nazarat was in charge of officers who had to perform
both administrative and judicial functions. These two functions
had since been separated and the Deputy Collector Incharuye of Nazarat
would not not be entrusted with any judicial or cther duties so that
the responsibility could be squarely fired on him. The Committee
trust that with the measures now taken, such cases would not recur,

(v) In a number of cases, payee's acknowledgements were not
available for payments shown in the cash book, while in some other
cases, the dates of payment shown in the cash book, differred from
the dates shown in the acknowledgements. The Committee desired
that steps should 'be taken to prevent such irregularities in future.

(vi) The Committee may be apprised of the realisation of the
outstanding rent from ¢t allottees of the chambers in the court
compound at Kashmere (i e when effected.

(vii) The Conunittee trust that the types of irreqularities referred
to in this sub-para will not recur.

(viii) The Committee are unhappy to note the unsatisfactory
state of affairs in regard to financial matters in the office of the D.C.,
Delhi. The officers and staff failed in their duty, showed consider-
able negligence and indulged in breach of rules, which was facili-
tated by the lack of adequate supervision. The Committee hope
that special steps will be taken to ensure tighter supervisory control
and better understanding of the rules so that such irregularities espe-
cially in money matters are not repeated in future.

[SL. No. 61 of Appendix IV to 8th Report, 3rd Lok Sabhaj

ACTION TAKEN

(i) A copy of the instructions stating that during the month of
March only those amounts should be drawn which can be disbursed
on or before 31st March is enclosed.

(i) Necessary instructions in the matter have since been issued
to ensure correct accountal of money by individual officers (An-
nexure ‘C’).

*Not printed.
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(iii) & (iv) Acknowledgements from payees, in respect of perma-
nent advance have been taken and kept on record. The rules are
mow being followed. Necessary instructions have been issued vide
Annexure ‘C’

(v) Adequate steps have been taken by the Adniinistration to
prevent such irregularities in future. Necessary instructions have
been issued vide Annexure ‘C’

(vi) Regarding arrears of rent due from the lawyers, action is
being taken under the Public Premises Eviction Act, and notices to
the lawyers are being issued by the Estate Officer. Necessary infor-
mmation will be furnished in due course.

(vii) Noted.

(viii) Regarding tightening of supervisory control the senior
-officers are being entrusted with the work of drawing and disburs-
ing officers. The officer-in-Charge Nazarat will be free of Magis-
terial function and will have no judicial work. He will therefore,

be able to concentrate on the accounts work and avoid irregularities
in future.

Recommendation

While appreciating the difficulties caused by the abnormal situa-
tion created in the wake of partition the Committee cannot regard
it as a valid justification for the wvarious lapses on the part of the
-officials concerned with the Malkhana accounts, which went on un-
abated for such a long time. They also consider it unfortunate that
for the guidance of the auctioning officers no proper evaluation of the
‘property to be auctioned was done. In regard to sale of guns,
‘revolvers, etc., to certain persons occupying high positions at very
low price without auction, the committee were given to understand
that this was an old legacy which had continued since the British
«days. The Committee suggested that such practices which could
-give an impression of specially favoured treatment to persons occupy-
ing high position should be stopped forthwith.

The Committee also desired that early steps be taken to set mat-
ters right and to finalise departmental action against the officials res-
wonsible, for various irregularities, enumerated above.

" [(SL No. 62 of Appendix IV) to 8th Report 3rd Lok Sabha]
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ACTION TAKEN

(1) New instructions on the disposal of property by auction have
been issued. Full control and check on the properly is being exer-
cised now ang the rules are also complied with. A copy of the
instructions issued for the auction officers is enclosed as annexure
‘D’. Proper account is being maintained in respect of cash and
o.her items received in the Malkhana. Monthly statements of the
sale proceeds credited into the Treasury are prepared and sent to
the Treasury officer for verification. Affer verification these are sent
to the A.G.CR. As regards cash the samne is deposited in the Trea-
sury immediately on receipt and is properly accounted for in the
account books. However, the currency notes which are required as
evidence on account of their numbers are retained duly sealded till
the disposal ui the cases. The sealed packets are kept under lock in
a strong box (ir double lock). Regarding cash deposited in Mal-
khana separate cash books are maintained by Nazir for property
(Amanat and Zabti) and the entries duly made therein are verified
and checked by District Nazir and Officer-in-Charge (Nazarat).

(1) Instructions have since been issued by the Deputy Commis-
sioner with regard to the classification custody and storage in res-
pect of articles received in the Malkhana. A copy of the instruc-
tions issued is attached herewith. (Annexure ‘E’).

(III) Cent per cent Physical verification of cash and jewellery
is now in progress and is expected to be completed shortly. This
could not be done in the past in view of the magnitude of the work
involved Regarding other items lying in the double lock complete
checking has been done and periodical checking is also buing done.
The Amanat and Zabti properties lying outside in Malkhana, other
than in the double lock, are being properly arranged in the newly
constructed Malkhana, fitted with cemented racks and after being
properly placed checking will be started. These properties consist
of lakhs of items and would require fairly long time for checking.
However, fresh property entries are being properly made in the
register maintained and are being checked and signed by the District
Nazar and Officer-in-Charge (Nazarat).

(IV) (i) Regarding the shortage of cash amountihg to Rs. 23,830,
cash amounting to Rs. 10,318 was found on verification. Thus the
net shortage comes to Rs. 13,512.

(i) The gold jewellery that was-originally found short was 39
tolas 3 mashas and 5} ratis. On actual verification of ’double lock
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and all the property delivered to the claimants as subsequently
verified it was tound that shortage of gold jewellery comes only to
10 tolas 7 mashas and 1} ratis.

(:ii) The shortage of silver ornaments as shown by audit was
reported to be 1,271 tolas, 5 mashas and 1 rati. As a result of actual
verification of double lock and further investigations, this shorlage
was brought down to 720 tolas, 11 mashas ang 4 ratis. The total
value of the gold and silver jewellery found short works out (at the
rates prevailing in 1959) to Rs. 241650 P.

(V) Most of the shortages of foreign currency, Indian currency
notes, forged currency note, were also iraced out and finally only
he items involving total value as follows were found missing.

Rs. 251.00

92.00 U.S.A.

130.00 Japan.

Two Hyderabad State Notes.

Five Forcign Notes (Indication of denominaticn and country

not given). One Japan Govt. Note. No indication of. deno-
mination.

Currency note—Mutilated and torn pieces, ete.
Rs. 74.00.

Forged Note—Rs. 745/- one note,

(VI). Regarding the sale proceed of Arms and other properties
auctioned on several occasions, of the value of Rs, 1.28 lakhs, all
treasury challans had been traced except for Rs. 23,000. Out of these
it was discovered from the records of the Treasury that a sum of
Rs. 22471 being the sale proceeds of unclaimed and confiscated pro-
perty, had been deposited in the Delhi Treasury in the name of
Officer-In-Charge (Nazarati). This amount, however could not be
wpecfically attributed to any particular items in the absence of non-
availability of challan although the amount had been deposited. Thus
the amount remaining un-accounted for works oui to Rs. 529.

(VII). Due precaution is being taken to prevent deterioration
of various articles due to bad storage conditions. New Godowns
have been constructed and are duely provided with cemented racks.
Regarding the auction of valuable articles at abnormally low prices,
the matter had been examined and it was explained that the said



6

cars had become scrap and had no value as such. Since there was
no specific procedure adopted for the Valuation of such properties,
the value of the property so sold had been considered to be low. To
avoid recurrence of such incidents the work of evaluation is now
proposed to be entrusted to a Board of officers in respect of articles
i.e., cars, radios, sewing machines, wrist watches, etc., which are put

to auction.

Regarding the sale of Guns, Revolvers, etc. no preferential treat-
ment is now being given to persons occupying high position. It may
be pointed out that the sale of the arms and ammunition by open
auction is against the rules as such articles could only be sold to
the persons who possess licences. In such cases on receipt of the
application for sale of gun or revolver by a licencee the same is duly
considered by the D.C. who orders for the evaluation of the arms
which is got done {rom two authorised arms dealers. If the price
so assessed is found reasonable by the D. C. the gun or revolver is
sold to the licencee.

Regarding other property the same is auctioned under the super-
vision of S.D.M. or M.I.C. Sin-e the nature of articles is varied and
is mostly of small value therefore, it has not been cons‘dered possi-
ble to get the value fixed by the Board before the same is put to
auction. The Auctioning Officer, however, takes into consideration
the condition of the articles. the market value and accepts the bid
if considered reasonable. In some cases when the bid is low, the

Auctioning Officer rejects the same.

VIIL. As a result of the departmental action taken against 5 non-
gazetied officials responsible for the embezzlement of the cash and
jewellery referred to above, two of them (Property Clerks) were
dismissed from service. One of these Property Clerks was also
proceeded against in court but he was acquitted. The other three
.officials (District Nazirs) were censured. Besides in the cases of two
of these three District Nazirs, increments were stopped with cumu-
lative effect for 5 years.

The above embezzlement of cash and jewellery took place during
the tenure of office 9 Gazetted officials. As these Gazetted officers
did not exercise proper supervision, the question of taking action
against them was considered. However, it was found that no action
could be taken against 8 of the officials eithzr on account of their
deaths, retirements or otherwise. In the case of the remaining offi-
cial, the Ministry of Law where the official is presently working has
‘been requested to take necessary action.
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5. Gazetted officers were found responsible for irregular disposal
of currency notes, foreign currency, base coins etc. As, however,
a loss of only Rs. 50 was estimated to have resulted on account of
the irregularities committed by them, no action was taken against
them. However, detailed instructions were given to all the concern-
ed officers with regard to the disposal of forfeited property so that
such irregularities may not occur in future.

Recommendation

The Committee desire that such action on the award of contract
and the issue of cloth to contractor without obtaining the security
deposit which was contrary to financial rules, should not be repeated.
They may be informed of the amount of loss incurred and the amount
recovered from the surety.

(Sl. No. 64 of Appendix IV to 8th Report).

ACTION TAKEN

As a result of inspection by the IGP. Delhi of the rejected con-
signment, garments of a total value of Rs. 4563.60 nP. were accepted,
and a sum of Rs. 132.66 was withheld from the stiching charges due
to the firm. Thus the net loss was worked out as Rs. 2319.55 nP.
Against this net loss the contractor, had deposited a sum of Rs. 1700
on 18th September 1962 and for the remaining balance of Rs. 619.55
nP., he had refitted 200 kurtas costing Rs. 938 out of the articles not
accepted previously by the Delhi Police Department. Under these
circumstances, the net loss has been recovered from the contractor.
Necessary instructions have been issued to the I.G.P. Delhi to take
necessary securities in future before the award of contracts.

Recommendation

The committee regret to note that the defalcation of security
deposits had been going on unchecked in the Police Office for a
period of six months. While the Committee are glad that the defec-
tiwe system had been remedied, they would like to be informed about
the final outcome of the case.

(Sl No. 65 of Appendix IV to 8th Report).
ACTION TAKEN

The latest position of the departmental/court cases against the

defaulting officials is given in the attached statement. (Annexure
).
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Observations of Audit

Serial No. 62: It was noticed during subseguent loc»} auiit con-
ducted in July, 1964 that the instructions issued in February, 1962
with regard to classification. custody and storage of valuable articles
received in Malkhana, were not being rigidly followed.

In this connection, a reference is invited to para 3 at pages 183
184 of Appendix I to the Audit Report, 1965.



Name of Offices & Officials

ANNEXURE A

Bill No. in which adjusted.

Amount Date of

w

[ SV TN

10
11
12
I3
14

D.C.O. for Suit

Collector, Mines & Quarries .

Requisition Branch for suit
District Nazir for Suit

Requisition Branch for Suit
Requisition Branch for Suit

Collector, Mines & Quarries .

Requisition Branch
Collector, Mines & Quarries
Tehsildar, Delhi for Flood

Date of
Adv. Adjust-
ment ;
3 4 5 6
Rs.
28-7-59 46-75 22-12-61 56 Fee dated 22-12-61 for Rs. 320-7¢
27-8-59 101-50 Do. Do.
27-8-59 101-50 Do. Do.
23-10-59 15°00 Do. Do.
10-4-59 16-00 Do. Do.

15-10-59 15-00 Do. Do.

26-11-59 10-75 3-7-62 59 Fee dated 6-7-62 for Rs. 96-75.
2-12-59 10-00  25-6-62 43 Fee dated 28-8-62 for Rs. 90-75.
16-1-60 10-00  3-7-62 59 Fee dated 6-7-62 for Rs. 9675

»s 40-00 3-7-62 $9 Fee dated 6-7-62 for Rs. 96-75.
22-2-60 15-00 22-12-61 56 Fee dated 22-12-61 for Rs. 320-75

29-2-60 16-00 3-7-62 . 59 Fee dated €-7-62 for Rs. 96-75.
4-3-€0 10-00 22-12-61 56 Fee dated 22-12-61 for Rs. 320-7¢.
23-8-60 199-41  27-3-61 3/A Famine dated 29-3-61 for Rs. 6223 -85




3 4 5 6
15 O.P. Baijal for Flood . 23-8-60  512:87  27-3-6f <3/A Famine dated 29-3-51 for Rs. 62338,
16 Sukhbir Singh for Flood 27-8-60  739-60 Do. Do,
17 O.P. Baijal for Flood 28-8-60 1,969-00 Do. Do.
18  Do. . 31-8-60 1,871-00 Do Do.
* 19 Tehsildar, Delhi for flood 3-9-60  100:00  Do. Do.
20 O. P. Baijal 3-9-60  650-00 Do. Do.
21 Tehsildar, Delhi . 13-9-60  181-25 Do. Do.
22 Sis Ram 15-9-60 36-68 1-3-61 1t is certified that the amount has been adjusted but the
iculars of the bill in which it was adjusted is not
available at the latest please.
23 Tehsildar, Delhi 19-9-60  800-00 1-3-61 2/A Famine dated 24-2-61 for Rs. 8310/~
24 Tehsildar, Delhi 22-9-60  400°00  I-3-61 Do.
25 Hukam Chand, ASI ‘ 30-10-60 180-66  28-5-62 8 Jail dated 28-5-62 for Rs. 18066
26 T.O. Delhi . 6-10-60 5000  27-2-61 29 Try. dated 14-3-61 for Rs. 416-86
27 Tehsildar, Delhi 19-11-60  1,000°00 1-3-61 2/A Famine dated 24-2-61 for Rs. 8310/-
28 Tehsildar, Delhi 21-11-60  2,000°00  3-2-61 Do
29 Mohinder Singh 1§-12-60 20000 9-1-61 ) 96/25 Genl. dated 9-1-61 for Rs. 374-92
prea i
30 S.P. Sharma 2-1-61 9-00  18-4-61 3/25 Genl. dated 20-4-61 for Rs. 880-84

ol



31
32
33

35
36
37

38
39
40

R. M. Dass
Sekher Chand Jain
Man Mohan Lal .

Mohinder Singh
Mohinder Singh
J. A. Ansari.
Bhim Singh

S.P. Punj
M. N. Anand
Kishan Lal .

TOTAL :

5-1-61
5-1-61
23-9-60

13-10-60
24-10-60
25-10-60

12-12-60

16-12-60

17-12-60

20-12-60

0050
2500

2-00

500
30:00
5-00

10-00

30-00
5-00
3-10

11,422-57

21-4-61
6-2-61
19-1-61

9-1-61
9-1-H1
22-2-61

6-3-61

23-2-61
18-4-61

10-1-61

7/25 Genl. dated 2-5-61 for Rs. 1486-47

97/25 Genl. dated 14-2-61 for Rs, 651-84.
available at the latest please,

90/25 Genl. dated 9-1-61 for Rs. 574-92

Do.

104/25 Genl. dated 25-2-61 for Rs. 1959-53
available at the latest please.

104/25 Genl. dated 25-2-61 for Rs. 195953

3/25 Genl. dated 20-4-61 for Rs. 380-84

92/25 Genl. dated 24-1-61 for Rs. 806-95.

1



ANNEXURE C
OFFICE OF THE DEPUTY COMMISSIONER, DELHL
OrpER

In continuation of this Office Order No. F. PAC/Accounis, dated
11th June, 1963, further instructions are issued at the instance of the
Assistant Budget Officer, Delhi Administration, Delhi.

1. That except payment of pay and allowances, all other cash
payments above Rs. 1,000.00 should be made in the presence
of the Officer Incharge Nazarat and entries in the Cash
Book signed simultaneously.

2. That during the close of the financial year i.e, in the
month of March, only those amounts should be drawn
which can be disbursed on or before 31st March.

3. No advances should be given to officials except those
authorised under Rules. In case of surprise check, money
found short will be dealt with as mis-appropriation.

4. 1t should be ensureq by the drawing disbursing Officer
that acknowledgements of Permanent Advance have been
received and kept on record.

Sd/- S. G. BOSE MULLICK,
Deputy Commissioner, Delhi.

flo. FPAC. Acctts. Dated the 29th August, 1963
Bhadra, 1885 (Saka).

Coriy forwarded for strict compliance to:—
1. Addl. District Magistrate (II).
2. Addl District Magistrate (LA).
3.  Addl. District Magistrate (Incharge Nazarat),

4. All Presiding Officer of the Courts/Cffices, Head Clef»ks,}
and Branch Incharges.

% District Nazir.

12
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6. Cashiers (General) & Revenues.

7. Incharge Bills Branch Rev. Unit.

8. Incharge Bills & Budget Branch.

Sd/- S. G. BOSE MULLICK,
Deputy Commissioner, Delhi,

Attested:
8d/-
R. K. Srivastava,
Officer Incharge (B&B).

ANNEXURE «C’
OFFICE OF THE DEPUTY COMMISSIONER, DELHL
ORDER

The Head of the Office/Drawing Disbursing Officer/Cashiers
should strictly observe the Rules laid down in the Treasury Rules
and cther Financial regulations. However, the following instrue-
tions are issued for their guidance and compliance:—

1. A cash book on form T.R. 4 should be maintained. The cash
books should be bound in convenient volumes and their pages
machine numbered. Before bringing a cash book into use, the head
of the office or the Officer nominated by him uuder note 1, should
count the number of pages and record certificate of count on the first
page of the cash book.

2. The cashiers should enter in the cash book all monetary tran-
sactions as soon as they occur and get them attested by the Head
of the Office or by the other Gazetted Officer, authorised as Drawing
Disbursing Officer, in token of the check.

3. The cash book should be closed regularly daily and completely
checked by the Head of the Office/Drawing Dishursing Officer. The
Head of the Office/Drawing Disbursing Officer should verify the
totals of the Cash Books. :

4. At the end of each month the Head of Office/Drawing Disburs-
ing Officer should verify the cash Balance in the Cash Books and re-
.eord and sign dated certificate to this effect.

_ ' 5. When Government moneys in the custody of a Government
. Qﬂcex are paid into the Treasury or the Bank, the head of the Office,
makmg such payments should compare the Treasurv Officer's or thn

m(AI)LS-S
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Bank receipt on the challan br his pass bobk with the éntry in the
cash book before attesting it, and satisfy himself that the amounts
have been actually credited in the Treasury or the Bank. When the
number of payments made in a month is more than ten and the
total amount involved therein exceeds Rs. 1,000.0 he should. as
goon as possible after the end of the month obtain from the treasury
a consolidated receipt for all remittances made during the month,
which should be compared with the postings in the cash book.

Note.—Notwithstanding the provisions of this clause, the head of
office may at his discretion obtain a consolidated treasury receipt
irrespective of the number of payments made in a month and the
1otal amount involved therein,

6. An erasure or over-writing of an entry once made in the cash
book, is strictly prohibited. If & mistake is discovered, it should be
corrected by drawing the pen through the incorrect entry and in-
serting the correct one in red ink between the lines. The hedd of
the office should initial every such correction and invariably date his
initials.

7. A Government Officer who handles Government money shounld
not, except with the special sanction of the head of the office, be
‘allowed to handle also in his official capacity money which does not
belong 1o the Government. Where under any special sanction, a
Government Officer deals with both Government and non-Govern-
ment money in his official capacity, the Government money should
be kept in a cash box separate from the non-Government money and
thé transactions relating to the latter should be accounted for in a
.separate book and kept entirely out of the Government account.

8. The employment of peons to fetch or carry money should be
~discouraged. When it is absolutely necessary to employ an inferior
sérvant for this purpose, a man of some of length service and proved
Arustworthiness should only be selected and in all cases, when the
amount to be handled is large, one or more guards should he sent te
accompany the messenger.

9. The Head of the office/drawing disbursing officer/Cashier
receiving money on behalt of the Government must give the payer

. @ receipt on T.R. 5. The receipt, should be signed by the head of
*the office/drawing dlsbursmg officer who shall satisfy himself at the
; time of signing the receipt and mltlallmg its countérfoils that the
amount has been properly entered in the relévant ﬁegfsfer ahll

the Cash Books,
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10. All receipts must be written in figures and in words.

11 The head of the office/drawing disbursing officer should Keep
the receipt books under lock and key and in his persanal custody.

12. No Government officer may issue duplicates ur copies of re-
oeipts granted for money received on the allegation that the origi-
nals have been lost. If any necessity arises for such a document, a
rertificate may be given that on a specified day a certain sum on
a certain account was received from a certain person. This prohibi-
tion extends only to the issue of duplicates on the allegation that the
originals have been lost, and does not apply to cases authorised by
these rules or by special orders of the Government in which dupli-
cate have tc be prepared and tenders with originals.

13. The Cashiers at the time of individual payment should get the
signature of the payee in his presence and obtain proper identifica-
tion if necessary. In case of payment through scrolls the Incharge
of the branch should get the signature of the individual on the pay
bills in his presence and record a certificate to this etfect in the scroll.
The Bill Clerks at the time of checking of scroll should record a
certificate regarding verification on the scrolls. The scroll should
be sent to the Cashiers after getting an endorsement signed by the
‘head of the office/drawing and disbursing officer for its payment.
The head of the office/drawing and disbursing officer should be per-
sonally responcible for the payment of the amount to the person
entitled to receive it of the bill signed by him.

14. The Incharges of the Branches, before leaving the office on
the pay-day should submit the office copy of the scroll after getting
necessary signatures of the payees and the amount if any lying un-
disbursed with them to the Cashiers, who should produce them
befure the head of the office/drawing disbursing officer at the time
of gelting the cash books signed. The head of the office/drawing -
dlsbursmg, officer should satisfy himself for such payments.

15. The Cachiers at the close of every month should prepare a list
of all the un-dispursed amount lying with him and also give such
details in the cash book. A copy of the such statement should be
gent to the bill clerks on the 1st of the following months The bm
clerk should immediately issue a memo to the mdnndual concerned
and endorse a copy thereof to the Estt. Branch. In case no instruc-
tions !or the retention of the amount is recéived from the Establish-
et Branch and 'is allowed by the head of the office/drawing dis-
bursing officer afl -thé -un-disbursed amount should be refunded
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through the next pay bill in accordance with Rules 283 of the
Treasury Rules Vol. I. The amount retained for more than one
month under the order of the head of the office/drawing disbursing
officer should be refunded through the pay bill if not disbursed

within three monthg from the date of their drawal, i.e., in no case
undisbursed amount should be retained for more than three months.

Sd/- J. N. GUPTA,
ADM. (CD),

for Deputy Commissioner, Delhi..
No. PAC/Audit/Accounts. Dated the 11th June, 1963.

Copy forwarded for strict compliance to:—
1. Addl District Magistrate (II).
2. Addl District Magistrate (IA).
3. Addl District Magistrate (Incharge Nazarat).
4

All Presiding Officer of the Courts/Offices, Head Clerks.
and Branch Incharges.

5. District Nazir.
8. Cashiers (General and Revenue).
7. Incharge Bills Branch Revenue unit.
8. Incharge Bills and Budget Branch.
Sd/- J. N. GUPTA,
ADM. (C.D),
for Deputy Commissioner, Delhi..
Attested:

Sd/- A. D. Sapra,
Officer Incharge (Naz.),
for Deputy Commissioner, Delhi.

ANNEXURE ‘D’
OFFICE OF THE DEPUTY COMMISSIONER, DELHI.

ORpER

Subject to the Rules Jaid down in the High Court Rules and
Orders and the District Office Manual and other departmental
orders, if any, issued from time to time, the Auction Magistrate will
observe the following mstructlons for the Supervision of the Auctlon,-

of the Property
1. A list of the articles to be auctioned on the day is submxttedf

by:the Nazarat Branch to Auction Magistrate in- -advance. before the
start. of the auction, duly valued by the Nazarat Officer.
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2 The auction Magistrate before the start of the auction must
werify the contents with the entry in the Register “J” and alco verify
the orders of the forfeiture of the property put to auction,

3. Auction Magistrate must see that due publicity i.e.,, announce-
ment is made by the beat of drum and through Notice-Board and
in case of costly items by advertisement in papers. He should also
be satisfied about number of bidders being sufficient with a view to
fetch a fair price in the auction.

4. The auction Magistrate should write down the hxghest bids ot
-each item auctioned and initial each entry.

6. In case the value of any item is estimated by the Officer In-
charge, Nazarat, to be more than Rs. 250.00 the article should be
auctioned subject to approval of the Addl. District Magistrate.

6. The Auction Magistrate should sign the entries of the auction
of the items in the Register ‘J’,

7. The Auction Magistrate at the time of close of auction should
tally the cash received by the official of the Nazarat Branch.

8. The Auction Magistrate should verify that the sale-proceed ot

property is accounted for and credited into the Treasury on the next
working day.

Sd/- P. N. GUPTA,
ADM. (CD)
for Deputy Commissioner, Delhi.
No. FPAC/Audit/Acctts. Dated the 11th June, 1963.
Copy forwarded for strict compliance to:—
1. All Magistrates,
2. Officer Incharge (Naz.).
3. Superintendent (Acctts.).
4. District Nazir, Delhi.
5. Nazir Property, I and II
6. Cashiers (Revenues and General).
7. Branch Incharge, Vigilance.
Sd/- J. N. GUPTA,
ADM. (CD)

for Deputy Commissioner, Delhi,
Attested:

'Sd/- A. D, SAPRA,
‘Officer Incharge (Naz.),
for Deputy Commissioner, Delhi.
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, ANNEXURE
Instructions o the storage of artieles other than the Gyms ond
ammunition in Nazir's Malkhana.

The Nazir at present keeps two registers both in form J. One of
these registers is meant for entering the details of the goods re-
célved in amanat and the other for entering seized and forfetted

properties.
2. The Nazir will henceforth maintain a third register as a sup-

plementary register to show the valuable received in the malkhana.
The column in this special register of valuable will be as follows:—

SL  S. No. as mentioned Detalls of the vilua-  Disposal Remarks
No. in Register J. ables

Storage of valuables

3. All valuables shall be kept in the double lock in four sepa-
rate boxes. The boxes should be marked as follows:—

1. Precious and semi-precious stones.

2. Gold and articles made of gold.

3. Silver and articles made of silver.

4, Watches, Cameras, radios, jewellery, except gold and silver
jewellery.

4. Any piece of gold, silver, jewellery etc. which according to the-
Officer Incharge, Nazarat exceeds Rs. 500 in value should be stored
in the Treasury Double lock and not in the Nazir's double lock.

5. Each package of the valuable should be securely tied along
with a stock card tagged showing the following particulars:—

SI. No. Title of Dateofdeposit Description of Signature of
in form Case in malkhana the articles Officer Incharge
J Nazarat

1 2 3 4 5
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6. Thewe packages shall be stored in the proper bax sysiematically
and serial-wige.

Storage of goods other than valuables

7. Such property may broadly be classified for storage purposes.
into three categories: —

1. Perishable (eatables, livestock),
2. Semi-perishables (grain etc.), and
3. Non-perishables.

All perishable articles should be disposed of immediately after
orders of the magistrate concerned under section 517(3) Cr. P.C. As
far as possible such property should not be taken to the stores at all.

Semi-perishable articles should be kept in a separate rcom or
godowns and should also be aisposed of as early as possible under
order of the magistrate concerned. Even where a person has gone
in appeal the semi-perishable property need not await the result
of the appeal. A report should be given to the court indicating
that the property is likely to deteriorate and loose value unless dis-
posed of. The sale proceeds of the property can always be refund-
ed to the proper rerson, if becomes necessary, after the appeal has
been decided.

In any case no semi-perishahle property should remain in the
custody of the Nazir for more than 2 months after its receipt by
him. If it is necessary to keep it for a period longer than 2 months
written orders of the A.D .M. should be obtained for such longer
period of storaye as he may direct.

Non-perishable goods should be stored inside the godown, care
being taken to arrange them on racks serial-wise. A stock card
should be affixed showing the same particulars as in para 5 above.

‘There is likely to be some property which is of bulky character
and is, therefore, not capable of being stored in side the room or
godown, and cuch property has to be necessarily kept outside. It.
is essential that necesrary arrangements be made by the Officer
Incharge (Nazarat) to ensure against theft or pilferage of the pro-
perty or its part and see to it that final disposal of the property.
takes .place as soon as possible.

No. 1239|Acctts|Naz, Dated 23.2626.3.62.
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Copy forwarded to:—
1. Officer Incharge Estt. Branch D. C. Office, Delhi.

2. P.D.S.P, Delhi.
3. Supdt. Acctts.
4, District Nazir.

5. All Concerned.

Official

Sd/- HARISH CHANDRA,
Officer Incharge (Naz.).

ANNEXURE ‘F’

Action taken

1. Traffic Inspector

2. Head Constable

3. Head Constable

4. Head Constable

5. Constable
6. Constable

7. Constable

Censured by the Dy. Inspector Gene-
ral of Police.

He was proceeded against depart-
mentally and his three years appro-
ved service was forfeited perma-
nently entailing reduction in his pay
by the Supdt. of Police Traffic
New Delhi, under whom™ he was
serving. Subsequently, he pre-
ferred an appeal against the orders
of the Supdt. of Police, Traffic to
the Deputy Inspector General
of Police, which was rejected.
He has now submitted a revision
petition to the Inspector General
of Police, which is under scru-
tiny.

Discharged from the departmental
enquiry as charges against him
could not be proved.

Money deposited. Resigned the
Job.

Three years approved service for-
feited permanently,

Dismissed from service after pro-
ceeding departmentally. He is
being prosecuted in case F.LR.
No. 4 dated the 213t January, 196%*
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under  Section 409 IPC,
Police Station Parliament Street,
New Delhi. The case ig still
pending in the Court.

8. Asstt. Supdt. of Pohoe . . )} Displeasure of the Inspector General
9. Dy.S.P.(T) . . . of Police conveyed to them as they
10. Dy.S. P.(T) . . . . failed to discharge their responsi-
11. Dy. S.P. (T) . . . bilities as Police Officers properly.
12. Dy.S.P.(T) . . . . They did not bother to examine
13. Inspector (T) . . . the working of the scheme with
14. Inspector (T) . . . ¢+ a view to detecting the defects
) : and brm ing them to notice of

Supdt. Police, Traffic. for

rectiﬂcatnon which they should

have done.as Police Officers pos-

J _ ted to the Traffic Police.

Recommendation

(i) The Committee feel concerned about the wvarious mal-
practices pointed out by the special audit and the Board of Enquiry,
which had been allowed to prevail in the Sub-Treasury till an
embezzlement of Rs. 98,566 was detected. They hope that necessary
remedial measures will now be taken. The Committee also regard it
as most objectionable to entrust the key of the single lock chest to a
potdar or some other subordinate, instead of its being kept in the

custody of the treasurer. This practice had obviously facilitated the
embezzlement in the present case.

(ii) The Committee regret to point out that, although the Potdar
had left the place on 2nd March, 1961, the matter was, according to
the Board of Enquiry, brought to the notice of the Zonal Sub-Divi-
sional Officer only on the 9th March, 1961 and the wverification was
conducted on the 10th March, 1961. It is not clear why the Cash
Chest was not broken open for use in the following day’s transactions
which would have brought out the embezzlement earlier and might

have helped in arresting the Potdar before he left for the foreign
country.

(iii) The Committee deplore the inordinate delay of about one
year on the part of the Board of Enquiry in the submission of its Re-
port. In extenuation of this delay, the Secretary, Ministry of Home
Affairs stated that the Board was waiting for the special Audit to be
completed and there was also a change of one member in its composi-
tion during the course of the investigation. The wztness however



agreed that the board should not have delayed its Report by one year..
The Committee consider it unnecessary to emphasize the need for
utmost expedition in conducting enquiries in cases of fraud in order
to avoid losses and delinquents escaping punishment. -

(iv) The Committee are further perturbed over the delay of 6-7
months in initigting disciplinary proceedings and criminal proceed-
ings against the delinquent officers after the receipt of the report of
the Board of Enquiry, and hope that the Home Ministry would see
that their offices do not tend to be lethargic in dealing with cases of
indiscipline or corruption. They should not only avoid all delays in
investigations, but also be very firm and prompt in taking action.

[Serial No. 45 of Appendix XVI to 20th Report, (Third Lok Sabha)].
ACTION TAKEN

(i) Necessary steps have already been taken by the Tripura
Administration. Suitable instructions have been issued on 1ith
March and 6th April 1961 to the concerned officers/officials for strict
compliance with the Treasury Rules. In this connection, copies of
the instructions issued by the District Magistrate and Collector and

the Tripura Administration are enclosed.

(ii) The single lock chest key was with the potdar who left
Dharmanagar on the evening of 2nd March, 1961, after having taken
leave on the 4th March, with permission to enjoy the two holidays on
3rd and 5th March, 1961. The single lock chest was not broken as
the requirements of the cash on 4th March and the following days
were partly met from about Rs. 18,000 kept in a wooden drawer in
the single lock room by the Potdar and partly by drawing from the
double lock. Moreover, it was expected that the Poidar would join
duties any moment as he was due on the-6th March, 1961. It was
only on 9th March 1961 when the tehsildar of Kanchanpur wanted te
deposit a remittance which had earlier been handed over to the
Potdar in a sealed bag and kept in the single lock chest, that the
necessity of opening the single lock chest was felt. The continued
absence of the Potdar also gave rise to suspicion. On 10th March
1961, it was opened with the key recovered from the house of the

Potdar.

Action is being taken to forfeit the property of the absconding
accused consisting of five National Savings Certificates valued at
Rs. 500 deposited to the Government as security, as per provision con-

tained in Section 88 Cr. P.C.

The criminal case instituted in connection with the defalcation is
still sub-judice in the court of the Magistrate, Dharmanagar.



(i) & (iv)‘ﬂxbmtter is under consideration snd & further note
will be sent.

Gop of letter No. 1197-2011/DM [IX-25/61, dated the llth March,
1961, from the Office of the District Magistrate, Tripura Adminis-
tration, Agartala, to the S.D.0O,, Udaipur/Kailasahar/Khowai etc..
otc.

There has been a case of defalcation in the Sub-Treasury of
Dharmanagar. The enquiries for the same are being conducted. One
of the defects noticed is that the Treasury account was not closed
daily. The attention of all concerned is drawn to Article 65 of
Treasury Rules Vol. I for strict compliance. With immediate effect
all Addl. S.D.Os. will carry out inspection of Sub-Treasury at least
once a month. During this inspection, he must check cash, stamps
and all other valuable and also see to it that all the formalities as.
provided in the above mentioned Rules are being complied with. The
Zonal S.D.Os will also please supervise and check all accounts when-
ever they visit any Sub-division and part of this check should be-
verification of cash, stamp and valuables in the concerned Sub-
Treasury. Report of this inspection must be sent to this office regu-
larly by the 5th of the following month. Very serious view will be
taken for disobedience of this instructions. These instructions are in
addition to the ones in the various Treasury Codes and Manuals.

Copy of Memorandum No. F. 70(31)-Rev 61, dated the 6th April 1961
from the Tripura Administration Revenue Department, Agartala.
to all Departments and Heads of Deptts. etc.

SussecT: —Non-Observance of Treasury rules regarding custody and
verification of cash balances in Treasuries.

District Magistrate and Collector has brought it to the notice of the-
Administration that the Treasury rules in respect of custody and veri-
fication of cash in Treasuries/Sub-Treasury are not being strictly
observed in all respects by the officers in charge of Treasury cash
balances. There are indication that vertification certificates were re-
corded in some cases, apparently without actually verifying the cash.
Verification of cash was not done when it fell due and was allowed to
remain in arrears. Sometime the work of verification was delegated:
to subordinate officers to be done by them.

Such instances are cases of serious negligence of their prescribed
.duties and responsibilities on the part of the officers concemed and*
come within the scope of the Disciplinary rules.



Allconcemedmaccordinglywnmedweomplyztﬂcﬂywnhth
Tneaxury rules regarding custody and verification of mh.

By order of the Chief Secretary,

Recommendation

(iif) The Committee deplore the inordinate delay of about one year
on the part of the Board of Enquiry in the submission of its Report. In
extenuation of this delay, the Secretary, Ministry of Home Affairs
stated that the Board was waiting for the special Audit to be com~
pleted and there was also a change of one member in its composition
during the course of the investigation. The witness, however, agreed
that the Board should not have delayed its Report by one year. The
Committee consider it unnecessary to emphasize the need for utmost
expedition in conducting enquiries in cases of fraud in order to avoid
losses and delinquents escaping punishment,

ACTION TAKEN

The necessity for expeditious in this matters is constantly receiving
attention. The Discipline and Appeal Rules are also under revision
broadly on the basis of recommendations of the Committee on Preven-
tion of Corruption and it is proposed to indicate in the rules itself the
average time that should be taken at various stages of the Disciplinary
proceedings.

Recommendation

(iv) The Committee are further perturbed over the delay of 6-7
months in initiating disciplinary proceedings and criminal proceedings
against the delinquent officers after the receipt of the report of the
Board of Enquiry, and hope that the Home Ministry would see that
their officers do not tend to be lethargic in dealing with cases of indis-
cipline or corruption. They should not only avoid all delays in investi-
gations, but also be very firm and prompt in taking action.

ACTION TAKEN

. The observation of the Committee have also been brought to the
notice of all Ministries/Departments in this Ministry’s circular
‘No. 33/3/64-AVD, dated the 5th June, 1965.

(S. No. 45 (Para No. 47) 20th Report (3 L.S.).

Recommendation

The Committee find it difficult to accept the explanation of the Min-
istry for the delay in registering the Grih Kalyan Kendra as a Society.
They are unable to appreciate how the Emergency or the receipt of
heavy defence orders by the Kendra could affect the registration of
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the Kendra as a Society. The Committee feel that the excuse of
‘Emergency’ is used too often by the Government departments to ex-
plain various omissions. They regret to note that no suitable steps
were taken by the Ministry for a long time even though the Ministry
of Law advised them as far back as September 1962 to get the Grih
Kalyan Kendra registered as a Society in order to acquire a legal
status. The Committee are of the opinion that at least steps should be
taken in that direction at the time when the Grih Kalyan Kendra
undertook jobs of large magnitude entrusted to them by the Defence
Department. It is not understood how the Defence Ministry could
place orders with this organisation which had no legal entity. The
Committee desire that this aspect of the matter should be inquired
into and result reported to them. The Committee reiterate their
earlier recommendation contained in para 25 of their Eighth Report
(3rd Lok Sabha) and suggest that giving of grants to institutions
which have not acquired legal status is not only irregular, but also
fraught with risk in cases of default.

The Committee hope that suitable steps will be taken by the Min-
istry without any further delay to have the Grih Kalyan Kendra re-
gistered as Society.*

(S.No. 67 of the Appendix XII of the 35th Report 1964-65).

ACTION TAKEN

On enquiry, it is found that before placing orders on the Kendra,
the Ministry of Defence considered the question as to how far it would
be proper to place orders on the Kendra in view of its not being a body
corporate in the legal sense. However, at that time, Ministry of
Defence was informed that the Kendra was a Government organisa-
tion, fully controlled by the Ministry of Home Affairs. In view of this,
it was not considered necessary to enter into any formal contract with
the said Kendra. :

The Grih Kalyan Kendra was registered as a Society under the
Societies Registration Act, 1860 with effect from 29th May 1965.

Recommendation

The Committee appreciate the paramount need of safequarding the
border and strengthening the police force for this purpose, as neces-
sary. The expenditure on Police has increased from Rs. 11:74 crores in
1960-61 to Rs. 18- 76 crores in 1961-62, Rs. 23-44 crores in 1962-63 and
Rs. 25° 07 crores in 1963-64. They note that the expenditure increased

*Already applied for registration.
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in 1963-64 by Rs. 1° 63 crores even though the Centre ceased to De res-
ponsible from 1st July, 1963 for Police ifi Union Tertitories of Moanipay,
“Tripura and Himachal Pradesh. The Committee woild like to be #s-
formed what tangible results have been achieved as a result of the
findings of the Committee of officers set up to examine the question of
streamlining the police force with a view to reducing the expenditure
and avoiding duplication. The Committee hope that this question
would be kept under constant watch and necessary correctives applied
Jrom time to time.

(Sl. No. 4 of Appendix XVII to 36th Report).

ACTION TAKEN

The Committee constituted for the purpose of examining the possi-
bility of streamlining and reducing the multiplicity of para-military
forces submitted an interim paper on April 18, 1965 and on this it was
felt that the matter should be gone into by a Small Committee with
a high ranking officer from the Army Headquarters. This Committee
has finalised its report on border police forces on the Indo-Pak. border
on October 22, 1965. After adoption of this report, the matter will be
examined further



APPENDIX XIf
MINISTRY OF INDUSTRY AND SUPPLY (DEPARTMENT QOF
INDUSTRY)

Recominendation

The Committee regret to observe that even though the land was
taken over by the Director, Small Industries Service Institute, Gauhat,
in May, 1960. C.P.W.D. failed to commence construction work with
the result that there was encroachments. The delay on the part of
C.P.W.D. in not taking possession of land to start construction even
though repeated requests were made to them, seems to be uncons-
ciousable. The Committee desire that the reasons for the inordinate
delay in not finalising the plans for the building and commencing
construction may be further investigated and responsibility fixed.

[S. No. 72 (Para 74) of 35th Report (3rd Lok Sabha)]}

ACTION TAKEN

The additional Chief Engineer III, C.P.W.D. at Calcutta has been
Tequested to investigate the matter and fix responsibility. His reply
is awaited. (Annexure D).

Recommendation

While the Committee a ppreciated that the kiring of the godown in
advance was done with a view to protect the machinery from rains,
they feel that with a little forethought and coordination with the sup-
ply department the Institute could have ascertained the probable time
of arrival of the machinery and thus saved this infructuous expendi-
‘ture of about Rs. 2,500 to Rs. 3,000.

[S. No. 73 (Para 75) of 35th Report (3rd Lok Sabha)].

ACTION TAKEN

Necessary instructions in the matter have been issued on 6th July,
-1865 to all the Institutes so that the infructuous expenditure of the
‘type réferred to in this para may be avoided ih future. (Amhesure TD.

27
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Recommendation

The Committee feel that this is another instance (construction of
building for the Institute at Gauhati) of lack of planning on the part
of administration as they did not initiate action for placing wiring con-
tract simultaneously with the construction of the building. Had the
wiring been completed earlier, electricity could have been supplied
soon after the construction of the building and this contingency of
plant and machinery remaining unutilised would not have arisen.

[S. No. 74 (Para 76) of 35th Report (3rd Lok Sabha).]
ACTION TARKEN

Additional Chief Engineer III, C.P.W.D. has been apprised of the
observation of the Public Accounts Committee. These observations
have also been brought to notice of all the officers at Delhi and
in the Institutes on 6th July, 1965. (Annexure II).

Recommendation

The Committee find that though the Extension Centre at Jorhat was
started in 1960, the workshop attached to it started functioning only in
1962. The Committee feel that this time-lag of about three years is
excessive and it indicates lack of coordination and proper planning.

[S. No. 75 (Para 77) of 35th Report (3rd Lok Sabha)].

ACTION TAKEN

Necessary instructions in the matter have been issued to all the
Institutes. (Annexure II).

Recommendation

The Committee are of the view that the employment of operative
staff (Machine Operators and Mistries) about one year before the
arrival of the machines was without justification. Further, the Com-
mittee regret to observe from the note furnished by the Ministry that
the workshop could not be started due to non-completion of power
wiring for more than 8 months. It is unfortunate that such an essen-
tial item of work was not initiated in time.

[S. No. 76 (Para 78) of 35th Report (3rd Lok Sabha).]

. ACTION TAKEN

- Necesary instructions in the matter have been issued to all the
Institutes. (Annexure II).
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Recommendation

The Committee note that the State Government had reported in
January, 1960 about the non-availability of the building for the Ex-
tension Centre at Silchar. The Committee do not see any reason as to
why more than 2 years were taken by the Administration in deciding
to shift the Centre to Tezpur. The Committee trust that suck delays
and lapses in planning and coordination will be avoided in future.

The Committee were given to understand that the question of
handing over extension Centres to respective State Governments was
under consideration. The Committee would like to be informed of the
decision taken.

[S. No. 77 (Para 79) of 35th Report (3rd Lok Sabha)].
ACTION TAKEN
Delays in planning and coordination will be avoided in future.

The question of handing over Extension Centres to respective State
Government has not yet been finally decided. As soon as a decision in
the matter is arrived at action to transfer the Extension Centres to the
State Governments concerned would be taken and the Public
Accounts Committee informed.

Recommendation

The Committee are not happy at the manner in which unusual
concessions were given to the Society and that proper steps were
not taken to safeguard the financial interests of Government.

The Committee have noted the following disquieting features in
this case:! l

(i) The Financial assistance by way of loan and grant was
given without a formal agreement ; this argeement was
not executed either by July, 1958 when the Managing
Committee recommended the closing of the Society or till
February, 1963 when the Liquidator was appomted

(ii) although the Society was sponsored by Gove'rnme'n,t there
was no arrangement to review the working of the Sbtiety
and to take prompt action either to remedy the state of
affairs or to ensure the security of the lotun granted to the
Society; and

330 (Aii) LS—3.
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(iii) at the same time loans continued to be given for a period
of five years upto 1957-58 although there had been de-
faults in repayment of earlier loans.

The Committee desire that the matter may be further investiga-
ted with a view to ascertain whether Govt. nominees in the Society
were informing the Ministry from time to time during the period
1954-58 of the state of affairs of the Society and its increasing losses
and if s0, what action was taken on these reports in the Ministry.
The Committee may also be informed of the final position of the
recovery of the outstanding dues from the assets of the Society.

[S. No. 79 (Para 80) of 35th Report (3rd Lok Sabha)].
ACTION TAKEN

PoiNt (i) —The latest position with regard to (a) the liquidation
proceedings of the Family Welfare Cooperative Industrial
Society and (b) the recovery of the outstanding dues from
the assets of the Society.

Latest Position.—The main assets of the Society consist of the
land and building which had been occupied by the Delhi Garment
Co-operative Industrial Society Ltd., Delhi. The possession of the
building was, however, taken over by the Liquidator on 17th Decem-
ber, 1964. Two barracks in the building have been utilised by the
Liquidator for storing the machines, furniture, etc., belonging to this
Society and the Delhi Garments Co-operative Industrial Society.
The remaining building has been hired on rent to the Delhi State
Consumers’ Wholesale Store for storage of foodgrains with effect
from 20th February, 1965 on a monthly rent of Rs. 1,200. An amount
of Rs. 14,400 (Rs. 7,200 as advance of rent for six months and
Rs. 7,200 as security) was collected from the Consumers’ wholesale
Store and was deposited by the Liquidator in the Government Trea-
sury on 10th June, 1965. The Society had repaid Rs. 16,000 till 1963.
An amount of Rs. 25,600 was deposited by the Liquidator in Govern-
ment Treasury on 30th July, 1964. The total amount refunded upto-
date to the Government on account of the Society is, therefore,
Rs. 56,000 against the aggregate amount of loans of Rs. 2.75 lakhs
advanced to the Society.

The Liquidator has informed that the building of the Society can
be sold easily at any time. Delhi State Co-operative Bank, Delhi
State Consumers’ Wholesale Store and some other parties have offer-
~d to purchase the building of the Society by offering to take over
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the assets and liabilities of both the Family Welfare Co-operative
Industrial Society and the Delhi Garments Co-operative Industrial
Society and the responsibility to repay full the Government loans
due from these Societies. The Delhi Administration (Co-operative
Department) are in favour of selling the building only to a Coopera-
tive Society in order to keep this valuable assets within the fold of
the Co-operative Sector. The combined sale proceeds of the build-
ing of the Family Welfare Society and the assets (machineries,
stocks, etc.) of the Delhi Garment Society are considered sufficient
by the Liquidator to cover fully the Government’s loans and other
liabilities of both these Societies.

The question of joint liquidation of both the Societies was con-
sidered by the Delhi Administration (Co-operative Department) but
it has been dropped as there is no such provision under the Co-opera-
tive Act, as also due to various other legal and technical difficulties.
Under the Co-operative Act, it is not possible to treat these two So-
cieties as a single unit for the disposal of their assets and liabilities
under the liquidation process. The Liquidator is, however, confident
that after paying off the Government loans and meeting other liabi-
lities out of the assets of the Family Welfare Society, a considerable
amount would still be left.

The Liquidator has assured that it would be possible to liquidate
the total loan amount (together with interest) due from the Family
Welfare Society within a period of about six months. After adjust-
ing the total repaid amount of Rs. 56,000 against the total amount
of loan of Rs. 2'75 lakhs and interest of Rs. 94,464°-95 due on 3l1st
March, 1965, the principal due from the Society would be
Rs. 2,63,316° 25 and interest Rs. 50,148 70

Point (ii) —Position regarding loans and grants granted to the Family
Welfare Coop. Industrial Society and explanation as to
why it was found necessary to grant certain loans to this
Society in spite of their past default in repayment of
earlier loans.

In July, 1953, on a request from the Chairman, Central Social
Welfare Board (Planning Commission) for assistance in respect of
providing employment for about 500 women of the lower middle
class in Delhi as an experimental measure, the Minister of Commerce
and Industry expressed keenness in the matter and suggested the
setting up of a match factory to achieve the purpose. In pursuance
of this decision a scheme for the match factory was drawn up by Dr.
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A. Nagaraja Rao (Industrial Adviser, Chemicals) and was submitted
to Government. In a series of meetings held in the Planning Com-
mission (CSWB), the following decisions were taken:—

(1) To form .a co-operative society of the women willing to

join the scheme of match factory.

(2) Since Central Social Welfare Board was not competent

to run the factory the Ministry of Commerce and Industry
would provide all the necessary technical assistance as
well as finances for the scheme.

(3) Managing Committee for the Society for the first 5 years

would be nominated by the Government of India.

(4) Central Sorial Welfare Board would assist the Delhi Ad-

ministration and the Ministry of Commerce and Industry
in the formation of Co-operative Society.

On 23-11-1953, the Minister for Commerce and Industrv approved
the grant of a loan of Rs. 2.50 lakhs for the purpose for a period of
5 years at the rate of 3-1|2 per cent interest and also a grant of
Rs. 60,000 for the purpose of training of workers, etc. A Society
under the name and style of “Family Welfare Cooperative Indus-
trial Society” was accordingly registered on the 24th November,
1953. The Society was granted 8 loans aggregating to a loan of
Rs. 2.75 lakhs over a period of about 3% years as follows: —

Date

23-3-1954
6-9-1954
12-5-1955
24-4-1956
20-10-1956
23-1-1957
3-5-1957

~10-1
4-10-1957

ToTAL

Amounts sanc-

tioned

Purpose

70,000 -00
1,00,000 00
' 30,000 -00
10,000 00
10,000 - 00
7,600 -00
22,400 00

25,000-00

2,75,000 00

"\ Purchase of land and
building.

S
i
}Workmg Capital.

The actual cost of land was Rs. 24,200.00 and the cost of the build-
ing was Rs. 1,08,131.00. The balance of Rs. 37,669.00 was also used

for working capital,
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In addition, an aggregate grant of Rs. 52,415.6 was also made to
the Society as follows:—

Date ‘ Amount
2-2-1954 . . . 2,500°00
6-9-1954 . . . ' 15,000°00
7-7-1956 . . . ' 20,000-00
20-8-1955 . . . ' 14,915-06 (for purchase of pick

up van).

It would be observed that the loans and grants were given in
small instalments as and when the Society approached the Govt.
for additional funds afier ensuring that the funds required were
actually needed by the Society and such need was fully justified.
The 6th instalment of loan of Rs. 7,600 was sanctioned on 23-1-57.
Till then the loan instalments were sanctioned in good faith as and
when required by the Society provided these were within the
maximum limit of Rs. 2.50 lakhs. However the unsatisfactory finan-
cial position of the Society came to the Government’s notice on re-
ceipt of the audit report of the Society submitied by Registrar of
Cooperative Societies to the Delhi Administration on 22-2-57, The
request for a loan instalment of Rs. 22,400 came from the Society
on 19-4-57 by which time Government had decided to reorganise
the Managing Committee of the Society with the specific purpose
of reorganising the production work of match factory and improv-
ing the management of the Society. The sanction of the loan instal-
ment of Rs. 22,400 was, therefore, approved to ensure that the work
of the re-organised Managing Committee was not hampered for
want of adequate funds. Subsequently the loan of Rs. 25,000 was
also sanctioned to the Society on 4-10-57 as it was a short term loan
and was required by the Society for specific purpose, that is, to ful-
fil some orders placed on the Society by the Army. The idea be-
hind giving this loan to the Society, inspite of its previous defaults,
was to give a chance to the Society to improve its financial position
by complying with the Army orders and fo save it from being
black-listed in the event of non-compliance of orders.

From the position explained above, it will be clear that the two
loan instalments of Rs. 22,400 and Rs. 25,000 were granted to the
Society, in spite of their previous defaults in repayment of loans,
with the hope that the Society could turn the ‘corner and improve
its position. The venture was started oh an experimental basis and
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the Government did not want that the experiment should fail and
the loans in question were granted to the Society after the Gov-
ernment feit that these were fully justified in the circumstances.

Point (iii)—Arrangements made for reviewing working of the So-
ciety from time to time.

The Famiiy Welfare Cooperative Industrial Society was regis-
tered as a Cooperalive Society on 24-11-1953 and simultaneously all
the necessary arrangements as provided under the Cooperative law
and otherwise were made for the management of the Society and
for reviewing its work. The first Managing Committee of the So-
ciety was constituted by a Notification on 2-1-1954 (Annexure III)
with six members out of which two were Govt. nominees. The
term of this Committee was first extended by one year and then
upto 15-4-1956 by Notifications dated 8-1-1956 and 21-4-1956 (Anne-
xure IV) respectively. The second Managing Committee was con-
stituted on 21-4-1956 and its term was subsequently extended upto
30-4-1957. Similarly, the 3rd, 4th, 5th, 6th, 7th and 8th Managing
Committees of the Society were constituted respectively by Notifi-
cations dated 26-4-57, 7-5-58, 25-8-59, 9.5.60, 13.7.61 and 13.12.62
(Annexures VI-X). The last Managing Committee was in office
till the 12th Dec. 1963. All these Managing Committees (with the
exception of the last Committee which has three Central Govt.
Officials and two non-officials) included, besides the non-official
members, nominated by Govt., representatives of the Central Govt.
and the Delhi Administration. A copy of the relevant Notifications
and the statement of the names, etc., of Govt. officials and the period
for which they served on the Managing Committees of the Society

is enclosed.

Under Bye-law 28A of the registered Bye-laws of the Society,
the Managing Committee of the Society for the first five years was to
be nominated by the Govt of India. The first Managing Committee
was constituted on 2-1-1954 and the period of 5 years expired in
1959. In the meeting held in April, 1958 in the Planning Commis-
sion (Central Social Welfare Board), it was decided that the Govt.
might extend the term of the Managing Committee, which was
constituted on 1-5-1958 for one year, till the General Body of the
Society could elect their Managing Committee. The question,
therefore, arose whether the Govt. of India was competent after the
expiry of the stipulated) period of 5 years to nominate or to extend
the term of the Managing Committee of the Society. It was also
provided under the Bye-law 28 (b) of the Society that from the 6th
year the Govt, of India could nominate 5 members on the Managing
Committee of the Society. Since the Managing Committee would
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consist, under the Bye-laws, of not less than 5 and not more than 7
members, it was decided, in consultation with the Ministry of Law,
to constitute the Commitiee with the 5 Govt. nominees only with
effect from 1-5-1959. On this basis, the subsequent Managing Com-
mittees were continued to be nominated by the Govt. till 1961,

In the initial stages Dr. S. P. Varma, Deputy Development Officer
in the late Ministry of Commerce and Industry and also a member
of the First Managing Committee was closely associated with the
construction of building etc. and also other affairs of the Match Fac-
tory and had been reporting regularly to the Govt. the progress
made regarding the construction of the building, procurement of
raw material and training of workers etc. Dr. Varma’s Report dated
24-3-1955 indicated that the Match Factory started production with
effect from 21-3-1955 and on the first day produced 50 gross match
boxes. Earlier Shri L. N. Renu, Small Scale Industries. Directorate
(Development Wing) and Shrimati Tara V. Pai, President of the
Society had submitted detailed Reports to the Government on 21st
April, 1954 and 9th July, 1954 respectively on the progress made In
the setting up of the Match Factory. These Reports did not, however,
mention anything disquieting about the affairs of the Match Factory
as evidently it was too early to comment on the economics of produc-
tion and the financial implications of the working of the Match Fac-
tory. The unsatisfactory state of affairs of the Match Factory first
came to the notice of Government when the General Body of the
Society at its second meeting held on 28th October, 1956 passed the
following resolution: —

“Since the Society was not yet in a position to balance its
budget, the repayment of the principal loan may start only
after the expiry of 5 years from the drawal of each loan
and the principal may be made repayable within a total
period of 20 years from the date of the drawal of a loan
and that the loan may be made interest free”.

The unsatisfactory working of the Match Factory and the fact
that it was running into losses was confirmed when the Deputy Re-
gistrar of Co-operative Societies submitted the Audit Report of the
Society for the year 195556 on 22nd February, 1957 and sought Delhi
Administration’s permission for ordering an enquiry into the affairs
of the Society under the Co-operative Law so that the Society could
be brought under orders of winding up. The main defects in the
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working ot the society brought out in the Audit Report were as fol-
lows:—

(1) The losses of the Society amounted to Rs. 52,000 (Rs. 39,727
for 1955-56 and Rs. 12,273 for the earlier period). These
losses were excluding the depreciation in the price of
mach.nery and building of the Society.

(2) The losses were reported to be due to a number of causes
amongst which the chief were the higher cost of produc-
tion, high establishment charges, inexperience of the man-
agement, unsatisfactory work of the workers, etc,

As an immediate remedial measure, Government decided to re-
organise the Managing Committee and to put some senior Govern-
ment officials on the Committee, so that the production work of
the Match Factory could be organised under proper guidance. It
was also decided that the main task of the reconstituted Committee
would be to enquire into the financial affairs of the Society and to
take immediate steps for improving ils management. The Managing
Committee was accordingly reconstituted on 26th April, 1957. A
decision, was also taken at the Minister’s level to consider liberali-
sation of the conditions of financial assistance to the Society by the
Government. The Delhi Administration were accordingly informed
on 3rd May, 1957 that efforts were being made to put the Society on
a proper footing and were requested not to take any steps for con-
ducting an enquiry into the affairs of the Society. The Managing
Committee of the Society at its meeting held on 3rd May, 1957 also
decided to set up a sub-committee to enquire into the working of
the Society and to make its recommendations.

The report of the sub-committee which was submitted by the
Central Social Welfare Board to the Government on the 17th Sep-

tember, 1957 contained the following observations and recommenda-
tions:—

Observations
(1) The actual cost of production of matches was Rs. 6-0-8 per
gross (40’s) whereas the sale price ranged between Rs. 3

and Rs. 3-11-0 per gross. The loss incurred by the Society
till then was Rs. 1,17,396.

(2) The over-hedd expenses were as high as Rs. 2-2-0 per gross
as compared to Rs. 2 per gross in Sivakashi Factorles.
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(3) The level of production had been extremely low due to
non-availablity of trained workers in requisite number.

(4) The Society had felt a chronic shortage of working capi-
tal which prevented a uniform level of- production.

(5) The cost of raw material was Rs. 0-6-3 higher per gross
compared to that in Sivakashi Factories.

(6) On an average the wages paid to workers amounted

Rs. 0-6-10 per gross compared to Rs. 0-4-3 in Sivakashi
Factories.

Recommendations for action by the Govt. of India.

(1) The loss of Rs. 1.17,397 should be written off.

(2) Additional working capital should be sanctioned to the
Society.

(3) The bulk of the loans sanctioned to the Society should be
converied into grants.

As the scheme of the Match Factory had been approved originally
with the specific purpose of providing employment to 500 women of
the lower middle class on an experimental basis and this experiment
had not justified itself, the opinion of the Chairman of the Social
Welfare Board was sought on the two alternatives (i) to close down
the factory and (ii) to continue the experiment. The choice of the
Chairman of the Social Welfare Board was to continue the experi-
ment. Accordingly Government decided to take steps to liberalise
the financial assistance to the Society as recommended by the sub-
committee and as suggested by the Chairman of the Social Welfare
Board. Subsequently a meeting was also held to discuss the matter
further in the room of the Minister of Industry where Shrimati Dur-
gabai Deshmukh, Chairman of Social Welfare Board and Shrimati
Indra Gandhi were also present. As that time both Mrs. Deshmukh
and Mrs. Gandhi were rather sceptical about getting the requisite
number of women to work in the Match Factory, Minister (Indus-
try) was, therefore, of the view that in that case there was no point
in giving additional financial assistance to the Society.

In the meantime an offer from the Madras Small Industries Ser-
vice Inst‘itute, who had long experience in Match factories in Siva-
kashi had been transferred in Delhi to take charge of the production
of the Match Factory. It was decided that a report from that office
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may be obtained on the working of the factory before deciding the
further course of action in the matter. The officer, in question, sub-
mitted his report to the Managing Committee of the Society on 26th
April, 1858. The sum and substance of the Report was that under
the prevailing conditions there was practically no chance of the fac-
tory working without incurring losses. Finally taking into consi-
deration all the relevant factors and the fact that the Match factory
had failed in its basic purpose of providing employment to women
workers, it was decided at the Minister’s level on 25th July, 1958 to
close down the Match Factory. In pursuance of this decision the
production in the Match Factory was stopped with effect from 1st

October, 1958.

The question of the repayment of the Government loans by the
Society taken for the Match factory was discussed by the Central
Social Welfare Board with the Managing Committee of the Society
on 24th April, 1959 and the following decision was taken:—

(i) Though the Match Unit was closed, it was not necessary
to liquidate the Society since it was in a position to meet
its bulk liabilities.

(ii) The Society should try to take up a unit ancillary to a big-
ger industry for which preliminary investigation had been
undertaken by the National Small Industries Corporation.

(iii) The Society should take up some work like the making of
ready-made garments.

In the meeting of Managing Committee of the Society held on 5th
September, 1960, it was inter-alia reported that the National Small
Industries Corporation had not succeeded in suggesting any ancillary
industry that the Society could take up and it was decided o ap-
proach the National Small Industries Corporation again in the mat-
ter. Side by side action was being taken to have the assets of the
Society evaluated and to sell the building of the Society through
C.P.W.D. and also for the recovery of the amounts as were available
with the Society. Action was also being taken in consultation with
the Delhi Administration and the Ministry of Law to finalise the
Draft ‘Agreement between the Government and the Society.
Early in 1961 a decision was taken at the Minister’s level that the
land and building of the Society should be taken by the Central
Social Welfare Board for their own use and the liabilities of the
Society might be liquidated to the extent of the sale value as assessed
by the CP.W.D. and this decision was communicated to the Central
Social Welfare Board on 27th January, 1961. At a meeting held
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between the representatives of the Government of India and the
Society on 31st October, 1962 it was decided that (i) the Society
should draw their fixed deposits and refund to Government, (ii) the
liquid assets of the Society should be sold to the best advantage and
(iii) Government should give permission to the Society to sell land
and building by auction or by negotiation to the best advantage of
the Society. Finally as the Society failed to start any ancillary in-
dustry or any other useful vocation for affording employment to poor
women workers it volunteered to go into liquidation. Acccordingly
the Society at its 4th Annual special general meeling held on 28th
February, 1963 resolved unanimously to address the Registrar of
Co-operative Societies to take the Society into liquidation and appnint
the Liquidator immediately.

Point (iv) —Circumstances uﬁder which an Agreement could not be
concluded with the Family Welfare Cooperative Indus-
trial Soctety.

Regarding the point of the execution of an agreement with the
Family Welfare Co-operative Industrial Society Ltd. to settle the
terms and conditions of the repayment of the loans granted to the
Society for the setting up of a Match Factory, the position had been
explained at the last meeting of the Public Accounts Committee
(1964-65—35th Report). In 1953 it was thought that on the analogy
of what was happening in the South, small factories making matches
had much employment potential and might be tried in Delhi in order
to give employment to- women of lower middle class. The Social
Welfare Board was asked to organise a Co-operative Society for the
purpose and it was agreed to give them a loan of Rs. 2.5 lakhs and
also a grant of Rs. 60,000 for the setting up a Match Factory. As the
intention was to start work on the Match Factory immediately, an
agreement could not be concluded with Society at the initial stages
as it involved protracted legal formalities before it could be finally
executed. In July, 1958, a decision was taken to close down the
match Factory as it had proved to be an un-economic unit and could
not for the various relevant factors be worked as a profitable ven-
ture. The Family Welfare Co-operative Industrial Society itself did
not, however, go into liquidation as it had adequate assets to meet
the bulk of its liabilities and also as it had proposal for the setting up
of a unit ancillary to a bigger industry in consultation with the
National Small Industries Corporation. In December 1962 the Audit
were informed that a Draft Agreement was under consideration in
consultation with the Ministry of Law. In February, 1963 the
General Body of the Family Welfare Co-operative Industrial Society
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passed a resolution to go into voluntary liquidation and Liquidator
was appointed to wind up its affairs. In consequence, the loan agree-
ment which had been drawn up in consultation with the Delhi Ad-
ministration and the Ministry of Law could not be entered into with
the society. The agreement could also not be executed with the
Liquidator as the Ministry of Law advised that there was no orivity
of contract between the Government and the Liquidator. It had
been further explained at the last meeting of the Public Accounts
Committee that even if there has an agreement the position could
not have been better in regard to the recoveries of the Government
dues from the Society. The Managing Committee of the Society
would not have given any guarantee against their own individual
assets. All the property of the Society was with the Government,
and the Law Ministry opined that the Government had the first
charge on it. Although this property was not mortgaged with the
Government the other liabilities of the Society were compatatively
of very small amounts and even if the Government did not have any
prior claim, the value of the property was such as to cover com-
fortably the Government’s outstanding loans and there would be no
difficulty in the Government realising their dues fully.

Recommendation

The Committee are surprised why the Ministry should wait for
the Accountant General to remind them about the default in any
payments due from the State Govt. They suggest that a system
should be evolved whereby the Ministries should get periodical
statements from the Accounts Officers showing the position of out-
standing loans and interest charges.

[S. No. 13 (Para 14) of 36th Report (3rd Lok Sabha)]

ACTION TAKEN

Reference is invited in this connection to Rule 161 of the G.F.R.
(Revised & Enlarged) 1963, reproduced below:-—

“161—Defaults in payment—Any default in the payment of
interest upon a loan or in the repayment of the principal,
shall be promptly reported by the Audit Officer and/or
the Accounts Officer, as the case may be, to the authority
which sanctioned the loan. On receipt of such a report
the authority concerned shall immediately take steps to
- get the default remedied”.
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It would thus be seen that it is the responsibility of the A.Gs./A.Os.
to report promptly to the sanctioning authorities as and when any
default in the repayment of loans and interest by the State Govt. is
noticed by them.

The matter is of a general coordination nature and will no doubt
be examined by the Ministry of Finance.

However, as recommended by the P.A.C., the State A.Gs./A.Os.
as the case may be, have been addressed in the matter in this Min-
istry letter No. 4(2)/65-1E&SGS dated 4-8-1965. (Annexure XII).

Recommendation

From the replies given tc them during evidence, the Committee
got an impression that the matter was being dealt with in a routine
way and not much attention was being bestowed on it.

[S. No. 14 (Para 15) of 36th Report 1964-65 3rd Lok Sabha)].

ACTION TAKEN

The State of Jammu and Kashmir had been defaulting in the
repayment of the Central Loans since 1956. In the absence of any
earlier report from the State Accountant General in this regard, the
default in repayment of loans by the State (Government first came
to notice when the Ministry of Finance (DEA) referred to this Min-
istry for comments on 24-8-1962 para. 10(b) of Chapter I of the Audit
Report (Civil) 1962 regarding the repayment of loans by State Gov-
ernments. Accordingly, the question of default in the repayment of
the loans was taken up by this Ministry with the State Government
of J. & K. in October, 1962 through the State Accountant General.
In June, 1963 the Central Ministry of Home Affairs, with whom the
State Government had already taken up thi¢ matter, suggested to
the State Government that they might agree to the amount due from
them on account of repayment of loans and interest being converted
into a consolidated interest bearing loan and sought State Govern-
ment’s concurrence to this arrangement. Subsequently, the Central
Ministry of Hume Affairs in their letter No. F. 3/2/64-K dated the
4th December, 1964 (Annexure XIII) sanctioned a loan of
Rs. 17,46,12,000.00 to the Jammu and Kashmir Government to enable
them to repay the instalments of loans sanctioned to them by the
various Ministries of the Government of India and the repayment
‘of which had fallen due on the 31st March, 1964. S

The  Accountant General, Jammu & Kashmir has confirmed that
the instalments of loans sanctioned by this Department to the State
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of Jammu and Kashmir for the Smal Scale as well as Large &
Medium Industries, the repayment of which fell due on the 3lst
March, 1964, have since been adjusted against the loan of Rs. 1746.12
lakhs sanctioned by the Ministry of Home Affairs on 4-12-1964. The
State Accountant General has also confirmed that interest due on
loans upto 31st March, 1964, was also paid by the State Government
in cash in March, 1965.

The question of levy of penal interest for delayed payments by
the Jammu & Kashmir Government is still under considcration by
the Ministry of Home Affairs.

Recommeéendation

The Commitlee are concerned to note that although the Managing
Committee of the Society was appointed by Govt. before 1961 and
after 1961 five members of the Managing Committee were nominees
of Govt., the Society has gone into liquidation. The Govt. nominees
should have taken steps to safeguard the interest of Govt. and
informed the Govt. about its affairs. The Committee desired that a
proper enquiry should be held into the matter. The Committee
would like to know the final outcome of the liquidation proceedings
and the recovery of Govt. dues.

[S. No. 21 (Para No. 23) of 36th Report (3rd Lok Sabha)].

ACTION TAKEN

As recommended by the Public Accounts Committee a detailed
study of the affairs of the Delhi Garments Cooperative Industrial
Society Litd. has been made and the position, which has emerged
as a result of this study, is set out below:—

According to Bye-law 28(A) of the Bye-Laws of the Societly, the
Managing Committee of the Society for the first five years, to be
constituled every year, was to be nominated by the Government of
India. The Committee was to consist of not less than five and not
more than fifteen members. The First Managing Committee consist-
ing of 10 members (later increased to 11) with Shri C. K.
Nair, M.P. ag the President, was nominated on 22-8-1956. (Annex-
ure XIV). The Committee had three official members, viz., the
Manager of the National Small Industries Corporation Ltd. (Shri
Baldev Singh), Registrar Coop. Societies and the Director of Indus-
tries, Delhi. Subsequently, it was decided to have a senior officer of
the Government of India on the Committee as the Delhi Administ-
ration did not show much interest in the affairs of the Society, and
Dr. A. S. Sharma, the then Joint Development Commissioner (S.S.1.)
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was nominated on the Managing Committee with effect from
28-2-1957. .

The Second Managing Committee was constituted on 10-10-57.
for a period of one year, with Shri C. K. Nair, M.P. again as the
President and 12 members (including the same 4 official members)
(Annexure XV). The term of this Committee was extended subse-
quently as it continued to be in office till 1-6-1960.

During this period reports had been received regarding the
Society’s unsatisfactory administration and inefficient working. The
then Minister for Industry, Shri Manubhai Shah took a serious view
of the position of the Society and toock a meeting on 16-12-60 to consi-
der ways and means for improving the affairs of the Society. As an
immediate step towards this end, it was decided to reconstitute the
Managing Committee of the Society with an official President and with
a majority of official members. The Committee was accordingly re-
constituled on 13-6-A0 with Dr. P. C. Alexander, I.A.S., Deputy
Secretary to the Govt. of India, as the President and six other mem-
bers including 3 official members (Annexure XVI). Some changes
in the composition of the Committee were made later on 2-8-1960
(Annexure XVII). In the place of Dr. P. C. Alexander, Shri L. 1.
Parija, Director of Industries, Delhi, was nominated as the President
of the Society and the number of the other members was increased
from 6 to 8 of which 5 were official members.

This Committee with an official President and a majority of
official members remained in office from 13th June, 1960 to 21st
August, 1961, i.e, for a period of about 14 months. It took various
effective steps to improve the affairs of the Society like closing of
some uneconomic depots, payment of piece rates to labour instead
of fixed charges, etc. This Committee also arranged for the services
of a specialist for the Society. During the term of this Committee
the Society, which had incurred losses to the extent of Rs. 1,44,203.98
in the previous two years, showed profits in the year ending the
30th June, 1961, and it could repay an amount of Rs, 2,450 to the
Government of India. A probe was also made into the difficulties
of the Society and remedial measures were suggested. Some of the
problems which needed immediate attention were as under:—

(a) the inadequacy of electrical power in the new premises.
(b) Shortage of funds.

(c) Pending bills.

(d) Uneconomic purchase of cloth and other raw materialg,
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(e) Refund of excise duty.
(f) Unplanned production.
(g) Indiscriminate selling on credit.

(h) Payments to the workmen who remained idle on account
of under production.

(i) Maintenance of top heavy establishment.
(j) The party politics amongst the workers.
(k) Uneconomic sales of waste cutting.

(1) Cash credit account with Godolia Bank.

(m) On the top of these there were the personal problems,
which were a great headache to the Society. Workers
being sharcholders considered themselves as the owners
and wanted to work as they liked. Everybody was a
leader and the proprietor.

To sum up. the position is that the official representatives on the
Managing Committee of the Society were submitting Reports regard-
ing the working of the Society from time to time and these Reports
were brought to the notice of all concerned including sometimes the
then Minister of Industry. (Particulars of some of the important
reports made by official members of the Managing Committee of
the Societv recarding the deteriorating position of the Society are
given in Annexure XVIII). Tmmediate necessary steps were also
taken to improve the working of the Society by reconstituting the
Managing Committee with a majority of official members and by
appointing an official President of the Society. In fact the position
of the Society deteriorated in the time of the first two Managing
Committees which were in office, from August 1956 to June 1960
and had a majority of non-official members with a-Politician as the
President. The relations amongst the non-official members ‘were
far from satisfactory with too many internal hickerings and
quarrels and the atmosphere at the meetings, even in the presence
of official members, was of great distrust and indiscipline,

The affairs of the Society showed some improvement in the time
of the next Managing Committee which was reconstituted in June
1960 with an official President and a majority of official members.
However, this Committee functioned only for a period of about 14
months. By that time the period of 5 years for which the Govern-
ment could nominate the Managing Committee under the Bye-laws
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of the Society had expired and in consultation with the official Pre-
sident of the last nominated Managing Committee, it was decided

that the Society should be run by the elected members of the
Society.

The affairs of the Society worstened after it came into the hands
of the elected members of the Society. Finally after a series of
meetings a decision was taken on 29th January, 1963 to wind up
the Society. The Registrar Cooperative Societies issued the wind-
ing up order on 5th March, 1964, but it was stayed by the orders
of the Chief Commissioner, Delhi on an appeal from the Society.
The stay order was vacated on 1st December, 1964, and the liquida-
tor was appointed, who took charge of the Society on 7th January,
1965 to proceed with the liquidation proceedings of the Society.

Latest position regarding Liquidation Proceedings and recovery of
Govt. dues.

The Liquidator invited claims against the Society and served
notices on Sundry Debters and an amount of Rs. 654232 was
recovered from the latter. At present arrangements are in hand
for the auction of the ready-made garments, cloth, goods in process,
thread, buttons, etc., belonging to the Society. The other assets of
the Society include 119 automatic electric sewing machines of very
rare quality, which when sold/auctioned are likely to fetch very
good price. The lLiquidator has estimated that the assets of the
Society are likely to fetch about Rs, 3-5 lakhs which should be

sufficient to pay off fullv the Society’s liabilities towards the Gov-
ernment of India (Annexure XIX).

Apgainst the total amount of loan of Rs. 2-53 lakhs granted to the
Society, an amount of Rs. 1,000 was deposited by the Society in the
State Bank of India on 16th August, 1963. The amount due from
the Society to-date as principal, is therefore, Rs. 2.52 lakhs. The

interest payable by the Society as on 31st March, 1964 was
Rs. 47,000.

The case of this Socicty is also the subject of Paras 24 and 104
ef the Audit Report (Civil) 1963.

Recommendation

The Committee are unhappy at the halting manner in which the
recovery of the principal and interest has been processed by the Min-
istry. They desire that necessary action should be taken in the matter
to recover the outstanding amount.

330 (Aii) LS—4.
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ACTION TAKEN

In their reply to this Ministry’s Demand Notice dated the 14th
May, 1964, while explaining the various reasons for their past default
in the repayment of the Government Loans, M/s. Dogra Steel Im=
dustries, stated that thev had received an assurance for the import
of some quantities of raw materials and assured that they would
be in a position to pay back partly the loan by the end of the finan-
cial year 1964-65. As however, the firm failed to fulfil their assur-
ance the case was referred to Ministry of Law on the 25th March,
1965, for straightaway instituting a legal su:t against the firm for
the recovery of the Government loans. As desired by the Ministry
of Law, three sets of the attested copies of all the relevant docu-
ments and the summary of the case have also been supplied to that

Ministry on 12th July, 1965.

Recommendation

The Committee are not happy over the delay i settling the mat-
ter finally as the scheme had been closed prior to 1950. The Commit-
tee would like this matter to be settled with the firm at an early date
and the case closed after necessary adjustment.

[S. No. 80 (Para 83) of 39th Report (3rd Lok Sabha).]}

ACTION TAKEN

The matter is under active consideration of the Government.

ANNEXURE 1
No. B-22 (1) /64
MINISTRY OF INDUSTRY AND SUPPLY

Office of the Development Commissioner,
(Small Scale Industries)
(Department of Industry)

To New Delhi, the 26th May, 196%

The Additional Chief Engineer, III.
C.P.W.D. 8, Theatre Road,
Calcutta-16.
SusJEcT: —Audit Para on S.I.S.I. Building Gauhmv—Publzc Accounts
Committee Comments. B :

The inordinate delay in the construction of the Small Industries
Service Institute Building at Gauhati was taken up in para 48 of
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Audit Report (Civil) 1964 and the Public Accounts Committee de-
sired information regarding acquisition of land, taking possession
and commencement and completion of the buildings. An extract
of the note submitted by the Ministry of Industry is reproduced
below: —

“The plot of land was taken over by the Director, Small
Industries Service Institute, Gauhati on 17th Mav, 1960
after encroachment thereon was removed with  police
assistance. However, a sadhu and his [ollowers en-
croached on the land once again on 18th May, 1960. The
Deputy  Commissioner was requested again to evict
them. On 28th November, 1960, C.P.W.D. were reques-
ted to take necessary action to start construction. I'hey
however, informed the Institute on  12th  January, 1961,
that encroachment should first be removed. On  23rd
January, 1961, they were requested to indicale the date
on which they proposed to take over the land, <o that the
district authorities should be requested to provide police
assistance for evicting the tresspassers.  CP.W.D. in-
formed us in May, 1961 that thev will take possession imme-
diately before starting  the construction as  otherwise
the land was liable to be encroached upon once again.
They had not taken possession by 27th October, 1961. The
exact date on which the CP.W.D. actually took posses-
sion of land is being ascertained {rom them, but it is
assumed that this was done early in 1962 i.e., before the
commencement of the construction of the building”.

In this connection the following further information is added:—

(a) Administrative approval accorded in March, 1960
(b) Expenditure sanction accorded in September, 1960;
(c) Contract fixed in January, 1962.

The Committee's observations on the above case are as below:—

“The Committee regret to cbserve that even though the iand
was taken over by the Director, Small Industries Service
Institute, Gauhati in May, 1960, C.P.W.D. failed te com-
mence construction work with the result that there was
encroachments. The delay on the part of the CP.W.D. in
not taking possession of land to start construction even
though repeated requests were made to them, secems to
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be unconscionable. The Committee desire that the rea-
sons for the inordinate delay in not finalising the plans
for the building and commencing construction may be
further investigated and responsibility fix2d”.

Necessary action in compliance with the above cbscrvations may
kindly be taken at your end and this office apprized of the result of
the investigation.

Sd/- N. KHOSLA,
Joint Development Commissioner.

Copy to the Supdt. Engg., Calcutta Central Circle-1, CP.W.D,,
Calcutta. - '

Sd/- N. KHOSLA,
Joint Development Commissioner.

ANNEXURE 11
No. 26(5) /62-A.VIII
GOVERNMENT OF INDIA
MINISTRY OF INDUSTRY AND SUPPLY

Office of the Development Commissioner
(Small Scale Industries)
Udyog Bhavan,

New Delhi, the 6th July, 1965.

(1) The Directors of all the Small Industries Service Insti-
tutes. ‘

(2) The Director, Production Centres (E&T), Ettumanur.
(3) The Deputy Director, Small Industries Service Institute,
Goa. (
SusJsecT: —Conclusions/Recommendations of Public Accounts
Committee in paragraphs 74 to 79 of the 35th Report.
Sir,
The above Committee in their report regarding the working of
one of the Institutes has observed as under: —

(1) While the Committee appreciate that the hiring of the
godown in advance was done with a view to protect the
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machinery from rain. they feel that with a little fore-
thought and co-ordination with the Supply Department,
the Institute could have ascertained the probable time of

arrival of the machinery and thus saved the infructuous
expenditure,.

(2) The Committee feel that this is another instance (construc-
tion of building for the Institute) of lack of planning on
the part of administration as they did not iniliate action
for placing wiring contract simultaneously with the
construction of the building. Had the wiring been cuom-
pleted earlier, electricily could have been supplied soon
after the construction of the building and this contin-
geney of plant and machinery remaining unutilised would
not have arisen.

(3) The Committee find that though an Extension Centre
was started in 1960, the workshop attached to it started
functioning only in 1963. The Committee feel that this
time-lag is excessive and it indicates lack of coordination
and proper planning.

(4) The Committee are of the view that the employment of
operative staff (machine operatives and mistries) about
one year before the arrival of the machines was without
justification. Further the Committee regret to observe
from the note furnished by the Ministry that the work-
shop could not be started due to non-completion of
power wiring, for more than 8 months. It is unfortunate

that such an essential item of work was not initiated in
time. ‘

(5) The Committee note that the State Government had
reported about the non-availability of the building for
the Extension Centre concerned. The Committee do not
see any reason as to why more than 2 years were taken
by the Admn. in deciding to shift the centire to another
place. The Committee trust that such delays and lapses
in planning and co-ordination will be avoided in future.

It is requested that the plans for the building whenever a new
building is to be constructed may be finalised without any undue
delay and the construction commenced as early as possible. Action
for placing wiring contact should be initiated in good time so that
the plant and machinery are utilised as soon as the construction of
the building is completed and the commissioning of the workshop
is not delayed for want of completion of power wiring. It is hardly
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necessary to mention that a good deal of forethought and co-ordina-
tion with the Supply Department are necessary before hiring
godowns for keeping the machinery.

It is impressed upon the Directors of the Institute that necessary
care should be taken so that such cases of delays and infructuous
expenditure do not recur,

Yours faithfully,
Sd/- R. N. MISRA,

Deputy Director (Adm),
for Development Commissioner.

Copy to:—

(1) Ministry of Industry & Supply (Department of Industry),
with reference to 6(12) /65-SSI(C) dated 13-5-65.

(2) All the Directors at Headquarters.

Sd/- R. N. MISRA,

Deputy Director (Adm),
for Development Commissioner.

ANNEXURE III
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 2nd January, 1954

NOTIFICATION

Cottage Industries

No. 40-Cot. Ind. (107)/53—In pursuance of Clause (a) of Bye-
law 28 of the Registered Bye-laws of the Family Welfare Coopera-
tive Industrial Society Litd., Delhi the Central Govt. hereby consti-
tute, for a period of one* year, the Managing Committee of the said
Society, consisting of the following members, namely:—

1. Shm. Maniben Vallabhbhai Patel, M.P. C/0 Birla House.
New Delhi.

*(i) Term extended for a further period of one year with effect from
2-1-1955 vide Notification No. 40-SSI (107)/53 dated 8-1-1935.

(ii) Term extended upto 15-4-1956 vide Notification No, 40-LI (B) (107)58
dated .21-4-1956.
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2. Shm. Tara Fai, 9, York Road, New Delhi.
3. Shm. Uma Agarwal, 16, Ramakrishna Road, Civil Lines, Delhi.

4. Shm, Kartar Kaur, w/o Sardar Ujjagar Singh, 8|23, Moti
Nagar, New Delhi.

5. Dr. S. P. Varma, Dy. Development Officer, Ministry of C&I,
New Delhi, (Official).

6. Mr. K. P. Soni, Under Secretary, Ministry of Finance,
New Delhi. (Official)

Sd/- (MRD. P. JOHRI),
Deputy Secretary to the Gowt. of India.

ANNEXURE IV
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 21st April, 1956
NOTIFICATION
Light Industries

No. 40-LI(B) (107)/53. In pursuance of Clause (a) of Bye-law
28 of the Registered Bye-laws of the Family Welfare Cooperative
Industrial Society Ltd. Delhi the Central Government hereby con-
stitute with effect from the 16th April, 1956 upto the 2nd January,
1957* the Managing Committee of said Society, consisting of the
following members, namely:—

1. Smt. Maniben Vallabhbhai Patel, M.P. C/o Birla House,
New Delhi.

2. Smt. Tara Pai, 9 York Road, New Delhi.

3. Smt. Uma Agarwal, 16, Ramakrishna Road, Civil Lines,
Delhi.

4. Smt. Kaushalaya Devi, Lady Supervisor, Family Welfare
Coop. Ind. Society Ltd., New Delhi.

5. Director, Small Industries Service Institute, Delhi. (Official).

17 *Term extenéed upto 30-4-57 vide Notification of even number and df.
-4-1957.
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@6. Shri H. L. Guha, Under Secretary, Ministry of Finance
(I & C Div.), New Delhi, (Official).

**7. Smt. Mohini Khera, 1, York Road, Delhi.

Sd/- P. C. ALEXANDER

Deputy Secretary to the Government of Andia.

ANNEXUREV
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 26th April, 1957

NOTIFICATION
Light Industries

No. 40-SSI(B)(107) /53. In pursuance of Clause (a) of Bye-law
28 of the Registered Bye-laws of the Family Welfare Cooperative
Industrial Society Ltd., Delhi, the Central Govt. hereby constitute
for a period of one vear with effect from the 1st May, 1957, the
Managing Committee of the said Society consisting of the following:
members:—

. Smt. Tara V. Pai.
Smt. Uma Agarwal.
Smt. Mohini Khera.

Shri M. K. Venkataraman, Administrative Officer, Central’
Social Welfare Board, New Delhi.

B

b

Smt. Kaushalaya Devi.

6. Dr. A. S. Sharma, Jt. Development Commissioner (Head-
quarters), Office of the D.C., S.S.I.,, New Delhi. (Official).

7. Shri P. C. Basu, Manager, Govt. Contracts Division, Na-
tional Small Industries Corporation (P) Ltd., New Delhi.
(Official).

@Vide Notification No. 40-LI(B) (107)/63 dt. 4-12-1956. Sh. R. G..
Mundkur, Dy. Secretary, was nominated vide Shri H. L. Guha.

**Vvide Notification No. 40-LI(B) (107)/53 dt. 9-6-1956.
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*8. Smt. Vidya Puri, E-12, Ring Road, New Delhi.
*9. Smt. A. D. Pandit, ¢/o Chief Commissioner, Delhi.
*10. Smt. Prakash Khanna, 3 Sri Ram Road, New Delhi.

*11. Smt. Raksha Saran, Chairman, Delhi State Social Welfare
Advisory Board, 6, Bhagwandas Road, New Delhi.

*12. Smt. Sarojini Lakshmanan c¢/o Lt. Col. C. K. Lakshmanan,
Dte. General Health Services, 17 Roberts Road. New Delhi.

Sd, - P. C. ALEXANDER
Deputy Secretary to the Govt. of India.

ANNEXURE VI
GOVERNMENT OF INDIA

MINISTRY OF COMMERCE AND INDUSTRY

New Delhi, the Tth May, 1958.
NOTIFICATION

Smal]l Scale Industries
No. 40-SSI(B) (107) /53. In pursuance of Clause (a) of Bye-law

28 of the Registered Bye-laws of the Family Welfare Cooperative
Industrial Society Ltd..Delhi, the Central Govt. hereby constitute for:
a period of one year with effect from the 1st May, 1958, the Manag-

ing Committee of the said Society consisting of the following

members:~—-

1. Smt. Tara V. Pai.

2. Smt. Uma Agarwal.
. Smt. Mohini Khera.

3
4. Administrative  Officer, Central Social Welfare Board,
New Delhi.

5. Smt. Kaushalayva Devi.

6. Dr. A. S. Sharma, Jt. Development Commissioner (Head-
quarters), Office of the D.C., S.5.1., New Delhi. (Official).

7. Shri P. C. Basu, Manager, Govt. Contracts Division, Na-
tional Small Industries Corporation (P) Ltd., New Delhi.
(Official).

*Vide Notification No. 40-SSI(B) (107)/53 dt. 27-5-57.
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‘8. Smt. Vidya Puri, E. 12, Ring Road, New Delhi.
9. Smt. A. D. Pandit, C/o Chief Commissioner, Delhi.
10. Smt. Parkash Khanna, 3, Sri Ram Road, Delhi.

11. Smt. Raksha Saran, Chairman, Delhi State Social Welfare
Advisory Board, 6, Bhagwandas Rd., New Delhi,

12. Smt. Sarojini Lakshmanan, C/o Director General of Health
Services, Robert Road, New Delhi.

Sd/- P. C. ALEXANDER
Deputy Secretary to the Government of Bndia.

ANNEXURE VII
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 25th August, 1959.

NOTIFICATION

No. 40-SSI(B) (107) /53. In pursuance of Clause (B) of the Bye-
"law 28 of the Registered Bye-laws of the Family Welfare Co-opera-
“tive Industrial Society Ltd., Delhi, the Central Government hereby
appoint the following as members of the Managing Committee of

the said Society for a period of one year with effect from the 1st
“May, 1959.

1. Smt. Tara V. Pai.

2. Smt. Raksha Saran, Chairman, Delhi State Social Welfare
Advisory Board, 6, Bhagwan Das, Road, New Delhi.

3. The Administrative Officer, Central Social Welfare Board.,
New Delhi. (Official).

4. The Joint Development Commissioner, (Headquarters)
Office of the Development Commissioner, Small Scale
Industries, New Delhi. (Official).

6‘:

. The Managing Director, National Small Industries Corpora-
tion, New Delhi, (Official).

Sd/- T. S. S.
Under Secretary to the Government of India.
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ANNEXURE VIII
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 9th May, 1960.
NOTIFICATION

No. 40-SSI(B) (107) /53. In pursuance of Clause (B) of the Bye-
Law 28 of the Registered Bye-laws of the Family Welfare Co-opera-
tive Industrial Society Ltd., Delhi, the Central Government hereby
appoint the following as members of the Managing Committee of the

said Society for a period of one year with effect from the 1st May,
1960: —

1. Smt. Tara V. Pai, No. 3 Willingdon Cresent, New Delhi.

2. Smt. Rakhsa Saran, Chairman, Delhi Social Welfare
Advisory Board, 6, Bhagwan Das Road, New Delhi.

3. The Administrative Officer, Central Social Welfare Board,
New Delhi, (Official).

4. Shri L. N. Renu, Director, Office of the Development Com-
missioner Small Scale Industries, Shahjahan Road, New
Delhi. (Official).

5. The Managing Director, National Small Industries Corpo-
ration, Rani Jhansi Road, New Delhi.

*6. Shri S. K. Chakraborty, Director, Officer of the Develop-

ment Commissioner, Small Scale Industries, New Delhi.
(Official).

Sd/- MELA RAM BHARDWAJ
Under Secretary to the Govt. of India.

ANNEXURE IX
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 13th July, 1981.

NOTIFICATION

No. 40-SSI(B)(107)/53. In pursuance of clause (B) of the Bye-
law 28 of the Registered Bye-laws of the Family Welfare Coopera-
tive Industrial Society Ltd., Delhi the Central Govt. hereby appoint

*Vide Notification of even numbet dt. 4-1-1961.
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the following as members of the Managing Committee of the said
Society for a period of one year with effect from the 1st May, 1961.

1. Smt. Tara V. Pai, No. 8, Asoka Road. New Delhi,

2. Smt. Raksha Saran., Chairman. Delhi Social Welfare
Advisory Board, 6 Bhagwan Das, Road, New Delhi.

3. The Adminisirative Officer, Central Social Welfare Board,
Parliument Streel, New Dclhi. (Official).

4. Shrj L. N. Renu, Director, Industrial Cooperative Ministry
of Commerce and Industryv, New Detlhi. (Official).

5 Shri S. K. Chakraborty, Director, Office of the Develop-
ment Commissioner. Small Scale Industries, New Delhi.
(Official).

Sd/- P. S. V. RAGHAVAN
Under Secretary to the Government of India.

ANNEXURE X
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
New Delhi, the 13th December, 1962.
NOTIFICATION

No. 40-SSI(B)(107) /53. In pursuance of Clause 28(b) of the
Registered Bye-laws of the Family Welfare Cooperative Industrial
Society Ltd., New Delhi the Central Govt. hereby appoint the
following persons as members of the Managing Committee of the
said Society for a period ot one year with effect from the 1st May,
1962.

1. Smt. Tara V. Pai, No. 8, Ashoka Road, New Delhi.

2. Smt. Raksha Saran, Chairman, Delhi Social Welfare
Advisory Board, 6, Bhagwan Dass Road. New Delhi.

3. The Administrative Officer, Central Social Welfare Board,
Parliament Street, New Delhi (Official).

4. Shri L. N. Renu, Director Industrial Cooperatives, Ministry
of Commerce and Industry, New Delhi. (Official).

Sd/- VIDYA PRAKASH
Under Secretary to the Government of India.
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ANNEXURE XI

Statement indicating the names & designations of Gouvt. Officials and the
period for which they served on the Managing Committee of the Family Welfare
Cooperative Industiral Soctety Lid., New Delh.

Sl Name & Designation Period for Reference to

No. which nomi- Government Notifi-
nated as cation™®
member

1. Dr. S. P. Varma, Dy. Develop - 2-1-1954 to (i) No. 40-Cot. Ind
ment Officer, Ministry of C. & 1., 15-4-1956 (ro7)/53 dt. | 2-1-
New Delhi. 1954

(i) No. '40-SSI1(B)

(107)/53 dt. 8-1-1955
(iii) No.  40-LI(B)
(107)/53 ' dt. 21-4~
1956.

2. Shgi K. P. Soni, Under Secretary 2-1-1954  to Do.
Ministry of Finance, N. Dclhi. 15-4-1056

3. Shri H. L. Guha, Under Sec- 16-4-1956 to No. 40-LI (B) (107)/

retary, Minitry of Finance (I&C  4-12-1956 53 dt. 21-4-1956.
Div.) New Delhi.

4. Director, Small Industries Ser- 16-4-1956 1o Do.
vice Institute, Declhi. 2-1-1957

s. Shri R. G. Mundkur, Dy. Sec- 4-12-1956 to No. 4o0-LI (B) (107)/
retary, Ministry of Finance (CI& 2-1-1957 53 dt. 4-12-1956.

S Divn.), N. Delhi.
6. Dr. A.S. Sharma, Jt. Development 1-5-1957  to  No. 40-SSI(B)(IO7)/

Commissioner, S.S.1. (Head- 30-4--1959. 53 dt. 26-4-57 and
quarters), New Delhi. 7-5-58.

7. Shri P. C. Basu, Manager, Govt. 1-5-1957 to No. 40-SSI(B)(107)/
Contracts Division, N.S.1.C. (P), 30-4-1959 53 dt. 26-4-1957 and
Ltd., New Delhi. 7-5-1958.

8. Jt. Development Commissioner, 1-5-1959 to No. 40-SSI(B)(107)/
S.S.1. (Headquarters) Office of 30-4-60 53 dt. 25-8-1959.

the D.C.S.S.1., New Delhi.
9. Managing Director, N.S.I.C. (P) 1-5-1959 to No. 40-SSI(B) (107)/

Ltd., New Delhi. 3-1-1961 53 dt. 25-8-1959 and
4-1-1961.
10. Shri L. N. Renu, Director, In- 1-5-1960 to No. 40-SSI(B)(107)/
dustrial Cooperatives, Ministry 10-4-1963 53 dt. 9-5-60, 13-7-
of C. & I. New Delhi. 61 and 13-12-1962.
11. Shri S. K. Chakraborty, Director, 4-1-1961 to No. 40-SSI(B)(107)/
Office of the D.C.S.S.I., New 30-4-1962. 53 dt. 4-1-1961 and

Delhi. 13-7-1961.
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Audit Observations

Lccording to bye-law of the Society, the accounts of the Society
were required to be audited by the Registrar of Cooperative Socie-
ties, at least once a year. The Society was registered on 24th Nov-
ember, 1963, but the first Audit Report appears to have been issued
only on 22nd February, 1957, on the accounts for the year 1955-56.
No arrangement appears to have been made by Government to ob-
tain at least unaudited statements of accounts from the Society,
pending receipt of the audit report of Registrar.

2. It has becn stated that an agreement could not be concluded
with the Society at the initial stages as it involved protracted legal
formalities before it could finally be executed and as the intention
was to start work on the Match Factory immediately. The loans
were sanctioned in eight different instalments commencing from
March, 1964 to October, 1957-—as much as Rs. 1.70 lakhs in two in-
stalments having been disbursed during March and September,
1964; it is not clear how the subsequent instalments continued to be
disbursed without first settling the issue regarding the execution of
an agreement.

3. The Managing Committee of the Society decided in July, 1958
that it should be closed. One of the recommendations made on
30th April, 1959 by the Central Social Welfare Board to Govt., as
a result of the discussion held on 24th April, 1959 was:—

“that the Government should take over all these assets......
Once this liability is discharged, the cooperative should
be able to start on a clean slate and work an ancillary
unit in a more unfettered manner”.

This proposal was, however, not implemented.
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ANNEXURE XM
No. 4(2) /65-IE&SGS
GOVERNMENT OF INDIA
MINISTRY OF INDUSTRY AND SUPPLY
(Deptt. of Industry)
New Delhi, the 4th August, 1965.
To

The Accountant General.
All States.

SuBJECT: —36th Report of the Public Accounts Committee—Recom-
mendation at S. No. 13 in Appendix XVI&—Periodical
statement from Accounts Officer showing the position of
outstanding loans and interest charges.

Sir,

With reference to the recommendation at S. No. 13 of Appen-
dix XVII to the 36th Report of the Public Accounts Committee
(extract enclosed). I am directed to invite your reference to Rule 161
of G.F.R. (Revised & Enlarged) 1963, reproduced below:—

“161—Defaults in payment:—Any default in the payment of
interest upon a loan or in the re-payment of the principal,
shall be promptly reported by the Audit Officer and/or
the Accounts Officer, as the case may be, to the authority
which sanctioned the loan. On receipt of such a report
the authority concerned shall immediately take steps to
get the default remedied.”

I am to request that the provision in the G.F.R. may kindly be strictly
adhered to and this Ministry informed promptly of defaults in the
repayment of instalments of principal and interest charges by State
Government against loans granted to them by the Central Govern-
ment for their Plan Schemes for the development of Small Scale
Industries and Industrial Estates.

2. The receipt of this letter may kindly be acknowledged.

Yours faithfully,
Sd/- V. C. NAIDU,
Under Secretary to the Gowt. of Mndia.
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ANNEXURE XIII

No. F. 3:127/64
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
To,

The Chief Secretary to the Government of
Jammu & Kashmir, Jammu (Tawi).

New Delhi-11, the 4th December, 1964
13th Agrahayana, 1886 (SAKA)

:SuBJEcT: —Grant of a long term loan in lieu of instalments of loans
(sanctioned by the various Ministries of the Government
of India) and repayment of which are due on 31st March,
1964.

REFERENCE: —Correspondence resting with Finance Minister (J & K

Government) letter No. R.36!11432:64 dated 21st May,
1964.

:Sir,

I am directed to convey the sanction of the President to the pay-
ment of a sum of Rs. 17,46.12,000/- (Rupees Seventeen crores forty-
six lakhs and twelve thousand only) as loan to the Jammu & Kashmir
Government in order to enable them to repay the instalments of loans
sanctioned by various Minictries of the Government of India and the
repayment of which fell due on 31st March, 1964. This loan will not
be paid to the State Government in cash but will be adjusted against
the instalments of Principal due upto 31st March, 1964 of the loans
sanctioned by the Ministries.

2. The loan is adjustable under the Head “Sanction P-Loans and
‘Advances by the Central Government—Advances to State Gevern-
ments—ILoans” and is debitable under the Sub-head A. 1 Advances
to the State Governments (charged)—Loan to the Governmcnt of
Jammu & Kashmir for adjustment against arrear of loan instalments
in Grant No. 123—Loans and Advances by the Central Government
for 1964-65.

3. The terms and conditions for the repayment of the loan will
be as follow:—

(a) The loan will bear interest 59, per annum and unless any
arrangement for earlier repayment is agreed to between the
two Governments, will be repayable in ten annual equated
instalments of principal and interest commencing from the
first anniversary date of credit of the Loan to the State
dzovernment; and
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(b) in the event of any default in the repayment of the loan
or payment of interest thereon, penal interest at 219,

above the normal rate indicated in clause (a) above will
be chargeable.

4. Thig letter issues with the Concurrence of the Ministry of

Finance (HILL Division) vide their U.O. No. 10119, HILL '64 dated
17th November, 1964.

Yours faithfully,

Sd/- K. N. V. NAMBISAN,
Deputy Secretary to the Gort, of India.

330 (Aii) LS—5.
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No F.3|2/64-K New Delhi-11, the 4th December, 1964
"~ 13th Agrahayana 1886 (SAKA)

Copy to:—
1. Ministry of Finance (HLL Division).

2. Ministry of Finance (DEA Ways & Means Section) with
reference to their U.O. No. F-10(1)-W&M|64, dated the 29th
September, 1964.

3. Deputy Accountant General, Jammu & Kashmir with refer-
ence to his letter No. DR|22-37/64-65/3300, dated the 8th
September, 1964.

4. Accountant General, Jammu & Kashmir, Srinagar.

5. Ministry of Finance (Budget Division) with reference to
their U.O. No, 5420-B-1|64, dated 11th November, 1964.

6. Ministry of Finance (Department of Coordination) with
reference to the U.O. No. 5259-P|64, dated the 7th Novem-
ber, 1964,

7. All Ministries of the Government of India.

8. Accounts I Section|Police V. Section|A.I.S.(IIl) Section.
Sd/- K. N. V. NAMVISAN,
Deputy Secretary to the Govt. of India.

ANNEXURE XIV
(GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 22nd August, 1956.
NOTIFICATION

Light Industries
No. 32-LI(B)(3)/56.—In pursuance of Clause (A) of Bye-laws 28

of the Registered Bye-Laws of the Delhi Garments Cooperative
Industrial Society Ltd., New Delhi, the Central Government hereby
nominates for a period of one year, the Managing Committee of the
Said Society and directs that it shall consist of the following mem-
bers, viz.:—

(1) Shri C. K. Nair, M.P.

c/o Delhi Garments Coop. Industrial Society Ltd.,
Najaf Garh Road, New Delhi.
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(2) Shri Snam Lal Jain,

c¢/o Delhi Garments Coop. Industrial Society Ltd,,
New Delhi,

(3) Shri Abdul Quam,

c/o Delhi Garments Coop. Industrial Society Ltd,,
New Delhi,

(4) Shri Dalip Singh,

c/o Delhi Garments Coop. Industrial Society Ltd,,
New Delhi,

(5) Shri Devi Singh,

c/o Delhi Garments Coop. Industrial Society Ltd,
New Delhi,

(6) Shri Jagan Nath,

¢/o Delhi Garments Coop. Industrial Society Ltd,
New Delhi,

(7) Shri M. L. Mittal,

c/o Delhi Garments Coop. Industrial Society Ltd,
New Delhi,

(8) The Registrar of Coop. Societies,
Delhi. (Official).

*(9) The Director of Industries & Labour,
Delhi. (Official).

(10) Shri Baldev Singh,
Manager (Marketing Division),
National Small Industries Corpn., Ltd.,
27, Sunder Nagar, New Delhi. (Official).

@ (11) Dr. A. S. Sharma,
Jt. Development Commissioner, S. S, L.
Office of the D. C. S. S. I,
New Delhi (Official).

Sd/- N. S. VAIDYANATHAN,
Under Secy. to the Govt. of India.

*Sh. G. C. Mukherjee, Dy. Director of Industries (Planning), Delhi was
nominated vice the Director of Ind. & Labour vide Notification No. 32-SSI
(B) (3)/56 dt. 22-2-1957.

@Vide Notification No. 32-SSI(B) (3)/56 dt. 22-2-1957.
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ANNEXURE XV

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 10th October, 1957.

NOTIFICATION
LIGHT INDUSTRIES

No. 32-SS1(B)(3)/56. In supercession of this Ministry’s Notifica-
cations of No. 32-LI(B) (3) /56 dated 22nd Aug., 1955 and NA. 32-SSI
(B)(3)/56 dated 22nd February, 1957 and in pursurance of Clause
(A) of Bye-Laws 28 of the Registered Bye-Laws of the Delhi Gar-
men'!s Co-operative Industrial Society Ltd., New Delhi, the Central
Govt. hereby nominates for a period of one year* the Managing
Committee of the said Society and directs that it shall consists of
the following members, viz: —

(1) ShriC. K. Nair, M.P. c/o Delhi Garments Co- President
operative Industrial Society Ltd., Najafgar Road,
New Delhi.

(2) Shri Yudhvir Singh, c/o Delhi Garments Coop. Indus- Vice President
trial Society Ltd., New Delhi.

(3) Shri Ram Singh Varma, M.P. . _ . . Member

(4) Dr. A. S. Sharma, Jt. Dev. Commissioner (SSI), Minis- Do.
try of C & I, New Delhi. (Official).

(5) Shri Baldev Singh, c¢/o National Small Industries Cor - Do.
poration (P) Ltd., New Delhi. (Official).

*¥(6) ShriJ.S. Chauhan, Dy. Registrar of Cooperatives, Do.
Delhi Admn., Delhi.

(7) Shri G. C. Mukherjee, Dy. Director of Industries, Do.
Delhi Administration, Delhi (Official).

(8) Shri Mange Ram, c/o Delhi Garments Coop. Industrial Do.
Society Ltd., New Delhi.

(9) Bhagat Swanlia Ram, c/o Delhi Garments Coop. Indus- Do.
trial Society Ltd., New Delhi.

*Term extended till 1st June, 1960 V‘Didé Notification No. 32-SSI( B)(S/“%
dated 28-4-1960.
**Deleted vide Notification No. 32-SSI(B) /56 dt. 27-12-1957.
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(10). Shri Anso Ram, c/o Delhi Garments Industrial Coop. Member
Society Ltd., New Delhi.

(11). Shri Prahlad Singh, c/o Delhi Garments Coop. Do. "
Society Ltd., New Delhi.

(12). Shri Rattan Singh, c/o Dethi Garments Coop. Indus- Do.
trial Society Ltd., New Delhi.

(13). Shri Dalip Singh, c¢/o Dethi Garments Coop. Indus- Do.
trial Society Ltd., New Delhi.

(14). Shri Radha Raman, M.P. ) . . . Member/Sec-

retary.

Sd/ - M. S. SADASIVAN,
Under Sccretary to the Govut. of India*

ANNEXURE XVI
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY

New Delhi, the 13th June, 1960.
NOTIFICATION

No. 32-SSI(B)(3)/56.—In supersession of this Ministry’s Notifi-
cation No. 32-SSI(B) (3) /56 dated the 10th October, 1957 as amend-
ed by this Ministry’s Notification No. 32-SSI(B)(3) /56 dated the 28th
April, 1960 and in pursuance of Clause (A) of Bye-law 28 of the
Registered Bye-laws of the Delhi Garments Cooperative Industrial
Society Ltd., New Delhi, the Central Govt. hereby nominates for a
period of one year, the Managing Committee of the said Society and
dire¢ts that it shall consist of the following members, vizi—

I. Dr. P. C. Alexander, I.A.S., Dy. Secretary, Ministry  Chairman
of C & I, New Delhi. (Official).

2. Shri L. N. Renu, Director, Office of the C.D.S5.S:.1., New Member
Delhi (Official).

3. The Director of Industries, Delhi Administration, Dethi. ‘Do.
(Official).
4. ‘Shri Baldev Singh, c/o National Small Industries Corpn., Do

New Deélti. (Official).
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5. Shri Asulal, ¢/o Delhi Garments Cooperative  Industrial Member
Society, New Delhi.’

6. Shri Ratan Singh, c/o Delhi Garments Cooperative In-
dustrial Society, New Delhi. Do.

7. Shri Sanwalia Ram Bhagat, c/o Delhi Garments Coopera~
tive Indaustrial Society, New Delhi. Do.

Sd/- M.H. SIDDIQI
Under Secretary to the Gout. of India.

ANNEXURE XVvI?
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
New Delhi, the 2nd August, 1960.

NOTIFICATION

No. 32-SSI(B)(3)/56.—In supersession of this Ministry’s Notifi-
cation No. 32-SSI(B)(3) /56 dated the 13th June, 1960 and in pursu-
ance of Clause (a) of By-law 28 of the Registered Bye-laws of the
Delhi Garments Cooperative Industrial Society Ltd., New Delhi, the
Central Government hereby nominates for a period of one year, the
Managing Committee of the said Society and directs that it shall
consist of the following members, viz:—

1. Shri L. J. Parija, I.A.S., Director of Industries, Delhi  President.
Admuinistration, Delhi. (Official).

2. Shri L. N . Renu, Director Office of the D.C.S.S.I, Member
New Delhi. (Official).

3. Shri Baldev Singh, Manager National Small Industries Do.
Corpn., New Delhi. (Official).

4. The Director, Small Industries Service Instt., New Do.
Delhi. (Official).

*5. Shri Asulal, c/o Delhi Garments Coop. Industrial Do.”
Society, New Delhi.

*6. Shri Ratan Sin%n c/o Delhi Garments Coop. Industrial Do.
Society, New Delhi.

*S/Shri J. N. Malhotra and Jagan Nath were nominated vice S/Shri
Asulal and Ratan Singh vide Notification No. 32-SSI(B) (3) /dated 29-4-61.
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7. Shri Sanwalia Ram Bhagat, c/o Delhi Garments Coop. Memb.r
Industrial Society, New Delhi.

*¢ 8 Shri S. K. Chakraborty, Director, Office of the Do.
D.C.S.S.1,, New Delhi. (Official).

+9. Shri Nanak Singh, Asstt. Director (Business Manage- Do.
ment), Office of the D.C.S.S.1., New Delhi. (Official).

Sd/- P . S. V. RAGHAVAN,
Under Secretary to the Govt. of India.

ANNEXURE XVIlI

Statement showing the particulars of important communications from the
official members of the Managing Committee of Delhi Garments Cood. Society.

Sl Name of Official Date Brief particulars and action taken
No.

I 2 3 4

I Dr.A.S.Sharma, ex- 23-4-57 Draw attention to the quarrel
TDC(HQ) DC(SSI)s amongst the members and
Office. inefficient management. The
then Minister of  Industry
Shri Manu Bhai Shah called a
meeting and suggested appoint-
ment of whole time Manager

and Accountant.

2 Do. 24-5-57 Problems regarding lack of dis-
cipline and planning highligh-
ted, M.I. approved of appoint-
ment of (i) a whole-time
Manager, (ii) whole time Mar-
keting Officer and (iii) a Sec-
tion Officer.

3 Do. 21-6-57 M.L saw the report which high-
lighted indiscipline once again
and suggested change of the
Chaiiman.

*#* Vide Notification No. 32-SSI(B)(3)56 dt. 10-1I-1960.

t Vide Notification No. 32-SSI(B)(3)56 dated 21-12-1960.
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1 2 3 4

4 Dr. A S. Sharma, 23-10-57 Productien -and marketing prob-
ex-JDC (H lems highlighted—a request for
DC(sSIY’s Office loan made— a loan of Rs.
245,000/~ . sancticned but mot

later paid.
s Shri Nanak Singh A.D. 3-4-61 Highiighted the various ptob-
LM.T.DC(SSIs ems which existed when Shri
-Ofhice. Singh was appointed as mem-

ber of the Managing Committce
and how he ironed them out.

6 Do. . . . 14-4 61 Causes for losses to the factory
enumeraied—remedies adop-
ted.

7 Do. . . . 31-5-61 Informs of the improved me-

thods adopted by him for pur-
chase and sales of goods.

N Do. . : : 15-7-61 Rcports about the loss of certain
sewing machines and action
taken _to retrive thum.

Sd/- (J. S. BHATNAGAR)

ANNEXURE XIX

In order to asceriain the assets of the Garments Cooperative In-
dustrial Society Ltd., I contacted Mr. Ishwar Singh, Liquidator, and
he informed me that there are about 40 to 60 sewing machines in
very good working condition. They would fetch from Rs, 4,000 to
Rs. 5,000 cach and the rest would fetch about Rs. 2,000 each. All
these sewing, machines might be worth Rs, 3,00,000. Besides these
machines there are some other assets with the Society like electric
fons, typewriters, electric fitling, raw material, cloth, garments,
machinery spare parts and some cash. These may also bring Rs.
50,000 approximately.

I enquired of the basis of which he has valued the sewing machi-
nes and he informed me that several prospective buyers are coming
to him and inspecting the machines and that he was given the figure
of Rs. 4,000 to Rs, 5,000 per good sewing machine and Rs. 2,000 each
in respect of others on the basis of actual offers made to him by
these buyers.

If what has been told to me by the official] Liquidator is correct,
the aasets of the Society should be to the tune of Rs. 3,50,000 appro-
ximately.

Sd/- J. S. BHATNAGAR.

L 4
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Supplementary note regarding purchase of machinery and equip-
ment etc. for Extension Centre, Bhubaneswar. S. No. 15 (Para 18)
of Appendix IV to 8th Report (Third Lok Sabha).

In amplification of the Ministry's note in respect of S. No. 15
(para 18) of Appendix IV to the 8th Report (Third Lok Sabha)
forwarded with this Ministry’'s O.M. No. 5(10) B&A|63, dated the
3rd October, 1963 giving the reasons for the purchase of machinery
during the period viz. December, 1957 to July, 1958 during which
there was ban on the construction of new buildings, the position is
elucidated as under: —

Orders requiring that no new building work nhould be under-
taken without the concurrence of the Finance Minister were issued
by the Ministry of Finance on 4th June, 1957. The offer from the
Administrator, New Capital, Bhubancswar, agreeing to allot two
plets measuring about one acre on lease had been received in January,
1957 and was examined in the light of thi- directive with the Ministry
of Finance. It was subsequently (October, 1957) agreed by Finance
that as regards Extension Centres buildings works would be taken
1p only in cases where machinery etc., had been purchased and rented
accommodation was not available. The Develecpment Commissioner,
Small Scale Industries, was therefore, advised on 21st October 1957
o reconsider the proposal regarding acquisition of land offered by
the Administrater, Bhubaneswar in the light of that decision.

Bhubaneswar area was developed just before 1957 and as such
no suitable shed for the workshop was available on rent in the town-
ghip. The Institute had tried to secure rented accommodation before
they had purchased the machinery.

Sanction for purchase of machinery and equipment had been
issued in January, 1957. Enquiries had been set on foot by the
Director, Small Industries Service Institute, Calcutta regarding
acceptance of orders by indigenous machinery manufacturers since
such orders were heing executed by them only on priority basis
because of great demand of machinery. After finding out particulars
about availability, purchase orders for machinery except for universal
milling machine had been placed by the Director. Small Industries
Service Institute, Calcutta in November, 1957. Orders for the milling
machine were placed in December, 1957.

In view of the recommendations of the Organisational Committee
tor Small Scale Industries and the Government of India Resolution
No. 23-SSI(C) (7) |61, dated the 18th May, 1962, that Extension Centres
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under the control of Small Scale Industries Organisation which have
purely production or common service facilities programmes should
be transferred to State Governments. Bhubaneswar Extension
Centre which was primarily intended for offering common service
in brass and bell metal working was transferred to the Government
of Orissa. Consequently construction of shed for the Centre was
given up.

Observation by Audit

At the time of placing formal orders for the bulk of machinery in
November, 1957, the Ministry were aware of the ban on the construc-
tion of new buildings imposed by Government in June, 1957 and no
suitable shed, as stated above, was available on rent in the township
at that time.

The purchase of machinery on an emergency basis direct by the
Department in relaxation of the normal rules regarding making pur-
chase through the Director General of Supplies and Disposals, with-
out proper arrangements for housing the centre was not justified.



APPENDIX XIV
MINISTRY OF INFORMATION AND BROADCASTING
Recommendation

The Committee consider it extremely unfortunate that even though
the terms and conditions of the grant were subsequently liberalised,
the important suggestion made originally by the Ministry of Finance
that the position might be reviewed at the end of the Third year in
the light of the experience gained and results achieved was not im-
plemented. The Committee consider this a serious lapse on the part
of the Ministry. Had this suggestion been implemented many of the
irregularities committed by the Society would have come to light
much earlier and effective remedial action could have been taken.

Grants were being released during the long period of seven years
without any serious attempt to enforce the normal checks envisaged
in the financial rules on the plea that it was for the Members of the
Society to see to its proper functioning. The Committee were sur-
prised to be informed in this connection that no replies were received
by Audit to the points raised in the Inspection Reports on the accounts
of the Society successively for the four years 1955-56 to 1958-569. It
was explained by the Ministry that the draft replies sent by the
Society to the Ministry were not found satisfactory and, therefore,
they could not be forwarded to Audit. If so, the Committee feel that
there was case for Government to withhold releasing of further grants
till they satisfied themselves about the proper functioning of the
Society. The Committee feel concerned at the scant regard shown
year after year to the objections raised in the Audit Inspection Re-
ports and the belated discovery by the Ministry that the functioning
of the Society was “absolutely topsy turvy”. In this connection
attention is invited to para 38 of the First Report of Public Accounts
Committee (1951-52) regarding expeditious disposal of audit objec-
tions.

[S. No. 46, Appendix XVI 20th Report (3 L.S.)]
ACTION TAKEN

It is a fact that no detailed review into the working of the Society
was conducted after the end of the first three years with reference

71
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to the pattern of assistance given to the Society. The reasons for
not conducting the review have already been explained to the Public
Accounts Committee and the Ministry have nothing further to aid.
The Committee’s observations have been noted.

The Inspection Report on the Accounts of the Society for the
period from 1955-56 to 1958-59 was received in the Ministry on 22nd
February, 1960, Reply to the various objections raised in the Inspec-
tion Report was sent on 22nd August, 1963. The delay in sending
reply, as had already been explained was due to the fact that the draft
replies received from the Society were not satisfactory, and further
information, elucidations, clarifications etc. had to be called for from
the Society from time to time. The present position is that only five
objections relating to this Report are now outstanding.

Ag regards withholding of the grants-in-aid to the Children’s
Film Society, it may be mentioned that in persuance of the Resolu-
tion of the Society nominating three officers of this Ministry to
examince its activities with a view to achieving greater efficiency,
Government of India had actually decided that the payment of fur-
ther grants to the Society during 1962-63 should be deferred pending
a decision on the reports of the three officers. The Society was asked
not to undertake any fresh activity until re-organisation of the
Society was finalised. The Society was reorganised in 1963 and
various steps were taken to remove defects and shortcomings noticed
in the working of the Society as revealed in the Reports of the three
officers.

Recommendation

From this list, the Committee note that a representative of the
Ministry of Finance was invariably one of the Members of the Exe-
cutive Council. The Committee cannot escape the conclusion that
the representative of the Ministry of Finance did not make any
worthwhile contribution towards ensuring that the funds of the
Society were properly used and accounted for.

[S. No. 47, Appendix XVI 20th Report (3 L.S.)]

ACTION TAKEN

The Ministry of Finance have intimated that the case is under
examination and a suitable reply will be sent in due course.

Recommendation

The Committee hope that the revised set up will ensure achieve-
ment of the object of creating the Society and that the exrpenduture
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out of the grants given by Government will be properly controlled
and accounted for. They trust that the necessity of keeping the work-
ing of the Society under constant review is now fully realised by
Gout. and they would not hesitate to wind it up, if such a step appear-
ed to be in the taxpayers’ interest. In the meantime, the Ministry; of
Information and Broadcasting should examine in detail the question
of entrusting the work of production of feature films for children to
the Films Division with a view to effecting economy in expenditure.

[S. No. 48, Appendix XV]I 20th Report (3 L.S.)
p
ACTION TAKEN

The working of the Society was reviewed in details and with the
reorganisation effected in May, 1963, a close watch is being kept by
the Executive Council on its activity. The Rules of the Societv have
been revised. Regulations have been framed with the spproval of
Govt. clearly defining the functions and powers of various authorities
and the officers of the Society. The Chairman of the Society is
an ex-officio Chairman of the Executive Council, Production Com-
mittee and the Finance Committee of the Society. Regulations have
also been framed in respect of Recruitment and Pay, Leave and
Travelling Allowance etc. The staff position has been reviewed.
A Distribution Committee has been set up to examine and consider
effective measures for making adequate arrangements for the exhibi-
tion of the films of the Society. A Treasurer has also been appointed
to look after the financial side. The Society under the present set
up ic expected to function effectively for the purpose for which it
has been established. The working of the Society was reviewed by
the Deputy Secretary, Minisiry of Information and Broadcasting
in 1964-65, and the Producer-in-Charge Films Division in the current
financial year.

As regards the Committee’s suggestion to entrust the production
of Children’s Filmg to the Films Divicion it may be pointed out that
this question was also examined earlier in 1963 on the recommenda-
tions of the Estimates Committee contained in para 34 of their 159th
Report in consultation with the Controller of the Films Division,
Bombay. At that time it was held that thcugh there was no inher-
ent difficulty in Films Division undertaking the production of
children’s films, there was distinct advantage in keeping the Films
Division as a specialised organisation for the production of docu-
mentary fitms without invelving them in the production of teature
films over though it may be for children. The Controller of Films
Division has however, advised that this would not be feasible. The
working of the Society was reviewed in detail by the Joint Secretary
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recently and the following steps have been!lare proposed to be taken
in order to improve the working of the Society:—

(a) Acceptance of the resignation of Shri N. D. Mehrotra, the
Hon. Treasurer and appointment of Shri S. N. Limaye,
Controller of Films Division in his place. This has already
been done.

(b) Abolition of the Finance and Production Committees of the
Society. So long as the Chairman is unable to reside at
Bombay and exercise executive control over the day to day
working of the Society, some one residing at Bombay
experienced in the field of both administration and film
production may be appointed to take up as Vice-Chairman.

(c) Creation of post of Research Officer in the Society who
would scrutinise all the stories of the Society and prepare
synopsis of these stories for circulation amongst the mem-
bers of the Story Board for final selection.

(d) Re-employment of Shri Ezra Mir or another person as Pro-
ducer-in-Charge of the Societyv.

(e) Acquiring of a suitable accommodation for the Society in a
compact Unit.

Recommendation

It is rather disquieting for the Committee to learn that although
the handling of the funds of the Society had been found to be inept,
ineflicient and irregular and there were also suspicions of extrava-
gance, and misuse of funds, no responstbility therefor could be fixed
on any one. They are surprised that no criminal action was consider-
ed feasible in spite of the fact that in certain cases payments out of
public funds were not vouched for and there was no account of some
moneys received as also of some final prints valued at over a lakh of
rupees. The Committee also do not understand why the persons, who
admit not having received certain sums of money shown to have been
paid to them are chary of giving evidence to that effect. They hope
that it is not due to any complicity on their part in any collective,
swindle of the Society’s funds. They however, have some misgivings
in this regard. They also apprehend that enquiries made by the
Ministry have not been pursued to the logical and perhaps for fears
that they might involve eminent persons associated with the Society
whose sanctions might have been obtained to serve irregular ends.
The Committee, therefore, recommend that in the light of the Audit
Report a thorough and impartial enquiry should be made to fix res-
ponsibility for the financial irregularties of the Children’s Film
Society for a number of years and to ascertain the amount of loss
suffered by the Society as a result of inefficient and inept handling.

[S. No, 49 of Appendix XVI, 20th Report (3 L.S)]
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ACTION TAKEN

As suggested by the Committee, Controller of Films Division was
appointed as Enquiry Officer to hold a thorough and impartial enquiry
into the affairs of the Society and to fix responsibility for the financial
irregularities of the Society for a number of years and to ascertain the
amount of loss suffered by the Society as a result of inefficient and
inept handling. The report of the Enquiry Officer was received on
15th July, 1965. It has been indicated that the Society suffered loss
of Rs. 1,20,482:59 Paise during the years 1955-56 to 1961-62 due to
inefficient handling. The main items being: —

Rs. 45,295.46 on a/c of losses in the purchase and sale of raw
stock including Rs. 33,540/- on the preparation

of 3 films in all the 13 languages which remained
unutilised.

Rs. 19,016.66 Shortage in books and other property.

Rs. 11,720.96 Infructuous expenses on preparing 5 mm films

for the University Film Council without obtain-
ing any firm order.

Rs. 11,553.49 Shortage of prints.
Rs.  2,500.00 Infructuous expenditure on film ‘Gudia’.

During the first seven years 1955-56 to 1961-62 the Society received
grants-in-aid of Rs. 39.38 lakhs, and received Rs. 7.67 lakhs revenues
from other sources.

The question of fixing responsibility for the loss suffered will
have to be undertaken by the Society, which is a Registered Body
under the Societies Registration Act, 1860.

Recommendation

In the opinion of the Committee, the facts disclose a very irregular
way of functioning of the Indian National Centre. The manner in
which the expenditure incurred some time ago, was sought to be
authorised ex post facto by means of a resolution circulated for
signature at a much later date, is also highly objectionable.

The Committee would like to be informed of the final outcome of
the case.

[S. No. 50 of Appendix XVI of 20th Report (3 L.S))]



76
ACTION TAKEN

The Executive Counc'l of the Children’s Film Society is filing a
civil suit against the former Gencral Secretary of the Saciety for
the recovery of an amount of $ 1000, which he obtained from the
Secretary-General, International Centre of Films for Children, Brus-
sels and which he did not credit to the accounts of the Soc’etv. The
Committee will he informed of the final outcome of the case.

As regards the Committee’s observations in connection with func-
ticning of Indian National Centre, it has already been intimated to
the Lok Sabha Secretariat vide para 3 of this Ministry’s O.M. No.
15,27/63-FC, dated the 15th January, 1964 that the Children’s Film
Society has already been permitted by the Government to under-
take the functions of the International Centre in its own name with
effect from 2-9-1963. The Secretary-General of the International
Centre for Children’s, Brussels has also been apprised of this arrange-
ment.

Revommendation

The Committee would like to be inforined when the amount of
Rs. 33,000 due froam the Punijab State Committee is recovered.

The Secretary, Children’s Film Society has informed that the
question of recovery of a sum of Rs. 33,000/- due from the Punjab
State Committee was still unresolved. The Chief Minister of Punjab
did not reply to the letter written to him by the Chairman of the
Society. The Society had however, received a letter dated the 18th
June, 1965 from Sccretary, Punjab State Children’s Film Committee
informing them that for the last one year, the Committee could not
elect its Chairman, but recently the daughter of the Governor of
Punjab had consented to act as Chairman. The next meeting of the
Punjab State Committee will be held some time in August, 1965
when they propose to consider payment of outstanding dues of
Rs. 33,000,- to the Children’s Film Society. It may also be mention-
ed in this connection that during a discussion between the Joint
Secretary and Shri K. A. Abbas in August, 1965, it transpired that the
latter was a. member of the Punjab State Children’s Film Committee.
Secretary, Children’s Film Society was asked to give details of the
case to Shri K. A. Abbas and to request him to get the matter of pay-
ment of Rs. 33,000/- due to Children’s Film Society expedited. Shri
Abbas has promised to look into the matter at the next meeting of
the Punjab State Children’s Film Committee,
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MmNISTRY Oor FINANCE
(I & B Branch)

SvusJect: —Twentieth Report (Third Lok Sabha) Public Accounts
Committee—Paragraph 49 and item 47 of Appendix XXVI,

The Lok Sabha Secretariat may kindly refer to their O.M. No.
2,1/56/64-PAC dated the 18th May, 1964

2. The observations made by the Public Accounts Committee im
paragraph 49 of their Twentieth Report (Third Lok Sabha) and item
47 of Appendix XXVI thereto that ‘the representative of the Minis-
try of Finance on the Executive Council of the Children’s Film
Society, did not make any worthwhile contribution towards ensur-
ing that the funds of the Society were properly used and accounted
for’ have been noted for future guidance.

3. Steps have also been taken to effect improvements in the work-
ing of the organisation in the matter of proper utilication of funds
and maintenance of accounts.

4. This Memorandum issues with the approval of F.A

Sd/- P.C. TEWARI,

Under Secretary to the Govt. of India
Tk Sabha Secretariat

Min. of Fin. (E.AADiv.) U.O. No. 4188 & BF.SI. 65, dt. 9-2-1966.

Copy forwarded to:

(1) Ministry of Finance (Deptt. of Expenditure)--Coordina-
tion Division,

(2) Ministry of I. & B.

330 (Aii) LS—6.



APPENDIX XV
MINISTRY OF IRON & STEEL

Recommendation

The Committee are surprised at the manner in which the Don
and Steel Control Organisation had acted in this case. They fail to
und-rstand why the Organisation should have treated the part sup-
ply made by the firm upto Sept. 1958 as ‘one made outside the con-
tract’ and foregone recovery of surcharge amounting to Rs. 1.50 lakhs
creditable to the Iron and Steel Equalisation Fund under the terms
of the contract. Nor have the Committee been able lo appreciate
why the Organisation should have taken five years to prefer claims
for liquidated damages, after the last permissible date for shipment
under the contract as finally extended. The matter warrants investi-
gation. The Committee desire that vigorous efforts should now be
made to recover the liquidated damages from the firm. They would
like to have further report in the matter.

[S1. No. 87 (Para 90) of Appendix IV to 8th Report (3rd Lok Sabha)].

ACTION TAKEN

It appears that some-how a misconception has been created in the
minds of the P.A.C. about the fact of this case. It is, therefore,
necessary to explain the actual position once again which would
answer the first part of their query viz. “why the organisation should
have treated the part supply made by the firm as one made outside
the contract and foregone recovery of surcharge amounting to Rs. 1.50
lakhs creditable to Equalisation Fund under the terms of the con-

tract”.

The fact of the matter is that the part supply i.e. supply of 4024
tons referred to in the Audit Paras, was made out of the firm's com-
mercial stock and not out of any imports against the A/T. In con-
sultation with the Govt. Solicitor at Calcutta, at one stage an
attempt was, however, made to recover the surcharge of Rs. 1.50
lakhs representing the increase in the statutory control price over
the A/T price by treating the above part supply as one made against
the A/T but it failed. The main difficulty be'ng that there was no
such provision for recovery in the contract. The Government Solici-
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tor thereupon gave his learned advice that the part supply cannot be
taken as one made against the A/T. In consequence thereof, the re-
‘covery, of surcharge of Rs. 1.50 lakhs had to be foregone, for there
was no legal basis for this imposition. Instead he advised cancella-
tion of the A/T in its entirely and of claiming the difference between
the market price and the A/T price of the contracted quantity as
damage for the breach of the contract. Accordingly, a claim amount-
ing to Rs. 2348838.85 P has been preferred against the firm and the
question of recovery of the amount is under active consideration. The
reference to liquidated Damage in this connection, appears to have
been made under a wrong impression.

Another point, raised by the P.A.C. is the question of dclay in
preferring the claim. It cannot certainly be gainsaid that delay in
this case has been somewhat unusual; but the circumstances of the
case are such that it was in a way unavoidable, the main contributory
factor being the laxity on the part of the firm to answer our queries
promptly. Then there was the need for frequent reference to the
Government Solicitor as various issues cropped up one after another
before a clear picture of the action required emerged. Instructions
have, however, been issued to guard against such delays in future as
far as practicable. Legal opinion as to the remedy available to Gov-
ernment for non-presentation of the documents is being taken.

Audit Comments

1. As the supply of 4024 tonnes was made by the firm out of stocks
imported on commercial account, the amount of Rs. 1.50 lakhs being
the excess of the controlled Col. I price realised from the consignees
over the landed cost of stores plus the importer’s remuneration was
still due from the firm in terms of the Public Notice of April, 1952,
notwithstanding the fact that the supply was treated as a direct
transaction between the firm and the consignee. The Ministry have
stated (August, 1964) that this amount was worked out by the Iron
and Steel Controller on the basis of the information available with
him. The firm are stated to have refuted any claim on this account
on the ground that the materials supplied were imported from China
and the then freight rates from Chinese ports were very high, but did
not produce the relevant shipping invoices prescribed in the Public
Notice ibid wherefrom to verify this statement. It has been stated
that legal opinion as to the remedy available to Government for the
non presentation of the documents is being taken.

2. The supplies were made by the firm upto September, 1958; a
demand for the recovery of the surcharge amounting to Rs. 1.50 lakhs
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was placed on the firm only in May, 1960, i.e. after about 2 years. The
contract was concelled in February, 1961, i.e. after another 9 montha,
and the claim still remains unsettled, even after a lapse of another 4
years.

Rerommendation

In evidence, the Committee were informed that a suitable proce-
dure to be followed in cases of the present type on the lines followed
by the D.G. S & D was now under consideration of the Organisation.
The Committee desire that an early decision should be taken in the
matter.

[SL. No. 91-Para 94 (i) of Appendix IV to Eighth Report (Third Lok
Sabha) ].

ACTION TAKEN

The purchase procedure has been explained in the statement sub-
mitted on S.No. 20, para 24 (ii)—appendix I of the 25th Report. Iron
and Steel Controller is not generally placing any bulk order even
under Rupee Payment. If, however, it becomes necessary to place
orders for any particular item, these will be in accordance with con-
ditions of the Trade Agreement. General Instructions have also been
issued on 11-2-1965 that the procedure obtaining in the Organisation
of the Director General, Supplies & Disposals should be followed
whenever Iron and Steel Controller places any contract.

It has also been decided from April 1965 onwards to canalise all
imports (the only exceptions being imports under U.S. Aid, direct
imports by Railways, and Imports where no foreign exchange is
involved) of Cold Rolled and Hot Rolled B.P. Sheets, Galvanised
Sheets, tinmill black Plates, skelp, Hoops Strips and Box Strapping
through the Minerals and Metals Trading Corporation.

Recommendation

In reply to a question, the witness agreed to examine the proposal
of inviting either open tenders or limited tenders for selection of
Handling Agents. The Committee may be apprised of the decision
taken in the matter.

{Serial No. 21 (para 25) of Appendix I to 25th Report (Third Lok
Sabha) ].



81
ACTION TAKEN

It has since been decided on 26-3-1964 that the services of Minerals
and Metals Trading Corporation as Handling Agents should be pro-
gressively utilised as they are now fully geared to handle all types of
steel at all the ports. Accordingly, the Corporation is now being
given all Handling Contracts since 31-3-1964 except in respect of a
few remaining quantities (small tonnages) out of the U.K. Credit for
which commitments had already been made previously with the
Handling Agents. At present only 400 tons approximately remain
out of the U.K. Credit.



APPENDIX XVI
MINISTRY OF IRRIGATION AND POWER

Recommendation

The Committee find that, while several State Governments have
agreed to the suggestion of introduction of the system of Adminis-
trative Audit in River Valley Projects, others have explained their
difficulties in adopting the same. The Ministry have urged that the
reactions of the Staie Governments are by no means final, that the
idea «uderlying Administrative Audit is slowly catching on, and
that the efforts to persuade the State Government to accept the sug-
gestion are being continued. The Cominittee would like to be
informed of the further progress made in this direction.

[S. No. 21 of Appendix II to 26th Report and S. No. 34 of Appendix II
to 40th Report (Third Lok Sabha)].

ACTION TAKEN

In continuation of this Ministry’s letter No. 23(1)-55-Policy,
dated the 2nd January, 1959, (copy enclosed), a reference was made
in November, 1964 to all State Governments enquiring what progress
had bcen made in introducing the system of ‘Administrative Audit’
in the various River Valley Projects financed by the Centre. Replies
have so far been received from six State Governments, a summary

of these replies is given below:

Madras

The State Government have invited reference to their earlier
views, i.e., it is not necessary to introduce ‘Administrative Audit’
system, as suggested. They have stated that they have completed
most of the major river valley project schemes and the schemes pend-
ing completion or proposed to be taken up are all only medium
schemes. The main functions envisaged under the ‘Administrative
Audit’ system are being attended to by well-established procedures.

Assam

Reply of the State Government is identical to the one received
earlier, ie., there is no multipurpose river valley project financea
by the Centre in that State.



83
Maharashtra

An organisation called Quality Control Organisation, for ensuring
the effective control on the quality of important works undertaken
for implementing irrigation works, has been set up. This Organisa-
tion is headed by an officer of the rank of Superintending Engineer
with requisite staff under him. Quality Control (Laboratory) Sub-
Divisions have also been created for each individual project. These
Laboratory Sub-Divisions have been established in the field and are
under the control of the Superintending Engineer, Quality Control.

As intimated earlier, arrangements for effective supervigion of works
already exist in Koyna Project.

Gujarat

The various steps taken by the State Government in this direction

are:
(i) On all the river valley projects in Gujarat State, quality
control is separated from the execution agency and func-

tions independently with integration at the level of Chief
in charge of the project.

(ii) Over and above the check by the Quality Control Unit,
field inspections of technical nature are carried out by an
independent officer of S.Es status and during frequent
visits of Chief Enginecer of the State.

(1ii) For transactions pertaining to stores a stores verification
squad under the control of Finance Department makes
surprise checks. In addition, a stores verification unit
checks all the items of stores at regular intervals.

(iv) In order to keep day-to-day watch and close control on

working and costs in projects, a cost reduction unit has
recently been sanctioned.

Rajasthan

The Government of Rajasthan have introduced the system of
Administrative Audit on Rajasthan Canal Project.

Madhya Pradesh

The State Government has intimated that the present financial
allocation of Tawa Project is too meagre to warrant the introduction
of this system in that project.

Andhra Pradesh, Kerala, Mysore, Punjab, Uttar Pradesh and
West Bengal Governments have stated that the scheme is still under
their consideration. Replies from other State Governments are
awaited and they are being reminded from time to time.
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Cory or rerrer No. 23 (1) /55-PoLicy, DATED THE 2ND JANUARY, 1959,
rroMm Sur1 K. G. R. Iyer, LA.S,, DEpUTY SECRETARY TO THE GOv-
ERNMENT OF INDIA, MINISTRY OF IRRIGATION AND Powrr, New
DeLHI ADDRESSED TO ALL THE STATE GOVERNMENTS.

BusJecr: Introduction of Administrative Audit System in the various
Multipurpose River Valley Projects financed by the Centre.

1 am directed to say that the Public Accounts Committee at the
Centre has been pressing for the last several years for the introduc-
tion of the Administrative Audit System in the various river valley
projects with a view to securing economy in expenditure and ensur-
ing better technical and financial control on the works of the projects.
This matter has been under consideration for some time past and the
views of the State Governments have also been obtained. The Public
Accounts Committee has now finally recommended as follow:—

“The Committee are of the opinion that it is high time that
the Ministry launched a system of administrative audit
by technical persons on the various projects financed by
the Centre. They do not think that the States would ob-
ject to such a system being introduced in various projects”.

2. The Government of India have accepted the recommendations.
of the P.A.C. and are of the view that the introduction of the admi-
nistrative audit system in the river valley projects is highly desir-
able.

3. The Administrative Audit system envisages the establishment
of an organisation under a Chief Technical Examiner for carrying
out the internal audit of project transactions. Attention is invited
in this connection to the recommendations made by the ‘River
Valley Projects Technical Personnel Committee’ in para 157 of their
report a copy of which, along with a note on the introduction of
administrative audit system in river valley projects, was forwarded
to all State Governments with this Ministry letter No. 25(12)|56-
Adm.], dated the 30th October, 1957.

4. Government are of the view that the Quality Control Organisa-
tion in the propects can be entrusted with the work of administrative
audit. It may be recalled that the State Governments were request-
ed to set up Quality Control Units in the projects under their admi-
nistrative control, nide this Ministry’s letter No. 29(2){57-Policy,
dated the 2nd July, 1957. This Unit should function directly under
the Chief Engineer. Apart from Quality Control, this Unit may
perform the functions which, in the Central Public Works Depart-
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ment are the responsibility of the Chief Technical Examiner. The-
main functions of the Chief Technical Examiner are as follows:--

(i) Inspection of important works after completion as also
during progress for ensuring:

(a) Quality of specifications;
{b) Execution to schedule;
(c) No undue deviations during construction.

(1i) Inspection of works carried out departmentally for ensur-
ing no excessive use of materials and labour.

(iii) Checking a percentage of concluded contracts for ensur-
ing reasonable rates, no ambiguity in the conditions, des-

cription and specifications with particular reference to-
negotiated contracts;

(iv) Checking a percentage of bills after payment with refer-
ence to measurement books also exercising a check on
measurements and quality of works executed; and

(v) Generally to help the head of the project and the audit on

technical points in audit objecions, drafts paras, bills, con-
tracts, etc.

8. Considering the shortage of qualified and experienced techni-
eal personnel, it is suggested that the Cost Section as well as the
Quality Control-cum-Administrative Audit Section on each major
river valley project may be placed under an officer of the rank -f
Superintending Engineer who will be subject only to the authority
of the Chief Enginecer of the project. The functions of the Cost
Section may be as recommended by the Rates and Costs Committee
(set up by the Ministry of Irrigation and Power) in para 5.1 of Part-I

of their report. The relevant para is reproduced below for ready
reference.

“The cost Section is to function as an independent fact-collect-
ing agency and compiling data for presentation to execu-
tives in a form most serviceable to them. Its major ob-
jectives are (i) to furnish the maximum amount of infor-
mation from both operation and cost angles, (ii) to pre-
sent in the most practical way the fact that reveal actual
performances and to aid in the attainment of high stan-
dards of efficiency, and, therefore, of realisation of maxi-
mum economy, and (iil) to aid in determining operational
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policies. In short, cost accounting would aim at accounts
for operators and project managers instead of accounts
for accountants. It is thus more an adjunct to Engineer-
ing Department particularly estimating and planning,
than to the general accounting department,

The strength of the Cost Secion as well as the Quality Control
cum-Administrative Audit Section may be determined on the basis of
the work load on each project.

6. I am to request that the State Government may kindly take
necessary steps to implement the above suggestions. The receipt of
this letier may please be acknowledged and action taken reported to
this Ministry in due course.



APPENDIX XVII
MINISTRY OF REHABILITATION
Recommendation

(i) The Committee desired that the Ministry should exomine
a few cases with a view to finding out whether the delays in settle-
ment of compensation claims were not due to any lapse on the part

of the officials dealing with them. The Committee await the results
of this examination.

(ii) While the Committee are glad to mnote that out of claims
amounting to Rs. 14.37 crores outstanding as on 3lst March, 1962,
claims worth Rs. 2.78 crores only were now pending settlement, they
however, consider the amount to be quite heavy. They desire, there-
fore, the Ministry to take steps to ensure that in settling these cases
there are no avoidable delays. They hope that all the outstanding
cases would be cleared within the next two years as anticipated by

the Ministry and the disposal of the remaining compensation appli-
cations would be expedited.

[SI. No. 59, (para 59) of Appendix IIl to 24th Report—3rd Lok
Sabha].

ACTION TAKEN

In reply to the recommendations of the Public Accounts Com-
mittee contained in Para 59, Serial No. 59 of the 24th Report, it was
stated by this Ministry that in order to have better appraisal of work
a review of a few more compensation cases would be carried out.
Accordingly 20 more compensation cases were taken out at random
in the offices of the Regional Settlement Commissioner, Delhi and
Assistant Settlement Commissioner Incharge, Indore and Patna, at
Delhi. These cases have been examined with a view to finding out
whether there was any avoidable delay in their finalisation on the
part of the officials dealing with them. It was found that in 6 cases,
out of 20, there had been some delay in the processing of cases by
the officials concerned. A statement showing the particulars of
these six cases and the extent of delay in each case is enclosed.

2. As already explained in the earlier no‘e to the Committee, the
processing of compensation cases including adjustment of statements
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of account is quite a complicated affair and has to be done with refer-
ence to the provisions of the Displaced Persons (Compensation and
Rehabilitation) Act, 1954 and the Rules made thereunder and a
large number of executlive instructions issued from time to time.
Besides, other formalities such as ascertaining of public dues and the
cost of Pool properties etc. have also to be completed before the
finalisation of the case. It has been observed that in the 6 cases of

delay referred to above, there had been some delay in their initial

processing for finalisation. In this connection it would be relevant

to mention that the number of compensation applications which were
filed by the displaced persons was very large and all the cases could
not be taken up for finalisation at the same time. It was unavoid-
able that some of the cases would remain unfinalised for some time.
Moreover, in the beginning efforts were made to finalise the cases
of high priority categories such as T.B. patients, cancer patients,
disabled persons and widows etc. It is, therefore, felt that so far
as these cases are concerned, there had not been any serious delay.
However, as stated in the earlier Note, the reasons for which these
delays have occurred will now be looked into and responsibility

would be fixed in cases of serious delays.

3. The present position of compensation cases is that out of

5,05.837 compensation as well as rehabilitation grant cases, so far
received, 5.05,443 have been finalised leaving a balance number of
394 cases yet to be finalised as on 31st July, 1965. In addition, the
amount of unutilised statements of account as on 31st July, 1965 was
Rs. 1.29 crores. Out of this, statements of account of the value of
Rs. 30.35 lucs have been tendered by the claimantis and adjustments
are being carried out. A balance of about Rs. 1 crore is still in the
hands of the claimants yet to be utilised by them by purchase of
Pool properties or for adjustment of public dues by themselves or

by their associates.

Statement
31 C.A.F. No. Name Nature of delay Extent of
No. delay
1 2 3 4 5

1.5D/513/1\—and S/Shri Mela Ram  Duplicate checked in  About 2

D/s13F/IIV(M) and Shri Ram 1955 but reference years.
ni:de to Rural Scr-

eening Branch only
in July, 1957.




»

D/GM/558Cr .

(V)

4 D/KM/9648C .

s NDj/2402/IV
(NTA).

6 D/150/I1(H)

D/KM/91344 .

Shri Om Parkash

Shri Thau Ram

Duplicate checked by About 3

Central  office 1in
November, 1955
but the case finali-
sed for the first

time in February,
1959.

Duplicate checked
by Central office in
February, 1957 but
the case finalised
in January, 1958.

years.

About
year.

Shri Kartar Singh  Duplicate checked About

Shri Vittal Das

Shrimati Vidya-
wanti

by Central office
in September,
1956 but the case
processed in Dece-
ber, 1958.

Duplicate Compen-

sation Application
Form in favour of
six brothers was
checked by Central
office in March,

1955, but the notice
to other brothers to
the claim for fur~
nishing documents
for finalisation of
the case were issued
only in May, 1960.
All the claimants
excepting one have
furnished state-
ments of adjust-
ments but no steps
have been taken to
finalise the case.

The claimant fur-
nished all the infor-
mation and docu-
ments in August,
1962 but the case
was finalised in

July, 1964.

years.

s years.

About
years.

I

2

2
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Recommendation

(i) In spite of the claim made before the Committee that the Cen-
tral Government had definitely derived some advantage in this pack-
age deal (sale of evacuee property to Government of Punjab) the
Committee feel that this matter has not been properly looked info.
The Committee were informed that the valuation of the proper‘y had
been done round about 1951-52. It is well known that values of pro-
perties have gone up since that date. The Committee are not, there-
fore, convinced about the justification for selling properties worth
Rs. 2 crores for about Rs. 10 lacs only.

(ii) (A) Since, however, certain inofrmation has been called for
which is still awaited the Committee would like to defer their com-
ments. In the meanwhile they desire that the supply of informa-
tion should be expedited. (B) The Committee would also like to
know if some of the properties have since been sold by the Govern-
ment of Punjab and if so at what value, as compared to the average
price paid by that Government.

[SL No. 60 (para 60) of Appendix III to 24th Report (Third
Lok Sabha) as carried with para 3(Sl. No. 2, Appendix III) of 40th
Report (Third Lok Sabha)].

ACTION TAKEN

In the last para of the note dated 9th February, 1965 submitted to
the Lok Sabha Secretariat vide this Ministry’s O.M. No. 4/2]|64-Bud.,
dated 20th February, 1965 it was mentioned that the Punjab Gov-
ernment had been requested to verify the figures collected by the
State Accountant General. The Punjab Government have since
replied on 10th September, 1965 reiterating that the compilation of
information showing the value of the houses sold as compared to the
average price paid by the State Government is a colossal task requir-
ing great time and labour. They have, therefore, regretted their
inability to furnish the information required by the Committee.

Recommendation

It is surprising that the rent for the buildings was not fiwed when
these were transferred to the State Government. The Committee do
not also see any justification for the unconscionable delay of two
years in assessimg the rent. This shows slackness on the part of the
officers which need to be looked into.

[Serial No. 63 of Appendix III to 24th Report (Third Lok Sabha)].



91
ACTION TAKEN

A chronological statement is attached showing the various stages
of action taken in connection with the fixation of rent for the Train-
ing-cum-Production Centre, Kamarhatty, West Bengal, transferred
to the State Government. It will be seen that the question of fixing
rent was taken up in May, 1963 and since then the matter has been
pursued regularly.

2. Action for the fixation of rent at the time of the transfer could
not be taken as the office of the Branch Secretariat at Calcutta was
in the process of being wound up at that time and the actual transfer
of the Centre would have been delayed had the question of fixation
of rent been taken up along with the question of transfer of the
Centre to the State Government.

3. The process of closing down the Branch Secretariat started in
May, 1962 and action could not be initiated also for some time there-
after until May, 1963 for the following reasons: —

(i) The Branch Secretariat establishment was being gradually
wound up.

(ii) The Sections in the Branch Secretariat had undergone re-
adjustment following depletion of gtaff resulting from
transfer to other offices and movement of some staff to the
Main Secretariat at Delhi.

(iii) The shifting of records from Calcutta to Delhi resulted in
dislocation of work.

(iv) Reorganisation of the sections in the Main Secretariat at
Delhi after the transfer as a result of the gradual shrinking
of the Rehabilitation Department.

For the aforesaid reasons, no slackness is attributable to any
individual officer (s).

4. The rent has now been finally assessed by the Superintending
Surveyor of Works, III, Calcutta at Rs. 1,877 per month under FR.
45(B) and the papers were received from the Superintending Sur-
‘veyor of Works, IIT on the 2nd March, 1965. In terms of letter
No. 34(2) /62-Genl. dated the 23rd February, 1962 transferring the
Centre to the West Bengal Government, formal acceptance of the rent
as now assessed will have to be obtained from the State Government.
The matter is being referred to the Ministry of Finance (Rehabilita-
tion Division) and with their concurrence a reference will be made-
to the State Government.



Chronological Statement showing the various stages of action taken for
fixation of rent of the buildings at the Training-cum-production

IO

11

12

,]3
15

23-2-62

23-5-63

1-6-63

6~-7-63

22-7-63

25-7-63

29-8-63
3-10-63

" 17-10-63

10-11-63

6-12-63

30-12-63

24-1-64
2-2-64

7-4-64

Centre, Kamarhatty, West Bengal.

Orders issued for the transfer of the Centre to the
State Governmemt with effect from 1-4-62.

Action initiated to fix the rent of the buildings at the
Tranining-cum-Production Centre, Kamarhatty.

Superintending  Surveyor of Works, III, Calcutta
waus requested to fix a suitable rent for the building.
(All relevant materials were furnished).

Superintending Surveyor of Works, I11 was reminded.

Superintending Surveyor of Works, 111 informed that
some figures had been called for from the Electrical
Engineer on receipt of which the rent would be fixed.

Superintending  Surveyor of Works, III asked t©
fix a provisional rent in case there was delay in gettin®
actual figures of expenditure from the Electrica
Engineer.

Superintending Surveyor of Works, III reminded.

Superintending Surveyor of Works, III reminded
again,

Superintending  Surveyor of Works, III fixed rent
@Rs 1019/- under F. R. 45 (A) and @ Rs. 1711/~
under F.R. 46(B).

Superintending Surveyor of Works, 111 was asked to
refix the rent on the basis of certain additional
expenditure which he did oot appear to have taken
into account.

Superintending Surveyor of Works, III refixed the
rent.

West Bengal Government asked to let us know the
assessed value of the buildings which were acquired
by the State Government. This information was
required for fixation of the rent finally.

West Bengal Government reminded.

West Bengal Government reminded again.

West Bengal Government reminded again.
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17

18

19

20

21

22

23

24

25

26

27

28

29

30

31

32

28-4-64

14-5-64

4-7-64

28-7-64
30-7-64

7-8-64

11-8-64
26-8-64

27-10~64
17-11-64

15-12-64

29-12-64

" 11-1-65

19-1-65

25-1-65

22-2-65

27-2-65

2-3-65

330 (Aii) LS—7.

Information received from the West Bengal Govern-
ment.

Superintending Surveyor of works IIT Calcutta
was requested to refix the rent on the basis of
information furnished by the West Bengal Govern-
ment.

Superintending Surveyor of Works, IIT fixed revised
rent @ Rs. 1635 - under F. R. 45 (B) instead of Rs.
1711 - previously fixed.

Ministry of Finance (R) requested to approve of the
rent fixed by Superintending Surveyor of works, I11.

Ministry of Finance (R) referred the case to the Estates
Branch for advice.

Estates Branch advised that the case might be referred
to  Ex-Engineer (Rents) with reference to certain
points governing the fixation of rent.

Ex-Engineer (Rents) requested to check up the ren
fixed by the Superintending Surveyor of Works, II
Calcutta.

Ex-Engineer (Rents) made certain comments about
the rents to be fixed.

Ministry of Works and Housing returned the file
to the Ministry of Rehabilitation.

Superintending Surveyor of Works, III Calcutta wag
requested te refix the rent on the basis of comments
made by the Ex-Engineer (Rents).

Superintending Surveyor of Works, III reminded.

Superintending Surveyor of Works, III reminded
again.

Superintending Surveyor of Works, I1I was requested
to expedite despatch of the file with comments.

Surveyor of Works, IV returned the file saying thag
revised rent has been fixed at Rs. 1877/~ but this had
got to be confirmed by Superintending Surveyor
of Works, 111 who was out on tour.

File returned to Superintending Surveyor of Works,
IIT Calcutta requesting him to fix the rent finallg
and send back the file to the Ministry by 27-2-65.

Superintending Surveyor of Works, III reminded on
telephone.

File received back from Superintending Surveyor of
Works, III fixing the rent at Rs. 1,877/- undeg
F.R. 45 (B).



NOTE FOR THE PUBLIC ACCOUNTs COMMITTEE PURSUANT TO
ITEM 12 (PARA 121 OF PUBIIC ACCOUNTS COMMITTEE'S 8TH
REPORT-—1962-63) OF APPENDIX I TO THEIR 40TH REPORT
(THIRD LOK SABHA).

In the note showing the action on the recommendations of the Pub-
lic Accounts Committee contained ‘n SI. No. 118 (Para 121) of Appen-
dix IV to their 8th Report (3rd Lok Sobha) 't was stated that action
on the Audit Comments (reproduc~d helow) would be intimated later.
The action taken thereon is as under: —

Audit Comments.

“It has been stated that the Valuation Registers are complete ex-

cept that valuation has not bern shown in about 507 cozes. It was

» noticed that the date of taking over of the property from the C.P.W.D.
“has not been noted in any case.

(2) Para 3 of the Ministry’s replv gives the impression that no
- postings of entries regarding recovery of instalment monev, rent,
" water charges are required to be made in respect of the Government
built properties until the lease/sale deeds are issu-d. This posi ion
is not quife correct. Unless the entrics are resularly made and the
postings kept upto-date defaul s in the payment of dues will remain
unnoticed ill the lease/sale deeds are finally issued, and recoveries
may remain unrealised.

. It was noticed that the post'ng of the entries regarding the realisa-
" tion of rent, instalment money, water charges, ete. in the Basic Pro-
perty Registers in respect of the properties in which cases lezse /sale
deeds have not yet been issued. has been in arrears since 1st April,
< 1959.

(3) No reconciliation has been made of the number of properties
_.made over by the C.P.W.D. w'th those actually cn the records of the

‘Regional Settlement Commissioner of the Ministry of Rehabilitation.”

'.
. ACTION TAKEN

ﬁ; (1) (a) Valuation Wing has bern asked to g've the valuation of
500 remaining cases at an early d~te to the Regional Settlement Cocm-
. missioner to enable the latter to get the Valuation Registers com-
» pleted.
‘ (b) The question of non-entry of the date of taking over of the
. properties from the CP.W.D. in the Basic Property Registers was
- examined and it was found that th’s information was neither avail-
_able with the Ministry of Rehabil'tation nor with the Regional Set-
* tlement Commissioner, Delhi the successor of Housing & Rent Offi-
. cer, Delhi, who used to take physical possession of the Government
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built properties and who would have noted the date of taking over,
the possession at that time. It was further considéred that due to the
fact that most of the sub-Divisions and Divisions which got the Gov-
ernment properties constructed had since been closed with the com-
" pleton of the work and merged with other Divisions, it will not be
possible at such a late stage to find out from the old records the date
of delivery of the constructed buildings by the CP.W.D. to the Re-
habilitation Department. Further this question was‘discussed in the
Public Accounts Committee previously also vide Para 25 of the Pro-
ceedings of ‘he 12th Sitting of the Public Accounts Committee in
1959-60 (25th July, 1959) which runs as follows:—

“In replv to a question the Chief Commlssmner stated that the
pr(lport} Registers and Dzmand & Collection Registers were
being maintained in the Housing and Rent Office but they
weore not complete because the CP.W.D. who were con-
structing the quarters, had not supplied the details of thée
completed quarters which were handed over by them. The
properties constructed by the CP.W.D. were handed over
to the Housing & Rent Office in batches and the intimation
for taking over the quarters was received in the Housing
& Rent Office through the Reliel andg Rehabilitation  De--
partment of the Delhi State later. Efforts were made to
prepare the Property Registers but *his could not be done
as the data required for completion of these registers was
neither available in the office nor was it forthcoming from
the C.P.W.D. Several communications were addressed to
the C.P.W.D. to intimate the par‘iculars of the properties
constructed by them but the information was not sypplied
by the CP.W.D. The CP.W.D. at one $tage was agrccable
to undertake this work but no tanglble progress was made
in this regard till 1954 when the reconctruction of these
registers was taken over by. the Housing and Rent Office
itself.”

It will thus be seen that as the C.P.W.D. who had constructed the
quarters had not supplied details of such quarterg which were hand-
ed over by them to the Rehabilitation Department in spite of repeated
requests, the records could not be completed by the Housing & Rent.

.Officer, Delhi (predecessor of Regional Settlement Ccmmissicner,
Delhi). In the circumstances it will not be possible to incorporate
in the Basic Property Registers the date of taking over of such Gov-
ernment properties at this late stage after 15 years as.the infermation
is not available with the Ministry of Rehabilitation or. with the Re-

gional Settlement Commissioner and .it will be difficult to collget it
€rom the C.P.W.D, now. ‘



(2) It has been explained by the Regional Settlement Commis-
sioner, Delhi that after 1st April, 1959, he is maintaining subsidiary
registers for watching recoveries of dues on account of instalment
money, rent, water charges etc. and action for recovery is being taken
by his office with the help of these registers. He has further explain-
ed that at the time of when the lease/sale deed is to be issued, an
account of each property is drawn up and it is checked to ensure that
all the Government dues are recovered from the party concerned
before the execution of the lease/sale deed. This gives him a sort of
double check. Action is, however, being taken for the completion of
the Basic Property Registers in respect of the properties in which
cases lease/sale deeds have not yet been issued and this work is likely
to be completed by the end of September, 1965.

(3) No confirmation has been obtained from the C.P.W.D. of the
number of properties constructed by them in different colonies. A list
of the properties on our record has been sent to them for confirmation
in respect of 31 Rehabilitation Colonies & markets and the Statements
for the remaining Colonies are being prepared & will be sent to
C.P.W.D. shortly. Necessary reconciliation will be made and dis-
crepancies, if any noticed, wil be settled after getting the comments

from the C.P.W.D.

SUPPLEMENTARY NOTE SHOWING THE ACTION TAKEN ON THE
RECOMMENDATIONS OF THE P.A.C. WITH REGARD TO SL. NO. 119
(PARA 122)-APPENDIX IV—8TH REPORT (1962-63).

In the note showing the action taken on the recommendations
0! the Public Accounts Committee in respect of S1. No. 119 (para
122) Appendix IV 8th Report (1962-63), it was mentioned that the
Judgment of the court was being examined and in the light of ob-
scrvations made therein, departmental action would be taken
azainst the officials concerned. The action taken as a result of
the examination of the judgment is as under.

ACTION TAKEN

The judgment of the court announced on 25-6-1963 (and not
14.1964 as mentioned in the Note, referred to above) has been
received and examined. It is noticed that the remarks of the
«c‘ourt are of general nature and no specific responsibility for faci-
litating the embezzlement has been fixed on any particular official
or officials. The records revealed that the responsibility for the
contributory negligence devolved on the Circle Officers whose
primary duty was to ensure that all amounts realised by the field
staff were promptly and correctly deposited. There were two
Circle Officers concerned in this case. One of them is no longer
in’ Government service arid hence, no action can be taken agaihst
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nim. The services of the other Circle Officer have already been
terminated departmentally on this very charge. Hence, no fur-
ther action in the matter is called for.

As regard the embezzled amount, it may be stated that it has
now gone up to Rs. 99,387.13 as against Rs. 99,061.13 mentioned
in our Note sent previously.

SUPPLEMENTARY NOTE FOR THE P.A.C. PURSUANT TO ITEM NO. 12—
PARA 123 (S. NO.120) OF THE P.A.C’S 8TH REPORT 1962-63 AND

SL. NO. 12 OF APPENDIX I TO THEIR 40TH REPORT (3RD LOK
SABHA).

The Public Accounts Committee while dealing with Para 34 of
the Central Government Appropriation Accounts (Civil) 1960-61
and Audit Report 1962 regarding non-maintenance of accounts of
Government built properties, divided this para into 4 paragraphs
(Para 121, Para 122 Para 123 and Para 124). In so far as para 123
was concerned, the Committee made the following recommenda-
tions:

(i) The Committee note that the officials concerned in this
case, were the same who were involved in the alleged
embezzlement of funds and action was being taken
against them; and

(ii) the Committee observe that the arrears of rent due to
be recovered from the occupants are still quite heavy.

They urge that effective steps should be taken to ex-
pedite their recovery.

ACTION TAKEN

In so far as item (i) is concerned, the action taken ugainst the
individuals has already been indicated in the final note with regard
to Para 122 submitted to the Lok Sabha Secretariat vide M.O.R.
No. 4/4/64. Bud,, dated 21st August, 1965.

As regards item (ii), item deals with arrears of rent in res-
pect of Government built properties in Delhi. In the last note
inserted at Sl. No. 14(ii) of Appendix IV to 40th Report of the
Committee (page 376) the position with regard to the arrears of
rent outstanding on 30th June, 1964 was explained. The outstand-
ing arrears of rent, instalments of cost in respect of G.B.Ps. On.
30th September, 1964 have been stated in Para 51(B) (ii) of Audit
Report, 1965 which will be discussed in the next meeting of the
Public Accounts Committee and the latest position will automati-
«ally be watched therethrough.

Recommendation

The Committee regret to note that failure to take timely action to
assess the correct amount of compensation payable 1o the defaulting
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purchaser and the amount finally recoverable from him resulted inm
avoidable loss to Government. They would like to be informed of
the action taken against the delinquent officials.

[S. No. 122 (Para 125) Appendix IV, 8th Report (1962-63) and
Item No. 4 of para 4 (page 2) of the 26th Report (Third Lok Sabha) .

ACTION TAKEN

Reference is invited to the note sent to the Lok Sabha Secre-
tariat in Chicf Settlement Commissioner’s Memorandum No. 55(26)-
A&IA /6!, dated 28th October, 1963. In the above note the cir-
cumstances leading to the cancellation of the earlier bid of Rs. 56,000
had been explained. It was also stated in the above note that the
second sale of Rs. 28,000 had been set aside by the enmpetent judicial
avthority and that the Regional Settlement Commissioner had been
asked to re-auction the property. Moreover, the former Repional
Settlement Commissioner, Jaipur, who had accepted the highest bid
of Rs. 28,000 in the s~cond auction had been asked to explain the
circumstances under which this bid was accepted.

2. Since then further developments have taken place in this case.
The property was auctioned for the third time on 13th November,
1963 with an annouicement that vacant possession will be given
to the purchaser and the highest bid received at this auction was
Rs. 32,100. However, on 21st November, 1963 the successful bidder
in the second auction filed a review petition before the Authorised
Chief Setiloment Commissioner who remanded the case on 7th Sep-
tember, 1964 to the Regional Settlement Commissioner for enquiry
on the following points:—

(a) Was there any irregularity in conducting or publishing
the sale and can it be a good ground for setting it aside.

(b) As a result thereof what material loss the department
suffered; and

(c) Did the respondent get aceptance of the bid by fraud or
concealment of facts.

The Regional Settlement Commissioner, Jaipur, reported that
there was no fraud or irregularity either in the publicity or in the
conduct of the sale. He also explained that in the second auction
the low bid was due presumably to its marketability, it being the
highest valued property in that locality and average purchaser’s
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capacity being unable to match with its price. The above explana-
tion indicates that the reserve price of the property (Rs. 40,000) in
question was higher than its market value having regard to the
average purchaser’s capacity in that area. It may be mentioned
in this connection that one of the special features governing prices
cf Compensation Pool properties is that payment can be made by
adjustment of compensation claims. In the earlier years when the
compensation scheme was first introduced, displaced persons had
considerable amount of compensation claims which they were in a
hurry to utilise for the purchase of pool properties. The bids offered
by them were, therefore, inflated as compared to transactions in cash.
Later on as considerable amount of compensation claims had been
utilised, the prices offered for pool properties came down material-
ly. Moreover it appears that the bid of the successful auction pur-
chaser at the first bid was unrealistic as later he resiled from the bid
and had his earnest money of Rs. 5,600 forfeited. The R.S.C. &lso
reported that there was nothing on record to show tha the second
auction purchaser gt the acceptance of the bid by fraud or conceal-
ment of facts. Therealter, the case was h=ard by the Authorised
Chief Settlement Ccmmissioner judicially, who wide his order dated
31st December, 1964 held thati the second sale in favour of the res-
pondent was a proper sale and he accordingly restored the sale in
his favour.

3. Toe case has been examined further and it has been found that
the provetiy was {irst put to auction with an undertaking to give its
vacant possession to the highest bidder. At the time of second auc-
tion it was not announced through inadvertance that the vacant
possession of the property could be given to the highest bidder. This
omission amounted to an irregularity in the conduct of the sale re-
sulting in a steep fall in the price of the property from Rs. 56.000 to
Rs. 28,000. This steep fall in the price was, perhaps, due to the fact
that before auction it was not announced that vacant possession of
the property could be delivercd to the highest bidder. The fact of
there being only three bids for such a big and valuable property is
also suggestive of the fact that no wide publicity was given to the
sale of the property. Accordingly the Central Government have
been movad in April, 1965 to take up this case under section 33 of
the D.Ps. (C & R) Act, 1954 for setting aside the order dated the 31st
December, 1954, of the authorised Chief Settlement Commissioner
and for the cancellation of sale in favour of the second purchaser.

4. As regards the acceptance of the bid the explanation of the
then Regional Settlement Commissioner, Jaipur was obtained. Tt
has been found that he acted in accordance with the instructions of
the Central Government and there was nothing wrong on his part
which call for any action being taken against him. There is no
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evidence whatsoever to show that he acted in bad faith and had
malafide intention. In the circumstances no disciplinary proceedings
against lum are considered necessary.

:5. :Further progress of the case will be intimated to the public
Accounts Committee as soon as the case is decided by the Central
Government under Section 33 of the D.Ps. (C & R) Act, 1954

Recommendation

While appreciating the arduous nature of the task (settlement of
compensation claims) and the difficulties involved, the Committee
would like to impress upon the Ministry; the necessity of exrpedition
in dealing with such cases. The Committee hope that arrears will be
cleared within the proposed time limit (financial year 1965-66).

[Serial No. 21 (Para 24) of Appendix XXVII to 39th Report (Third
Lok Sabha)].

ACTION TAKEN

During the period from 1st April. 1964 to 31st March, 1965, further
206 fresh compensation and rehabilitation grant applications were
registered. Thus the total number of such applications registered
upto 31st March, 1965 was 5,05,723 as against 5,05,517 received upto
31st March, 1964. Out of the 5,05,723 applications, as many as
4,93,078 applications have been finally setiled by payment of total
amount of Rs. 18568 crores. In addition, Statements of Account
issued in respect of 11,907 cases involving a further liability of about
Rs. 153 crores awaited utilisation by the claimants as on 31st March,
1965. Thus the number of remaining cases to be finalised on 31st
March, 1965 was 738 as against 3,799 on 31st March, 1963 and 2,962 on
31st March, 1964. The dispos=al of the remaining 738 cazes is esti-
mated to involve a liability of about Rs. 0:37 crores. These cases
will be disposed of during ihe current financial year as stated before
the Public Accounts Committee.

2. In addition fo the above. a large number of appiications were
being received for condonation of delay from the displaced persons
claimants, who had go! verified ¢laims in their names and who could
not file compensation appl.cations within the prescribed period, for
various reasons. Since the Settlement Organisation was in the wind-
ing up stage, it was thought that it may not be possible to allow
condonation indefinitely. It was, therefore, announced in Novem-
ber, 1963 by issue of Press Note that condonation of delay would
not be allowed in respect of the applications received after 31st Janu-
ary, 1964 and the displaced persons were advised to avail of the last
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.opportunity and to file the applications for condonation of delay
before 31st January, 1964 to the Chief Settlement Commissioner so
that their cases could be decided on merits, In response to the above
Press Note, 3,169 applications were received for condonation of delay
in filing compensation application forms. The question whether
delay should or should not be condoned in all these cases was exam-
ined in consultation with the Ministry of Finance and in view of the
fact that most of these applications were received from widow,
minors, and uneducated and illiterate persons, it has been decided
that the delay in filing all these compensation cases may be condoned
on ad hoc basis. Orders are being issued to the various Regional
Settlement Commissioners to accept the compensation applications
forms from the claimants concerned. Since these cases would be in
addition to the 738 cases. referred to in the preceding paragraph, it
would take some more time for their finalisation.

Recommendation

The Committee are surprised that a Ministry which is responsible
for the realisation of arrears do not have with them information re-
garding the break-up of the debtors. The Committee are further con-
strained to note that even after 16 years, a sizable amount of Rs. 2:5
crores of rent remains still to be recovered and the Ministry have
failed to liquidate the arrears outstanding against State Govern-
ments let alone the poor individuals. They feel that the Govern-
ment machinery needs to be toned up to plug offcial delay and to effect
better co-ordination between the regional centres, and the Ministry.
The Committee would further suggest that if the pilot schemes now
being worked out in Delhi and Punjab show favourable results, simi-
lar schemes may be introduced in other States also. In the light of

the experience gained, the collection system should be re-oriented
suitably.

[Serial No. 22 (para 25) of Appendix XXVII of 30th Report Third
Lok Sabha)].

ACTION TAKEN

Statistics regarding the arrears of rent due in respect of evacuee
property under the broad categories such as Government Depart-
ments, Government Servants, non-displaced persons, widows, per-
sons whose whereabouts are not known etc., used to be maintained,
Information under these caiegories was also supplied to the Public
Accounts Committee in reply to para 32 of Audit Report, 1959 vide
paras 61—63 of 25th Report of the Public Accounts Committee 2nd
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Lok Sabha Volume I). As Collection of statistics under these cate-
gories involved a lot of labour at the regional level, it was disconti-
nued . The discontinuance of the collection of statistics under
these categories, however, did not imply that efforts for collection of
arrears were slackened. Concerted efforts have been made in this
behalf. From the Statement at Annexure I, it will be seen that the
arrears which stood at Rs. 513.76 lakhs on 31st July, 1962 have been
reduced to Rs. 405:53 lakhs on 31st May, 1985. This was possible
only by making sustained offorts. However, as desired by the Pub-
lic Accounts Committec, information about the arrears of rent under
different categories (as on 31st May, 1965) has been collected irom
the Regional Settlement Commissioners and is contained in Annex-

ure II.

2. To appreciate the difficulty experienced in realisation of the
arrears of rent, it will be necessary to give a little background as to
how the arrears accumulated and what steps have been taken to
liquidate them. These are explained in the suc-ceding paragraphs.

3. Reasons for accumulation of arrears.— (i) Soon after parti-
tion in many cases the displaced persons just occupied
whichever houses they found vacant on their arrival in
India. The main object in these days being Rehabilita-
tion, there could be no question of evicting them.

(ii) The displaced persons generally declined to pay rent in
respect of the properties occupied by them in India on the
plea that they have left immovable properties in West
Pakistan and they were entitled to receive rental income
in respect thereof,

(iii) Another factor which contributed towards accumulation
of arrears of rent was the continuous change of occupancy
and inability to pay rent in those days of confusion and
distress.

(iv) Moreover, the Custodians Organisations prior to the year
1956 were under the control of State Governments. They
did not take the required interest in this item of work.

(v) Later on when the claims were invited, the displaced per-
sons took up the stand that the arrears due from them
may be adjusted, against the compensation that may be
due to them.
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4 Reasons why our demand on account of arrears is rather
inflated (actual arrears are less).—The figures of arrears given by us-
are based un the entries in the Rent Demand and Collection Register.
This does not depict the correct picture. The rents adjusted from
compensation payable to the displaced persons has not in all cases
been entered in the registers. According to rules, claimant dis-
placed persons are not liable to pay rent from the first day of the
month following the month in which the compensation application
was filed. In our registers, however, there are cases where this fact
has not been taken into account while entering the amount due. In
the case of non-claimants, no rent is payable by them with effect from.
1st October, 1955 where they paid the initial instalment of 20 per
cent before 31st October, 1959. This factor has also not been taken.
into consiaeration in some of the cases while entering the demand.

5. The pressure on the Settlement Organisation in regard to
assessment and payment of compensation, sale of evacuee properties
has been very heavy and the officers were, therefore, giving priority
to this work and had not been giving the saome attention to the main-
tenance of rent records and recovery of arrears of rent,

6. Accordingly belore effecting recovery of the arrear; of rent, it
became necestary, lo scparate the real arrears from unreal. The

R.S.Cs. were therefore, asked on 21st April, 1962 to take the follow-
ing steps iu this direction:—

(i) The Managing Officers should depute their clerks to the
Settlement Units within their region with a list of the
claimants whose compensation cazes according to their
registers are still unfinalised and verify from the compen-
sation files or Appendix ‘C’ Register as to whether any of
those had already been finalised and the reat arrears ad-
justed out of the compensation payable.

(ii) Managing Officers were to collect the information about
the adjustment of arreais {rom the claimanis direct
through the Field S'aff after obtaining preliminary infor-
mation from the Appendix ‘C’ Register and C.AFs.

(iii) They were to make necessary corrections in the Demand
and Collection Registers on the basis of the verification
conducted as aforesaid.

(iv) If an allottable property occupied by a claimant had not
been transferred to him, the Managing Officer was to take
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immediate steps to dispose of that property and to resuyme
recovery of rent if discontinued merely because the occu-
pant was a claimant.

(v) To bring the Demand and Collection registers upto-date
in the case of propert.es transferred to non-claimants snd

those sold by auction etc.

(vi) Introduction of Squad System.

Squads were to be formed to undertake the following duties:—

(a) To verify the change of occupancy for the arrears of rent
in respect of properties which are being shown as undis-
posed or transferred in the records of Managing Officers.

(b) To have the necessary corrections made in the demand
and collection registers as a result of the facts collected

by the Squad by spot enquiries.

(¢) To make enquiries regarding the rent of the defaulters
whose whereabouts were not known.

(d) To enquire and report on the financial condition of the
defaulters, particularly of those who claimed to be desti-
tutes and infirm.

(e) To collect rent where it can be recovered on demand.

(1) With a view to taking necessary action against them to
prepare a list of those defaulters who are in a position to
pay the rent due from them, but who refuse to do so on

demand.

7. Steps taken to recover the arrea;s—The R.S.Cs.|Custodians
have been asked to take the following steps to effect recovery of the
arrears of rent.

(i) Initiation of proceedings to recover the amounts as arrears
of land revenue and taking of coercive measures.

(ii) Cancclletion of allotments and taking of eviction proceed-
ings in cases where properties have not been disposed of
yet.

(ii1) Attachment proceedings to be freely taken, in case of de-
faulters who possess attachable arti_les specially Govern-
ment Servants, Lessees of Industrial concerns, ete.
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(iv) Priority amongst the defaulters indicated for taking coer-
cive measutes i.e. the defaulters with heavy arrears should.
be taken up first.

(v) Monthly reports are obtained from the officers concerned
and any slackness of the recovery of rent below the expect-
ed mark is dealt with appropriately.

(vi) Periodical meetings are held with the officers concerned
to review the progress made in the recovery of arrears of
rent.

(vii) The officers have been vested with the powers of the
Assistant Collectors to enable them to recover arrears of
rent as arrears of land revenue instead of sending the re-
covery certificate to the revenue authorities.

(viii) Instructions have been issued to receive rent by money
orders.

(ix) For the amount due from Government Departments and
Government Servants, the heads of the Government De-
partments have been addressed to clear the arrears. The:
R.S.Cs. also pursue the cases with the Department con-
cerned.

8. Transfer of work regarding recovery of rent to certain State-
Government where staff has been reduced—We have received
demands fur additional staff from various regions to accelerate this.
work. In certain States where the staff has been reduced substan-
tially as the other work relating to the Settlement was almost com-.
pleted, we have decided to transfer recovery work to the State Gov--
ernments vn payment of commission. The work has already been
transferred to U.P., Gujrat, Andhra Pradesh, Rajasthan, M.P., Mysore-
and Kerala. We are now in correspondence with Bihar Government
for transfer of this work in that State,

9. No bar of limitation regarding rent recovery under Section 48.
of Evacuee Property Act and Section 21 of D.P. (C&R) Act.

Provision has been made in the enactment concerning these pro--
perties whereunder there is no bar of limitation for effecting reco- -
very of arrears of rent,
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10. Write off of the irrecoverable arrears of rent—The R.S.Cs.
‘have alrendy been asked to pay special attention to the work of
‘writing oft of irrecoverable arrears of rent due from destitutes and
defaulter:, whose whereahouts are not known. In such cases after
necessary enquiries, the irrecoverable arrears of rent are written off
by the R &.Cs./Custodians who have been delegated the powers to
write off upto Rs. 2000 in each case. Where the amounts exceeds
that limit, the cases are referred to the Central Office.

11. As a result of the steps indicated above, satisfactory progress
has been made in 1'quidating the arrears of rent. During the period
of about 3 years, the arrears have been brought down from Rs. 51376

lakhs to Rs. 405.53 lakhs (Annexure 1),

12. In Delhi where the arrears of rent are heavy, the scheme of
giving rebate for prompt payment of the current demand and also
for clearing the arrears has been introduced with effect from 3rd
August, 1965. The last date for availing this concession was 31st
October, 1965. The results are being watched and, if-need be, this
scheme will be extended in Delhi and also in other States. The sys-
tem for recovering the arrcars of rent through the Rent Collection
Agents is also in vogue in Delhi. The system to be followed by
these Agents including the rate of commission etc., has been stream-
lined and this is also likely to achieve good results.

13. The squad-system has already been introduced in Delhi and
in Punjab and is proving helpful. In States like U.P., Gujarat,
Andhra Pradesh, Rajasthan etc., where the work of recovery of
arrears of rent has been transferred to the State Governmenis, it is
not possible to introduce the squad-system. However, a proper
watch on the progress made by them is kept and for this purpose,
returns have been prescribed.

14. While vetting the above note, the Accountant General, Cen-
tral Works and Miscellaneous made the following observation:—

“It has been stated that the arrears of rent were reduced from
Rs. 513'76 lakhs as at the end of July, 1962 to Rs. 405.53
lakhs as at the end of May, 1965. The amount reduced
viz. Rs. 108.23 lakhs, however, includes Rs. 23.09 lakhs
written off as irrecoverable during this period and of
Rs. 5480 lakhs reduced as a result of corre tions in the
demands during the year 1963-64 and 1964-65. The arrears
realised thus work out to Rs. 30.34 lakhs only”.



ANNEXURE 1

Statement showing Arrvears rvent in respect of Evacuee Properties from
Fuly, 62 to May, 1.65. (Arrecrs oursanding in Rupecs in Lalkhs)

For TFor Total
As on acquired Un-acquired Arrears
propertics  properties

31st July, 1962 . . . . 40301 11075 51376
31st Dec, 1962 . . . . 378:93 97.50 476" 43

3oth June, 1963 367-03 9685 463-88

31st Dec., 1963 355°34  97°22  452°56

3oth June, 1964 333°54 91.24 424 78

31Ist Dec., 1964 312-03 88-21 40024

31st Dec,, 64 Gujarat. 7°99

408°23

94-93 405°53

3Ist May, 1965 . . . . 31060




ANNEXURE 1I.

Statement showing position of arrears of rent due in respect of Ev@cuee properties both acquired and unacquired as on 31-5-1965 (Arrears outstanding 1n
Rupees in Lakhs)

e ———

St Region Name of State Govt,. Govt. Non Widows  D.Ps. Untrace- Un-ca- Tota}
No. Deptts. Servants D, Ps. & Des- able tegorized
titutes
I Bombay . . - Andhra Pradesh as -43 - 15 416 16 22 179 .06 697
on 30-11-64.
» Gujaratas on *S3 190 5-30 °37 .81 ‘08 . 7-99
30-4-64
Maharashtra, Mysore 14 ‘0 6-38 . .9 ‘19 .48 819
» Madras and Kerala 5 3 4
as on 31-5-65.
Jullundur . . - Punmjab . . . 155 1:47 9-43 .. 99-92 24°10 co 136747
HP. . . . -0§ ‘02 04 .. .25 ‘03 . -39
3 Jaipur . . - Rajasthan . . 38 77 5-74 71 373 3-69 .. 15-02
4 Patna & Indore . . Bihar . . . 11X ‘10 3-87 *05 13 ‘17 . 443
5 55 MP. . . . +07 ‘0§ 2-27 .. -26 .. .. 2:6%
6 Lucknow . . . Upr. . . . -23 -76 6-41 - 16 2:10 1-77 62 12:0§
7 Delhi . . . Delhi . . . <67 2-26 115-85% 1-96 40-16 50-27 .. 211-37

ToTAL . . . 4-36 6:53 159-45 3-41 14853 82-09 I'16  405-53

801
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Recommendation

The Committee are happy to note that Government have decided
not to grant remission to those who fail to clear their arrears by 31st
March, 1965. They hope that early steps will be taken to allot regular
shops to occupants of the khokhas so that other shop-keepers are no
longer subjected to any handicap and Government are in a position
to realise full rent.

[Serial No. 23 (para 26) of Appendix XXVII to 39th
Report (3rd Lok Sabha)].
ACTION TAKEN

The Lajpat Rai Market was originally constructed on temporary
basis in the year 1948-49 to rehabilitate the displaced persons, Pave-
ment stall-holders of Chandni Chowk, Delhi. Later on, it was de-
cided to construct the market on the permanent basis and to allot
the shops to the existing stall-holders. The scheme provided for
construction of 758 shops and 84 stalls. The market was divided into
two sectors for the purpose of construction. The C.P.W.D. construct-
ed 466 shops/stalls in the first sector. The work relating to the
construction of the second sector was entrusted to the Delhi Muni-
cipal Corporation in October, 1962. According to the revised plan
426 shops/stalls will be constructed in the second sector.

2. Due to certain difficulties including non-availability of land,
civil litigation etc.; there has been some delay in the completion of
construction of the second sector of the market by the Municipal
Corporation. However, the Corporation have since reported that 278
shops have been completed and 148 are yet to be constructed. Out
of 148, construction work has been taken in hand in respect of 64
shops. The remaining shops will be constructed, after the site occu-
pied by some khokhas is vacated. Steps have been taken to allot
the shops which are immediately ready for occupation and allot other
shops as and when they are ready.

3. The shop-keepers who occupied the shops in the first sector
represented that their shops were in the rear portion whereas the
wooden stalls and khokhas in front were creating hindrance by
blocking the way and thus affecting their business. After consider-
ing this aspect of the matter, a remission in the rent to the extent
of 25 per cent was allowed in December, 1962 till such time the front
portion of the market was completed. This was subject to the con-
dition that the arrears of rents were cleared within a period of three
months from the date the decision was communicated. All allottees
excepting 91 cleared the arrears by 31st January, 1963 and starting
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availing of the concession in remission of rent. Some allottges of
the shops, however, again fell into arrears. Instructions were issued
on 18th February, 1965 that remission will be allowed to the allottees
only if the arrears were cleared by 31st March, 1965 and that the
current demand was paid by the 10th of the following month. It
has been reported by the Regional Settlement Commissioner, Delhi
that in all 362 allottees availed of the concession by clearing the
arrears by 3lst January, 1963. In response to the notices served
upon them 350 allottees cleared the arrears which again fell due
from February, 1963 onwards by 31st March, 1965. Out of a total
amount of Rs. 31,104 outstanding against 362 allottees. an amount of
Rs. 28,258 was cleared. This left only 12 allottees who did not clear
the arrears by 31st March, 1965 and thereby making themselves
liable to pay the rent at the full rate. It has also been reported by
the Regional Settlement Commissioner, Delhi that some of the allot-
tees who cleared the arrears by 31st March, 1965 have not been pay-
ing the rent by 10th of the following month. The number of such
persons during the months of April, May, June, July and August,
1965 were 2, 4, 5, 2 and 2 respectively. According to the decision
taken on 18th February, 1965, these allottees will not be entitled to
the grant of rebate. It will, however, be seen that the decision has
worked well and the allottees are generally paying the current
demand regularly.

4. As regards the 91 allottees who had not cleared the arrears
by 31st January, 1963, it may be stated that these allottees have been
making representations that as the Government’s decision was not
made known to them, they could not clear the arrears by the said
date and that the remission of 25 per cent may also be allowed to
them now. After the consideration of these representations, it was
decided that if these allottees paid in full the arrears due from them
by 16th August, 1965, their case for allowing remission with retros-
pective effect will be considered. The matter was considered in con-
sultation with the Ministry of Finance and it was decided on 4th
September, 1965 that on payment of interest at the rate of 74 per
cent on the arrears calculated at the rate of 75 per cent of the origi-
nal assessed rent, these allottees should be brought at par with those
who cleared the arrears within the specified time and given full re-
bate of 25 per cent. It has now been reported by the Regional Set-
tlement Commissioner, Delhi on 21st September, 1965 that out of 91
persons falling under this category, 85 had cleared their dues amount-
ing to Rs. 54,523:08P. by 16th August, 1965. Total arrears due on 31st
January, 1963 for the period ending October, 1962 were Rs. 72,906.
Out of the remaining 6 allottees, 3 cleared the arrears amounting to
Rs. 4,22877P. by 20th Septeraber, 1965. The remaining 3 allottees
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from whom outstanding amount of rent due upto 30th June, 1965 is
Rs. 4663-25P. have however, filed appeals against the order of the
Managing Officer and these are pending before the authorised Set-
tlement Commissioner. Further proceedings to evict them have
been staved by the Appellate Authoritv. It will thus be seen that
practically all the defaulters have cleared their arrears.

5. As stated above, the remission in rent will continue till the han-
dicap of ‘khokhas’ exists. Necessary steps are being taken to com-
plete the construction work and as soon as this is done, the remission
will be withdrawn.

Recommendation

The Committee observe that the irregularity (extra evpenditure
on deputation allowance) came to light only when it was pointed
out by the Deputy Accountant General. The fact that the officer
was on deputation to the Project should have been known earlier
from the orders appointing him to the project and other papers

from his personal file. The Committee hope that such irregulari-
ties will not recur.

[S1. No. 26 (Para 29) of Appendix XXVII to 39th Report (Third
Lok Sabha)].

ACTION TAKEN

Noted. Instructions have been issued to the Dandakaranya

Development Authority to ensure that such irregularities do not
recur.

Recommendation

The Committee may be informed of the latest position regard-
ing the recovery of the balance of the loan amounting to Rs. 4.2 lakhs
from certain Co-operative Societies.

[Serial No. 25 (Para 28) of Appendix XXVII to 39th Report
(Third Lok Sabha) 1964-65].

ACTION TAKEN

Out of a balance of Rs. 4.20 lakhs (Rs. 3,33,995.05 Principal and
Rs. 86,998.85 interest) shown as outstanding on the 30th November,
1964, a sum of Rs. 6,918.94 (Rs. 3,006.68 as Principal and Rs. 3,912.26
as Interest) has been recovered up to May, 1965.

All the cases are lying with the Collector for recovery as arrears
of land revenue.
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Recommendation

The committee regret ‘that due to inadequate planning, vaccilla-
tion 1n taking decisions at different levels and by choosing machines
without testing their efficacies properly, Government had imcurred
an expenditure which with a proper planning could have been better
utilised. The Commitee are at a loss to understand why all the
machines were purchased in one lot and even one was not put to
lest to ascertain that they would fulfil the expectations. The Com-
mittee are amazed that Government could accept a proposal to pur-
chase the plants even without assessing properly whether, raw
material. spare parts and even technical know-how to erect them
would be available from indigenous sources and whether the pro-
ducts would find a market. They further feel that the Government
seem to have been tempted and had acted in a hurry to adopt the
Japanese type industries without properly planning the different
aspects of the scheme in as much as the machine sent to Charbatia
was never opened, and put to use and was allowed to lie in crates.

The Committee are unable to accept the contention of the Gov-
ernment that for training purposes the defects were not of a serious
nature. The Committee would like to stress that while making
purchase of machinery, Government Departments should always
ensure that it is free from defects. It ig beyond the coraprehension
of the Committee how trainees could be benefited if they had train-
ing on obsolete machines. They feel that public money was unneces-
sarily blocked up due to the utter lack of initiative on the part of
the Ministry in finalising the formalities for effecting the dispusal
of the machines. The fact that the machines could not be disposed
of even after two years of a decision taken in this regard, does not
speck highly of the procedural efficiency. They urge that without
any further loss of time, the machines be disposed of.

[S. No. 24 of Appendix XXXVII to 39th Report (Third Lok Sabha)].

ACTION TAKEN

A two-man Mission consisting of Shri N. C. Shrivastava, the then
Deputy Secretary in the Ministry of Rehabilitation, and Shri
Chaman Lal visited Japan in 1949 to study cottage and small-scale
industries in that country and made a number of recommendations
for the development of similar industries in India for the rehabi-
litation of displaced persons from Pakistan. The mission, before
returning to India, placed orders on behalf of the Ministry of Reha-
bilitation and the Ministry of Industry and Supply for about 50
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different types of machinery and equipment. The mission recom-
mended that machinery purchased on behalf of the Ministry of
Rehabilitation should be installed in a work centre near Delhi so
that it might provide training and employment to displaced persons.
They aiso recommended that some of the equipment might also
be made over to selected displaced persons and women’s homes in
Delhi, and a study made of their working. It was also recommend-
ed that further orders should be placed for machinery and equip-
ment which could provide remunerative employment.

2. In pursuance of the directions given by the then Minister of
Rehabilitation, orders for machines worth Rs. 10 lakhs were placed
in 1950. These machines included ‘Garabo’ plants and small machincs
Most the bigger machines were sent to States on the basis of their
requirements worked out before placing the indent and the small
ones were kept at the Arab Ki Sarai Centre at Delhi. A list of the
machines installed at this Centre is enclosed (Annexure 1). These
machines were used for a considerable period for training purposes
as well as for production and demonstration. They served a useful
purpose in the training programmes initiated by the Centre for the
development of cottage industries. Prior to the import to these
machines, the mechanical toys’ industry, the bamboo products’ in-
dustry and the vegetable fibre industry were not widely known. It
was in 1950 when the industrialists visited these plants, inspected
their working and studied the economics that they imported or dup-
licated some of the machines after getting their designs and draw-
ings from the Centre at Arah Ki Sarai.

3. According to the report dated the 15th October, 1965 from
Shri R. K. Bhatnagar. Assistant Apprenticeship Adviser, the then
Principal at Arab Ki Sarai Centre (enclosed at Annexure 11), it will
be observed that the Japanese machines imported by the Ministry
greatly helped in organising and developing small-scale and cottage
industries in India and that the Centre at Arab Ki Sarai came to be
known more popularly as Cottage Industries Development Centre in
the country. Some of the machines imported for the purpose of dis-
tribution to the refugees against payment could not be so disposed of

because the refugees at that time did not come forward to start their
own business.

4. Surplus Report forms in respect of the small machines which
could not, however, be used have not been sent to the D.G.S. & D,
as it is felt that one more attempt should be made to sece whether
the machines could be utilised for setting up production centres
particularly in the context of large number of new migrants from
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East Pakistan waiting rehabilitation. A quick assessment in this
respect is being made and if the machines cannot be utilised after
this long passage of time of view of the modern techniques having
undergone a change, they will be reported to D.G.S. & D., for dis-
posal. The ‘Garabo’ plant which was sent to Charbatia and could
not be put into operation for some reasons, has since disposed of
by the D.G.S. & D., at a cost of Rs. 10,100/-.

5. The recommendations made by the P.A.C. have been noted
for future guidance.



ANNEXURE I

List of Fapanese Machines Purchased in 1949 and 1950 by Ministry of
Rehabilitation, New Delhi fron Fapan

(INSTALLED AT ARAB KI SARAI TRAINING CENTRE,

NEW DELHTI)
‘SL Name of Machine Quy. Cost if Date of Remarks
No. known purchase
1 2 3 4 5 6

1 Foot Press (of toys plant) Ten

2 Power Press No. 3,
Belting type. . One

3 Power Press Geartype . One

4 Used tin recovering set
cutter . . . Five

5 Used tin recovering  set
rollers . . . One

6 Grinder Double-headed One

7 Vertical Vices 5" . . Two
-8 3 » 6 . Two
9 Horizontal Vices §” . Two
‘10 ’ ,, 6" . . Two

11 Boring Banch1/3 H.P. . One

12 1 Boring Machine 18"

Belt type . . . One 2nd Hand
13 Shaper Belttype 18” . One Do.
14 Bench Cutter 12" . . One Do.
15 Lathe Belting type 6 . One Do.

115
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T 2 3 4 5 6
16 Ventilator 37 dia « One
17 Metal Flur 25 KAN
type 17" . One
18 Treadle shearing Mac-
hine . . . One
r>
19 Tools Sct One
20 Dies set without spring Auctioned
(Race Car) . . . One on
20-12-62
21 Dies set without spring
(Swimming Boat) One Do.
22 Bench type  Drilling
Machine . . One’
23 Hand Drilling Machine  Onc
24 Dies for sheet gears
(Serial No. 124 com-
prise one toy mak-  One
ing plant)
25 Cotton  Making Plant Do.
(Scutching Machine of
Grabo Plant) . . Twosets
26 Cutter for rags One
27 Carding machine One
28 Dust catcher One
29 Opener One
30 Needle beds. 1200 pcs
31 Spare needles for carding
machine . 130pcs
32 Wire-fixing wrench One
33 Spare bearing for scutch-
ing and carding Two
34 Roller Cutter One
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I 2 3
35 Spinning Machine 120
spindle (20" in length) 4 sets
36 Hand Twining Machine
sets . Two
37 Twisting Machine (30’
long) sets . . . Two
38 Automatic  Sets  Yarn
Count Adwster Sets . Four
39 Binding Press - One
40 Mectal pickers . . 8 pus.
41 Metal Bamboo Pincets . “
42> Reeling machine sct : 1
43 Spare Parts and Acces-
sories set . . . One
44 Looms . . . Two
45 Treadle spinning machine
(ten spindles) . Three
(Serial Nos. 25 to 45 com-
prisc onc garabo plant)
46 Rotary machine medium
size reconditioned One sr1
6" <3
47 Pressing frame wooden
6 x§ x2 . . . One
48 Pressing frame wooden
6’ X 4’ 2" reconditioned One
49 Double-headed bufling
machine sct One
50 " bench type bormg
machme . One
§1 43" vice horizontal (set) One
s2 Spindle (circular saw
ball bearing etc). . One
53 Double-headed grinder

belting type . . . One
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X 2 3 6
s4 Bit grinder . . . One
55 Rolling grinder (in iron) One
$6 Taper type drills . . Five sets
57 Bamboo Shect cutter . One
58 Fine-teethed circular suw
bench . . . One
s9 Crew cutter 1/33-1-27/33
cm . . . n:
60 Drill size . . . One
61 Drill sizi . . . One
62 Specially designed Steel
Bite 12" . .
63 Monkey Spanners 6”/2,8"/
2 & 107/2 . Six
64 Pipe wrench 127, 18" and
24" . Three
65 Spanner 6-T Twelve
66 Tools 34 items . 115
(Serial Nos. 46 10 66 com-
prise one Bamboo Ply-
wood Making Plant).
67 Braiding Machine Set
comprising one set 14
Braiders and 2 Bobbin Auctioned
Windcrs . . . One sct
20-3-62
68 Braiding Machine set
(incomplate) . . Twoscts Do.
69 Printing Presses . . Two
70 Yama Moto Type Wool
spinning Machine . One Auctioned
9-1-62
71 Sakamoto KSI menmg
Wheel . One Auctioned

9-1-62
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X 2 3 5 6
72 Rice Pressing Machine . Three Auctioned
9-1-62
73 Chenile Material One case Auctioned
74 1/8 H.P. Flour
Machine One Auctioned
9-1-62
75 Wheat Flour Machine . One
76 Card Board Cutter One
77 Shibuhara Hand Spinn-
ing . . . One Auctioned
9-1-62
78 Paper Thread 1/2 Ton Auctioned
79 Cloth Cutting Machine . One Auctioned
9-1-62
80 Spinning Wheel Toyota Two Do.
81 Muackin’s  Plating Ap-
paratus . . One
82 Milling Machine . One
83 Turret Lathe One
84 Baimboo Button Making
Plant Set . One Auctioned
20-3-62
85 Wire Straightening Ma-
chine One
86 Gear Cutting Plant One
87 Cuandy Buall Cutter One
88 'Treadle Sewing Machine
{Brother) Two One
auctioned
9-1-62
89 Hand Scwing
(Tovota) One Do.




ANNEXURE Ui

Report of Shri R. K. Bhatnagar, Ac:’ ‘ant Apprenticeship Adviser,
Delhi Administration dated 15.10.65 on the working of the Japanese
machines at Arab Ki Sarai

I may mention that out of the machines imported from Japan;
as listed in the list sent along with your D.O. 909/, of the Machines
were installed and put to working at the Training and Work Centre,
Arab Ki Sarai. Some of the Machines out of this lot were brought
with the idea to sell to the displaced persons who mav be facing
difficulties in earning their livings. From items 1 to 67 of the list
were installed and were used for a pretty long time for the training
purpose as well as for production and demonstration.

All these plants served very useful purpose specially for the de-
velopment of Cottage Industries in India. Prior to this in India, the
Mech. Toys Industry, Bamboo product industry, Vegetable fibre
industry were not at all ex‘sting. It was in 1950 when all the In-
dustrialists throughout India visited these plants, their working and
studied the economics of these plants. After that, some of the In-
dustrialists imported or duplicated the same plant after having the
designs and Drawings from the Plant installed at Arab-Ki-Sarai.

I may also point out that the waste plant (Garabo Plant) prior
to this was not very common in the textile mills. After this almust
every spinning and textile mills imported and installed these plants.
The Fibre industry, Mech. Toy and Shoe lases and Braiding indus-
tries are at the moment making very remarkable headway in the
development of the Industrial growth of the country. This is the
result of that adventure which the Ministrv of Rehabilitation made
in 1949. Now the Ind‘an manufacturers are taking the lead in some
of the industries and lot of export business is being done.

Some of the machines which were imported for the purpose of
distribution to the refugees against payment, could not be disposed
of due to the reason that the displaced persons at that moment were
not coming forward to start their own business, due to so many other
reasons, but anyhow on the whole that attempt of the Rehabilitation
Ministry helped a lot in organizing and developing the cottage indus-
try in India.

120
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It may not be wrong if I may say that since then the cottage in-
dustry started developing in India and Arab-Ki-Sarai is still known
as Cottage Industries Development Centre throughout India.

Recommendation

The Committee desire to be informed if the reduced amount of

Rs. 20,366 (as damage to roads) has since been accepted by the State
Government and paid to them.

[S. No. 27 (Para 30) of Appendix XXVII to 39th Report (3rd Lok
Sabha) ]

ACTION TAKEN

Of the total claim of Rs. 28,315/~ preferred by the Government of
Madhya Pradesh on account of damage to roads, the State Govern-
ment have agreed to waive the supervision charges only amounting
to Rs. 5288/- and not their claim of Rs. 2660|- for repairs, contingen-
cies and Hutting accommodation.

2. Expenditure sanction for the payment of Rs. 23,026/- as com-

pensation to the State Government has since been issued by Govern-
ment.

Recommendation

The Committee feel that even if there is no mala-fide in these
transactions, (local purchase of spare parts) the action of the officer
concerned was clearly and deliberately designed to circumvent the
rules and resulted in an extra expenditure. They feel that the issue
of warning to the Transport Officer was not a sufficient punishment

in this case. The Committee feel that the supervision in this case
was also wealk.

{S. No. 28 (Para 31) of Appendix XXVII to 39th Report (Third
Lok Sabha)]

ACTION TAKEN

The observations made by the Public Accounts Committee have
been noted.

2. As already explained to the Committee, the Transport Officer
had acted in the interests of the Project. However, Dandakaranya
Project Administration has been asked on 24-9-1965 to issue suitable
instructions, to avoid the commission of such unintended irregula-
rities and to tighten up supervision.
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Recommendation

32. The Committee are of the opinion that having regard to the
negligible progress that was made during the year 1958-60 in settling
refugee families the purchase of Dal should have been regulated with
some degree of caution.

33. (i) The Committee feel that the scheme of the procurement
of dal and its sale to the displaced persons was prepared without any
realistic assessment of demand and that no care was taken to keep
dal under proper storage as a result of which a sizeable quantity be-
came unconsumable within e period of two years. If the condition
of dal was checked from time to time, the extent of deterioration
would not have been so great and the loss to Government would
have been less.

The Committee are of the view that the Dandakaranya Develop-
ment Authority at the time of giving extension to the supplier should
have taken into account the changed circumstances viz. (i) the arri-
val of less number of displaced persons; and (ii) the slow consump-
tion of dal by the displaced persons; and they should have availed
of the apportunity for cancelling the unexecuted portion of the order.
This would have minimised the loss on this account.

(ii) The Chief Administrator had informed Audit in February,
1963 that the observance of formalities prescribed by the rules de-
layed disposal of the material when it was still good. The Committee
regret to mote that failure to attend to usual formalities promptly
had delayed disposal of goods. The Committee would suggest that
Dandakaranya Development Authority should prepare estimates
more realistically, and improve the system of inspection of stores
so that similar cases do not recur.

[S. No. 2930 (paras 32 and 33) of Appendix XXVII to the 39th
Report (Third Lok Sabha)]l

ACTION TAKEN

32. The purchase of Dal was made on the basis of the future
programme of resettlement decided in consultation with the Govern-
ment of West Bengal. The slow progress during 1958-60 was not
taken into account because special efforts were being made at that
time by the Government of West Bengal to induce families to move
to Dandakaranya. Due caution was exercised by the Dandakaranya
Project Administration in its purchase, as the original demand of
4,500 maunds was reduced to 1,500 maunds and even against the
reduced demand of 1,500 maunds, the supply was to be made in ins-
talments viz. 300 maunds in July, 1960, 500 maunds in September,
1960 and 700 maunds in November, 1960,
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33(i). The assessment of demand was based on the programme of
movement of about 2,000 families from West Bengal to Dandaka-
ranya. The Dal was stored in godowns. The speedy deterioration
of Dal is due to heavy rainfull in Dandakaranya during monsoon
(1960-61 and 1961-62).

Extension of delivery date was given in December, 1960, at a time
when it was still anticipated that 2,000 families would be comirg
to Dandakaranya.

(ii) Ch'ef Administrator, Dandakaranya Project Administration
has been asked on 18-1-1966 to issue instructions for future guidance
in the light of the Committee’s Conclusion/Recommendations, cove-
ring the following aspects: —

(i) Preparation of realistic estimates;

(ii) Periodical review of requirements and actual supplies;
(iii) Precaution to minimise deterioration;

(iv) Periodical inspection of stores to check deterioration;

(v) Prompt action for disposal as soon as it is expected that
any portion of the stock is likely to become surplus or
there is apprehension of the stock deteriorating.

MINISTRY OF STEEL AND MINES
(Department of Mines and Metals)
Recommendation

(i) The Committee are surprised to note that the final figures of
the Excise Duty collected during the year 1961-62 were made avail-
able by the Coal Board only in December, 1963, i.e., after 18 months
(after the end of even the subsequent financial year). The Com-
mittee suggest that steps should be taken to improve the certification
procedure and fix a time limit for the submission of the collection
returns of Excise Duty. This is all the more necessary in view of
the statutory provision that the sum payable by the Government
to the Coal Board in any year should not exceed the net proceeds
of duties of Excise colected in the preceding financial year.

(i) The Committee suggest that Government should restrict pro-
visional payments to the Coal Board to an amount which will be well
within the receipts from Excise Duty during the previous year in
order to avoid contravention of the provisions of the Act.

[S. No. 14, (Para 18) of Appendix I to 25th Report (Third Lok
Sabha)].
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ACTION TAKEN

(i) The Chairman, Coal Board is the certifying officer in respect
of collections of excise duty on coal/coke despatched by means other
than rail. Before the Chairman is enabled to determine and certify
the net proceeds of excise duty collected in a particular year for
despatch of coal/coke by road. he has to satisfy himself about the
correctness of the amount collected and about the correct booking
of the amounts involved under the proper head of account by the
Offices of the Accountants General concerned. Considerable delay
occeurs in obtaining the certificates of reconciliation of the credits
from the different Accountants General owning to wrong classifica-
tion made by the collieries or consumers in their challans. Misclassi-
fication also occurs at treasuries and also in the books of the different
Accountants General. This frequently results in protracted corres-
pondence with the different Accountants General and Treasuries for
readjustment of the amounts before certificates of reconciliation are
obtained.

Government will consider what steps should be taken to improve
the certification procedure and fixing of time limit for the submis-
sion of returns.

(ii) The recommendation of the Committee is noted.

Recommendation

From the heavy accumulation of balances with the Coal Board
(Rs. 289:48 lakhs on 31-3-1962) it i< obvious that the various schemes
sponsored by the Coal Board have not been making progress as
anticipated. This needs looking into. The Committee also suggest
that the amounts to be paid by Government to the Coal Board should
be realistically assessed on the basis of actual requirements. so as to
avoid such heavy accumaulations in future.

[S. No. 15 (Para 19) of Appendix I to 25th Report (Third Lok
Sabha)]

ACTION TAKEN

The heavy accumulation of balances with the Coal Board
(Rs. 289-48 lakhs) during the year 1961-62 is partially accounted for
by the special levy of 25 nP. per ton for financing the scheme of
assistance to collieries handicapped by adverse factors. This levy
became effective from 1st February, 1960. At the end of 1961-62, a
total amnunt of Rs. 112 lakhs was received by the Board from this
special levy. The scheme as originally framed was intended fo be
effective from 1st April, 1960, but subsequently this date was changed
to the 1st September, 1960. As the scheme was new to the collier-
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ies and all others concerned. a detailed procedure had to drawn up,
necessary forms devised and suitable records prescribed. As a result,
a total amount of onlv Rs. 59-81 lakhs could be paid by the Board as
assistance during 1961-62. Thus at the end of 1961-62, an amount
of Rs. 52 lakhs approximately from the special levy remained in
balance with the Board. Then again certain payments to contrac-
tors who had taken up the Board's Central Ropeway Scheme did
not materialise due to non-receipt of bills for works performed, or
due to essential particulars missing from certain bills actually
presented. For these reasons funds accumulated. But the above
position has substantially changed from 1962-63. The closing balance
as on 31st March. 1963 was Rs. 170-91 lakhs and that on 3ist March,
1964 was Rs. 145-98 lakhs (excluding from the la‘ter figure the
amount of Rs. 68-77 lakhs on account of unspent balance of loan
of Rs. 2 crores on capital account for installation of ropeways). In
1964-65. the Board has much larger commitments and it is hoped
that the entire accumulations will be considerably reduced it not
wiped off completely.

Recommendation

The argument advanced by the Ministry that grading and regrad-
ing of a colliery is an administrative matter without any financial
implication so far as the Government and Board are concerned, is
uot convincing to the Committee. When higher prices are charged
for the Coal purchased on the basis of the grade fixed erroneously
such of the consumers as have no arrangements for independent
analysis of coal samples may have to pay at a higher rate for coal
of a sub-standard quality. Similarly various Government agencies
who may purchase from the collieries are also likely to lose in the
transactions.

{S. No. 16 (Para 20). Appendix I to 25th Report (Third Lok
Sabha) ]

ACTION TAKEN

The grade given by the Coal Board represents what the grade of
coal coming from a particular colliery is expected to be according
to the technical assessment made by the Board. It has nothing to
do with actual payments by the consumers and the basis on which
the payments are made. In fact it has been clarified by the Coal
Controller long ago (copy attached—Annexure 136) that a stipula-
tion in a contract for supply of coal that the consumer will get it
analysed in such maner as may be agreed upon and pay the price
according to which the coal is found on analysis to fall is a fully
legal condition and the Railway Board have in fact introduced a
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system of contract on this basis. In other words, it is open to the con~
sumers to make their own arrangements for the analysis of the coal
and to pay on the basis of the results of such analysis.

Audit Comments

(1) “The above reply does not meet the point raised by the Public
Accounts Committee »iz., how Government ensure that higher prices
are not charged by the collieries for the coal purchased on the basis
of the grade fixed erroncously, from such of the consumers as have
no arrangements for independent analysis of coal samples and who
may consequently have to payv higher prices for coal for a sub-stan-
dard quality.”

(2) “It has been stated in the Ministrv’s reply that it is open to
the consumers to make their arrangements for the analysis of the
coal and to pay on the basis of the results of such analvsis. Para 51
of the 33rd Report of the Estimates Committee (1962-63) mentions
a case in which Government had not been able to bring together
the Hindustan Steel Ltd. and the Collieries in evolving a suitable
agreement for the analysis and sampling of Coal”.



ANNEXURE

An extract copy of item No. 11 of Monthly Bulletin No. 17 uf
February, 1954.

Price of coal

11. Under the Colliery Control Order, prices have been fixed
according to grade of coal in Bengal and Bihar-coal-fields and different
prices have also been fixed for the different sizes of coal. such as
slack, steam etc. The notification fixing the prices lays down that
she coal will fall into different grades according to ash content or
according to ash plus moisture content according as the coal is low
volatile or high volatile. So far as these specification:: are concern-
ed. if the ash or ash plus moisture content as the case may be is
within the limite of the grade, then the price appropriate to the
grade will be pavable. If it is not within the specifications then
the coal is really a different grade of coal and the price payable for
it would be the appropriate price of that grade. For instance, low
volatile coal of Grade B should not contain more than 179 ash. If
the ash content of the coal is found on analysis to be 189, it is
really Grade 1 coal. A consumer, who gets a consignment of Select-
ed Grade B coal, finds, for instance, that the ash content is 187, the
coal is really grade I coal and he would be justified in paying the
colliery not Rs. 15{4|- but Rs. 14|6!- per ton only, if the supplies were
in steam coal. The grade given to the colliery by the Coal Com-
missioner does not seem to come into the picture. Even if a colliery
is graded ac Selected Grade B, it is the actual coal despatched which
matters not the grade of the colliery. 1If, therefore, a colliery graded
as selected Grade B despatches coal to a consumer who shows that
it is really Grade I coal, he would be justified and within the law
if he pays the price of Grade I. A stipulation in a contract for
supply of coal that a consumer will get it analysed in such manner
as may be agreed upon and pay the price according to the grade in
which the coal is found on analysis to fall, if, it is considered. a fully
legal condition. On the other hand, since the specifications do not
lay down particular fuel values or other criteria, a consumer would
not be justified in stipulating that the calorific value mu<t be such
and such, otherwise he will make a reduction. Under the present
price Notification provided the coal conforms to a certain grade, the
price of that grade must be paid. If the consumer wants a particular
ealorific value, then he must ask for a grade of coal which is likely
to give him that value.

127
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Recommendation

The Committee consider it unfortunate that there should have
been inordinate delay in taking suitable action on the recommenda-
tions of the Technical Committee appointed by Government in
January, 1962 for looking into the question of grading and sampling
of coal on a scientific basis. The Technwal Commaittee gave its report
in July. 1962, but action proposed to be taken on its recommenda-
tions has not yet been finally decided. In view of the accepted fact
that the present system of grading and prices of coal is unscientific
and irrational, the Comnuttee hope that necessary steps to improve
the position will be taken without further loss of time.

[S. No. 17 (Para 21). Appendix 1 to 25th Report (Third Lok Sabha) ]

ACTION TAKEN

The main recommendation of the Experts Committee is that all
coals, whether coking or non-coking should be graded on the basis
of calorific value. According to the present system, coals are graded
on ash/ash plus moicture content. This svstem has acquired stabi-
lity over a period of vears. Even after switching over to the new
system, the ash content will continue to be an important factor. from
the consumer’s point of view. However, Government are taking
steps to expedite a decision on the report of the Experts Committee.

Recommendation

The Committee suggest that in addition to the accounting checks,
the question of introducing suituble administrative checks to ensure
that the grants and advances involving large amounts given to the
collieries are being utilised jor the purposes for which they are being
given may be examined.

[S. No. 18 (Para 22), Appendix I to 25th Report (Third Lok Sabha)].

ACTION TAKEN

The administrative and accounting checks for ensuring that the
funds for assistance are ulilised for the purpose for which they are
given are exercised by the Board. For example, in stowing opera-
tions, apart from the checking of the collieries accounts in the case
of assistance given to collieries for stowing purposes, measurements
of actual stowing are taken by the Board’s surveyors every month and
payments are made in accordance with such measurements. The
assistance either for stowing or protective works is generally restrict-
ed to a ceiling.
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For protective measures undertaken by a colliery cither under
orders of the Board or Chief Inspector of Mines, assistance is given up
to 85 por cent of actual expenditure. As regards special assistance,
the position is that it is not related to particular works but the scales
of assistance have been related to the existence of various adverse fac-
tors. The ex’stence of these factors is verified and necessary mea-
surom 'nts e.g. depth of shaft or thickness of the scam etc. are taken
to veriy the same. In this case also therefore the administrative
check already exists and the question of diverting the assistance for
other purposes does not arise. Asg regards grant of loans for purchase
of stowinz plant, the necessary administrative check already exists.
P.y.uent i. made direct to the suppliers after the concerned stowing
plant and machinery has arrived at site and not to the colliery to
which the loan is sanctioned. Before payment is made by the Board
to the supplier, the owner of the colliery has to certify that the equip-
ment and plant have been received in good condition and their au-
thenticity are also certified by the Board's Officers.

It may be noted that the Board does not make any advance pay-
ment for stowing operations or for protective works in a colliery but
actually makes payment of assistance towards actual expenditure in-
curred by a colliery in undertaking the operation.

Recommendation

The Committee suggest that delay in the recovery of instalments
of principal and interest in respect of loans advanced to the Collieries
should be avoided and that steps should be taken to avoid any accu-
mulation of arrears in this regard.

[S. No. 19 (Para 23), Appendix I to 25th Report (Third Lok Sabha)l.

ACTION TAKEN

The suggestion of {the Committee has been noted. It may, how-
ever, be mentioned that excepting one colliery, the repayment of loan
and payment of interest in respect of other collieries to whom loans
have been advanced has been secured. Action is being taken to
recover the principal due in February, 1964 together with interest in
respect of this colliery.



APPENDIX XVII
DEPARTMENT OF SOCIAL WELFARE
Recommendation

The Committee are perturbed at the huge amount of about
Rs. 34 crores for which utilisation certificates are overdue and are still
awaited from various State Boards!Institutions as also at the delay in
recovering a sum of about Rs. 4 crores which is refundable to the
Commission. It is disturbing to note that no effective steps have
been taken by the Commission so far against the parties for their
failure to furnish the certificates. They wonder if the failure to fur-
nish the utilisation certificates for such long periods does not indi-
cate that the amounts had not been utilised in all cases for the pur-
pose for which they had been sanctioned. In the absence of any con-
certed and sustained efforts on the part of the Commission 1o improve
matters all these years, the Committee cannot help feeling that there
has been a lack of planning and supervision which is regrettable. To
improve this state of affairs the Committee suggest that the following
steps be taken urgently: —

(1) The whole question of the grant of loans etc. be reviewed
s0 as to restrict the assistance to genuine institutions after
a thorough verification of their antecedents through State
Agencies.

(2) Further grant|loans should not be granted to those orga-
nisations which have not furnished utilisation certificates
in respect of earlier grants in time. This condition should
be made clear also to those organisations who apply for
loans for the first time.

(3) It may also be suggested to the State Governments to im-
pose the conditions stated at (1) and (2) in respect oy the
loans granted by them to State Boards. The State Govern-
ments might be advised to amend the present legislation,
in consultation with the Commission so as to introduce es-
sential provisions mnecessary to avoid misuse of funds,
delay in submitting statements on disbursements and utili-
sation, audit of the accounts etc. of the State Boards.

(4) The Ministry of Home Affairs should adopt procedures,
similar to those to be adopted in the case of State Boards
in respect of Centrally Administereq Territories,
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{5) Suitable provisions in the Societies Registration Act, Co-
operative Societies Act and the Rules etc. framed there-
under should be made in regard to advance of loans|grants
to Co-operative Societies and other Registered Societies.

(6) The Commission and the State Boards should keep record
of institutions which default in respect of one or more re-
quirements prescribed for grant, disbursement etc. of loans
and grants. For serious or repeated lapses institutions
should be black-listed.

(7) The procedure now under consideration for expediting
submission of utilisation certificates by State Governments
should be finalized early and the arrears cleared off.

(8) In the case of amounts refundable by institutions, the
feasibility of realising the dues as “arrears of land revenue”
might be considered.

IS. No. 50 (Para No. 57) of Appendix III to 7th Report 1962-63
(Third Lok Sabha)l

ACTION TAKEN

1. The Commission has disbursed a total sum of Rs. 9242 lakhs as
Yoans and grants upto 1960-61 to Registered Institutions, State Boards
and State Governments. The amounts disbursed upto 31st March,
1962 to each category and the amounts for which utilisation certifi-
cates have been received as on 31st January, 1965 are as follows: —

Amounts

for which

Amounts U.Cs/State-

Particulars disbursed ment  of Balunce

upto accounts

1961-62 have been

received o

treated as
utilised

(All in lakhs of Rupees)

{1) Registered Institutions . . 8,005 7,967 38
{2) State Boards . . . 3,129 1,536 1,009
' (584 refund-
ed)*
(3) State Governments . . 640 (Explained below)

*To be verified by Audit
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Thus the position of Registered Institutions cannot be considered
as disturbing. In respect of the State Boards there were procedural
difficult es in obtaining Utilisation Certificates. These were the in-
adequacy of audit staff due to paucity of funds and the question whe-
ther the State Accountants General should furnish the Utilisation
Certificates in those cases where they were functioning as audit
officers of the Boards. Further the audit of the Co-operative Socie-
ties to whom a large portion of the funds has been disbursed by the
State Boards was in heavy arrears and consequently the Boards could
not formally certify utilisation of funds. The matter has already
been taken up by the Commission with the State Governments to
remedy the situation. In the case of State Governments it has felt
that no utilisation Certificates would be necessary as the Accountants
General audited the accounts.

The matter was discussed by the Chairman of the Khadi and
Village Industries Commission with the Comptroller and Auditor
General at a meeting held on 13-2-1963 to sort out the difficulties en-
countered and to expedite clearance. It was decided ‘hat—

(1) a senior officer would be sent for satisfving himself by an
inspection of the accounts records of the State Boards that
the funds given to the State Boards were properly utilised
by them :n respect of the funds disbursed upto 1-4-1961;
and

(2) the position existing in various States a; to the funds
given by the Commission entering the Consolidated Funds
of the States would be ascertained.

Accordingly the Commission had sent a senior officer to 4 State
Boards so far. As a result, Utilisation Certificates to the extent of
about Rs. 4 crores have been obtained. The Commission will also
depute officers to other State Boards as and when possitle to expedite
the Utilisatien Certificates.

So far as funds disbursed to State Governments are concerned, it
has been ascertained from the State Accountants General of ail the
States that funds received by them were credited to the Consolidated
Funds of the States except in the case of Jammu & Kashmir, Bihar
& Orissa. In respect of these 3 States, a sum of Rs. 3,66,090 has not
yet been treated as utilised. However, out of this amount, a sum
Rs. 1,34.310 has been refunded leaving a balance of Rs. 2,31,780. The
matter is in correspondence with the Accountant-General concerned
and the State Government.
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2. The sum of about Rs. 4 crores due for recovery includes also
amounts relating to State Boards and State Governments. Further,
the entire amount does not represent unspent balance and hence re-
fundable, if regard is had to the fact that it also includes (i) cases
where expenditure has been incurred after the normal period of utili-
sation allowed and (ii) cases where amounts have been spent hy the
institutions by deviations from one sub-head to another sub-head
within the same scheme or from one Industry to another. These
cases require regularisation with reference to the instructions issued
by the Government of India in the matter. Steps are on hand to fina-
lise these cases and it is expected that the actual unutilised balances

will be much less. A further note would be submitted to the Com-
mittee ‘n due course.

The absence of Utilisation Certificates need not lead to the infe-
rence that the funds have not been utilised or have been nusutilised.
The progress of the schemes and the statistical data regarding turn-
over etc. would disclose considerable increase in all spheres of acti-
vities and this would tend to indicate that the funds have been by
and large properly utilised.

3. As for lack of planning and supervision it may again be stated
that a large share of the outstandings is only in respect of the funds
released to the State Boards. The difficulties in getting Utilisation
Certificates in their case have been explained in para 1 above. In so
far as the Registered Institutions are concerned there is a regular
system of scrutiny and consideration of application for financial as-
sistence which are accompanied by the recommendations of the Di-
rector of particular industry in the Commission concerned in the mat-
ter who also assesses the capacity of the institutions to implement
the programmes. The Commission is also introducing further safe-
guards by (i) requiring the submission of annual programme of work
and budget under a new procedure devised, and (ii) calling for the
receipt and disbursement account, and the audited balance sheet etc.
of the institutions. It is also considering further measures like the
maintenance of industry-wise accounts for watching the progress of
expenditure and the submission of periodical accounts by the institu-
tions. The State Boards would also be advised to follow similar pro-
‘cedure in respect of the payments made from 1961-62 onwards.

As for the funds disbursed upto 1960-61 the Comptroller and Audi-

tor General has agreed to accept a consolidated certificate furnished
by the Commission based on the Inspecting Officer's report.
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4. Steps to be taken as recommended:

(1) The Commission is already seeking the recommendation of
the Co-operative Department, State Boards and other Gov-
ernment agencies befare the release of funds to co-opera-
tive societies. registercd institutions ete.  All applications
for funds are submitted to the Standing Finance Committee
for consideration. The recommendations of the Pro-
gramme Director regarding the capacity of the institutions
to implement the programmes and their antecedents are
always taken into account before sanctioning financial assis-
tance. It is felt that safeguards already provided should
be adequate.

12) A general condition prescribing the submission of accountg
in respect of the funds given by the Commission by the
recipient institutions is alreadv in existence. The institu-
tions were informed that no further funds would be sanc-
tioned till the Utilisation Certificates for the previous funds
are forthcoming. It would, however, be difficult to make
it a pre-condition for release of further funds. But, fur-
ther release of funds is made only after satisfying as to
the needs, eligibility according to the formula prescribed
and the working of the institutions by various other means.
The major institutions get their accounts audited once a
year, but the Commission releases funds to them in instal-
ments taking into consideration the necessity, eligibility
etc. The accounts of the institutions directly-aided by the
Commission are audited by the Internal Auditors of the

Commission.

Further, the scheme of sanction of “working fund” to institutions
when introduced, by and large, would meet the requirements of the

P.A.C. in th's regard.

(3) The provisions of the type suggested already exist in the
State laws. They contain the provisions regarding dis-
bursements of grants/loans and utilisation, audit of the
accounts etc etc. The rules made thereunder also prescribe
the detailed procedures for scrutiny of applications for
financial assistance and sanction of funds. The financial
irregularities that arise are due to the non-observance of
the provisions strictly rather than due to absence of a pro-
per provision. The position is expected to improve sub-
stantially after the appointment of the Financial Advisers
to each State Board. Further the State Boards have been
advised to adopt the procedures mentioned in para 3 ante.
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(4) No comments are called for from the Commission/Deptt.
A note on the subject will be submitted by the Ministry of
Home Affairs.

(5) The matter is still under consideration and some more
time would be required.

(6) As at (5).
(7) The current position has been explained in para 1 ante.

(8) A test case has been made (June, 1963) with the Collector
of Thana for realisation of dues as “arrears of land reve-
nue.” Further developments of the case are awaited by the
Commission from the Collector of the district concerned.
The Commission has decided to initiate action in all cases
accordingly and also to take advantage of the State Reve-
nue Tribunals.

Recommendation

The Committee suggest that vigorous efforts should be made to
realise the balance payments of loans which are overdue.

[S.No. 52 (Para No. 59) of Appendix III to 7th Report 1962-63 (Third
Lok Sabha)]l.

ACTION TAKEN

Noted. The Commission has been asked on 14th September 1964
to state the amount of any further recovery effected and the action
taken by it to expedite the recovery of the balance. A note containing
the requisite information will be submitted separately.

Recommendation

(i) The Committee feel that even in such cases, the certificate of
soundness should invariably be obtained from the Registrar.

(ii) In the Committee’s opinion such a state of affairs indicated
that assistance was given to institutions without proper assessment of
their capacity to make use of the loans. They feel, therefore, that the
procedure for grant of loans/grants and for keeping a watch over the
working of these institutions needs tightening up.

(iii) The Committee feel that failing other means, legal action
should be taken in such cases against the members of the cooperative
societies under the Cooperative Societies Act for realising the dues.
They hope that the proceedings against the defaulting societies would
be expedited. In cases where it is found that the Registrar or the
Inspector of Co-operative Socieities had given certificates not based
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on a proper appreciation of the financial position of the Societies, the

Commission should bring such facts to the notice of the State Gov-

ernments concerned for taking suitable action against the officials.

[S. No. 53 (Para No. 60) of Appendix III to 7th Report 1962-63 (Third
Lok Sabha)].

ACTION TAKEN

60 (i) —Noted.

60 (ii)—Proper and adequate procedure is already in vogue
detailed in reply to para 57 against item (1) of the steps to be taken.
However, the remarks are noted.

as

60 (iii) —The suggestion of taking legal action against the members
of Co-operative Societies is under examination. The suggestion of
requesting State Governments to take action against officers of Co-
operative Department will be ‘mplemented by taking up with the
State Governments, when such instances come to the notice of the
Commission.

Recommendation

The Committee suggest that keeping in view the observa'ions of
the Khadi Evaluation Committee in para 4, Chapter 23 of their Report
(1960) . the question of reducing the cost of production of Khadi and
its sale price should be carefully examined and necei:sary measures
taken to achieve this end.

[S.No. 56 (Para No. 63) of Appendix III to 7th Report 1962-83 (Third
Lok Sabha)l.

ACTION TAKEN

The matter is still under consideration and the Government hope
to be in a position to intimate the position as early as possible.

Audit Comments

1. With regard to the statement that the position of the Registered
Institutions cannot be considered as disturbing. it may be stated that
the utilisation certificates in respect of Rs. 38 lakhs disbursed during
1961-62 or earlier were still to be received in January, 1965. Further,
the Commission informed Audit (March, 1965) that information re-
lating to the final position of the utilisation certificates in respect of a
total amount of Rs. 42°90 crores disbursed as grants-in-aid during
1962-63 and 1963-64 were not readily available with them.

2. With reference to the statement that the absence of utilisation
eertificates need not lead to the inference that the funds have not been
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utilised or have been mis-utilised it is difficult to see why these certi-
ficates have been held up if the funds have been properly utilised.

Remarks of the Department of Social Security on Audit Comment
No. 1.

(i) So far as the grants relating to 1961-62 are concerned, the
position has considerably improved since January. 1965 and the
amount for which utilisation certificates were outstanding as at the
end of May, 1965 was only Rs. 773924 (or Rs. 7-74 lakhs) as against
Rs. 1.585 lakhs disbursed during that vear which is less than 0.50 per
cent considering this as well as the various difficulties of securing
them from over 1.000 institutions and 17,000 co-operative societies
spread throughout the country through which the programmes of
the Commission are executed, it is felt that the position is satisfactory.

(1i) As regards the grants disbursed during 1962-63, out of
Rs. 2,738-78 Jakhs disbursed during that year, a sum of Rs. 1526-14
lakhs was outstanding as on 31st May 1965 for want of utilisation cer-
tificates (vide Agenda papers for the Khadi and Village Industries
Commission’s 100th Meeting held on 26th June, 1963).

The final position in regard to the utilisation certificates for
1963-64 is presumably not available with the Commission as the utili-
sation period for the funds paid is not yet over. The normal period
for utilisation is one year and the Commission is authorised to extend
the period of utilisation by six months, vide Commerce & Industry
Ministry's letter No. 37 2 60 KVIC(VIC) dated 20th December 1961
which was increased to 12 months subsequently in this Departments’
letter No. 37 2 60-KVIC(VIC) dated 2nd March 1965.

Recommendation

This is yet another case where financial assistance to another
Samiti continued to be given even after the receipt of adverse com-
ments of auditors in 1957 and despite the comments of the Commis-
sion's own internal auditors regarding the bad stage of account in 1938,
Such ‘negligence or inefficiency’ on the part of officials in financial
matters deserves serious aciion. This case discloses another instance
of the failure of the Commission to verify the financial position or
standing of the parties before granting loans. They recommend that
the Commission might evolve a procedure whereby better safeguards
for the repayment of loans are introduced, if the present provisions
in the Act and the Rules/Regulations are considered to be inadequate.

|S. No. 58 (Para 65) of Appendix III to Tth Report
(Third Lok Sabha)]
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ACTION TAKEN

The matter has been examined. While loans to the extent of
Rs. 93,817 paid by the Commirsion to the Samiti during March, 1954
to June, 1957 were on account of different schemes, the sum of
Rs. 5,000 paid in February-March, 1959 related to the woyking capital
for entirely different schemes, »iz.. production/sale of Ambar varn &
cloth and cotton purchascs. Although the orginal fund: given to
the Samiti, viz.. Rs. 93.817 did not appear to have been u.ilised in full,
the conditions for pavment of loans do not provide for the diversion
of unspent balances to other purposec. This restriction had forced
the Commission to sanction Rs. 5.000/- in 1959 (and this sum was
fully recovered before the clorure of the Samiti).

2. As regards the grants too, the difficulties were similar. The
amount of Rs. 91,526 paid to the Samiti during March, 1954 to June,
1957 related to various schemes and out of this. a sum of Rs. 14326
only was on account of salary & T.A. The two sums of Rs. 19,111
and Rs. 13,554 paid by the Commirsion during October, 1957 to April,
1958 and 1958-59 respectively were solely on account of salary and
T.A., the earlier sum of Rs. 14.326 paid during 1953-54 to June. 1957
relating to the period upto June, 1957 only. If the sum of Rs. 32,665
(Rs. 19,111 ; Rs. 13.554) had not becn paid on account of salary &
T.A.. these obligatory expenses would have had necessarilv to he met
out of the unspent balance of the sum of Rs. 91.526. In the past,
institutions were not authorised to spent out of their unspent halanc-
es, towards new cchemes or to meet their obligatory expenditure
such as pay and allowances. Unspent balances were either refunded
or allow to be utilised within the extended period.

3. Further, Internal Audit parties were formed by the Commis-
sion and attached to State Offices later in 1957 and in 1958. Internal
Audit to secure utilisation certificates was, therefore, organised in
1958. So far as Intensive Area Centres are concerned which are
spread all over the country. the work of auditing was entrusted to
the Internal Audit party stationed at New Delhi. In the programme
of visits, the accounts of the Samiti were taken up by the Internal
Audit party for the first time in October. 1958. This audit was only
for obtaining utilisation certificates and thus had a very limited
scope and indicated only expenditure against particular releases of
funds and pointed out the unspent balances. The diversion of funds
~eame to notice only when a detailed audit was conducted on and from
13.1.1961, by which time the institution had cloced down. The
records do not also indicate whether the diversion had actually
taken place prior to October, 1958 or subsequent thereto. Further,
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the persons concerned are no longer in service. In the circumstances,
it is felt that the holding of any official (s) responsible for “neglience”
or “inefficiency” may not be insisted upon.

4. A- for the requirement of varification of financial position of
the parties before granting loans, the need for such verification on
the basis of accounts audited by their own auditors or by the
Commission's own internal auditors in all cases before giving finan-
cial assistance. has been impressed upon the Commiscion. The Com-
mission has also issued detailed instructions that the authorities re-
comm nding applications for financial assistance should satisfy
themrelves that—

(i) the unit is capable of implementing the scheme; and

(ii) it possesses adequate qualified personnel to execute the
scheme, and make a specific mention about these in their
recommendations.

The Commission has also agreed to consider the suggetion that
in addition to the above, it should also insist on ¢pecific mention
being made of the verification of the accounts of the grantiee institu-
tions to see that any previous ascistance given to them has been
utilised properly.

A decision has also been taken requiring institutions to send
periodical accounts. Some further procedural safeguards for ensur-
ing this are being mentioned in detail in reply to para 57 and have
been mentioned briefly in reply to para 61.

Bercides the above, the Commission has also since introduced with
effect from the dates mentioned below the following further safe-
guards: —

(i) a system of giving funds aggregating to 50% and 759, of
the overall budget allotments for major and minor institutions res-
pectively, as an imprest, the expenditure being recouped by periodi-
cal submission of scheme-wise statements of expenditure has been
introduced with effect from 1964-65. Under this system, large un-
spent balances are avoided, maintenance of proper accounts is rend-
ered obligatory, the Commission becomes concurrently aware of the
progrese. of schemewise expenditure and the submission of utilisation
certificates would be systematised;

(ii) it has been decided that recoupments of expenditure under
the imprest system would not be made unless the prescribed periodi-
cal performance reports accompany the relevant statements of
expenditure;
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(iii) it has been decided to make it obligatory for all institutions
and societies to get their accounts audited by Chartered Accountants
with effect from the accounts for 1983-64 onwards and detailed ins-
tructions and notes for audit by the Chariered Accountants have
been issued in July, 1965.

Audit Observations

Grants apgregating Rs. 19,111 were disbursed to the Samiti during
October, 1957 to April, 1958 after the receipt in July, 1957 of the ad-
verse report of the Simiti's professional auditors and again loans
and grants aggregating Rs. 5,000 and Rs. 13,554 were disbursed to it
during 1958-59 to 1860-61, after rcceipt in September, 1958 of the
edver: ¢ report of the internal auditors of the Commission; the latter
report had also drawn attention to an unspent balance of Rs. 72,000
having been retained by the Samiti. In view of these facts, giving
of loans and grants to the Sam ti lacked justification; the fact that the
subsequent releases related to the schemes which were different from
those for which assistance had been released earlier docs not seem
to alter this position.

2. In para 3 of the note it has been brought out that the iniernal
audit party could not detect diversion of funds in October, 1958 as
its scope was limited to obtaining the utilisation certificates and it
indicated only expenditure again:t particular releases of funds and
pointed out the unspent balances. It is not clear how the internal
audit could satisfy itself about the proper utilisation of funds with-
out verifving the items on which the expenditure was incurred.

FURTHER REMARKS OF (FOVERNMENT

1. The report of the Samiti's professional auditors in July, 1957,
mentions only in general terms that accounts were not maintained
properly. The losses suffered by the institution in the initial stages
of the working of the institution were chiefly due to the lack
of trained personnel both in Adminisiration and in Accounts.
Such d fliculties are common to any new institution. In
view of the above, further amounts of Rs. 19,111 was paid
as grant for meeting establishment charges etc. as it was
the intention of the Commission to encourage institutions
despite certain procedural defects in the working and initial
losses, unless there are serious irregularities like misappropriation
and malpractices, as otherwise, khadi and village industries could
not be developed. The inability of repayment also was not peculiar
to this institution alone. Several loanee institutions were unable te
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utilise the entire funds within the stipulated period for wvarious
reasons. Hence, Government gave such institutions permission to
utilise the unspent balances of funds advanced to them upto 31-3-38,
till 31-3-1960. The Commission has further been authorised to ex-
tend the normal period of utilisation by 6 months and subsequently,
by 12 months, subject to certain conditions. Recalling of unspent
balances would have retarded the functioning of the Samiti, and this
was not considered desirable in the interests of implementation of
development work.

As regards payment of loan of Rs. 5,000 and grant of Rs. 13,554
during 1958-59 to 1960-61, the reasons for payment of these sums have
been fully explained in paras 1 and 2 of the reply to Public Accounts
Committee’s recommendation. However, the Commission has been
advised since April, 1964 to either authorise the aided institutions
to utilise the unspent balances lying with them towards new (ap-
proved) schemes or to get them refunded, before fresh funds are
releascd. The Commission has stated that this suggestion would be
met when the schemer regarding the “Working Fund” and “Imprest”
are introduced. The details of these two schemes are now being
worked out.

2. As regards non-detection of diversion of funds by the Internal
Audit party in 1958, it may be stated that ac has becn explained in
para 3 of the reply to P.A.C. the internal audit conducted in October,
1958 had only a restricted scope of obtaining Utilisation Certificates
and to point out the unspent balances and hence the amounts spent
on other schemes were treated as unspent balances. Moreover, as
has been stated in para 3 of the reply to P.A.C., the records do not
show whether the diversions actually took place prior to or subse-
quent to October, 1958, when the first Internal Audit was conducted.
In the circumstances, diversion of funds could not come to its notice,



GOVERNMENT OF INDIA
DEPARTMENT OF SOCIAL SECURITY

ADDENDUM

SuBJsect: —Actionn  taken on the recommendations of the Public
Accounts Committee

In this Department's reply to Sl. No. 58 (para 65) of Appendix III
to 7th Report (Third Lok Sabha), the following additions may be
made: —

(i) In line 21 of para 1 of “Further Remarks of Government”
at page 3, the word and figures “since 20-12-1961” may be
inserted between the words “authorised” and “to”;

(ii) In line 22 ibid, the word and figures “since 2-3-1965" may
be inserted between the words “months” and ‘“subject”:
and

(iii) In line 5 of the second sub-para of para 1 at page 4, the
words and figures “since April, 1964” may be inserted
between the words “advised” and “to”.

New DELHI; Sd/- N. SUNDARAM,
Dt. 2nd Nov. ’65. Joint Secretary to the Gowt. of India.

Recommendation

The Committee of 1958-39 has also expressed concern at the un-
satisfactory state of affairs prevailing before the Commission was
set up in 1957. It might perhaps be too early to evaluate the pro-
gress of the Commission. The Committee, however, would like to
point out that if the funds earmarked in pursuance of the policy of
Development of traditional Khadi are to be well-spent, the financial
procedure to be followed by the Commission needs tightening up.
The Committee trust that the Commission will address itself to this
matter. It is the responsibility of Government (who are account-
able to Parliament) to assist and clothe the Commission, if necessary,
with greater powers for dealing with statutory State Boards.

Further comments of the Committee

The Committee would like to know whether Financial Regula-
tions have been finalised by the Commission.

[S. No. 7 of Appendix II to 12th Report (Third Lok Sabha)}
142
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Recommendation

The Committee are not convinced of the arguments advanced for
the delay in finalising the Regulations of the Khadi & Village Indus-
tries Commission. [t is more than three years that the Committee
were informed that the Regulations would be finalised shortly and,
therefore, they are unable to accept that this time was nnt sufficient
for finalising the matter. It is needless to point out that Financial
Regulations are vary essential for the proper functioning of the
Commission. The Committee would therefore, urge that the Minis-
try of Industry should themselves take the initiative in the matter

to see that the Financial Regulations are finalised without any fur-
ther delay.

[S. No. 16, para 16 of Append x II to 26th Report (Third Lok Sabha) ]
ACTION TAKEN

The Khadi & Village Industries Commission, being an autono-
mous body set up under the K. & V.I. Commission Act, 1956, mayv
frame suitable Regulations concerning accounting and financial
matters, suitable for its own requirements and the requirements of
its agencies. But while issuing such Regulations, the rules contain-
ed in the General Financial Rules of the Central Govt., the Central

Treasury Rules etc., governing public funds provided by the Govt.
to the Commission, should be kept in view.

2. The Commission prepared a draft Financial and Accounts
Manual and sent it to Government in December 1962. On detailed
examination, the Manual was found to contain many provisions on
procedure which pertain not only to the routine work of accounts
and finance, but all other items of internal working of the Commis-
sion. Keeping in view the objective of the Commission to include
only the broad principles of Finance and Accounts in a standardised
compilation and to leave matters of procedure etc. to be laid down
in procedure manuals, office orders etc., of the Khadi & Village
Industries Commission, Government considered that it was not
necessary to burden the Manual with matters of procedure.

3. It was further observed that several important aspects relating
to the Finance and Accounts of the Commission, e.g., procedure for
the disbursement of grants and loans, budget, introduction of
“imprest system” of giving funds to State Khadi & Village Industries
Boards and institutions, obtaining of utilisation certificates, audit of
accounts of aided institutions and State Boards, performance reports
etc. needed either revision or introduction. These have been under
consideration of both the Commission and Government for some
time past. The proposed introduction of the systems of giving
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“Working Funds” to the institutions etc. has also considerably
changed the complexion of the procedure for the release of funds
and control thereof. The Commission had. meanwhile, appointed a
Committee to assess the working capital requirements of institutions
etc. on a scientific basis. (In this connection, the note prepared by
the Commission on the steps taken by it for effecting improved finan-
cial control etc. is enclosed which may be seen). As has been stated
in the concluding para of the note, the Commission is evolving a
system which, while meeting the demands of public accountability
would also satisfy the needs of the programmes of the Commission
and it may take a couple of vears to evolve the system fully. The
various financial and accounting measures necessary under the
changed conditions would vitally affect the basic financial and
accounting arrangements and the draft Manual will have to undergo
considerable modifications, basic in some cases. The Manual will,
therefore, have to be thoroughlv revised in the light of the above
factors.

4. In the circumstances stated above and as many of the matters
which should appropriately be included in the Manual are in a state
of flux at this stage, Government have requested the Commission on
17-6-1965 to revise the draft Manual <o as to bring it in line with the
obicetives for which it is intended, and forward it in January, 1966
to Government, for approval. as it is hoped that the Commission
would by then have gained sufficient experience in the implementa-
tion of the revised financial and accounting arrangements.

5. Pending such revision, the Commission has been asked to
follow the following financial and accounting principles: —

(i) General: The Commission may frame suitable provisions
concerning financial and accounting arrangements suitable
for its own requirements, keeping in view the basic pro-
visions contained in the General Financial Rules, Compi-
lation of Treasury Rules etc. (as already mentioned in
para 1 above).

(ii) Grants: The Commission should ensure that the drawals
and payments neither exceed the limits prescribed nor
militate in any way against the terms and conditions laid
down while sanctioning grants to the Commission or as
laid down in the patterns of Assistance approved by Gov-
ernment. Further, the Commission should follow the
rules regarding Grants-in-aid as contained in Rules 148
to 153 of the G.F.Rs (Revised & Enlarged, 1962), together
with the orders issued by Government from time to time
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and the recommendations of the P.A.C. and the Estimates

Committee, in regard to the payment of Grants-in-aid to
institutions etc.

(iii) Loans: The terms and conditions of loans paid by Gov-
ernment to the Commission are contained in the sanctions
issued by Government in each case. As regards the terms
and conditions of loans paid by the Commission to loanees,
the provisions contained in the Khadi & Village Industries
Commission Loan Rules, 1957 and/or any other orders,
specific or general, laid down in each case, and the rules
contained in Rules 154 to 164 of G.F.Rs, should be follow-
ed. Any departure from the provisions specified in (i)
to (iii) abnve sheuld have prior concurrence, gene-
ral or special, of Government.

6. Besides the above, the Commission has also been requested to
incorporate in its financial and accounts rules, precise and detailed
accounts rules in regard to certain activities of the Commission, viz.,
(i) raising or lowering the prices of articles sold at various sales

centres; and (ii) the declaration of certain Khadi products as sub-
standard khadi and their disposal.

7. A revised procedure for the release of funds by Govt. to the
Commission, is being evolved in consultation with the Commission.
The Commission has been asked {o regulate the releases of funds by
it to the State Boards, institutions etc. so as to accord with the new
system, which is yet to be finalised.

Audit Observation !

The reason for the delay in the finalisation of the Manual is stated
to be primarily the fact that several changes in the financial and
accounting matters have been under contemplation which would
change the whole complexion of the Manual.

It is not clear why finalisation of Manual should have been held
up merely on this account, since the provision of the Manual can
always be amended if & when necessary.

FURTHER COMMENTS OF GOVT. ON THE AUDIT OBSERVATION

As has been stated in detail in para 3 of the draft reply, almost
all aspects of financial and accounting matters affecting the Khadi
and Village Industries Commission, viz., procedure of release of
funds to the Commission and by the Commission in turn to the State
K. & V.I. Boards and Institutions, introduction of “Working Fund”
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arrangements, payment of funds by placing “Imprests” at the dis-
posal of State Boards and Institutions, introduction of obligatory
audit by Chartered Accountants for all Institutions, obtaining of
Utilisation Certificates, submission of performance reports by the
State K. & V.I. Boards and Institutions etc., have been under review
by the Commission and the Government for about a couple of years
since. Most of them are still in a state of flux as the (details of
the “Working Fund” arrangements and other allied matters have not
yet been worked out by the Commission. All these aspects, as al-
ready stated in the draft reply to P.A.C, require either introduction
in the Manual or revision of all the provisions therein. Further, the
Manual itself requires thorough recasting to eliminate matters of
procedure on routine items of work and re-arrangement of the mater-.
ials in the Manual in the light of the new developments. To carry
out all these would mean virtual supersession of the existing Manual
and such large scale amendments would hardly serve the purpose
aimed at. In short, the draft Manual sent by the Commission required
thorough revision before the ink could dry.

2. It was in these circumstances that the draft manual in its form
and content was not proceeded with for finalisation and the Commis-
sion was addressed to revise it.

(File No. 5(8) /65-KVI 9A&E)

Recommendation

(i) The Committee note from the explanation furnished to them
that the loans amounting to Rs. 19.55 crores initially given to the
Commission for five years (repayable by October, 1962) are not ex-
pected to be repaid in the foreseeable future. They were also inform-
ed that the loans are virtually interest free, annual subsidies being
given to the Commission to enable it to pay interest. The Com-
mission received during the year 1960-61 and 1961-62 Rs. 3:64 crores
and Rs. 1:97 crores respectively as loan and subsidy. The Committee
feel concerned at being told that even in the distant future extend-
ing to 30 or 40 years, it was difficult to envisage precisely as to when
the necessity of renewal of loans to the Commission would cease and
the Khadi industry would become self-sufficient. This seems to indi-
cate that the term ‘loan’ is a misnomer in this case and that it vir-
tually amounts to a grant. While the Committee do appreciate the
importance of giving suitable encouragement to Khadi and Village
Industries, they are of the view that this important factor viz., that
the loans given to the Khadi and Village Industries Commission will
not be returnable in the foreseenable future, indicates the need for a
fresh look at and a new approach to Government policy in this res-

pect.
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(ii) The Committee have also noticed that conditions of repay-
ment of loans advanced by the Commission to various bodies have
often been relared and that the period for which large funds are
committed is grossly underestimated. They are clear that due to
the laxity inherent in such a state of affairs, loanees are likely to
pay scant regard to the conditions of the loans. The Committee
urge, therefore, that Government should closely examine all propo-
sals for loans including the manner of their utilisation before sanc-
tioning them and should insist that loans should be treated by the
loanees as loans and not as grants.

[S. No. 1 (para 1) Appendix V to 19th Report 1963-64 (3rd Lok
Sabha) ]. '

ACTION TAKEN

(i) A system of granting a “Working Fund” to the Commission and
corresponding arrangements between the Commission and the insti-
tutions, has been approved by Government and formal orders have
been issued vide letter No. 16(32) /GVI (ATK) (Vol. II), dated
27th October 1964, copy enclosed. The question of repayment of
loans by the Commission to Government and their further renewal
are, therefore, inter-linked with aforesaid system. The Commission
has appointed a Committee to assess, on a scientific basis, the amounts
which would be required by the institutions for the purposes of their
working Funds. On the introduction of the system of giving Work-
ing Funds to institutions, the defaults in relation to working capital
are expected to be eliminated.

(i1) The difficulties of the institutions in repayment of loan instal-
ments were explained by the Commission to the Committee during
the meetings. The Khadi and Village industries institutions do not
raise equity capital and are by their nature and ideology non-profit
earning and have no margin for capital formation. It has been
agreed, on the basis of experience, that the financial assistance
to them should be given in the shape of long term revolving funds
or as “Working Funds”, (which is intended to cover their working
capital requirements) as the present system of repayment of annual
instalments of working capital loans is found to be unrealistic and
impracticable. The introduction of the proposed system of giving

“working fund” to institutions is expected to meet their difficulties
to a large extent.

As for relaxation of terms and conditions of loans made by the
Commission in the past, it has already been stated in reply to para 61
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of the 7th Report (Third Lok Sabha) that in the initial stages, rela-
xation of time for the utilisation of funds was given as the institu-
tions were not so well equipped to utilise the funds within the nor-
mal period of one year. It was in view of these difficulties that
Government had in March, 1961 authorised the Commission to grant
extension of time limit for utilisation of funds disbursed upto 31st
March, 1958 till 31st March 1960, and again in December, 1961 autho-
rised the grant of extensions for 6 months, subject to the conditions
that a portion of the funds has been utilised within the normal period
prescribed for utilisation and that such type of extension is given in
exceptional cases, in respect of funds disbursed after 31st March,
1958. As the Khadi & Village Industries institutions are mainly
service organisations aiming at relieving rural unemployment/under-
employment, the Commission could not but grant relaxations wher-
ever deemed necessary as otherwise recalling the loans would have
only thwarted the implementation of its programmes.

As for recovery of past defaults, the Commission has taken special
steps viz,, impressing upon the institutions that applications for
further assistance will not be considered by the Commission unless
the defaults are cleared, preparation of half yearly default statements
and sending them to the State Boards/State Directors and Pro-
gramme Directors with a direction to ensure that the defaulting insti-
tutions pay the dues to the Commission immediately, and also initiat-
ing legal/liquidation proceedings through Special Recovery Section
wherever other efforts have failed. The Commission is also being
advised to take recourse to recovery through the District Revenue
officials as arrears of land revenue, wherever deemed necessary and
possible.



(COPY)
No.: 16(32) /57, KVI(ATK) (Vol. II)
GOVERNMENT OF INDIA
DEPARTMENT OF SOCIAL SECURITY
New Dvelli dated the 27th October, 1964

The Chief Executive Officer,

Khadi & Village Industries Commission,
Irla Road. Vile Parle (West).
Bombay-56.

SusJjecT; —Renewal of loans to the Khadi & Village Industries Com-
MissIon. !

Sir,

With reference to your letter No. 1/30/BGT/63(i), dated the
23rd January, 1964, on the above subject, I am directed to say that
the request of the Commission for the provision of working funds
to them has been considered carefully by Government and it has
been discussed in considerable detail with the Chairman and the
other officers of the Commission. The point has been made by the
Commission that the institutions dealing with Khadi & Village
Industries to whom loans are given mainly in the form of working
capital would not be in a position to repay these amounts
so long as their present level of activities continues, because there
is, generally speaking, very little profit-making or capital forma-
tion in such institutions. It is recognised that there is, considera-
ble force in this point and that insistence on the institutions re-
paying the annual instalments of working capital loans would
result in depriving them of the funds required for production. It
is generally agreed that the institutions and production centres
would require working funds for maintaining the current levels
of production and the sale of khadi and village industries and that
they should retain these amounts with them so long as particular
level of production and sales are maintained. There has also been
further agreement on the point that in the case of production
units the requirements of working capital should, (whenever possi-

149
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ble) in the course of time be obtained from the normal channels
on the usual terms and conditions.

2. Taking the above circumstances into consideration it has
been decided that the Government of India should provide to the
Commission working funds which would be utilised by them for
the execution of their programme of development of Khadi and
Village Industries etc. and which will be linked to the level of
production and output achieved by the Commission during a parti-
cular year and/or the total value of goods produced under their
auspices. With this end in view, I am to convey the sanction of
the President to the renewal up to 30th September, 1963, in the
first instance, of the loans amounting to Rs. 34.02 crores sanctioned
in the letters mentioned in the annexure Not enclosed hereto
which have fallen due for repayment till 30th September 1964 on
the normal rates of interest. The other terms and conditions as
mentioned in the Ministry of Commerce & Industry Iletter
No. 16(12)/57-KVI(Khadi)/37, dated the 5th August, 1958, would
apply mutatis mutandis to this sanction.

3. The position will be reviewed in the beginning to 1969 in the
light of the factors mentioned above.

4. The expenditure (Plan) involved is debitable to the detailed
head shown in para 1 above under the Major Head “P—IL.0ans and
Advances by the Central Government—Misc. Loans and Advances—-
Loans to the Khadi & Village Industries Commission”. The ad-
justments shall be made during the financial year 1964-65.

5. This letter issues with the approval of the Ministry of Finance
(Department of Expenditure) vide their U.O. No. 4(12) -F.1./64,
dated the 23rd October, 1964.

Yours faithfully,
‘ Sd/- P. SITARAMAN,
Dy. Secy. to Govt. of India.
Copy forwarded to:—
(1) The Ministry of Finance (I. & S. Divn. Fin. I Branch).
New Delhi (2 copies).
(2) Deputy Accountant General,
Commerce, Works & Misc.,
Ballard Estate, Exchange Building,
Bombay-1. |
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{3) Accountant General,
Commerce, Works & Misc.,
New Delhi.

(4) Shri R. N. Mahadevan,
Information Officer,
Press Information Bureau,
Akashvani Bhavan,
New Delhi.

(5) B. & A. Section.

(6) K. V. 1. (P) Section.

(7) Sanction file.

(8) Guard File.

Sd/- P. SITARAMAN,
Dy. Secy. to Govt. of India.

Recommendation

It is a matter of concern to the Committee that instead of the
trading activities paying their way as experience is gained, the
losses are steadily rising and even the small profit earmed by certain
units has been mainly out of the supplies of Khadi made to Govern-
ment Departments. It was stated on behalf of the Commission in
extenuation that the Centres would make losses in the initial period
of their working but steps were now being taken to see that they
would be economically worked and there would be no losses and that
in course of time they would like to be informed of the steps taken
in this direction and of the results achieved.

[S. No. 6 (para 6) of Appendix V to 19th Report (Third Lok
Sabha)]. ‘

ACTION TAKEN

(a) The Commission’s major trading activities are in Andhra
Pradesh, Kashmir, West Bengal, and M.P. States. Besides, in princi-
pal cities, Khadi Gramodyog Bhavans are also run by the Commis-
sion. The major part of the trading activities in Andhra and West
Bengal have been transferred to the respective State Board. The
trading activities in M.P. State have been closed down. The Work-
ing results of the Kashmir trading activities have shown profits.
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The following is the statement showing the working results of
the Khadi Gramodyog Bhavans during 1963-64:—

Profit (+) Loss (=)

Rs.
(i) Khadi Gramodyog Bhavan, New Dethi . . . (+)3.64.363-68
(i5) Khadi Gramodyog Bhavan, Madras . . . (+) 49.932-33
(s5) Khadi Gramodyop Bhavan, Calcutta . . . (+) 17,440 17
(iv) Khadi Gramodyvog Bhavan, Bangalore . . . (+)32.712-07

The Bhavans Review Committee appointed by the Commission
has made certain recommendations for improving the working of
the Bhavans. They include organisation of the Bhavans on a more
systematic and svientific basis, continuance of Bhavans even if they
incur loss as they are Service Centres, improvement in the benefits
to staff, six monthly review of the werking of the staff, improvement
of publicity, arrangements for training of staff. undertaking of larger
volume of processing work by the Bhavans, measures to increase
business and reduce losses etc. Most of the recommendations have
been accepted by the Commission for implementation.

It is expected that these steps would improve the trading activi-
ties of the Commission.

Recommendation

The Committee hope that the remaining bone digester will also
be repaired soon and put to productive use to avoid further loss on
this account,

{Sl. No. 8 (para 8) Appendix V to 19th Report (Third Lok Sabha)].
ACTION TAKEN

Out of the 367 digesters purchased, 274 were in operation at the
end of February, 1965, 32 have been repaired and another 30
are expected to be repaired within a couple of months.
The remaining 31 idle digesters in different depots for repairs etc.
will be collected after the repairs of these 30 digesters.

The digesters have been purchased by various organisations from
out of the funds granted to them (50 per cent grant and 50 per cent
loans). In order to utilise the idle digesters, a scheme has been
divised whereby the idle digestors are supplied to new centres after
repairing, the actual transfers taking place between the institutions.
At present new flaying centres are not given funds for digesters but
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are supplied with the idle digesters when they complete the construc-
tion of sheds. There is a great prospect of utilising the idle diges-
ters particularly in Madras and Kerala where the demand is con-
siderable.

[File No. 5(3)/64-KVI (A&E)].

Recommendation

The fact that out of a total of Rs. 2-54 lakhs disbursed till May.
1958 as loans and grants to Bhopal Rajya Khadi and Gramodyogq
Sangh, Bhopal as much as Rs. 1-82 lakhs were found refundable
on 31st March. 1960, makes it clear that no verification was made
of the utilisation of funds girven earlier before making further re-
leases. Apparently. the funds were diverted to other purposes.
The Committee are surprised that internal audit was wundertaken
only about two years after the disbursements were completed and,
in the meantime. the Commission were complacent abont the
matter. The Committee feel that had the officials of the Commis-
sion been inspecting thic institution properlu, as wos required of
them, the deteriorating financial position of the institution would
have come to their notice earlier and remedial action could have been
taken in time. They desire that serious notice of the lapses at every
stage should be taken and responsibility fired.

[S1. No. 9 (para 9) of Appendix No. V to 19th Report (Third Lok
Sabha)].

ACTION TAKEN

It is not correct to view that funds were disbursed by the Com-
mission without ascertaining the utilisation of funds given earlier.
In respect of Khadi loans. the Commission had ensured to their
satisfaction that the work in progress warranted the great of fur-
ther loans, before theyv sanctioned further loans. In regard to the
loans to other industries, except in the case of Handmade paper
industry, all the payments were made in one instalment. How-
ever, it was seen during the visits of the members and officers that
every effort was being made by the institution to fulfil the pro-
gramme for which funds were paid.

2. Further, as soon as the internal audit conducted in February,
1958 revealed diversion of funds and irregularities. the matter was
taken up with the institution by the Deputy Zonal Director, Ujjain.
The Member (Khadi) visited the imstitution in November, 1958
and found that it was not functioning proverly and the action
taken by the Commission thereafter was prompt. The Commis-
sion had thereafter been examining the desirability of banding
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over the working of the institution to the Madhya Bharat Khadi
Sangh, Lashkar and this question was under negotiation with the
Madhya Bharat authorities for about eight months. When these
efforts failed, the Commission decided, in Mar<h 1960, to take over
the assets. An amoun: of R: 31,612 has so far been realised against
disposal of assets taken over, and assets worth Rs. 61,859 have been
transferred to the Madhya Pradesh State Khadi & Village Indus-
tries Board and to two institutions.

[Two statements showing the upto date position of the out-
standing loan/grant refundable by the Sangh. are enclosed).

3. No funds were released to the institution after February,
1958 except two grants of Rs. 4,000 and Rs. 9,500 on 27th March,
1958 for Ambar Programme and for opening of Sales Bhandars.
The Commission did not have any adverse report against the insti-
tution prior to February. 1958 to warrant stoppage of funds and
further internal audits were conducted in April, May and October,
1958.

4. Further, in order to enable institutions to utilise funds,
Government authorised the Commission to grant extens’on first in
March, 1961, for utilisation of funds paid up to 31st March 1958 by
31st March 1960, and again in December. 1961, for grant of exten-
sion of 6 months to institutions subject to certain conditions.

5. Though the case appears prima facie to be unsatisfactory, the
following extenuating fa-tors in the case cannot be ignored:—

(i) The Commission was established on 1st April, 1957. It
could take s‘eps to appoint internal audit parties only
in the last quarter of the year 1957. As a result, the
first internal audit on the working of the institution could
be conducted only in February, 1958. After this, no fur-
ther payments were made.

(ii) The decisions for the release of funds were taken on the
recommendations of the Director of Industries, Bhopal,
the Industry Directors and after the prescribed scrutiny
and sanction by the Stand‘ng Finance Committee consti-
tuted for such cases. In the circumstances, it is consi-
dered that it may not be appropriate to fix responsibility
on any particular official.
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Observations by Audit

As stated in the audit para, a subsequent inspection of the
accounts by the Commission’s internal auditors in April, 1962
showed, inter .alia, that out of loans and grants aggregating
Rs. 1,56,000 and Rs. 98,122 respectively disbursed to the Institution
during December, 1955 to May, 1958, an amount of Rs. 1,23,772
and Rs. 58,218 respectively remained unspent and were repayable
on 31st March. 1960. The fatt that the bulk of the loans and grants
were subsequently discovered as having remained unspent up to
31st March, 1960 [only Rs. 32,228 (loans) and Rs. 39,094 (grants)
had been spent up to that date] indicates that while the earlier
loans and grants had remained unutilised, further loans and grants
were given to the Institution. The fact stated in the above note
of the Ministry that the internal audit conducted in February, 1958
revealed diversion of funds and irregularities seem to indicate that
no proper assessment of the working of the Institution had been

ccnducteq earlier during a period of about 24 years preceding
that date.

Comments of Government on the Observations above.

Government have nothing to add to what has already been
stated in the reply to the recommendation.



STATEMENT [
Uptodate position showing the outstanding grants refundable by the Bhopal Rajya Khadi Gramodyog Sangh, Bhopal.

Yeors Amount paid to Amount utilised Refuni'repay- Balance Amount Amount for whi i
bl > mao h -
the Sangh. within 12 ments uptodate.  for which U.Cs, furthero{.',csl,c a:dw:;:n(t;
months. are due (Col. 2 are received. . Cs. which is to
minus 3 and) be refunded.
€9/ €3] (3) e} €3 Q) '¢2)
Rs. P. Rs. P. Rs, P, Rs. P. Rs. P. Rs. P.
GRANTS
1955-56 . . . . 29,960 00 13,16C- 5% 2,000 00 14.769 42 6,746 67 R.082-7%
1956-57 . . . . 37,243 81 6,597-23 .. . 30.646°58% 11,775 47 1887111
1957-58 . ) ) ) 17,648 49 10,440 64 . 7.207-85 4.353-46° 2.Rs4-39
ToraL . . . 84,852 30 32,195 43 2,000-00 52,653°85 22,875-60 29,778 258

Add. 57-58 payment made through

State Board Office. t13,270°00 4,466-73 .. 8,803+ 27 4,814 50 3,98%-77

GRrAND TOTAL . . 98,122* 30 34,665-18 2,000 00 61,457°12 27,690 10 33,767:02

*The amount of Rs. 4,353°46 indicated under Col. 6 includes a sum of Rs. 1,809 17P. which was incurred after the normal period of 12 months but
before 31-3-60 vide Government of India, Ministry of Commerce and Industry letter No. 37/2/60/KVI/(VIC), dated 23-3-1961. Necessary sance
tion of Standing Finance Committee regularising the expenditure has been obtained.

tThe utilisation certificates position of this amuont of Rs. 13,270 was got verified by the Internal auditors of the Commission as the necessary uti-
lisation certificates were to be furnished by the institution to the State Board and the latter has furnished only consolidated Utilisation Certificate
in respect of the period up to 1960-61.

gt



STATEMENT 11

Uptodate position showing the outstvnding losus rofun Lable by the Bhopal Rajya Khadi Gramodvog Sangh, Bhopal.

Years Date of Amount utilised during the period Total amount. Unspent ba-  Amount Balance of
—_— payment utilised lance as per  refunded loans due
Scheme —_—————— 1956-37 1957-58 1958-59 (Col.) 3,4 Ul ason for repay-
Amount & 5)upto 31-3-60 ment
paid 31-3-60
(1) (2) 3 €Y () () @ ® (9
Rs. P. Rs. P. Rs. P. Rs. P. Rs. P. Rs, I, Rs. P. Rs. P.
1955-56
S . . . . . (27-1-56)
oap 16,750°00 10,065 56 914-47 1,611-06 12,591°09 4,158-91
20,000°00 6,540 00 4,565 CO .. 11,105°00 8,895-00
36,750 00 16,605 56 5,479 47 I,611.06  23,696-09 13,053 91
Khadi 4 ) . . . (16-12-55)
10,000+ 00 10,000 00 .. .. 10,000 - 00 Nil.
Palmgur (18-1-56)
e -
1,300 00 20969 211775 .. 42144 87856
1 48,050°00  26,815°25 5,691 22 1,611°06 34,117°53  13,932-47 2,000°00 46,050 00
1956-57
Khadi . . . . . . (23-1-57)
22,000°00 . 22,000 00 . 22,000°00

330 (Aii) LS—11.

LSI



(n (2) €Y €Y €y (6) ! ® )]

Do. . . . . . (19-10-56"
20,000 00 .. 20.000 - 00 . 22,000 0C Nl
Do. . . . . . (10-3-57)
1956-57 10,000700 - 10.000-00 . 10000-00  Nil.
Hand Made Paper . . . (12-12-56)
8,000°00 2,000 00
(31-1-57)
15,000-00 .. .. .. .. 15,000 00 o
75,000 00 .. 52,000-00 . §2,000°00  23,000-00 777778 67.222-2-: &
1957-58 )
Khadi . , . . . - (9-12-57)
18,500-00 . .. .. . 15,0000
Do. . . . . . (8-1-58)
4,000°00 .. .. . . 4,000 000
Ambar H.P. loan . : : - (12-8-57)
—”g,ooo-oo .. I,891-12 3,120'00 5,011°12 938 .88
Ambar Charkhba . . . . (5-2-58)
2.000°00 .. . . . 2,000°00

30,500 00 .. 1,891°12 3.120°00 S.Oof1-12 25.488 88



Addl. payment through State Board

Office. (24-12-57)
2,500 00 .. .. .. .. 2,500 00
33,000 00 .. 189112 3,120-00 5017112 27,988 -88 25,000°00 8,000 00
Grand Total for 55-56—57-58 . . 1,56,050-000  26.815°25 59,582°34 4,137°06  91,128:65  64,921-35

Less amount realised against disposal of assets :

34,777 75 1,21,272 25

31,611°94

Note: Utilisation certificates are prepared on the basis of extended
period of utilisation up to 31-3-60 for the payment made up to
57-58. Utilisation of funds for the period of 12 months from
the date of payment is not available. The amounts utilised
are shown as against the financial years.

Government of India. Ministry of Commerce & Industry in
their letter No, 37:2 60/KVI(VIC) dated 23-3-61 authorised

utilisation of funds disbursed by the Commission up to 31-3-58
to the grantee inctitutions, etc.. up to 31-3-60.

89,660 31

6S1
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Recommendation

The Commuittee are not happy to note that the money had been
disbursed to the Central Social Welfare Board in ercess of their
capacity to spend. They trust that in future the Central Social Wei-
fare Board would not keep large unutilised funds meant to be dis-
bursed to individua! nstitutions with them, They also feel that the
Mimstry of Commerce 1 consultation with the Ministry of Finauce
and the Mimstry of Fducation should devise some procedure by
whach for qll types of welfare work, administrative approval for each
scheme maght be queen by the concerned Mimwstries and the grants
might be chanuelised through a single Ministry. The Committee
al= agyest that as far as possible, the grants should be given to
wltomate institution dirvectly withowt too many intermediaries.

[S. No. No. 2 (para 2) of Appendix XII to 35th Report (Third Lok

Sabha) . ‘

ACTION TAKEN

The Committee’s recommendation regarding channelisation  of
grants through a single Ministry has been carefully considered. It
is, however, felt that following difficulties would arise in its imple-
mentation:—

(i) It would be necessary to centralise the Budgetary provisions
for different Plan programmes under one Ministry, thus resulting
in non-display of total expenditure on allied activities at one
place. This is neither in accord with the existing pattern of the
Budget nor conducive to appraisal of realistic estimates of expen-
diture on allied activities.

(ii) It may not be possible for a single co-ordinating Ministry to
process Budgetary provisions in Parliament, relating to, or shoulder
responsibility for the execution of the Plan programmes adminis-
tered by different Ministries.

(iii) The proposed arrangement will necessitate avoidable inter-
ministerial correspondence, specially when there is disagreement on
the recipient’s capacity to spend the monies disbursed. involving
delays in the pavment of grants.

(iv) The pattern of giving aid and the financial rules governing
the same, such as processing applications for aid, sanctioning grants,
watching progress of expenditure achievement of targets through
reports and returns, maintenance of records of assets created, re-
view of progress made etc. are based on the assumption that the ad-
ministrative Ministry concerned would itself deal with all the mat-
ters. The number of institutions receiving grants from more than
one governmental source does not appear to be large enough to
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warrant the interposition of an additional stage, upsetting the exist-
ing pattern of financial checks and balances and evolving new ones.

(v) The General Financial Rules, 1963, provide that grants be
sanctioned on the basis of specific schemes drawn up in suflicient
detail and approved by Government and only so much of the grant
be paid as is likely to be expended during the year. (In the case
cited by the Committee, the lapse is attributable to non-observance
of rules and regulations rather than the absence thereof).

1.2. In view of the above the Committee would, it is hoped,
agree that the existing pattern of giving grants need not be altered.

2. As regards the suggestion that grants should be given to ulti-
mate institutions directly without too many intermediaries, the pre-
sent practice obtaining in various Ministries is to disburse grants,
as far as possible, directly to the beneficiary institutions. No fur-
ther instructions are, therefore, proposed to be issued in this regard.

[Min. of Fin. U.O. No. F. 14(29)-E (Coord) /65, dt. 4-4-66].
Recommendation

The Committee are happy to note that at long last the register
showing the block accounts of assets is maintained by the Central
Social Welfare Board and grantee institutions. They trust that there
would be no failure to keep the Register uptodate. In this connec-
tion, the Committee would also like the Administrative Ministries
concerned to ensure that the autonomous or semi-autonomous Boards

etc. under them carry out all the instructions issued by Government
of compliance.

[Serial No. 4 (para 4) of Appendix XII to 35th Report (Third Lok
Sabha) ].

ACTION TAKEN

Necessary instructions have been issued to the Ministries bring-
ing to their notice also the above observations of the Committee.

[Vide Department of Expenditure OM. No. F.14(29)-E(Coord)/
65, dated 28th May, 1965—Copy enclosed].



No. F. 14(29)-E (Coord) /65
GOVERNMENT OF INDIA

MINISTRY OF FINANCE
{Department of Expenditure)

New Delhi, the 28th May, 1965.

OFFICE MEMORANDUM

SusJecT:—35th Report of the Public Accounts Committee (Third
Lok Sabha)-—Recommendation at Serial No. 4 of Appen-
dix X1l regarding maintenance of block accounts of assets.

An extract of the recommendation of the Public Accounts Com-
mittee at Serial No. 4 (Para. 4) of Appendix XII to their 35th Re-
port (Third Lok Sabha) is enclosed. Attention in this connection
is invited to the Government of India's decision No. 7(b) (iii) below
Rule 149 of G.F.Rs 1963. The Ministry of Home Affairs/ete. are
requested to note the observations of the Committee and to  issue
necessary instructions fo all the authorities concerned under them.

Sd - K. SANKARAN,

Deputy Secretary to the Government of India.

To
All Minstries Departments ete.
No. F. 14(29)-E(Coord) . 65
Copy forwarded for information to:—
(1) Department of Parliamentary Affairs.
(2) Department of Economic Affairs (Budget Division).

(3) Lok Sabha Secretariat (P.A.C. Branch).
(4) E. II(A) Branch.

Sd/- K. SANKARAN,

Deputy Secretary to the Government of India.
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Extract of recommendation at Serial No. 4 of Appendix XII of 35th Report
of the Public Accounts Commitree (Third Lok Sabha)

SL Para No.  Ministry concernad  Conclusions/recommendations

No. of
Report
Commerce
4 4 All Ministries The Commitice are happy to note

that at long last the register
showing the block accounts of
assets is maintained by the
Central Social Welfare Board
and grantee institutions. They
trust that there would no
fatlure to keep the Register
up-to-date. In this connection
the Committce would also like
the Administrative Ministries
concerned to ensure that the
autonomous  or - semi-autono-
mous Boards etc. under them
carry out all the instructions
1ssued by  Government for
compliance.

Recommendation

The Committee are of the opinion that the Commissicn are no
doubt at fault in not implementing the orders of the Government of
India issued in February, 1960 but they cannot help feeling that the
Department concerned has also failed in not ensuring that such

orders are implemented (n time. They hope that such irregularities
will not recur.

[S. No. 58 (para No. 54) of Appendix XI to 38th Report (Third Lok
Sabha) J.

ACTION TAKEN

The Committee’s cbservation is noted.

2. Government, in the then Ministry of Commerce & Industry
letter dated 22-2-1960, communicated to the Khadi and Village In-
dustries Commission its approval regarding the revision of pay
scales of the posts under the Commission, the maximum of which
exceeded Rs. 500. The revised scales were to take effect from
1-4-1957.

3. Audit, in their letter dated 17-10-1960 required (i) the expedi-
tious submission (to Audit) of pay fixation statements and proformae
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accompanied by Service Books, and (ii) brought to the notice of
Government the delay which had taken place in refixation in the
revised scales (which were lower than the existing scales) and the
overpayments which had accrued as a consequence taken in all
cases in general; a few examples were also pointed out),

4. As regards the firs! requirement of audit, the Commission was
advised immediatelv and as no further communication was received
from Audit, it was presumed that their requirement was met.

5. As regards the second requirement, the position is as follows: —

The approval of Government, for the revision of scales of pay
was communicated in Government's letter dated 22-2-60 as stat»1 1n
para 1 above and this was followed by another letter dated 24-10-196U
indicating the lines on which the refixation should be done. But,
these orders took effect from 1-4-1957 and their implementation was
naturally a colossal problem considering the large number of em-
ployees scattered throughout the country and the limitations in ad-
ministering it speedily. While implementing the orders individu-
ally, the Commission came across many cases of employees who
served under the erstwhile All India Khadi & Village Industries
Board on 31-3-1957 and continued to serve under the Commission
from 1-4-1957 and whose revised scales of pay were less than the
old scales. The Commission addressed the Government on 13-1-1961
stating that the revision affected certain officers adversely and that
agreeably to the general procedure followed while scales of pay are
revised, the officers should be given the option of remaining in pre-
revised scales or coming on to the revised scales. This issue was
long under discussion with the Ministry of Finance and the Gov-
ernment orders were issued in their letter dated 31-5-1961 approving
the option recommended by the Commission. After issue of the
above orders, the fact was intimated demi-officially to Audit Office
also in Government’s letter dated 27-6-1961. As nothing further
was heard from Audit, it was presumed that this met the require-
ment of audit.

6. The cases referred to in the first sub-para of the Audit para
were noticed much later after the issue of orders dated 31-5-1961.
The Pay Fixation Committee appcinted by the Commission in De-
cember, 1961 examined each case carefuily after the revision of pay
scale was given effect to. Almost all except isolated ones were
finalised. The isolated cases of hardship were brought to the notice
of Government by the Commission in 1963 and Government orders
were issued on 8-11-1963. But these six cases could not be regulat-
ed even by the orders dated 8-11-1963 as they presented certain
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peculiarities and any arbitrary fixation would cause hardship to the
officials. These cases were reported by the Commission to Govern-
ment by the end of 1963. Action had been completed even in these

cases and intimated to Audit on 12-11-1964 after consulting the Min-
istry of Finance.

7. In the circumstances stated above, it will be seen that as
prompt action as was possible was taken by Government as and
when cases were brought to the notice of Government,

Audit Observation

A chronological statement is enclosed showing the developments
of the case from time to time. It will be scen that there was delay
in the issue of orders by Government who were kept informed of
the delay in the finalisation of the cases, from time to time.

Chronological statement

S. Date Event

No.

1 2 3

(i) 22-2-1960 Sanction to the revision of pay scales and allowances

maximum of which exceeded Rs. s00/- w.ef. 1-4-1957
was conveyed.

(i 8-7-1960 The Depury Accountant General pointed out that the
orders dated 22-2-1960 did not provide —

(i} whether in the casce of those incumbents recruited
prior to 1-4-1957 whose pay on that day was less
than the minimum of the revised scale of pay

would be allowed minimum in the revised scale,
and

(i) the mode of fixation of pay of officers who were
appointed on fixed or on consolidated rate of pay

or who had been given advance increments at the
time of initial appointment.

(i) 17-10-1960 The Dcputy Accountant General pointed out the delay
in the fixation of pay in the revised scales and the
consequential overpayments in cases where the revised
scales of pay were lower than the existing one and also

where the incumbents continued to draw increments
in the old scales of pay.

(lv) 24-10-1960 Ministry issued orders clarifying the points raised in
(t) above.




{(v) 10-11-1960

{vi) 7 18-11-1960

(vif) 13-1-1961

(o1l 3-5-1961

{ix) 31-4-1961
€3 18-7-1961
(x) S-R-19h1

(x11) 25-1-1962

{xrr) " 28-2-1962

(xiv)  ° 21-8-1962

(xv) 13-9-1962
(xvi) ' 7-11-1962
(xvit) "15-11-1962

ﬂ'f‘ -
(xvif) * 29-1-1963

The Accountant General brought to the notice of

Ministry that out of 1500 cases only 400 cases had
been sent 1o Audit by that time and (mphasized that
the delay in the type of cases mentioned in {u1) above
was resulting in overpavments in certoin cases. A
few tvpical cases were also mentioned.

Ministry asked the Commission 1o expedite the finalisa-
tion of the remaining cases and 1o recover overpoy-
ments, if a1y, made.

In reply the Commission pointed out to Ministry that
the grant of option had not been contemplated in
Government orders and suggested the need for grant-
ing such an option as in such cascs fixation of pay in
the revised scales would mean recoveries,

Government conveved sanction o re-desigration and
revision of scales of pav of 25 posts which were not
included in the orders of February, 10€0.

Conveved decision o allow option 1o all officials who
were holding posts at the time of revision of scales of
pav on 1-4-1957.

Certain clarifications were sought by the Dy, Accountant
General, Bombay in respect of peints orising from the
Government orders dated 3rd Mav, 1461,

Corrigendum  1ssucd by Government 1o their  letter
dated 3-5-10671 referred to in (211} above.

The Deputy Accountunt General (Bembay) brought 1o

the notice of the Ministry the omission to prescribe
the period during which option could be exercised.

Ministry sought the views of the Khadi Commission,

The Deputy Accountant General (Bembav) reminded
the Ministry.

Interim reply from the Ministry.

The Dyv. Accountant General (Bombav) reminded the
Ministry.

Interim reply from the Ministry.,

Ministry intimated that 31-12-1962 had been prescribed
as the date by w!*--h option could be exercised.
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1 2 3

fxix) §-11-1963  Audit para sent to Government, since certain cases were
still not nearing finalisation 1n spite of correspondence
with the Commission.

(xx) 8-11-1963 Government issued orders in respect of 2 of the 6
officers.

{xx1) 13-11-1964 Government issued orders on another one case mentioned
in the audit paragraph.

‘xNi} 16-11-1964  Government issued orders in respect of the remaining
three of the officers mentioned in the audit paragraph.

Recommendation

The Committee felt that though the building was given to the
Narional Council of Educational Research on 1st April, 1963, no
acgreement was entered into on the question of rent even in Jai-
wary, 1964, The Committee felt that the question of rent should huve
been settled before the bwlding was given to the N. C. E. R.

[S. No. 61 (para 57) of Appendix XI to 38th Report—1464-65 (Third
Lok Sabha)].

ACTION TAKEN

Although no formal agreement could be entered into there was
a definite understanding between the two organisations about the
rent of 1st January, 1963 and about the occupation of the building.

The agreement could not be entered into immediately on occu-
pation in view of the following reasons:—

A rental of Rs. 1500 P.M. was offered by the National Council of
Educational Research and Training, an autonomous body financed
by the Ministry of Education, who had approached the Blind Relief
Association on 22-12-62 for permission to let out a portion of their
partially built building in Nizamuddin. The Hony. Secretary of the
Association had no objection to the proposal and to the provisional
use of the premises. But no formal acceptance could be given and
as such no agreement could be made by the Association at that time
as this had to be ratified by their Managing Committee which was
not expected to meet earlier than the second week of January,
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1963. The Council could not wait for a decision for such a long
lime as they required the premises for storage of paper which had
been received as gift from Australia and Sweden. Being a perish-
able commodity it could not be kept in the open and unfortunately
no other suitable accommodation was available in Delhi. As such
the premises were occupied in 18t January, 1963

The Apreement could not be entered into thercaflier as--

11.

111

iv.

. No initiative to this effect was taken by the Managing Com-

mittee.

The portion made available needed completion of certain
essential items of normal work which the Council held
were necessary for ensuring that stores do not deteriorate

The Association could not comply with the above request
as they had no money. They had to approach Government
for release of further funds for carrying out the work. But
the Central Govt, was not agreeable to release more funds
since the utilisation certificate for earlier amounts was not
given by the Association.

To save paper {rom deterioration a grant of Rs. 30,000 was
later on made to the Association for carrying out the essen-
tial works with the stipulation that the Council should
withhold payment of rent at Rs. 1,500 PM. from 1-1-63
pending the receipt of utilisation certificate by the Gov-
crnment from the Association.

v. The utilisation certificate was received by the Govt. only

vi

in October, 1964. The Council was thereafter advised to
pay rent from the date of occupation of the building and
at a rate assessed by the Municipal authorities. As this
question is still under examination, and ad-hoc payment of
Rs. 10,000 has been made by the Council and this payment
is subject to adjustment when the rent is decided by the
Municipal authorities.

Meanwhile, the Council has vacated a part of the accommo-
dation and is only occupying the first floor of the building,
the rent for this portion will also have to be decided by the
Municipal Authorities. The Council is being requested to
pay an ad-hoc rent until the rent is decided by the Muni-
cipal Authorities with whom the matter is being pursued
vigorously.
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Thus, it will be seen that although no formal agreement could
be entered into. the question of rent was tentatively fixed before the
accommodation was provided by the Association to the Council,

Recommendation

The Committee are perplexred to know that though the propo-
sal to give statutory status to the (Central Social Welfare) Board
had been agreed to by the Ministry of Education, this could not be
implemented by the Department of Social Security, when the Board
was placed under that Department,

The Committee are further surprised to learn that even the Min-
istry of Law, who were consulted, had not raised any legal difficulty
in acing money to the Central Social Welfare Board, which has no
steparate juridical personality. The Committee, however, reiterate
their carlier recommendation, contained in para 37 of the 19th Re-
port (Third Lok Sabha) and desire that the Board, which was set

up more than a decade before should be placed on a statutory foot-
ing without further delay.

[S1. No. of Appendix XI to 38th Report (Third Lok Sabha)].
ACTION TAKEN

The question of the future status of the Central Social Welfare
Board is still under consideration.

Name of the Ministry/Department: Department of Social Welfare.
Recommendation

The Committee feel that before the two new jeeps were pur-
chased, the Board should have examined the possibility of the con-
version of the two old jeeps into mobile vans.

[SI. No. 63 of Appendix XI to 38th Report (Third Lok Sabha)].
ACTION TAKEN

It was explained by the Chairman, Central Social Welfare Board
to the Public Accounts Committee (vide proceedings of the Com-
mittee’s relevant meeting) that conversiva of old jeeps into mobile
vans was not a sound proposition. In case it was done, it would
have entailed heavy expenditure and even then it would have been
possible to use them in rural areas,
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The recommendation of the Committee has, however, been noted.

Name of the Ministry /Department:  Department of Social Welfare

Recommendation

The Committee regret to note that there was great delay in the
completion of the buddings i various Project Centres and even
where the buildings were completed. the'r cost of construction was
not available with the Board. They, therefore. recommend that
urgent steps should be taken for the expeditivus completion of the
remaining hwildigs and the actual cost of construction of the build-
ings dlready constructed should also be ascerta ned without further
delay so as to ensure that the grants qiven had been fully utilised.

[SL. No. 64 of Appendix XI to 38th Report (Third Lok Sabha)].

ACTION TAKEN

The reasons for delay in settlement of accounts were explained
by the Chairman, Central Social Welfare Board, to the Public Ac-
counts Committee (ride proceedings of the Committee’'s relevant
meeting). The Board has taken very serious view of the situation
and all possible effor's are being made to get the accounts for the
previous grants settled at the earliest. Copies of the latest circulars
issued on January 8 and May 25, 1965 to all the State Boards, sir-
plifying the procedure for settlement of cases of building grants arve
enclosed. Tt has also been made very clear to the State Boards
that all outstanding accounts have to be settled within the vear
1965-66, the last year of the Third Five Year Plan. In individual
cases steps are also being taken to adjust the unspent balance in
respect of building grants against the amounts due to the State
Boards on account of Welfare Extension Projects.



No. CB-PXV, 64-65

CENTRAL SOCIAL. WELFARE BOARD
Jeevan Deep Building,
Parl'ament Street,
New Delhi,

; January 8. 1965.
The Chairman,

State Socia} Welfare Advisory Board,

SusJEcT: —Procedure for settlement of cases of building grants sanc-
tioned to Welfare Extension Projects

Madam,

I am directed to refer to Chairman, Central Social Welfare
Board's D.O. letter No. CB'PXV'62-63 dated the 15th April, 1964 with
regard to the settlement of accounts of building grants and to in-
form vou that in view of the difficulties experienced by the State
Boards as expressed in response to this letter, the Central Social
Welfare Board at its 44th meeting decided that the following infor-
mation mav be considered adequate to finalize the accounts of build-
ing grants: —

(a) (i) An abstract from the audited statement of accounts of
the project as per enclosed proforma wherein the expen-
diture on building construction is reflected;

(ii) A valuation certificate from a qualified engineer/overseer
giving the approximate covered area and cost of the
building constructed; and

(iii) A photograph of the centre building, if possible.

(b) Buildings half-completed

(1) Arrangements mav be made with local Panchayats to get
the buildings completed with the unspent balance amount
of grant available with State Board and to be supple-
mented with local matching contribution; and

(ii)) The statement of accounts, the completion certificate etc.
may be arranged through the Panchayats.

(c) Buildings yet to be constructed by the Projects

(i) The Accountant Generals may be requested to audit
accounts of the building grants, when the buildings are
completed along with the accounts of the Projects wher-
ever it is not being done; and

(ii) A completion certificate by a qualified engineer/overseer
may also be submitted to the Central Board,

m
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(d) Other cases

(i) In cases, where buildings are not likely to be completed
within a reasonable period, grants may be treated as
having lapsed and the amount released, if any, therefore
may be refunded.

2. On the basis of the above decisions the State Boards are re-
quested to take immediate action and furnish the necessary infor-
mation to enable the Ceniral Social Welfare Board to finalise the
building grants asccounts sanctivned to Welfare Extension Projects
by March, 1965, This may be given top-priority in view of the fact
that the Public Accounts Committee and the Audit has taken very
serious view of the present unsatisfactory position.

3. In this connection, it may also be mentioned that the amount
of grant which remains unaccounted for on the 31st March, 1965
will be adjusted while releasing further funds to the State Board
and no application for grants for repairs of the buildings of Centres
in respect of which accounts of grant have not been settled will be
considered by the Board.

Sd/- D. PAUL CHOWDHRY,

Projects Officer for Secretary.



Accounts for butlding grants sanctioned to Centres of Welfare Extension Projects

NAME OF PROJECTS AND DISTRICT

Name of Grant Amount Local Local Areaof Expd. Amount Year un. balance Whether Value Comp. Reasons
centre  sanc- released contri- contri- of land incurred spent of From From bid. of  Certifi- for short State
tioned to the bution bution donated as per from audit grant other comple- building cate fall in Board’s
PIC to be raised audited grant sources ted received, local Remarks
raigsed statement and if contribu-
as per sent to  tion as per
budget CSWB Col. 4.
estimate office
1 2 3 4 5 6 7 8 9 1 {o] 1t 12 13 14 IS 16

Chasrman,
State Social Welfare Advisory Board.

Dated.

330 (Aii) LS—12.

£l1



No. F. 16-1,65-P

CENTRAIL SOCIAL WELFARE BOARD

Telegram. SANGHASEVA Jeevan Deep Bu'lding,

NEW DELHI Parliament Street,
New Delhi, May 25, 1965.

The Chairman,
State Social Welfare Advisory Board,

SupsecT: —Procedure for settlement of cases of building grants
sanctioned to Welfare Extension Projects.

Madam,

I am directed to invite a reference to this office circular letter
No. CB/P XV (4-65 dated the 8th January, 1965, on the subject men-
tioned above and fo state that the information asked for therein has
not been furnished in spite of repeated requests. In some cases only,
a consolidated statement in respect of number of grants has been
sent to this office. In this connection it may be mentioned that what
is requircd 1s an extract from the audited statement of accnunts
separatelv for each pront  duly certified by the Chairman of the
State Dlvard. This statement will service the purpose of an audited
statemeni of accounts which is required to be submitted in support
nf the utilization of grant.

2. Tt also needs to be clarified that the procedure laid down in the
¢ reular referred 1o above applies only to the grants to the erstwhile
Project Implementing Committees, and not to the grants sanctioned
to the existing Project Implementing Committees or Mahila Mandals
which might have been sanctioned building grants. In all these
cases generally, the accounts audited by Chartered Accountant etc..
and a completion certificate signed by qualified Engineer/Architect
have to be submitted according to the condition of grant.

3. Your attention is invited to para 3 of this office circular under
reference wherein it is stated that the amount of the building grants
which remains unutilised by the 31st March, 1965 will be adjusted
against the grant sanctioned to the State Board concerned for other
programmes while rcleasing funds therefor. In most of the cases,
the grants {o Mahila Mandals have been sanctioned by the Central
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Board. Before releasing the first instalment of this grant to the
State Boards necessarv adjustments will be made in States where
majority of building grants already sanctioned still remain un-
accounted for. This is necessary since the Fourth Five Year Plan
will be coming to a close by the end of this year and no amount of
grant sanctinned in the Third Plan, will be allowed to carry forward
during the subsequent Plan. You are, therefore, requested, kindly
to give top priority to this work and send the extracts of the state-
ment of accounts and the completion cerificates in respect of the
Buildings grants at an early date. This should not be difficult now.

since the necessary staff has been given to the State Boards wherever
there was justification for it.

Yours faithfully,

Sd/- D. PAUL CHOWDHRY,
Projects Officer for Secretary.



APPENDIX XIX
MINISTRY OF SUPPLY & TECHNICAL DEVELOPMENT

Recommendation

While the Committee are glad to he assured that the settlement
reached with the suppliers. according to which the Railways had
been supplied, free of cost 1290 tons of crossing sleeper bars, was
quite reasonable, the Committee cannot help expressing regret at
the defective inspection by the India Store Department, London. The
Committee understand that the question of firing 1esponsibility for
this lapse was under consideration. The Committee would like to
have @ further report in the matter

{S. No. 93¢i) of Appendix IV to Eighth Report, 1662-63].
ACTION TAKEN

[t may be submitted that as earlier explained to the Public
Accounts Committee in the meeting held on the 12th October, 1962,
these sleepors were  manufactured by a French firm  and were
punched with holes 1 accordance  with the practice followed in
Europe. These sleepers were accepted by the India Supplyv Mission,
London, under very minor deviation from the drawings governing
the supply which was adequately covered by tolerances provided in
the drawings.  Inspection Wing of the India Supply Mission, London
had carefully  examined the specification  and the difference in
method ol manufacture employed by the firm which gave an upright
hele instead of 2 slightly  inclined one. They also examined the
practice follewed by other Railways, e.g. French, Swiss, Greek,
Turkish, Egvptian and other Afr'can and Pakistan Railways. They
found that «ll these customers were being supplied with steel
sleepers punched veriically from the French and other Continental
Rolling mills. They also examined the acceptance of the sleepers in
the light of the method of securing the rail to the sleeper. They
came to the conclusion that since the spring jaw or clip which is
used for securing the rail to the sleeper occupies approximately half
of the hole, it cannot have any real ceffect on the normal life of the
sleeper. Thereflore, it is stated thal there is no effect on the life of
the sleeper. Thus it is maintained that there was no lacuna in the
procedure adopted by the Inspection Wing of the India Supply Mis-
sion, London. Furthermore most o the Railways have been utilizing
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these sleepers without any additional expenditure. In some
cases, however, the keys had to be properly lined to hold the
rails to the sleepers. The extra expenditure incurred. even in these
cases, was negligible. The Railway Board have also been fully com-
pensated for the loss, if any, by the supply of 1,290 tons of crossing
sleeper bars received free of cost from the suppliers. In view of
above, it is considered that no disciplinary action against the India
Supply Mission Inspector, is called for in this case.

2. This note has been seen by the Department of Iron and Steel,
Ministry of Railways and Audit.

Recommendation

The Comumittee are not fully convinced by the arquments re-
girding payment of increased price to the firm. In their opinion tie
commitment that the DGS&D made, in the letter he wrote to the
firm after the finalisation of the contract indicating his willingness to
consider the claims of the firms outside the terms of the agreement,
weakened the Government’s case. They desire that the circumstances
under which this commitment was made to the firm should be in-
vestigated and responsibility fixed.

[Serial No. 33 (Para 33) of Appendix V to 19th Report (3rd Lok
Sabha).]

ACTION TAKEN

In all 23 orders were placed during the period 1948 to 1950 on a
firm of Calcutta for the supply of Burma Teak Squares. The firm
requested D.G.S. & D. in September, 1950 to revise the prices shown
in the contracts because State Timber Board, Burma, which was the
sole selling agency for the export of Teak from Burma, had increased
prices for export. The firm could not complete supplies within the
periods of delivery stipulated originally in the various contracts for
the following main reasons:; —

(i) Insurgent activity in Burma during 1949-50 which
hampered movement of timber from forest;

(i1) Shipping difficulty owing to Korean War and Transport
bottlenecks; and

(ii) Import licence provision which came into force in August,
1949 after most of the contracts were placed.

2. The DGS&D granted extensions of the delivery periods against
respective contracts. Such extensions were given from time to time
as and when the suppliers approached the D.G.S.&D. Since supplies
were not materializing despite extension of delivery period granted
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periodically and the suppliers had raised question of increase in
price, a meeting was held on 11-10-50 in the room of the then DDG
(Supplies) with the firm’s proprietors.

In this connection the note (dt. 11{10 and 14.10'50) recorded in
the relevant file is reproduced below:—

This case was discussed in DDG's room today. It was pro-
posed that extension till 31-1-1951 with *RIR would be
allowed against all A|Ts placed in 1948 and 1949 on this
firm against which there are stil] substantial outstandings.
In addition it was agreed that special steps should be
taken to ensure revalidation of the import licences against
these A|Ts or in the alternative issue of fresh licences to
cover their C.ILF. cost at To-days’ prices. For this purpose
I shall discuss matters with Deputy C.CI. tomorrow or
Friday. Please let me have full particulars and papers
with a brief note.

“DDG(S) and Finance may kindly accord their sanction to the
above decision and approve the proposed draft placed below for issue
with particular reference to the additionalt paragraphs incorporated
by me which is in line with assurance given by DDG(S) to the
firm's proprietor at the meeting referred to in the above note.”

3. The letter incorporating the above paragraph was issued to
the suppliers on 28-19-50 with the concurrence of the then DDG und
the associated Finance. When the firm failed to complete supglies
against these contracts, the question of cancellation of contracts and
arranging risk purchase of outstanding quantities of timber was
examined in some cases. In one contract which was placed for the
supply of 500 tons of Burma Teak at Rs. 815/- per ton f.o.r. Calcutta,
when the firm failed to complete supplies, the risk purchase tenders
were opened for the unsupplied quantity of 361.22 tons. The lowest
acceptable offer was Rs. 900|- per ton on forward delivery basis.
When proposals for risk purchase were put up, the associated Finance
opined that since (open general licence) OGL-XV was cancelled and

*R/R means reservation of rights under the contract.
+The additional paragraph referred to above reads as under:—

“You should now proceed with completion of all outstandings against
this contract within the revised delivery period. No further
extension will be sanctioned and outstandings on this revised
date will be automatically cancelled at your risk and expense.
Supplies should be made in accordance with the contract rates.
Your request for revision of rates will be examined on merits
with reference to the actual facts of each case.”
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an Import Licence was necessary for the new suppliers to fulfil the
contract proposed to be placed on them, the “prospect of recovering
the whole or a portion of the additional expenditure is extremely
slender.” Keeping in view the aforesaid difficulties which were
likely to be experienced in the enforcement of the terms of the
contract, it was decided with the approval of the associated Finance
that this contract should be reinstated and that the grant of import
Licence to the firm should be recommended. The delivery period of
the contract was also extended allowing the supplier reasonable
time to comply with the contract.

4. The relevant papers indicate that the following price increases
were made by the State Timber Board, Burma in the CIF prices for
Burma Teak on the various dates shown against each increase.

Date Amount
20-7-49 Rs. 55!-
1-3-50 Rs. 751-

15-10-59 Rs. 50)- to 77.501-

In short there was a price increase of Rs. 180- to Rs. 207.50-
per ton in the C/F price of teak by 15-10-50. It is stated in the
records that a total quantity of 6,720/- tons approx. of Burma Teak
was supplied by the firm after 15.10.50. If the contracts were can-
celled and risk purchase eflfectod, an exira amount of at least Rs. 180/ -
per ton would have been unavoidable in respect of the unsupplied
guantity and additional expenditure would have amounted to

Rs. 12,09,708'- as against the extra amount of Rs. 10.75 lakhs pzid
to the firm.

9. The firm preferred against the Government a claim for the
total amount of Rs. 16,12,744!- on account of increased incidence of
cost of timber supplied by them. They contended that the increased
cost was due to the price increase effected by the State Timber
Board, Rangoon. They also claimed increase at 5 per cent p.a.

On 25-5-59, the firm offered to settle these cases outside the arbi-
tration proceedings. With the approval of the Ministry of Law and
Ministry of Finance, the Ministry of WH&S appointed an ad hoc
Committee to go into the respective claims of Government and the

firm and to report to Government that they considered to be a
reasonable basis of settlement.

6. The Ad hoc Committee were of the opinion that the contractor
had a good case to argue that the delay in supplies arose from
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reasons beyond their control and that as the delay in supplies could
be covered under “force majeure”, the Arbitrators or the Uinpire
were likely to hold that the firm were not at fault. It would have
been difficult to enforce recovery of the extra expenditure at risk
purchase had been effected. This would have led to the embarrassing
position of the Government having had to incur an additional
expenditure even higher than what was uitimately paid to the firm
in full and final settlement.

7. It is presumed that all the aspects of the case were considered
and discussed in the meeting held in DDG’s room on 11-10-50 before
a decision was taken to extend DP without R/IR and to examine the
question of price revision on merits. The action taken would have
to be judged in the light of the conditions which prevailed at that
time. It cannot be denied that the conditions then prevailing were
abnormal which were influenced largely by the monopoly enjoyed
by the State Timber Board in Burma and the restriction on the
trade imposed by the cancellation of an open general licence. In
order to arrange for supplies for the indentor at reasonable cost the
authorities seemed to have no alternative but to agree to consider
the firm’s claim for the increased cost of timber.

In the circumstances stated above the question of fixing responsi-
bility in this case does not arise.

Recommendation

In the cases mentioned in para 4 of the Report replies furnished
by the Ministries are of an interim nature and the Committee would,
therefore, await further reports thereon.

[S. No. 3 of Appendix II to 26th Report (3rd Lok Sabha.)]

ACTION TAKEN

So far as this Department is concerned, the P.A.C.'s above obser-
vation refers to this Department’s Note submitted to the Lok Sabha
Secretariate vide this Department’s Memorandum No. 5/1/63-Admn.
II, dated 24-8-1963 in respect of para 59 of the Audit Report (Civil),
1962. In a subsequent Note forwarded with this Department’s O.M.
No. 5.4.64-Admn. II, dated 22-8-1964, the Lok Sabha Secretariat were
informed that the PAC’s observation, in question, was under con-
sideration and that a statement would be sent to them shortly.

The present position is that after the submission of the Note to
the Lok Sabha Secretariat in August, 1963, one more case has come
to light and the total number of cases involving recoveries {rom
the firm now is 14 against 13 as mentioned previously. In 12 cases,
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both the Government and the firm have appointed their arbitrators
on dates shown below:—

N A. T. No. Date on Date on
No. which Govt. which Firm’s
Arbitrator Arbitrator
was appoin- was appoin-
ted ted
I 4879 . . . . . . 26-9-64 10-10-64
2 4965 . . . . . . 25-9-64 10-10-64
3 4945 . . . . . . . 25-9-64 10-10-65
4 4947 . . . . . . " 25-9-64 10-10-64
s 4940 . . . . . . 26-9-64 10-10-64
6 4813 . . . . . . 24-9-64 10-10-64
7 4959 . . . . . . 30-9-64 10-10-64
8 4924 . . . . . . 9-10-64 19-10-64
9 4801 . . . . . . 24-10-64 28-10-64
10 4883 . . . . . . 9-10-64 19-10-64
11 4973 . . . . . . 30-10-64 5-11-64
12 5005 : . . . . . 5-12-64 8-12-64

Out of the two cases in which arbitration was still to be initiated
as intimated earlier, in one case i.e., A/T No. 4855 Govt. arbitrator
has been appointed on 17-7-65. The Firm’s Arbitrator is yet to be
appointed. The arbitrators have, however, not been able to enter
into arbitration proceedings because of the non-cooperation of the
firms’ arbitartors in the matter of appointment of an Umpire.
DGS&D has, therefore, no other alternative but to apply to the
Court for appointment of the Umpires in all these cases. After the
Umpires are appointed and the arbitrators enter on the reference,
Government will file its claim before them.

The disciplinary action has been initiated in 12 cases and it is
expected to be completed in about six weeks’ time. The remaining
two cases are still under examination in the Litigation Section who
are collecting details for making reference to arbitration.

This has been seen by Audit.

Recommendation

The Committee are distressed to note that an avoidable expen-
diture to the extent of Rs. 64,000 had to be incurred owing to lapse
in bulking the tenders. The Committee further note with regret
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that delivery dates had been extended many a time and at no stage
efforts were made to reduce the loss by taking prompt decision. The
Committee would like to be informed of the disciplinary action
taken against the erring officers. They would further stress that
suitable instructions should be issued to all concerned so that simi-
lar cases do not recur.

[S!. No. 11 (Para 10) of Appendix XI to 38th Report (3rd Lok Sabha.)]

ACTION TAKEN

As regards disciplinary action, the Director, Deputy Director and
the Lower Division Clerk have been cautioned to be more careful in
future and a record has been kept in their confidential Roll. As re-
gards the Assistant, Director General's displeasure has been com-
municated to him and a record has been kept in his confidential roll.

As a remedial measure, suitable instructions have been issued
vide Memorandum No. CSIB /29 (35) ‘111,65, dated the 22nd May, 1965

(copy enclosed).



DIRECTORATE GENERAL OF SUPPLIES AND DISPOSALS

(Co-ordination Supplies Section 1IB)
MEMORANDUM

NEW DELHI-1.

No. CSIB/29(35) /II1/65 Dated 22-5-1965.

Sus: —Tenider enquiries—Issue of
(2) Tenders—Decision within the validity period.

Three indents for purchase of a particular item were received
by a Supply Section within a period of one month. Instead of bulk-
ing all the demands and issuing a consolidated enquiry which would
have resulted in economical purchase, the particular Section bulked
only two indents and issued an enquiry for them only. After the
issue of this enquiry another indent for the same item was also re-
ceived. The two indents left uncovered were bulked and another
enquiry was issued subsequently. The prices thrown out as a result
of the latter enquiry were higher than those received against form-
er enquity. There was also considerable delay in taking purchase
decision against the second enquiry. The validity of the offers had
to be extended. But the purchase decision could not be taken even
within the extended period and the tenderers who offered the low-
est prices were not prepared to agree for any further extension. A
fresh tender enquiry had therefore to be issued. The prices thrown
out as a result of this enquiry were much higher than those against
the first and second enquiries. Orders were finally placed against
the offers received against this enquiry resulting in considerable
extra expenditure which could have been avoided or reduced had
the indents been bulked originally and a consolidated enquiry issued

or if the decision against tenders received against the second enquiry
had been taken within the validity period.

2. The Public Accounts Committee in their 38th Report (3rd Lok
Sabha) have deprecated the way in which the above case was hand-

led in the Purchase Organisation and wanted that measures should
be taken so that similar cases do not recur.

3. In this connection attention of the Purchase Officers is invited
to the instructions contained in para 91 of the DGS&D Manual ac-
cording to which they are required to pay duc attention to the com-
bination and bulking of demands which will result in economy in
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purchase. Demands for stores received simultaneously from differ-
ent indentors should be bulked as far as possible when inviting ten-
ders unless this is not possible due to some reason which should
be specifically recorded.

4. The procedure to be followed in case of items of repetitive
nature where demands are received after the issue of enquiry!place-
ment of contract against indents received earlier is outlined in Office
Order No. 19 dated 20-2-1964 which should be strictlyv adhered to.

5. So far as extension of the validity of offers is concerned ins-
tructions already exis! to the effect vide para 123 of the DGS&D
Manual, that decision on tenders should be taken as early as possi-
ble and in any case within the validity period of offers and that ten-
derers should not be asked for extension of their offers unless this
is inescapable. Needless to say that this is of utmost importance, for
apart from the delay which would invariably occur in covering the
demand, there is also the risk of firms refus.ng to accede to the re-
quest for extension or withdrawing the offers which might lead to
avoidable extra expenditure.

All Purchase Officers should keep in mind these instructions so
that there is no recurrence of the case of the type referred to in para
1 above.

Sd,;- N. H. JOSHI,
Deputy Drirector (CS-I1).

All Purchase Officers & Sections at Headquarters & Regions

Copy with 10 spare copies to Section A-5 with reference to their
Endorsement No. A-5|APi3!(222) 63 dated 10-5-1965.

Recommendation

. The Committee cannot but regret the multiple lapses on the part
of the Director of Purchase, Indig, Supply Mission, London in deal-
ing with the letters of intent of the firms which led to a loss of
Rs. 83,493. The Committee hope that under the existing practice the
Director General of Supply Mission in London will exercise effective
control to ensure that Government are not made to suffer losses due

to the negligence of an individual officer.

[S. No. 12 (Para 11) of Appendix XI to 38th Report, (1964-65.) ]
ACTION TAKEN

The recommendation has been brought to the notice of the Direc-
tor General, India Supply Mission, London for strict compliance, on

7-6-1965.



APPENDIX XX

MINISTRY OF TRANSPORT
Recommendation

The Committee do not appreciate the purchase of such costly
machines (10 Gallions costing Rs. 9.10 lakhs) without trial, specially
in the case of the opinion of the Chief Engineer of the project that
this type of grader (the pre-1948 model gallion) would not be suitable.
The argument that their trial at high altitude would have meant a
delav of one year loses much of its force in view of the fact that these
graders on receipt were lying idle for several months. The Committee
also regret that the information asked for by them regarding the
particulars of the graders and the periods (indicating dates during

which they were not in use has not been furnished so far (March
1964) .

The Committee would also like to refer to the information furnish-
ed by the Defence Secretary that the roads on which the graders, in
question, were to be used were not ready according to expectations
and that the Border Roads Organisation had realy no idea of the
number of months for which the graders would be able to work in a
certain region.  In this particular case the progress of work was not
properly estimated while the equipment came very early. This indi-
cates lack of porper planning and initiative which is all the more
regrettable as it concerns Defence activities in the border areas.

[S. No. 1 (Para 63) 24th Report (3rd LS)].
ACTION TAKEN
A note giving the information required by the Public Accounts
Committee and their recommendations is enclosed.
Recommendation
Public Accounts Committee desired to have the following in-
formation:—
(i) How much money has been actually paid to the comtrac-
tor, in question.

(ii) A note mentioning the circumstances under which the
contract for the supply of timber was given to the con-
tractor, in question, and whether the possbility of utili-
sing the services of the Fuel Utilisation Unit of the Assam
Government was considered.
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The Comm-ttee then enquired as to how much money had been
actually paid to the contractors in question. The witness promised to
furnish the information later. The information is awaited (March
1964) .

The fact that the four tenders received in May 1961, for the trans-
portation by boats across a river, of stores required from the con-
struction of certain border roads, were rejected without recording any
reasons and that the award of contract on 15th Julv, 1961 on the basis
of fresh tenders resulted in an extra expenditure of over Rs. 61,000/-
causes a legitimate doubt about the bonafide of the action of the
officer concerned. The Committee note that the matter has been
entrusted to the Special Police Establishment for investigation. The
Committee would like to be informed of the final outcome.

[S. No. 2 (Para 64) 24 Report (3rd LS.)]

ACTION TAKEN

(a) Amount paid to the contractor in respect of the contract re-
ferred to in para 64 (Audit Report 1963) ... .Rs. 2,74,550/-

(b) Amount yet to he paid to the contractor:

(i) Amount of security deposit pertaining to
above contract .. Rs. 3,000/-

(ii) Claims preferred by the contractor and
not finally dealt with .. Rs. 2,45,080/89

(¢) In regard to the circumstances under which a contract for
supply of timber was given to the contractor and the possibility of
utilising the services of Fuel Utilisation Unit of Assam Government,
the position as ascertained from records available, some of which are
with SPE is as under: —

Headquarters No. 3 BRTF concluded a contract with the contrac-
tor for bulk supply of timber at Sonari Ghat. Mohanbari Air Field
and Along. The contract agreement was executed in 1961-62. The
estimated amount of the contract is Rs. 1,40,808/-. Against this
amount a sum of Rs. 90,700/- has been paid to the contractor. A sum
of Rs. 4,000/- on account of earnest money is also held by the Govern-
ment. Directorate General Border Roads have also stated that the
files do not contain copies of either the contract agreement or the
statement of the Tenders. They further stated that the contract was
concluded after obtaining competitive tenders and that the period of
contract was six months from July—December 1962.
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Prior to the conclusion of the contract referred to above, timber
was locally purchased on supply orders from three firms (which are
alleged to be controlled by the contractors).

Supply orders were placed after obtaining quotations. There is
no indication in the available records that Fuel Utilisation Unit of
Assam Government was approached by Task Force Commander. It
is, therefore, to be concluded that the feasibility of this alternative
sources of supply was not considered.

(d) As regards the recommendations of Public Accounts Com-
mittee vide serial No. 28, Appendix III of their report (24th Report, I1I
Lok Sabha), it is stated that the Special Police Establishment have
completed their investigations. They have sought for the sanction
of Ministry of Home Affairs to prosecute certain officers including the
contractor which has been accorded.



ANNEXURE A
Norz

SuBsect: —Procurement of Motor Graders for Road construction
Projects.

As explained to the Committee, motor grader is a finishing
machine. It comes into use only after the formation cut has reached
the final stage of 16,20 feet depending upon whether it is one ton or
three ton road. Further the graders purchased were mainly for use
during construction reason which varies from 5 months in the West-
ern Sector to about 7 months in the Eastern Sector. These machines
are used in conjunction with other machines like tractors. Even
when they are used, there will be periods of waiting for the forma-
tion cut to reach the stage where it can be used. As already re-
ported to the Committee, the average number of hours per machine
worked per season was about 257.9.

2. In view of the position explained above, the periods of non-
use would be mainly those during which the motor graders remained
off-road. The actual dates on which the motor grader- went ‘off-
road’ and were brought back to working condition are given below:—

Type No. off- Period during which the machine
road remained off-road

Position as in September
1962

Caterpillar . 29 Mar 1962 to 8 Jan 1963.
Komatsu . . 3 19 July 1962 to 16 Nov 1962.

8 Scpt 1962 to 14 Dec 1962.

23 May 1962 to 10 Jan 1963.

Gallion . . 2 27 Apr 1962 to 15 Nov 1962

21 Sept 1962 tc 22 Nov 1962.

—

Position as in September

1963
Caterpillar . . 2 20 May 1963 to 9 Oct 1963.
20 May 1963 todate.
Komatsu . . 2 17 Sept 1963 to 14 Oct 1963.

*27 May 1963 todate.
Position as in November
1963
Komatsu . . 2 *19 Oct 1963 todate.
*29 Oct 1963 todate.

188
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In addition one Caterpillar (MB-12) and another Gallion were
rendered beyond economical repairs as a result of the Chinese opera-
tion and a road accident respectively during 1962-63.

3. Four machines marked with asterik in para 2 above awaiting
repairs, are one Caterpillar and three Komatsu. The orders. for
spares for the Caterpillar machines were placed in February, 1963
and are still awaited. An emergent indent on Director General of
Ordnance Factories for spares in respect of Komatsu Graders was
placed on the 19th April 1963. Some spares have been received
against this indent. The machines will be put back on road on re-
ceipt of the remaining spares.

4. The Committee has observed vide Serial No. 27 of Appen-
dix IIT to the 24th Report of the Public Accounts Committee (3rd
Lok Sabha) that the early procurement of motor-graders without

properly estimating the progress of works shows ‘lack of proper
planning and initiative”.

In this connection, it is necessary to examine the circumstances
in which the Border Roads projects were undertaken in 1960. The
Government decided in 5/60 that a considerable mileage of road
should be constructed within a very short period in the most difficult
areas, subject to very heavy snow and winter conditions in some sec-
tors and heavy monsoons in the other. The terrain was unknown and
no agency had tried to build quickly a three ton road on motorable
gradients in these areas. In fact, most areas had not been surveyed
for years; no data whatsoever were available for the guidance of
Engineers and planners. There was no time for thorough study and
planning step by step. There was no experience available in the
country for systematic use of large scale machinery and equipment
for construction of roads. Yet the opening of these areas was given
the highest priority. The planning, therefore, had to be ad hoc and
on a basis of the best estimate possible and yardsticks. In such
circumstances, there is bound to be a gap between targets and
achievements, between expectations and actual results. We are
attempting to reduce the gap between the two. While every effort
will continue to be made to take great care in planning, the nature
of the tack coupled with the time factor renders a certain imbalance
between plan and execution inevitable. What happened was thus
in spite of the best, that could be done in the circumstances.

S. K. MUKHERJEE
Secretary,
Border Road Development Board.
9-10-64.
330 (Aii) LS—13.
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Recommendation

The Committee’s observation in the Seventh Report (3rd Lok
Sabha) was made on the basis of the fact that the loans disbursed to
the shipping companies from the shipping Development Fund bore
no relation whatsoever to the sizeable loans advanced by Govern-
ment to the Fund during 1959-60 and 1960-61. Since there are com-
peting demands on the limited resources of the Government, the
Committee do not appreciate the observation in the Ministry’s note
that “there need be no connection between the demand for loans
from the Shipping Companies received by the Fund Committee and
the Committee's requirements of Fund from the Gouvt. of India. . .” In
the Committee’s opinion, it is necessary that accretions to the Fund
from year to year should be carefully planned keeping in view the re-
quirements of the forthcoming year, provision for unforeseen demand
and a reserve for increasing the size of the fund gradually so as to
meet the longer term demands. The Committee also suggest that
the question of stepping up the tempo of disbursing loans from the
Fund should be examined, so as to promote the development of ship-
ping, instead of merely keeping the amount indefinitely locked up in
the Fund.

ACTION TAKEN

While preparing the budget estimates detailed calculations of the
loans likely to be required are made. It is true that till 1961-62, the
loans advanced by the Committee bore no direct relation to the:
amount of loan advanced to the Committee. This was due to various
reasons such as delay in completion of legal formalities by shipping
companies and rise in the price of ships in the world market, non-
availability of foreign exchange, etc. on which depend the purchase
of ships. With a view to stepping up the tempo of disbursement,
every effort is made to reduce the time lag between the date of
sanction of a loan and its actual disbursement. This time lag is pri-
marily due to delays in the completion of legal formalities. In order
to reduce these delays to the minimum, an officer of the Committee
is now deputed, whenever, necessary, to have personal discussions
with the concerned shipping companies, the Ministry of Law,
Bombay, and the D.G. Shipping, Bombay to finalise the loan docu--
ments and to expedite the disbursements. As a result, the disburse--
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ments to the shipping companies have of late gone up conaiderably
as is evident from the following figures: —

Year  Amount of loan sanctioned Amount disbursed by the Com-
by Government mittee to  Shipping Cost.
Rs. (Rupees in lakhs) Rs.
1962-63 400" 00 277.07
1963-64 400°00 61739

During the first three months of the current financial year, 1964-65, a sum
of Rs. 190" 12 lakhs has alrcady teen disbursed.

The Committee has, since its inception, sanctioned loans to the
extent of Rs. 5184-31 lakhs which are paid as and when the instal-
ments fall due for Indian shipping companies to pay to the foreign
seller of the ship. The actual disbursement upto the end of June
1964 since inception works out to Rs. 1830.60 lakhs against the total
loan of Rs. 2698-06 lakhs received by the Commitiee from the Gov-
ernment. The preceding comments of the Ministry on the recom-
mendation No. 23 of the Public Accounts Committee in their 26th
Report have been vetted by Audit.



APPENDIX XXI

MINISTRY OF WORKS, HOUSING AND URBAN
DEVELOPMENT

Recommendation

In evidence, the Secretary of the Ministry agreed to submit a sum-
mary of cases where the Chief Technical Examiner had recommend-
ed disciplinary action. The Committee would therefore, await this
information. They would also like to be informed of the progress
made in the finalisation of the remaining diciplinary cases.

[S. No. 101 of Appendix IV to Eighth Report 1962-63].
ACTION TAKEN

A summary of 83 cases reported by the Chief Technical Examiner
up to 1860 for disciplinary action is enclosed. It was earlier stated
that 33 cases had been finalised by October, 1962. A subsequent re-
view, however, revealed that instead of 34 cases had actually been
finalised by that date. Items 1-34 of the summary relate to those
cases, while items 35-53 are those which were pending finalisation on
that date i.e. October, 1962. The progress made in respect of these
19 cases has been indicated in the summary.

SUMMARY OF CASES PEPORTED FOR DISCIPLINARY ACTION RY THE CHIEF
TecHNICAL ExAMINER UP To 1960 AND WHICH WELRE FINALISED UP TO
OcToBER. 1962,

1. Defective construction of 20 “E” type quarters in East Vinay
Nagar, New Delhi.

In his report submitted to the Ministry in July, 1957 the Chief
Technical Examiner pointed out a number of defects in the cons-
truction of 20 “E” type quarters in East Vinay Nagar. Some of the
defects pointed out by the Chief Technical Examiner were use of
less cement, defective woodwork, inferior general standard of work,
use of patches of timber, Chowkhats not fixed true to line and
plumb, inferior finish of building, etc.

One Executive Engineer, two Assistant Engineers and two Sec-
tion Officers were prima facie found responsible for allowing the
defective execution of the works and disciplinary proceedings were
accordingly instituted against them.

192



193

The Executive Engineer was exonerated of the charges framed
against him in consultation with the Union Public Service Commis-
sion. The two Assistant Engineers were punished with stoppage of
one increment in each case with cumulative effect. The two Section
Officers were censured.

2. Extension to Out Patient Department including isolation Ward at
Lady Hardinge Medical College and Hospital, New Delhi.

In this case, the Chief Technical Examiner reported in July, 1957,
that there had been deliberate recording of false measurements and
overpayment to the contractor to the tune of about Rs. 22,948 on
the work of extension to Out Patient Department including Isola-
tion Ward at Lady Hardinge Medical College and Hospital, New
Delhi. He further reported that, though the false measurements
were initially recorded by the Section Officer, both the Sub-Divi-
sional Officer and the Executive Engineer were equally involved as
they had check-measured the work cent per cent. All the three
officers were charge-sheeted. After careful consideration of the ex-
planations submitted by the Assistant Engineer and the Sectional
Officer, the Sectional Officer was punished with stoppage of one in-
crement with cumulative effect. As regards the Assistant Engineer,
he was punished with reduction of pay by one stage with cumu-
lative effect. The explanation of the Executive Engineer was con-
sidered in consultation with the Union Public Service Commission.
At the Commission’s advice, the Executive Engineer was punished
by reduction in the time scale of his pay by one stage for a period

of one year; the period of reduction was to operate to postpone his
future increments.

3. Construction of servants quarters, garages. etc., in the office of

the Comptroller and Auditor General at Mathura Roed, New
Delhi.

In this case, in July 1957, the Chief Technical Examiner had re-
ported that the concrete work was badly honeycombed; the cen-
tring used for the R.C.C. work was of very poor type and the brick
work was defective. An Assistant Executive Engineer and a Sec-
tion Officer were prima facie found responsible for negligence lead-
ing to the execution of sub-standard work. After examination of
the explanation of those officers and also other relevant record, it
was observed that a number of defects in the work were duly point-
ed out to the contractor by the officers concerned. It was further
found that, the contractor was a difficult man and did not heed the
instructions issued to him from time to time by the officers concern-
ed. The contractor was subsequently black-listed. It was consi-
dered that the inspections of the Assistant Executive Engineer
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could have been more frequent. He was, therefore, warned to be
more careful in future. (A copy of the warning was not kept in the
Character Roll). As regards the Section Officer, it was found that
he was not responsible for allowing bad and defective work. He
was, therefore, exonerated of all the charges.

4. Construction of 148 D-1l type quarters in Diplomatic Enclave
Area, New Delhi.

Serious defects in plaster, poor quality of mortar used in brick
work, deficiencies in wood work, poor quality of paint, omission to
provide fittings as specified and overpayment to the tune of over
Rs. 20,000 were the irregularities brought out by the Chief Techni-
cal Examiner in August, 1957,

One Assistant Engineer and five Section Officers were involved
in this case. After examination of their explanations, it was found
that the charge of gross carelessness and negligence in the perfor-
mance of official duties was established against the Assistant Engi-
neer and one of the Section Officers. They were, therefore, punish-
ed with stoppage of two increments without cumulative effect. One
Section Officer was exonerated of the charge as it was found that
the defective work was not done during the period of his charge.
The charge could not be substantiated against one Section Officer
and the remaining two Section Officers were not in charge of the
work and as such no charge-sheet was served on them. The case
against them had accordingly to be dropped.

5. Improvement to Mathura Road—Sub-head constructing approach
from Jangpura to railway line (First Part)

In this case, the Chief Technical Examiner pointed out in August,
1957 that the departmental officers had allowed lead of two miles
instead of 1-112 miles for the construction of Delhi side approach
road to raise link over the railway line on Delhi-Mathura Road. It
was also alleged that the road-roller was used for lesser number of
days than required and consequently the consolidation of the road
was inadequate. The quantity of cement issued to the work was
also less than that required by the specifications. One Executive
Engineer and one Assistant Engineer were prima facie found res-
ponsible for the lapses. The Executive Engineer was warned to
be careful in future and the penalty of censure was imposed on the
Assistant Engineer. A copy of the orders censuring the Assistant
Engineer was placed in his Character Roll. ‘
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6. Supply of curtains to MPs flats in New Delht.

In this case, the Chief Technical Examiner reported in September|
October, 1957 that, in ‘B’ Division of the Central Public Works De-
partment, an overpayment of about Rs. 22,892 was made by the
Executive Engineer in connection with the purchase of curtains for
M.Ps’ flats in New Delhi. It was further reported that the over-
payment was due to excessive rates paid for curtain cloth and on
account of short supply of curtain rings by the suppliers. The Exe-
cutive Engineer, the Assistant Engineer and the Section Officer con-
cerned were charge-sheeted. In the case of the Executive Engineer,
an Enquiry Officer was also appointed. On receipt of his report,
the matter was considered in consultation with the Union Public
Service Commission. The Commission advised that out of the two
charges framed against the officer concerned one had not been
proved and the other had only been partly proved. The Commis-
sion, however, pointed out that there were certain extenuating cir-
cumstances and, considering the same as well as all relevant fac-
tors including the record of service of the officer, they were of the
view that the requirements of the case would be met if the penalty
of censure was imposed on the Executive Engineer. The Govern-
ment accepted the advice of the Commission and punishment was
imposed on the officer concerned accordingly.

Other officers viz. one Assistant Engineer and one Section Officer
were censured by the Chief Engineer, Central Public Works De-
partment.

7. Repairs to Ring Road—Phase I from viaduct to junction of Fac-
tory Road.

In this case the Chief Technical Examiner pointed out in Feb-
ruary, 1958 that a sum of Rs. 26,144.04 nP was due from the contrac-
tor concerned on account of malterials supplied to him and for hir-
ing charges for road-rollers etc. On examination of the relevant re-
cords, one Executive Engineer, one Assistant Engineer and one
Section Officer were found responsible for the excess issue of mate-
rials and for lack of control on the proper use thereof. After care-
ful consideration of the explanations submitted by the officers con-

cerned, it was decided to warn the three officers to be careful in
future. A copy of the warning issued was to be kept on confiden-
tial record of the Assistant Engineer and the Section Officer con-
cerned. It appears that these warnings were not then issued
through oversight. This is now being done in the case of the Assis-
tant Engineer and the Section Officer. The Executive Engineer
concerned has since expired. The amount overpaid to the Con-
tractor was duly recovered and Government suffered no loss on that
account. T R

to. AT
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8. Construction of 384 ‘A’ type tenements in Mall Road, Kingsway
Camp.

In this case, the Chief Technical Examiner reported in February,
1958 that the mortar used for brick work was of poor quality. The
Executive Engineer was not held responsible for the poor mix of
the mortar. The explanations of the two Assistant Engineers and
one Section Officer concerned were called for and it was decided
to warn the three officers and to place the warning in their char-
acter rolls.

9. Direct purchase of steel for works at Nasik.

In May, 1958 the Chief Technical Examiner reported that certain
irregularities had been committed in the purchase of steel for the
works at Nasik resulting in overpayment to the firm. Some of the
irregularities pointed out were:—

(i) In placing the supply orders on the firm the terms and
conditions of the notice inviting the quotations were ig-
nored;

(ii) 90 per cent advance payment was made to the firm before
obtaining delivery of the material and without any secu-
rity; and

(iii) quality of the material was not verified immediately on
its receipt and before making payment.

The explanation of the Executive Engineer, who was found res-~
ponsible for the above lapses, was called for. He was then on the
verge of retirement. On receipt of his explanation the matter was
considered in consultation with the Union Public Service Commis-
sion and it was decided to reduce his pension by one-fifth.

10. Construction of office building for Comptroller and Auditor Gene-
ral of India, New Delhi.

In this case the Chief Technical Examiner reported in April, 1958
that the finish of plaster surface was uneven, the distempering was
unsatisfactory and finish in precast tile work was very poor. It
was found that the Assistant Engineer was responsible for lack of
alertness and supervision. Similarly the explanation of the Exe-
cutive Engineer was also not found satisfactory. Both of them were,
therefore, warned to be more careful in future. A copy of the war-
ning was ordered to be placed on their character rolls.
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11. Damage caused by rains in July, 1958 to some parts of the ap-
proach roads to and culverts over the Delhi-Mathura Road at
Jangpura, New Delhi.

In this case, at the instance of the Minister for Works, Housing
and Supply, the Chief Technical Examiner inspected the damaged
approach roads to the overhead railway bridges on the Delhi-Ma-
thura Road at Jangpura in July, 1958, and observed that the follow-
ing factors had contributed to the damage caused to the road:—

(i) improper and inadequate consolidation of earthwork, par-~
ticularly near the abutments of sub-ways on bridges;

(ii) no provision for drainage of water collected on the road
surface between kerb stones, particularly when the level
of the roads was kept 3” helow the level of the road slabs
over the adjoining bridges and culverts to receive an
additional wearing coat of metal in due course; and

(iii) defect in the specification attached to the agreement for
consolidation of earthwork, as no provision had been
made for watering to aid compaction of each layer of
earthfill,

The improper and inadequate consolidation of earth work was
due to insufficient use of rollers for compaction of the earth-filling
and use of less cement than the specified quantity. It was further
noticed that excessive leads were allowed to the contractors for
carriage of earth to form the embankment. After careful exami-
nation of the explanations of the officers responsible for the lapses,
it was decided to warn the Executive Engineer, the Assistant Engi-
neer and the Section Officer concerned. It was further decided that
the warning should be placed on their character rolls.

12. Complaints against certain officers of Northern Electrical Divi-
sion, Central Public Works Department, regarding painting of

street light poles in NAC area, and certain works executed at
ITwin Hospital. ’

The Chief Technical Examiner reported in August, 1958 certazin:
irregularities committed by the officers of the Northern Electrical
Division on several works in that Division. An examination of the
case showed that the defects were largely due to the procedures
followed being not in keeping with the standard departmental ins-
tructions, etc. The explanations of one Executive Engineer and one
Assistant Engineer were called for. The Executive Engineer was
warned to be careful in future. The Assistant Engineer was charge-
sheeted on two counts. One case ended in his being punished with

stoppage of increment for one year with cumulative effect. In the
other case, he was censured.

1
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13. Improvement to Storm Water Drainage System at Santa Cruz
Airport, Bombay.

In this case the Chief Technical Examiner inspected the work
mentioned above in December, 1957, and observed certain defec's
in the reinforcement concrete slabs used on the work. As a result
of his observations recovery of a sum of Rs. 17,820 was made from
the contractors concerned. The matter was reported by the Chief
‘Technical Examiner 1o the Vigilance Organisation of the Central
Public Works Department for taking disciplinary action against the
officers concerned. The disciplinary aspect was examined by the Chief
Engineer, Central Public Works Department. No action against any
of the officers was considered necessary.

14. Unauthorised construction in quarter No. J/363 Vinay Nagar
with the connivance of departmental officers.

This was a routing reference received from the Chief Technical
Examiner and did not call for any action. The construction in
question was found to have been authorised by the Department.

15. Annual repairs and maintenance works of Calcutta Central Divi-
sion No. 1, Central Public Works Department, Calcutta.

In this case, the Chief Technical Examiner reported in May, 1959
that certain items of works such as polishing of old marble in mosaic
floors in 42 type IV quarters at Belvedere, laying on cement concrete
floor in 40 clerks’ quarters at Gorcha Lane and renewing cords of
fan lights in the said clerks’ quarters had not been done bul were
allowed and paid for at full rates to the contractor. The otlicr
defects noticed included the recording of measurements of painting
work on the measurement book without making any deduction for
those areas where painting had not been done and the cclour-wzsh,
white-wash and wood-kote painting were not generally upto the re-
gquired standard. :

The Chief Engineer initiated necessary departmental action
against two Assistant Engineers and two Section Officers. Warning
was administered to one of the Assistant Engineers and a copy
thereof was placed in his Character Roll. The remaining three officers
were purnished with stoppage of two increments with cumulative
effect.

16. Diversion of Najafgarh Drain.

In this case, the Chief Technical Examiner reported in May,
1959 that an overpayment of Rs. 30,000 was made to the contractor
for the following reasons'—

(1) In certain cases actual qﬁantities were paid for although the
agreement provided that, for pu'noses of payment, the lesser of



199

the two quantities viz.,, quantities based on cross sections as per
work actually done and the theoretical ones would be payable to the
contractor, despite the fact that, in those cases, the theoretical quan-
tities were lescer.

(2) The hard rock stacks on the basis of which quantity for pay-
ment under hard rock item was arrived at were found to contain
certain element of soft rock.

(3) The agreement required stacking of all soft rock excavated.
In actual practice, however, only a small quantity was stacked and
the balance was dumped straightaway into the pits, thus causing the
contractors a saving in the element of labour.

In the meantime, the Special Police Establishment also started
investigation of this case. On receipt of their report, departmental
action was initiated against the Assistant Engineer and the Section
Officer concerned, who were punished with stopped of one increment
with cumulative effect and with stoppage of two increments with
cumulative effect respectively. On appeal, the penalty on the Sec-

tion Officer was modified to stopped of two increments without cumu-
lative effect.

17. Additions and Alterations to the Terminal Building at Palam.

In this case, the Chief Technical Examiner reported in December,
1957 that the mortar used in the brick masonary was of poor quali.y
and casting of R.C.C. work was improperly done. One Executive En-
gineer, two Assistant Engineers, two Section Officers and two Work
Assistants were prima facie found to be responsible for the lapse.
After examination of the relevant record and the explanations sub-
mitted by the officers concerned, it was decided to warn the Executive
Engineer, one of the Assistant Engineers, both the Section Officers
and one of the Works Assistants. A simple warning, without a copy
thereof to be placed in the character roll, was issued to the Execu-
tive Engineer. A copy of the warning was placed in the character
roll of the Assistant Engineer and both the Section Officers. The
Works Assistant retired on the 31st January, 1961 and died. The ex-
planations given by the second Assistant Engineer and the Second

Work Assistant were accepted and the charges framed against them
were, therefore, dropped.

18. Construction of Higher Secondary School at Nagafgarh including
Chowkidar and Sweeper sheds.

As a result of information received from the Special Police Estab-
lishment in January, 1958 the Chief Technical Examiner investigated
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the work of construction of a Higher Secondary School building at
Najafgarh, Delhi. The allegation made was that the foundation of
the building had not been laid according to specifications; old bricks
were used in foundation and that cement used was not in the pres-
cribed  proportions. The Chief Technical Examiner’s inspection,
however, revealed that while there was no basis for the above allega-
tion, ths wood work involved in the construction of the building was
sub-standard. The defects noticed included cracked and warped sal
wood, rough trusses, improper execution of joinery in the wooden
trusses, use of crude iron straps, defective wood used for the kurries,
less thickness of some of the slabs of red stone, roofing, weak plaster
at certain spots, etc.

The explanations of the Executive Engineer, the Assistant Engi-
neer and the Section Officer were called for. The officers concerned
were found to have been guilty of laxity in supervision. However,
considering the fact that the officers concerned were incharge of
several other works scattered over a wide area and were not, there-
fore, physically in a position to exercise proper supervision, it was
decided to warn them to be more careful in future. A copy of the
warning was ordered to be placed in their character rolls.

19. Construction of Basic School building at Debar Khera, Delhi.

In this case, the Chief Technical Examiner reported in April, 1958,
that the mortar in cement concrete was weak, the R.C.C. in slabs and
beams was of poor quality, the brick work in jambs angd sills was
defective, the fixation of holdfasts was defective and that the wood
work coming in contact with the masonary was not properly painted.
The explanations of the Executive Engineer, the Assistant Engineer,
and the Section Officer concerned were called for. It was observed
that the officers concerned had been lax in the exercice of supervi-
sion of the work in question. However, in view of the fact that offi-
cers concerned were incharge of a number of works scattered over a
wide area and were, therefore, physically not in a position to exercise
the required amount of supervision on the work under construction,
it was decided to warn them to be more careful in future. A copy
of the warning was ordered to be placed in their character rolls.

20. Providing of electrical installations and fans in type II special
quarters at Ghatkopar, Bombay.

In July, 1958, the Chief Technical Examiner reported a number
of defects in the work of providing electrical installations and fans in
type II special quarters at Ghatkopar, Bombay. The defects pointed
out included the following:—

(1) As against §” diameter conduit pipe §” size was used.
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(2) The conduit ends were not threaded for connection to the
boards.

(3) Iron nails, instead of brass screws, were used for fixing
link clips on battens.

(4) Improper finish of recess in the wall for sub-distribution
board.

(5) Only a thin plywood was provided at the back instead
of 41" thick teakwood plank.

(6) Metal sheet was not provided at the back.
(7) Protection pipe for earth wire was not provided.

(8) No charcoal was found upto 2} ft. below top of the 2"
pipe.

Disciplinary proceedings were instituted against two Executive
Engineers (Electrical), an Assistant Engineer and the Section Offi-
cer concerned with the work. After examination of their explana-
tions the two Executive Engineers (Electrical) were warned for de-
fective supervision of the work. The warning being a simple one
‘was not placed in their Character Rolls. The Assistant Engineer
was punished with stoppage of two increments with cumulative
effect. On appeal, however, the penalty was reduced to stoppage
of two increments without cumulative effect. The Section Officer
was censured.

A

21-22. Spray painting of ceiling fans, etc. at Bombay.

In this case, the Chief Technical Examiner reported in August,
1959 that wrong measurements were recorded for the item of spray
painting of fans in various buildings under the Central Electrical
Sub-Division No. II, Bombay, and on the maintenance of electrical
installations and fans in the old C.G.O. building, M.S.D. Byculla and
the Nautical Engineering College, Bombay. One Assistant Engineer
:and one Section Officer were prima facie found to be responsible for
the irregularities. Departmental action was, therefore, started
against them. During the progress of the disciplinary case, the As-
sistant Engineer concerned expired. The Section Officer concerned
was punished with the stoppage of one increment with cumulative
effect.

23. Shortage of ceiling fans in the Dev Nagar Enquiry Office of the
Central Public Works Department, New. Delhi.

In this case the Chief Technical Examiner reported in June, 1960
' that 19 ceiling fans could not be accounted for. An examination of
the case revealed that there was no shortage or misuse of the fans
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but a proper account of their issue to certain works of the Depart-
ment had not been maintained. Necessary instructions were, there-
fore issued for the proper maintenance of the T & P materials.

24. Dilapidated condition of R.C.C. roofs in 344 ‘Z’ type quarters in
Timarpur, Delhi.

In February, 1960 the Chief Technical Examiner reported certain
defects in the construction of 344 ‘Z° type quarters in Timarpur. The
defects pointed out were leakage of roofs and dampness, breaking off
of cement concrete of the roof slabs, rusting of reinforcement, con-
crete of roof slab was porous and use of lime ash mortar instead of
lime surkhi mortar in roof terracing. After careful examination of
the matter it was found that early deterioration in the condition of
roof was due to defective specifications, adopted mainly for reasons

of economy and that there was no case for taking discplinary action
against any officer.

25. Defacement of thumb impressions on muster rolls of the Ujh
Central Division of the Central Public Works Department.

The Chief Technical Examiner reported to the Ministry in August,
1958 certain irregularities in the working of the Ujh Central Division
of the Central Public Works Department as pointed out in an ins-
pection report of the Accountant General, Central Revenues. The
matter was investigated by the Ministry and the following irregulari-
ties were noticed: —

(i) Defacement of thumb impression on some muster rolls;

(ii) Muster rolls were passed without completion of part III
thereof showing the progress of work;

(iii) Daily reports did not indicate the description of work
done;

(iv) the rate of wages admissible to labour was not recorded
against the individual items of employment in some of the
muster rolls; and

(v) improper supervision and control.

The explanation of the officers responsible for the lapses was cal-
led for and, on receipt and examination thereof, it was decided to
warn the Executive Engineer to be more careful in future. The
warning being a simple one, it was not placed in his character roll.
Disciplinary proceedings were also instituted against one: Assistant
Engineer and as a result he was dismissed from service. On appeal,
however, the orders were set aside and a fresh inquiry was ordered.
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As a result of the inquiry, he was exonerated of the charge framed
against him. Disciplinary proceedings were also instituted against
one Section Officer but he was exonerated of the charge. Detailed
instructions were, however, issued by the Chief Engineer on the 12th
October, 1959 to tighten up control and supervision and the operation
of muster rolls and their periodical cheking.

26. Construction of 246 quarters (Type II special) at Ghatkopar,
Bombay.

In this case, the Chief Technical Examiner reported the following
defects in the construction of 246 quarters (type II Special) at Ghat-
kopar, Bombay, in May, 1959: —

(i) Cement mortar used in the brick work and random rubble
masonary was of poor quality.

(ii) Quality of wood work was not in accordance with the
specifications.

(iii) The exposition of surface of R.C.C. work had not been ren-
dered with cement mortar 1:3 and no neera finish had been
provided as required by specifications.

The explanation of the officers concerned was called for. The

explanation was accepted and no action against any of the officers was
considered necessary.

27. Construction of additional barracks for the Delhi Armoured
Police at Edward Lines, Delhi.

In this case, the Chief Technical Examiner reported to Govern-
ment in May, 1959 that the painting on the doors and windows of the
barracks was of a poor quality; that one or two cracked panels of the
cupboards required replacement and that the ground in front of the
barracks needed proper refilling and dressing in order to prevent
accumulation of water on the roads. The departmental investigation
revealed that the defects were removed subsequently. The work of
removal of defects in the item of painting was, however, got removed
by a contractor other than the one who had done the original work.
The Section Officer recorded the measurement of the work without
indicating as to which contractor had done the work of removal of
defects. No mala fide intention was noticed but in view of the fact
that the error could have led to payment to a wrong person, a simple
warning (copy not to be placed in his Character Roll) was issued to
the Section Officer concerned to be more careful in future.

- Another Section Officer, who lost the Divisional Office file con-
- nected with the case was also warned to be more careful in future.
A copy of the warning was kept in his Character Roll.
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28. Construction of 48 Sweepers’ quarters in II Block at ‘Q’ point,
New Delhi.

In September, 1858, the Chief Technical Examiner reported a case
where the Audit had pointed out that some quantity of cement (tons
28-14 Cwt) was not used on the work of construction of Sweepers’
quarterg in 11 Block at ‘Q’ Point, New Delhi although payment for
the same had been made to the contractor in 2 running bills. The
explanation of the Assistant Engineer and the Section Officer con-
«cerned was called for. As these were found unsatisfactory, they
‘were chargesheeted and were censured for the negligence on their
part.

29. Construction of out-fall sewer from Ramerh Nagar to Tilak Nagar.

In this case, the Chief Technical Examiner reported in November,
1958 that on the work of construction of a trunk sewar along Najaf-
garh Road from the junction of road No. 34B to the site for sewage
-disposal works near Keshavpura off Tilak Nagar, contrary to the sti-
pulation in the relevant contract, bricks were supplied departmental-
ly; the rates of recovery fixed by the Superintending Engineer were
low and that the rate at which the Executive Engineer was effecting
‘recovery from the contractor was still lower. The explanations of
the Superintending Engineer and the Executive Engineer were cal-
led for. After careful examination of their explanations, the Execu-
tive Engineer was warned to be careful in future (warning not to be
kept in his Character Roll). As regards the Superintending Engineer,
the lapse on his part was not serious and no action was therefore taken
against him.

30. Providing electrical installations and fans in 300 clerks quarters
at Vinaynagar, New Delhi.

In this case the Chief Technical Examiner reported in March, 1959
that the rates for certain items on the work of providing electrical
installations and fans in 300 clerks quarters at Vinaynagar, New
Delhi, was not suitably reduced in the 8th running bill by the Assis-
tant Engineer concerned. The Chief Technical Examiner also held
the Executive Engineer responsible for approving such rates, result-
ing in an overpayment of about Rs. 1700 to the contractor. Both the
officers were chargesheeted for negligence in the performance of their
duties. The explanation submitted by the Executive Engineer was

~«considered in consultation with the Union Public Service Commis-
sion. The Commission advised that the charge of carelessness and
megligence brought against the Executive Engineer had not been
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proved against him and that the question of the imposition of a penal-
iy on him did not arise. In the case of Assistant Engineer also a simi-

lar view was held by the disciplinary authority and the charge against
hi:rg was, therefore, dropped.

:31. Execution of electrical works in the district jail at Tehar.

A number of irregularities in the execution of the work of electri-
fication of district jail, Tehar, were reported by the Chief Technical
Examiner in July, 1958. One Executive Engineer, flve Assistant
Engineers and one Section Officer were prima facie found responsxble
for the lapse. All the officers were chargesheeted. Three of the five
Assistant Engineers were punished with stoppage of one increment
with cumulative effect. The remaining two Assistant Engineers were
punished with stoppage of one increment without cumulative effect.
The Section Officer was also punished with stoppage of one increment
‘with cumulative effect. As regards the Executive Engineer, it was
decided in consultation with the Union Public Service Commission
to punish him with stoppage of increment for a period of one year
‘without cumulative effect.

32. Construction of 12 ‘H’ type quarters for the staff of the Delhi
Development Authority at Dev Nagar, Delhi.

In thig case, the Chief Technical Examiner reported in April, 1960
that the following serious defects had been noticed in the construc-

tion of 12 ‘H’ type quarters for the staff of the Delh1 Development
Authority at Dev Nagar, Delthi:—

(1) The mortar in brick work was of poor quality throughout
the building.

(2) Considerable quantity of underburnt bricks had been used
~ on the work.

(3) The quality of RCC work done throughout the building
was rather poor. It was porous and did not have the re-
quisite strength. The finish of the concrete was also poor
due to defective shuttering. Steel placements were done
wrongly. The R.C.C. chajja above the balcony had also
sagged.

One Executive Engineer, 2 Assistant Engineers and three Section
Officers were prima facie found to be responsible for the lapses. The
explanations of these officers were called for and after consideration
thereof, one of the Assistant Engineers was punished with stoppage
of one increment  with cumulative effect. The second Assistant
330 (Aii) LS—14.
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Engineer was warned to be careful in future and a copy of the warn-
ing was placed in his Character Roll. Two of the three Section Offi-
cers were warned to be careful in future. The third Seciion Officer
was punished with stoppage of one increment. As regards the Exe-
cutive Engineer, it was observed that there was no evidence of his
having deliberately shown any undue favour to the contractor. He
was, however, found responsible for the lapse to the extent that he
did not take action to stop the work when he found it to be sub-
standard. Considering the fact that the Executive Engineer was bur-
dened with a very heavy work load he was only warned to be care-
ful in future. A copy of the warning was placed in his Character
Roll. The contractor was black-listed.

33. Maintenance works in Central Electrical Division No. I, Calcutta.

In this case, the Chief Technical Examiner reported in October,
1960 that on maintenance work in Central Electrical Division No. 1,
Calcutta, most of the items of work included in the contracts were
not susceptible of check after completion of the work. Since there
was considerable room for malpractices in such contract works it
was necessary that the details of fans and other equipments to be
repaired should be given not only in the Measurement Book after the
work was done but also in the N.I.T. papers to enable the higher offi-
cers to carry out the necessary verification. This was also as per
instructions issued by the Chief Engineer, Central Public Works De-
partment. The Chief Technical Examiner, however, observed that
the Chief Engineer’s instructions on the subject had not been complied
with and there was every possibility that bogus payments would be
made to the contractor. One Executive Engineer, One Assistant En-
gineer were prima facie found responsible for the violation of the
Chief Engineer’s instructions. Their explanations were called for
and after consideration thereof the Assistant Engineer was warned
to he more careful in future. Ag regards the Executive Engineer
the lapses were brought to his notice and he was directed to observe
the instructions of the Chief Engineer, Central Public Works Depart-
ment, rigidly in future.

34. Providing electrical installations and fans in the Auto-exchange
Building at Amritsar.

In this case the Chief Technical Examiner reported in May, 1959
that the work executed did not generally conform to specifications
and the measurements were wrongly recorded to benefit the contrac-
tor deliberately and that the irregularities in question called for dis-
ciplinary action against the officers concerned. The Assistant Engi-
neer and the Sectional Officer concerned were chargesheeted. The
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disciplinary case against the Sectional Officer could not pmceed fur-
ther, as, in the meantime, he was dismissed in another case. The
Assistant Engineer concerned was censured. The explanation of the
Executive Engineer concerned was also called for and after its exa-
mination the lapses on his part were brought to his notice, so that he
should be more vigilant in such matters in future.

SUMMARY OF CASES REPORTED FOR DISCIPLINARY ACTION BY
THE CHIEF TECHNICAL EXAMINER UPTO 1860 AND WHICH WERE
PENDING FINALISATION UP TO OCTOBER, 1962,

35. Electrification of 2496 Class IV quarters in Sewa Nagar, New
Delhi.

In this case, in December, 1958, the Chief Technical Examiner re-
ported several irregularities such as use of sub-standard wire, use of
ordinary switches instead of watertight switches and non-execution
of certain work paid for in connection with the provision of electri-
cal installations in 2496 Class IV Government quarters at Sewa Nagar,
New Delhi. A Superintending Engineer, an Assistant Engineer and
two Section Officers were found to be involved. The Assistant En-
gineer has since been punished with stoppage of one increment with
cumulative effect. The Section Officers were dismissed from service.
In the case against the Superintending Engineer, orders reducing by
Rs. 1,000 the death-cum-retirement gratuity payable to the officer con-
cerried were passed in consultation with the Union Public Service
Commission.

36. Construction of quarters on 50 acre of land in Pinjrapol area, New
Delhi.

In this case, the Chief Technical Examiner in December, 1958,
found that the quality of a portion of the work was very bad; the
internal and external plaster, mortar in brick work and finish of the
R.C.C. work were of very poor quality. The matter was examined
in consultation with the Chief Engineer, Central Public Works De-
partment, and it was decided to warn the Executive Engineer and
the Assistant Engineer concerned with copies thereof to be placed in
their Character Rolls. The two Section Officers involved were
charge-sheeted and ultimately censured.

37-41. Works at Heavy Electricals (Private) Limited at Bhopal.

These cases relate to five different items of work at the Heavy
Electricals (Private) Ltd. at Bhopal. On receipt of a pseudonymous



complaint, the matter was investigated by the Chief Technical Exa-
miner who reported several irregularities involving defective and
sub-standard work and non-observance of formalities in the calling
for and acceptance of tenders. The Executive Engineer concerned
was charge-sheeted and departmental inquiry was started against
him. The Inquiring Officer’s report has been received and after
necessary examination the case has since been referred to the Union
Public Service Commission for advice. The disciplinary cases against
the four Assistant Engineers are still in progress. One Assistant En-
gineer has since been warned and a copy of the warning has been
placed in his Character Roll. The lapses of two Section Officers have
been brought to their notice,

42. Providing barbed wire fencing for conduits in Water Works Divi-
sion No. 1.

In November, 1959, the Chief Technical Examiner reported that
the concrete laid for fixing R.C.C. posts on this work was very poor
and depth was also less than that specified. The Chief Technical
Examiner further reported that there was no trace of cement having
been used in the concrete. The matter was examined in consultation
with the Chie{ Engineer, Central Public Works Department and the
Assistant Engineer and the Section Officer in-charge were charge-
sheeted, The Assistant Engineer has since been punished with stop-
page of two increments with cumulative effect. As the Section Offi-
cer had been absenting himself from duty without permission ex-
parte proceedings were started against him. The Inquiry Officer’s
report in his case has now been received and is under examination
with the Chief Engineer, Central Public Works Department.

43. Development of 66-77 acres of land on Najafgarh Road, Delhi.

In August, 1959, the Chief Technical Examiner reported an over-
payment of Rs. 9,982 as a result of a number of irregularities com-
mitted on the work of development of 6677 acres of land at Najaf-
garh Road, Delhi. Two Executive Engineers, one Assistant Engineer
and two Section Officers were found to be involved. One of the Exe-
cutive Engineers has since been warned and a copy of the warning
has been placed in his character roll. The case against the other
Executive Engineer has been dropped as the irregularities committed
by him were not serious. The Assistant Engineer has been punished
with stoppage of increments for 2 years with cumulative effect. Of
the two Section Officers, one has been warned, copy of the warning
to be placed in his character roll, while the other has been punished
with stoppage of increments for two years without cumulative effect.
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44. Construction of trunk sewer along Najajgarh Road, Delhi.

In June, 1960, the Chief Technical Examiner reported less use of
certain materials on the construction of a trunk-sewer along Najai-
garh Road, Delhi. One Executive Engineer, two Assistant Engineers
and two Section Officers were found to be involved in the case. After
examination, it was decided that the Executive Engineer concerned
should be punished with stoppage of 2 increments without cumula-
tive effect. As however, he was compulsorily retired from service as
a result of disciplinary action in another case, the proposed punish-
ment of stoppage of increments was not implemented. The two
Assistant Engineers have since been punished with stoppage of incre-

ments for one year without cumulative effect. The action against the
Section Officers is stil]l in progress.

45. Provision of electrical storage water heaters at the Irwin Hospital,
New Delhi.

In this case, the Chief Technical Examiner reported in June, 1960
that, instead of G.E.C. type heaters, sphere-hot heaters were accepted
by the Executive Engineer in-charge. The matter could not be exa-
mined as the records connected with the case had been filed in a
court of law and were not available. The records have since become
available and the matter has been examined and it is proposed to
serve the Executive Engineer concerned with a charge-sheet shortly.

46. Construction of Narela-Lampur Road, Delhi.

In August, 1960 the Chief Technical Examiner reported certain
irregularities involving an overpayment of Rs. 7,933 to the contractor
on the work of construction of a road from Narela village to Lampur
village in Delhi State. One Executive Engineer, one Assistant Engi-
neer and one Section Officer were found to be involved in this case.
A consolidated charge-sheet taking into account the irregularities on
the part of the Executive Engineer in this and three other cases was
served on the Executive Engineer. The Inquiring Officer’s report
has since been received and examined. Before finalising his case it
has been decided to await the Inquiring Officer’s reports in two other
cases against the same Executive Engineer. In regard to other offi-

cers, the matter is being processed by the Chief Engineer, Central
Public Works Department.

47. Construction of a Higher Secondary School Building at Tihar.

In August, 1960 the Chief Technical Examiner reported that work
done on the construction of a Higher Secondary School Building at
Tihar was sub-standard. One Executive Engineer, two Assistant
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Engineers and a Section Officer were found to be involved in this
case. The Executive Engineer and two Assistant Engineers were
warned to be careful in future. A copy of the warning was placed
in the Character Roll of the Assistant Engineer concerned. The Sec-

tion Officer concerned was censured.

48. Raising of Upper Belu Road to the standard of a National High-
way.

In this case the Chief Technical Examiner reported that an over-
payment of Rs. 63,250 had been made as a result of certain irregulari-
ties committed by departmental staff. One Executive Engineer, one
Assistant Engineer (retired) and three Section Officers are involved.
A consolidated charge-sheet taking into account the irregularities on
the part of the Executive Engineer in this and three other cases was
served on the Executive Engineer. The Inquiring Officer’s report in
his case was received but the case has since been closed as the Offi-

cer concerned has expired.

The Inquiring Officer’s report in the case of the Assistant Engi-
neer (retired) has since been received and is under examination in

consultation with the Chief Engineer.

The cases of the three Section Officers are being processed by the
Chief Engineer.

49, Construction of a Weir over river Jamuna at Wazirabad.

This case relates to certain irregularities observed in respect of
the work in question by the Chief Technical Examiner as well as the
Special Police Establishment. The irregularities relate to the favour
shown to the contractors by allowing them payment by way of extra
lead of 20 miles for bringing stones for the work in question. The
officers involved in this case are one Executive Engineer and four
Assistant Engineers. The Inquiring Officer’s report in the case’ of
the Executive Engineer was received sometime back and the case has
been referred to the Union Public Service Commission. Two of the
Assistant Engineers have already retired. In the case of one of them,
action under Article 470 (b) of the Civil Service Regulations is being
considered by the Chief Engineer. In the case of the second Assis-
tant Engineer, action under Article 351A of the Civil Service Regu-
lations has been initiated and necessary action is still in progress. In
the case of the remaining two Assistant Engineers, the Inquiring
Officer’s reports have heen received and the Chief Engineer is exa-

mining the same.
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50. Construction of Link Roed betwen M. M. Road and Pusa Road.

The investigation of this work by the Chief Technical Examiner
revealed that full rates for certain items were allowed by the Centrai
Public Works Department officers although they were aware thal
full work as described in the schedule of quantities had not been done
by the contractor. One Executive Engineer, one Assistant Engineer
and one Section Officer who were concerned in the matter were
charge-sheeted. On receipt of the explanation of the Executive En-
gineer and the Inqiring Officer’s report, it was decided that no action
against him was called for. The Chief Engineer would finalise the
case of the other two officers.

51. Raised Link over Jangpura Siding.

The Chief Technical Exaniiner who investigated this work noticed
certain irregularities on account of which a huge overpayment was
made by the department to the contractors. A consolidated charge-
sheet taking into account the irregularities on the part of the Execu-
tive Engineer in this and three other cases was served on the Exe-
cutive Engineer. The Inquiring Officer’s report in his case has since
been received but since he has expired, the case against him has been
closed.

The Section Officer has also expired and the case against him has
been dropped. The case against the Assistant Engineer is being pro-
cessed by the Chief Engineer, Central Public Works Department.

52. Lowering and Widening of Delhi-Mathura Road—Phase II.

In this case the Chief Technical Examiner observed certain irre-
gularities on the part of the Central Public Works Department offi-
cials which resulted in a temporary overpayment to the contractor
and avoidable loss to the Government. A consolidated charge-sheet,
taking into account the irregularities on the part of the Executive
Engineer in this and three other cases, was served on the Executive
Engineer. The Inquiring Officer’s report in this case was received
but since the Executive Engineer has expired, the case against him
was closed.

One Assistant Engineer was censured and a Section Officer was
warned (copy to be placed in his Character Roll). The case against
another Assistant Engineer is being processed by the Chief Engineer,
Central Public Works Department.
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In the same case another charge-sheet has been served on the same
Executive Engineer for certain irregularities in regard to the soling
stone and metal. The Inquiring Officer’s report in the matter has
since been received and is under examination. The same Assistant
Engineer and the same Section Officer have also been charge-sheeted
on this account and the Chief Engineer is processing necessary action
in their cases.

53. Construction of Second Runway at Amritsar Aerodrome.

In this case, the Chief Technical Examiner noticed some sub-
standard works. One Executive Engineer, one Assistant Engineer
and one Section Officer were involved in this case. The Executive
Engineer has been warned, with a copy thereof to be placed in his
Character Roll. The disciplinary action against the Assistant Engi-
neer and the Section Officer is being processed by the Chief Engi-
neer, Central Public Works Department.

Recommendation

As regards delay in taking disciplinary action in this case, the
Chief Engineer, Central Public Works Department, said that extent
procedure was dilatory to some extent. The Secretary, however,
assured the Committee that he would try to evolve a method whereby
such delays could be avoided. The Committee would like to be
informed of the remedial measures adopted to streamline the pro-
cedure as well as the final action taken in this case.

[Serial No. 103 (Para 106) of Appendix IV to 8th Report (3rd Lok
Sabha]l.

ACTION TAKEN

In this case, the irregularities were reported by the Chief Technical
Examiner to this Ministry on the 20th October, 1960 and were
accepted by the Ministry in December, 1960. One Executive Engineer,
one Assistant Engineer and two Section Officers of the Central
Public Works department were found to be involved in these irregu-
larities, Preliminary investigations revealed that the officers
responsible for the irregularities in this case were involved in irre-
gularities in certain other cases also. It was decided on the 14th
March, 1961 to take departmental action against them and charge-
sheets were accordingly issued to the Executive Engineer on the 22nd
March, 1961 and to the Assistant Engineer and the two  Section
Officers on the 30th|31st May, 1961. The Executive Engi-
neer took some time in persuing the relevant records for the
preparation of statement of his defence. His statement of defence
was received on the 26th June, 1961 and the Chief Engineer, Central
Public Works Department was asked on the 28th June, 1961, to offer
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his comments thereon. The comments of the Office of the Chief
Engineer were received on the 27th September, 1961. As the Chief
Engineer happened to be on leave at that time, these comments did
not have his approval. The Central Public Works Department con-
firmed on the 30th December, 1961 only that the comments had
received the Chief Engineer’s approval. After examination of these
comments, it was decided on the 21st January, 1962, to hold an
enquiry against the officer. An Inquiring Officer was accordingly
appointed on the 27th January, 1962. He held 5 sittings between
the 24th and 28th April, 1962 and fixed the next date of hearing in
July, 1962. The inquiry, however, could not proceed further for
the reason that, because of the possibility of landslides due to
monsoons, the Executive Engineer could not be allowed to leave his
post of duty in Sikkim till October, 1962. In the meantime, one of
the Section Officers also submitted his statement of defence on the
23rd January, 1962. The Assistant Engineer, however, adopted
dilatory tactics and submitted his statement of defence on the 12th
November, 1963. The Second Section Officer died on the 17th Janu-
ary, 1963 while posted in N.EF.A.. The Chief Engineer appointed
the same Inquiring Officer to inquire into the charges framed
against the Assistant Engineer and the Section Officer. The Inquir-
ing Officer was, however, subsequently posted as Chief Technical
Examiner in this Ministry on the 15th September, 1962. As irregu-
larities in the case were initially brought out by the Chief Technical
Examiner, it was considered improper to allow an officer holding
the post of Chief Technical Examiner to continue conducting the
inquiry. The Chief Engineer, Central Public Works Department,
therefore, asked for a change of the inquiring Officer on the 5th
October, 1962. The name of another officer was suggested for
appointment as Inquir.ng Officer and the Chief Engineer was asked
on the-31st October, 1962 to confirm that that particular officer had
nothing to do with the works in question at any time. The Chief
Engineer’s confirmation was received on the 7th November, 1962 and
the new Inquiring Officer was appointed on the 16th January, K 1963
to inquire into the charges framed against the Executive Engineer.
The same Inquiring Officer was appointed by the Chief Engineer,
Central Public Works Department, on the 27th March, 1963, to
inquire into the charges against other officers. He has since submit-
ted his report. On the basis of that report orders have already been
passed by the Chief Engineer dropping the charges against the
Section Officer concerned. The Inquiring Officer’s report in regard
to the Executive Engineer and the Assistant Engineer has also been
considered in consultation with the Central Vigilance Commission
and the advice of the Commission was received on the 30th January,
1965. . The Commission' have advised the imposition of a major
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penalty on the Assistant Engineer concerned and the case is being
processed further by the Chief Engineer, Central Public Works
Department. The Executive Engireer died on the 3rd February 1965
and no action against him is therefore possible now.

The delay in this case does not appear attributable to the dilatori-
ness of the existing procedure for disciplinary cases. The delay was
largely due to the reasons that:—

(i) The Chief Engineer, Central Public Works Department
was on lecave from the 9th September, 1961 to the 25th
October, 1961 and his comments were, therefore, somewhat

delayed;

(ii) the inquiry could not proceed for quite some time because
of the Executive Engineer concerned being not able to
leave his post of duty in Sikkim and,

(iii) the Inquiring Officer had to be changed in the midst of
the proceedings and some time was consumed in effecting

that change.

In so far as the dilatory nature of the existing procedure for
disciplinary case is concerned, the Departmental Committee for
Inquiring into Corruption in the Central Public Works Department
also felt that, unless the procedure for departmental inquiry was
simplified, it would not be feasible to reduce significantly the time
taken for disposal of disciplinary cases. The Committee, however,
felt that it should be possible for disciplinary cases to be disposed
of within 10 to 12 months where a major penalty has to be imposed
and 6 to 8 months in the other cases. The Chief Engineer, Central
Public Works Department, was instructed on the 16th November,
1962 to keep these instructions in view. Instructions were also
issued by the Ministry of Home Affairs on the 23rd June, 1962
indicating the time that should normally be taken for the various
stages of inquiry. According to these instructions, the time to be
allowed for various stages of inquiry has to be as follows:—

(a) Completing the inspection of the documents mentioned in
the list supplied to the defendant official—7 working days
from the date on which the list of documents is supplied.

(b) Making a request for access to additional records—5-days
from the date of completion of inspection.

(¢) Time by which additional records asked for should be
made available—5 days from the date of receipt of the
request for additional records.
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(d) Time by which additional records made available ghould
be inspected—5 working days from the date on which such
additional records are made available.

(e) Submission of written statement of defence—10 days
from the date of completion of inspection of the records
or, where the accused Government servant does not intend
to inspect the documents—10 days from the date of receipt
of the charge-sheet.

Notwithstanding all this, the Committee on Prevention of Corrup-
tion appointed by the Ministry of Home Affairs also considered the
simplification of procedure of disciplinary proceedings and has since
submitted its report. The Committee considered that, in view of
the Constitutional requirements and the judicial pronouncements it
would not be possible to radically simplify the procedure unless the
Constitution is suitably amended. They have, however, examined
the possibility of simplifying the procedure to the extent possible
within the existing legal frame-work and submitted its recommen-
dations on the 31st March, 1964. These recommendations are under
consideration by the Government in the Ministry of Home Affairs.

Recommendation

The Committee regret to observe that this is another case of
undue delay in taking disciplinary action against officials for serious
lapses. They would reiterate their earlier recommendation that
departmental action, in order to be effective, should be prompt.

[S. No. 104 of Appendix IV to Eighth Report—1962-63].
ACTION TAKEN

In this case, an overpayment of about Rs. 1,25,000 was reported
by the Chief Technical Examiner on the 20th March 1961, on the
work of construction of approaches to the Railway Overbridge on
Ring Road, Phase V, near Azadpur, Delhi. The overpayment was
accepted by the Cenfral Public Works Department on the 3rd April,
1961. The Chief Technical Examiner reported the irregularities to
‘Government on the 17th May, 1961, with the suggestion that, in view
of the seriousness thereof and also since the overpayment involved
was very large, the matter should be probed into the detail to fix
responsibility on the officers concerned. He intimated that the over-
payment was. of the order of Rs. 1,67,468 and that the Department
had agreed to recover the same from the contractor. On finalising
the contractor’s bill, the overpayment was subsequently found to be
actually of the order of Rs, 1,87,445 and this figure was accepted by
the Central Public Works Department.
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The Chief Engimeer, Central Public Works Department, was
asked on the 9th June, 1961, to examine the disciplinary aspect of
the case and submit a detailed report along with the draft charge-
sheets, if necessary. After examination of the Chief Technical
Examiner’s report, the Chief Engineer called for the explanations of
the officers concerned, viz. of the Executive Engineer on the 29th
July, 1961, and of the Assistant Engineer and the Section Officer on
the 30th August, 1961. While the explanations of the officers were
awaited, the overpayment came to the notice of the Special Police
Establishment, who called for the connected records from the
Central Public Works Department on the 13th November, 1961. The
Department approached this Ministry on the 17th November, 1961
for orders whether the records of the case could be entrusted to the
Special Police Establishment. The matter was discussed with the
officers of the Special Police Establishment and the Central Public
Works Department and it was decided to await explanations of the
officials concerned and examine them before taking any decision
whether the case should be entrusted to the Special Police Estab-
lishment or whether it should be processed departmentally. The
Superintending Engineer (Vigilance) in the office of the Chief
Engineer, Central Public Works Department, examined the expla-
nations of the officers concerned and submitted a detailed report to
Government on the 2nd April, 1962. He was of the view that the
irregularities of the Section Officer and the Assistant Engineer were
serious enough to call for disciplinary action under rule 15 of the
Central Civil Services (Classification, Control and Appeal) Rules,
1957. As regards the Executive Engineer, he was of the opinion that,
although there was no clear evidence to establish that he had cons-
pired with the Section Officer and the Assistant Engineer to make
fraudulent payment to the contractor, there had been negligence
and dereliction of duty to some extent on his part. He further
stated that the matter had become subject of arbitration but, irres-
pective of the Arbitrator’s final decision, certain irregularities and
lapses could be considered to have been established against the
officers concerned. As regards the question whether the disciplinary
case against the officers concerned should be handled departmentally
or handed over to the Special Police Establishment, he was of the
view that, if the case was taken up by the Special Police Establish-
ment for investigation, there was bound to be considerable delay
in the arbitration proceedings and also in processing the case depart-
mentally. In his view, unless the Special Police Establishment had
definite information other than what had already been brought out
by Chief Technical Examiner, no. useful purpose was likely to
be served by handling over the case to the Special Police Estab-
lishment. On overall considerations, he felt that this was a case
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which could better be handled departmentally. On receipt of this
report, the matter was discussed on the 11th April, 1962, with the
representatives of the Special Police Establishment who were of the
view that, on the basis of the Superintending Engineer (Vigilance)'s
report dated the 2nd April, 1962 on the expanation received, there
was no necessity of their taking over the case. It was, therefore,
decided on the 2Ist April, 1962 that the case should be processed
departmentally and the connected records were therefore not
handed over to the Special Police Establishment. The aforesaid
report of the Superintending Engineer (Vigilance) had, however,
not then been seen by the Chief Engineer and was actually approved
by him in the first week of July 1962. A draft charge-sheet for the
Executive Engineer was also, in the meantime, furnished by the
office of the Chief Engineer on the 21st May, 1962, with the sugges-
tion that, since three officers were involved in the case, it would be
desirable to take action against all of them in a common proceeding.
While the matter was still pending, the Chief Engineer reported in
September, 1962, that the Section Officer involved in this case had
been absenting himself from duty from the 1st December, 1961. He
further reported that the officer concerned had submitted his resig-
nation with effect from the 7th July, 1962, and sought for the advice
of Government whether or not the resignation be accepted. He was
advised on the 3rd October, 1962, that since the irregularities and
the lapses on the part of the Section Officer were fairly serious, it
should be examined whether these, if proved, will not render him
liable to dismissal from service. He was further asked to submit
draft charge-sheets in respect of the Assistant Engineer and the
Section Officer also to enable Government to pass orders for
holding a joint inquiry. The Chief Engineer submitted the draft
charge-sheets on the 24th October, 1962 and also stated that the
question of acceptance or otherwise of the resignation of the Section
Officer concerned was under consideration and a report in the matter
will follow.

The draft charge-sheets, however, could not be examined in the
absence of the records and the Chief Engineer was asked in May,
1963, to furnish all the original records on which the charge-sheets
were based. The Chief Engineer supplied some of the records on
the 26th June, 1963 and promised to collect and submit the remaining
shortly. He called for the records from the concerned Executive
Engineer. However, the Executive Engineer informed the Chief Engi-
neer on the 29th June, 1963 that the arbitration proceedings were go-
ing on and the records would be required in connection with the
same. He further stated that the next hearing of the case had
been fixed on the 22nd July, 1963 and enquired whether it was
- sufficient if the records were sent after that date. The records
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were received on the 31st July, 1963 but, before these could be
scrutinised, these were recalled on the 17th August, 1963, by the
Executive Engineer concerned for reference in connection with
the date of next hearing fixed by the Arbitrator for the 9th Sep-
tember, 1963. The explanations of the three officers were sent by
the Central Public Works Department to the Ministry on the

30th August, 1963,

As the disciplinary case was getting delayed, the Arbitrator
was requested on the 16th September, 1963, to intimate the proba-
ble date by which the arbitration case was likely to be finalised.
The Arbitrator replied on the 20th September, 1963, that, as he had
to afford all reasonable facilities to both the parties to adduce their
evidence and to hear them fully, he was unable to say definitely
when he would be able to finalise this case. The records of the
case were again received from the Executive Engineer on the
26th September, 1963. The records of the instant case were scru-
tinized but, before the charge-sheets could be finally drafted and
commented upon, the records were called back by the Executive
Engineer on the 5th December, 1963, in connection with the arbi-
tration proceedings due on the 10th Deczember, 1963. These were
again received in February, 1964 after the hearings which had been
fixed for the 5th to 7th February, 1964. The matter was thoroughly
examined and discussed with the officers of the Central Public
Works Department and they were asked to amplify the charge-
sheets in the light of the discussions. The amplified charge-sheets
were received on the 16th March, 1964, and were issued on the 7th
May, 1864. On the same day, an order for holding a joint inquiry
against all accused officers was issued. The Executive Engineer,
who had by then been promoted as Superintending Engineer and
who happened to be posted at Bombay, intimated on the 22nd May,
1964, that he had explained the alleged lapses and irregularities in
February, 1962 and that though he had no objection to face any
enquiry but as he was preozcupied for a month or so with the
emergent works of the Posts and Telegraphs Department and had
made commitments to his Chief Engineer and others in this regard,
the relevant records might be sent to him at Bombay for perusal
if the matter was so pressing and urgent. As he was required to
come to Delhi in July, 1964, in connection with another inquiry
against him, it was considered advisable to show him the records
during that visit. He was informed accordingly. He saw some
of the records on the 23rd July, 1964, and promised to peruse the
balance during his next visit to Delhi. Some of the records, which
were not available, have since become available and he was asked -
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to peruse them in the third week of January, 1965 when he was
required to attend the other inquiry. The Assistant Engineer
concerned has also seen some of the records. Among the records,
there are three level books which were produced before the Arbi-
trator on the 10th December, 1963 and are still with him. The
allegation in the charge-sheet was that there had been tampering
and erasures of entries in the level books. It was, therefore, essén-
tial to show the original level books to the accused officers. So,
when the Assistant Engineer asked for a perusal of these level
books, the Arbitrator was requested on the 27th July, 1964, to re-
lease the documents for a couple of days. In his letter, dated the
31st July, 1964, the Arbitrator, however, refused to release these
documents as these had been filled as important original documents
of evidence in the arbitration case which was still in progress. He
was then requested to allow the officers concerned to peruse the
level books under proper safeguard in his own office. The Arvbi-
trator confirmed on the 1st September, 1964, that he had no objec-
tion to the level books being perused in his office with the assis-
tance of a momber of the staff of the Ministry. The  Assislant
Engineer concerned has since persued the level books and taken
extracts therefrom. The Executive Engineer had been directed to
peruse these level books also during his visit in the third week of
January, 1965. In such a situation, photostat copies of these docu-
ments could have been made for showing the same to the accused
officers. But, such a course in this case would not have served the
purpose as pencil erasures could not have been reproduced in the
photostat copies.

The Section Officer concerned is absconding and is not trace-
able. Action to proceed against him ex parte is being taken in
consultation with the Ministry of Home Affairs and Law.

Processing of this case has taken time as explained above. Now
that the officers have been charge-sheeted and their explanations
are likely to be received shortly, the case should proceed expedi-
tiously.

Recommendation

The Committee feel that the time taken in the settlement of the
first case regarding construction of customs block of the Bombay
Air Port is rather excessive. They would like to be informed of
the final outcome in due course.

[S. No. 108 (para 111) Eighth Report (1962-63)].

ACTION TAKEN
The delay in settlement of the case was due to the fact that the
work was finalised in March, 1960 when the actual excess quantity
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came to be known. The case then remained under correspondence
between the Executive Engineer, Superintending Engineer and
Additional Chief Engineer. Sanction for award of additional
quantities against abnormally high/low rated items was issued on
the 7th February, 1963.

2. The reasons for agreeing to the abnormally high rates for

quantities in excess of the permissible limit of 5 per cent are given
below:;—

(i) Foundation of the building had to be taken deeper to the
moorum soil. The estimated rate for the earth work was
very low and unworkable.

(ii) The estimated rate for another item, namely, teakwood
flush panelled doors was very low and unworkable. At
that time the schedule of rates did not include this item.

(iil) During the execution of the work certain changes in
drawings and spccifications were found necessary on
architectural and other considerations.

(iv) The items where excess in quantities occurred were such
that it was not feasible to have them executed through
another agency with advantage.

3. Disciplinary action against the officers concerned is being taken
for their failure to notice the excesses when they occurred and to
obtlain timely sanction of the competent authority. The Committee
will be informed of the action taken as soon as it is finalised.

Recommendation

The Committee feel that, instead of giving a hidden subsidy in
this manner, Government should charge full rents from the Uni-
versity and re-imburse the amount if necessary, by way of cash
Grants. They would like the Ministry to examine this matter in
the light of their above remarks.

[SL. No. 31 (Para 31) of Appendix III to 24th Report (Third Lok
Sabha).] '

ACTION TAKEN

In continuation of this Ministry’s Office Memorandum
No. 5/4/64-Bt., dated the 8th October, 1964, it is stated that the
matter has been examined in consultation with the Ministries of
Education and Finance. In the circumstances stated in the suc-
ceeding paragraphs, the terms and conditions of the lease deed,



221

under which the five bungalows in Cavelry Lines, had been pro-
vided to the University of Delhi cannot be revised to pro-
vide for recovery of rent at a rate other than the nominai rent of
Re. 1 per bungalow per annum.

2. The bungalows were transferred to the University of Delhi
in the years 1941-42 and 1946-47. The question of determining the
basis of the recovery of rent was seltled in October, 1949. While
taking the decision that only nominal rent of Re. 1 per bunglow
per annum should be recovered, cognizance was taken of the ecar-
lier view expressed by the then Educational Commissioner and
the then Labour Department that the condition of nominal rent
of Re. 1 had been suggested to ensure no more than the retention
of the ownership of the buildings by the Government of India. That
decision was also influenced by the fact that the University would
be responsible for bearing all expenditure on account of mainte-
nance of the buildings to the full satisfaction of the C.P.W.D.
authorities. The University is responsible also for the payment
of all rates, taxes etc. in respect of the buildings.

3. The case regarding the lease of these five bungalows was
reviewed in 1960 and 1961. The advice of the Ministry of Law
was sought on the point whether the terms of the lease deed could

be revised to provide for recovery of rent under F.R. 45-B. That
Ministry gave the following advice: —

“The lease in this case is a perpetual lease and it can be ter-
minated only in the contingencies contemplated by
clauses (1) and (3) of clause IIl, of the perpelual lease
agreement. None of the said contingencies is said to
have arisen in the instant case. Under the circumstances
neither the landlord concession nor the terms and condi-
tions of the lease as stipulated for in the lease deed can
be reviewed or altered by the Government. It can be

so done only if the University of Delhi agrees to the
same.”

The matter was taken up with the University authorities and
the Ministry of Education. As they were not inclined to the revi-

sion of the rental clause in the lease deed, it was decided to main-
tain the status quo.

4. In pursuance of the recommendation of the Public Ac~ounts
Committee, this matter was again taken up with the Ministry of
330 (Aii) LS—15.
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Education in September, 1964. They were requested to use thefr

good offices for obtaining the approval of the University of Delﬁi
for  revocation of the present least and execution of a revised

lease on payment of market rate of rent. It was also incated that tHe
University could approach Government for reimbursement of  the
expenditure on account of rent so charged. That Ministry have exa-
mined the matter in consultation with the University of Delhi and
the University Grants Commission. It has not been possible for them
to agrec to sny modification of the perpetual lease of the bunga-
lows provided to the University on payment ¢ r- minal rent of Re.
1 per bungalow per annum.

£. In view of the position explained above, there is no alternative
exceptl to maintaun the status quo.

Recommendation

(i) The Committee trust that the position regarding rent for

shops will be reviewed when the leases come up for renewal, keep-
ing in view the financial condition of the lessee and other factors.

(ii) While the Committee appreciate the difficulties in the re-
covery of rents from displaced persons, they nevertheless feel that
the amount of arrears (Rs. 6.59 Lakhs) is still heavy and some effec-
tive steps are called for to cover the outstanding rents.

[S1. No. 36 (Para 36) of Appendix III to 24th Report (Third Lok
Sabha) ].

ACTION TAKEN

(i) The recently constructed shops have been allotted on market
rent basis. As regards the earlier shops, when an allotment is can-
celled or a fresh allotment is made, the position is reviewed and en-
hanced rents are charged if circumstances of the individual case so
warrant. In regard to old allottees who were given the premises as
a rehabilitation measure, the policy is to continue recovery .of rent
at the previous rates as long as valid allotments subsist. ‘

1)) Speclal stepsyhévé_ been t‘a‘{k‘éflv to recovet fhzéreuts"tai'dd@g
rents from the shopkeepers. Notices were issued to ‘Various altotiees

R Y SN NI o
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who were in arrears of rent for more than two months, on the follow~
ing dates:—

Number of

Date of issue of notices notices

issued
31-3-1964 . . . . . . . . ‘ 33
2-4-1964 . . . . . . . . 24
3-4-1964 . . . . . . : . , 50
6-4-1904 . . . . . . . . . 53
9-4-1964 ; . . . . . . . . 15
10-4~1664 . . ) . . . ] . 38
11-4-1064 . . . . . . . . . 27
13-4-1964 ) . . ) . . . . 63
15-4-1964 . . . . . . . . . 57
16-4-1964 . . . . . . . . . 50
17-4-1964 . . . . . . ; . . 82
21-4-1964 . . . . . . . . . 13
ToraL : : 508

As a result of these notices, there has been a substantial decrease
in the amount of arrears. The arrears of rent in respect of the period
up to 31st March 1962, have been reduced from Rs. 8.58 lakhs to
Rs. 4.95 lakhs as on 1st May, 1964 The position with regard to the
notices issued is under review and further action for the reeovery
of arrears will be taken.

Observations by Audit

“While the arrears of rent in respect of the period upto 3lst
March, 1962 have been reduced to Rs. 4.95 lakhs as on 1st May, 1964,
further arrears amounting to Rs. 5 lakhs relating to the years 1962-63
and 1963-64 have accumulated as on that date, although recovery of
rent in these cases is required to be effected monthly in advance.

The arrears relating to the period up to 31st March, 1962 amounted
to Rs. 6.20 lakhs as at the end pf March, 1964, and to Rs. 495 lakhs as
at the end of April, 1964. Thus the amount recovered during April,
1984 -after the issue of notices at the end of Jamuary, 1964 was
Rs. 1. 25 Takhs.”

Recommendation

The Commzttee feel concerned to note the unsatesfactory state of
aﬁazrs in the Land and De-velopment ice. ' In the absénce of pro-
Per récorls 6f the Lantds dnd plots ‘aodiléble: for allotment or lying
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vacant, the committee are unable to understand how the office could
keep a watch over the realisation of rents etc. It could also not
have been possible to check unauthorised occupation of lands in the
circumstances. The committee feel that the reasons for the failure
to maintain proper records should be investigated and responsibility

fized.
[Sl. No. 38 (Para 38) of Appendix III to 24th Report (3rd Lok Sabha) ]

ACTION TAKEN

Action has been taken to complete the Register of vacant lands
after site inspection. About 50% of this work has already been com-
pleted and the Committee will be informed when the Registers are
complete in all respects. Action to fix responsibility for not main-
taining proper record will be taken and results intimated to the
Committee.

Recommendation

(i) The Committee regret to note that in spite of their obser-
vations contained in para 97 of 8th Report (Third Lok
Sabha) mo progress has been achieved in the matter of
settlement of these outstanding claims even though more
than 1 year has elapsed.

(i1) The committee desired to be informed of the particulars
of the Five Cases of encroachments by squatters whether
the premises were still under unauthorised occupation and
what steps were being taken to recover the, damages.

The information is still awaited.

[S1. No. 39 (Para 39) of Appendix III to 24th Report (3rd Lok Sabha)]

ACTION TAKEN

(i) The arrears have been further reduced by recovery of pre-
mium and ground rent and the position of the arrears as on 1-5-64
was as under:—

Period Premium Ground Rent
Rs. Rs.

Upto the end of 1957-58 . ] .. 98,057°00
58-59 . . .. 66,545 00

59-60 . . .. 82,275 00

60-61 . . 57,557 00 97,575 00

61-62 . . 91,579 00 1,29,402°00

TOTAL:— . . 1,49,136-00 4,74>454 00

It will thus be seen that the arrears amounting to Rs. 10:59 lakhs
in respect of ground rent and 7:84 Lakhs in respect of premium have
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been reduced to 474 Lakhs and 149 Lakhs respectively. Continu-
ous efforts are being made to liquidate the remaining arrears.

(ii) The position in respect of the five cases is given in the
attached detailed note.

Recommendation

The Committee were surprised as to how it took the Land and
Development Office three years to communicate the decision regard-
ing enhancement of rent. They are not satisfied with the plea
advanced by the Ministry that during the intervening period the
question of increasing the rent was urder negotiation with the tenant.
In para 97 of their 8th Report, the Committee (1962-63) had desired
that a thorough departmental enquiry should be undertaken into the
working of this office so as to place on a satisfactory footing the
management of Government property entrusted to it and fix respon-
sibility for past mismanagement. The committee trust that due

attention will be paid to their recommendation and irregularities as
cited in the Audit Report will not recur.

[S]. No. 40 (Para 40) of Appendix III to 24th Report (3rd Lok Sabha) ]
ACTION TAKEN

It was decided by Government on 14-12-1954 to extend the lease
oni menth to month basis on rent to be reviewed in consultation with
the Ministry of Finance. The revised rent of Rs. 191/- per month
was fixed by the Land & Development Officer in consultation with
the Ministry of Finance and conveyed to the Lessee on 15-10-55. . It
will thus be observed that there was no delay on the part of the Land
& Development Officer, in communicating the decision to the Lessee
regarding enhancement of rent. Action on para 97 of the Commit-
tee’s 8th Report (62-63) is being taken separately.

Audit Comment

The Ministry have explained that there was no delay between the
date on which the increased rent was fixed in consultation with
Finance and the date on which it was communicated to the party.
The comment of the Public Accounts Committee, however, relates
to the delay of three years which was stated to have been spent in
negotiations with the tenant. The rent was fixed only in 1955 when
it was to take effect from the 21st August, 1952.

Recommendation

The Committee would like to be informed of the decision taken
in regard to placing the organisations dealing with Nazul Lands in
Delhi under the charge of one Ministry.

[SL No. 41 (Para 41) of Appendix III to 24th Report (3rd Lok Sabha) ]
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ACTION TAKEN

On the 18th September, 1963, the Union Minister of Works &
Housing had written to the then Prime Minister suggesting that the
work relating to Housing dealt with in this Ministry; that relating
to Town Planning & Urban Development (including that of Delhi
Development Authority) dealt with in the Health Ministry; and that
relating to large scale acquisition and development of land in Delhi
dealt with in the Home Ministry, being of an allied nature, should
.be placed under the charge of one Ministry. The Prxme Minister had
referred this matter on 18—9 1963 for examination to the Cabinet
Secretary, who held several discussions with the Secretaries of the
‘concerned Ministries. The matter is still pending with the Cabinet

Secretariat.

DETAILED NOTE ON THE POANTS ARISING FROM PARA 55 OF AUDIT
REPORT (CIVIL) 1868, ON WHICH PUBLIC ACCOUNTs COMMITTEE
DESIRED TO BE FURNISHED WITH FURTHER INFORMATION IN
THEIR SITTING HELD ON THE 25TH AND 28TH JANUARY, 1964.

Reference Lok Sabha Secretariat’s O.M. No. 2/1|26/63|PAC. dated
the 8th February 1964.

Item'IV-Land & Development Office para 55, page 56.

Reply: —A statement showing particulars of the damages claimed
from the following five squatters, which are required by the Public
Accounts Committee, is forwarded herewith: —

(1) Bhai Sunder Dass

(2) Shri Sawan Singh

(3) Shri Mgdan Gopal

(4) Shri Harbans S‘ingh Pardesi
(5) M/s Paul Engineers

‘2. Proceedmgs for evidtion as well as recovery: of' damages in
these cases were initiated dm'mg May-November 1962, Darnages
were clalmed in these cases’in accordance with the formula which
, was based on 'Land values for c()mmetdrai pur’poS'es Whlch varies
from Rs '3,75,000.- ' per ‘acre’ to ‘Rs. 7,507000]- per scre.’ Squatters
" mentioned at serxal Nos (2)-(5) Were squattting gifice prior to July
1950 but in accordaﬁéé ‘with-the practxte followed by the Delhi Deve-
lopment Authority damages wess claimed from 1-1-1952. In the case
..of Bhai Sunder Dass the actual date from which he was squatting
.on Govt Lax;d is. ‘ot knoWn 1t Ras beer assumed’ that hé started
"squatting” from a ‘date ‘atter J‘lﬂyJ 1950." Damégés ‘il this case were
therefore, claimed with effect ‘from “1:1-1959%in Hedordanee with he
[ decisfon" t&ﬁéﬁ Jat the’" mektinglheld in;the Minishry< af Works &
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Housing on 23-11-1961. The latést” position of these cases is given
below:—
(i) Bhai Sunder Dass.

The proposal-to recover damage charges at the rate of Rs. 50/-
per Bigha P.A. according to the schedule prescribed by the Ministry
of Works, Housing & Rehabilitation in Decembex 1962 for use of land
for dumping materials has not been agreed to by the Ministry of
Works and Housing who have decided to recover the amounts of
damages at the normal rates in consultation with the Ministry of
Finance. Action is being taken to work out the amount of damages
accordingly upto 6-9-1962, the date on which the sile was vacated by
Bhai Sunder Dass.

(ii) Shri Sawan Singh. ,

The Land was being used for running a School. According to
the December 1962, schedule the rate for recovery of damages for
land for educational purposes is Rs. 83.32 per acre per mensem. At
this rate the damages would work out to Rs. 17,050/- for an area of
7880 sq. yds. as against Rs. 2,23,511 demanded from him. The squat-
ter was evicted from the site on 22-6-62.

(iii) Shri Madan Gopal.

The Land squatted upon was previously leased to pujaris of
Hanuman Termple and lease was determined on 26-9-1961. On'a
representation from Shri Madan Gopal it was decided by the Minis-
try that the damages should he recovered from him from 1-12-1961
upto the date of vacation at the scheduled rates of Rs. 1|12 per sq.
yd. per month. Terms were accordingly communicated to the party
on 3-3-1964 and the proceedings in the Court of Estate Officer were
kept pending till the térms were complied with in full. The letter
offering terms was issued without pre]udxce to the proceedings in
the Court of Estate Officer. On the basis decided by Government.
the damages worked out to Rs. 30,142.10 upto 31-3-1964. B

(iv) Shri Harbans Singh Purdesz & M /s Paul Engmee'rs

Area squatted upon is 1057 and 71 Sq. yds. respectlvely Land
& Development Officer has retommended that in such cases damages
may be recovered with effect from 1st January, 1959, on the basis of
the schedule of rates as prescribed in JuLy 1961. - The matter 3s
under examination. On the 'basis of the~rates prescribed-in the
schedule of July 1961 the damages recoverable would be Rs.: 48,557, 88
from M/s Paul Engmeem and Rs. 35,879,76 from Shrx Harbans Smgh
Pardesi the period upto 31st March “1964; ~

3. Proceedm%s underw the Pubhc Premlses (Ev1ct10n) Act 1958, for
recovery of damages in ‘all the" above cases are gomg on.



Statement showing particulars of the damages claimed from five squatters which are required by the Public Aecounts Commtes.

NSl. Name of Place of Area squatted  Purpose for Total amount Period for which Whether site vacsted/
©. Squatter squatting upon which being used of damages damages claimed stull in occupation
claimed
From To
1 2 3 4 5 6 7 8 ?
1. Sh, Bhai Sunder Dass Hamayun Road 2428 sq. yads. Stacking of 1,10,163 1-1-59 30-9-62 Vacated on 6-9-63
Contractor building
materials,
2. Sh. Sawan Singh By the side of 7880 sq. yds. Running a 2,23,511 1-1-s2  30-9-63 Evicted on 22-6-62.
Gurdwara school.
Bangla Sahib.
3. Sh. Madan Gopal Irwin Road () 1012 8q. yds. Motors Work- (i) 26,598'10  1-12-61 14-11-63 Still in occupation.
(Near Hanu- . shop.
man Temple) (i) 698 sq. yds. ()  3,544'00  15-11-63  31-3-64
4. Sh. Harbans Singh Pusa Road 1057 Sq. yds. Motor & Motor 1,53,076 1-1-52  31-13-62 Still in occupation.
Pardesi. for workshop Cycle repairing,
27 Sq. yds. for
residence,
5. M/s, Paul Engineers . Pusa Road 791 Sq. yds. Engineering 1,13,532 1-1-s2  31-12-62 Still in occupation.
Works (Iron
Workshop)
TotaL . . 6,30,424

gz
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Recommendation

The Committee enquired the particulars of officers against whom
-departmental proceedings were going on for the various lapses re-
sulting in overpayments to contractors. The representative of the

Ministry promised to furnish a note to the Committee, which is still
awaited.

[Serial No. 45 (Para 45) of Appendix III to 24th Report (Third
Lok Sabha)]

ACTION TAKEN

Arising out of the overpavment of Rs. 6-71 lakhs intimated to
Audit in 1961, disciplinarv action was initiated in 5 cases against the
.departmental officers. The information required by the Publie
Accounts Committee is given in the statement attached (Annexure).



ANNEXURE

Further information required by the Public Accounts Commsttee on Audst ReportiC tvil) 1963‘;" Para 67

Sl. Name of Work Date on which Date on which Details of Officers Present position
No. overpayment was  disciplinary action involved
detected was initiated

I 2 3 4 5 6

1 Construction of offices November and 31-7-1961  (Ex- Executive Engineer 1 All the Officers were warned
for local Administra- December, 1958  planations were Assistant Engineer 2 to be careful in futye.
tion & Courts at Tis called). Section Officer 3 Copies  of the warnihgs
Hazari. were not  kept in their

Confidential Reports.

2 Construction of ap- July, 1960 July-August, 1961 Executive Engineer 1 The officers have been
proach to Railway (Explanations were  Assistant Engineer 1 charge-sheeted on 7-5-64
Overbridge on Ring called) Section Officer 1 and  their replics  are
Road, Phase I near awaited. A joint inquiry
Azadpur. aguinst them is to be

conducted.

3 Construction of Delhi- Executive Egtgineer 1 The - Executive  Engineer

Mathura Road, Phase I,

Assistant  Engitieer 1

concerfied died on 3-2-65.
Section Officer I

Hance no action is pos-
sible " against him. As
yegards the Chief Engi-

otz



4 Construction of Addl. September, 1959 3-9-1962 (Explana-
tion call

gravity duct at Kilokri.

ed)

Executive Engineer

neer taking  necessary
action against the Assistant
Engineer and the Section
Officer, the position is
that some of the impor-
tant  connected recor
the case were given
to the Special Police
Establishment who have
filed the same in the
court case against the
officers and = the same

" cannot be released by the

court now. Hence after

consultation  with  the

Céntral Vigilance Com-
mission it has been decided

to  postpone  charge-

sheeting the two officefs
in * this case till the
release of the documents
by the court.

Since the “Executive F¥n-

gineer * ¥ concerned had

‘retited” on  16th -~ July,

1958 and more than 4
years “had elapsed since
the t occurrence of the
incidemt (October, 1956)
no formal action under

Article 351A of the

1€2 -



s Construction of Delhi
side Approach to
raised link, Delhi-
Mathura Road.

Executive Engineer
Assistant Engineer 1

Section Officer

I

1

Civil  Service Regula-
tions was possible. The
final pension of the
officer has not been sanc-
tioned as yet due to
another case pending
against him under Article
351A and the reduction
of his pension suitably
under  Article  470(b)
is under considera-
tion.

The Special Police Es-
tablishment also investi-
gated  the case and sent
proposals  for the pro-
sec «tion of the  officers.
Accordingly  after  the
sanction tor the prosecu-
tion of the officers was
accorded on 9-3-1964 the
case was taken by the
Special Police Establish-
ment to a court of law.

£4%4



The Executive Engineer,
however, died on 3-2-65.
The  Asstt.  Engineet
and the Section Officer
are now being prosecu-
ted in Court,

Foot Notk : The dates indicated in column 3 are the dates on which observation Memos. were issued to the department
pointing out the defects and irregularities on which overpayments were finally assessed. In respect of items ar
S. Nos. 3 and 5 it has not been possible to indicate these dates as the relevant files are with the Special
Police Establishment in connection with prosecution of the officers concened.

132 4
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Recommendation

The Committee are surprised at the complacent attitude adopt-
ed by the CP.W.D. in recovering their dues amounting to about
Rs. 87 lakhs from the New Delhi Municipal Committeec. The fact
that the New Delhi Municipal Committee had lodged other claims
on Government or that Government might have to give further sub-
sidies should not stand in the way of the C.P.W.D. in realising thetr
legitimate dues. The Committee trust that the Department will
pursue the matter vigorously and settle their accounts with the local

bodies at an early date.

[S1. No. 50 (para 50) of Appendix III to 24th Report (Third Lok
Sabha)].

ACTION TAKEN

The New Delhi Municipal Committee have disputed the basis of
allocation of expenditure on remunerative services between Govern-
ment and the New Delhi Municipal Committee. This matter is under
consideration in consultation with the concerned authorities. Mean-
while, the C.P.W.D. have been instructed to make vigorous efforts to
recover their dues from the New Delhi Municipal Committee and
cover their dues from the New Delhi Municipal Committee and
Delhi Municipal Corporation. The present position of recoveries is
indicated below:—

Amount dué
Position
As per As per as in De-
Para Division  cember
record 1965
(Rs. in s.in  (Rs.in
lakhs) akhs) lakhs)
New Delhi Municipal Committee . . 87-56 87-41 80-52
Delhi Municipal Corporation. . . 10°42 10-43 3°97
Recommendation

The Committee may be informed of the final outcome of the cases
of over-payments to contractors referred to in para 52 of the Report.

[SL. No. 53 (Para 53) of Appendix III to 24th Report (1963-64) 1.
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ACTION TAKEN
Out of the two cases of overpayment mentioned in para 52 of the
Report, recovery of the entire amount of Rs. 42,313/~ in one case, has

since been made. As regards the other case, (involving overpay-
meat of Rs. 5,862/-) award of the Arbitartar is still awaited.

Recommendation

The Committee regret to observe that in this case avoidable expen-
diture of over 14 lakhs of rupees was incurred due to lack of proper
planning and coordination among the C.P.W.D., the D.G.S. & D,
and the Administrative authorities (The Commissioner of Incame
Tax). ‘

It'is unfortunate that the Department should have taken 4 years
to finalise plans and estimates necessary for obtaining administra-
tive.approvel when, according to their own statement these prelimi-
nartes normally took about 12 to 18 months. The Committee are
also not satisfied with the explanation for the delay in the procure-
ment of lifts which resulted in a futher loss.

'Para 54 (SL 54 of Appendix III) of 24th Report (Third Lok
Sabha)].

ACTION TAKEN

Although it took 4 years to finalise plans and estimates in this
‘case in accordance with the requirements of the Administrative de-
partment, which were revised several times, this delay alone did
not result in delay in the construction of the building. Land was ac-
quired in November, 1954, and the actual construction work was
taken up on the 7th March, 1956. This period of about 1 year and
4 months was utilised for the finalisation of plans, preparation of
estimate, accord of sanction, and the completion of other codal for-
malities. The plans, which the C.P.W.D. had prepared in May, 1954,
were approved by the administrative department towards the end
of December, 1954, after revising them several times to suit their
requirements. The plans had to be got approved by the Calcutta
Corporation. As there was some apprehension that the public might
sug (Gavernment for infringement of the municipal bye-laws, the
legal position was also got clarified from the Government, Solicitor.
On the basis of these plans, the Central P.W.D. prepared and sent
-Bmestimate to Government in March, 1955, and it was sanctioned
by this Ministry in July, 1955. Before the constructign of. the byild-
ing could be started, it was necessary for piling work to be done
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because of the nautre of the soil. The first pile was driven on the 7th
March, 1956. The agreement provided for the completion of the
work 1n six months from the 7th Mareh, 1956. The work was, how-
ever, completed on the 22nd December, 1958 Thus, there was a
delay of 2 years, 3 months and 16 days in completing the work. The
reasons for this delay are given below. Meanwhile, the plans were
further revised to provide more accommodation required by the
Administrative Department and the revised plan and estimate were
sanctioned in January, 1958.

Ys. months days

1. Difficulty in procurement of gravel
due to railway strike and other rea-
sons . . . . . . . . o o0 12

2. Delay in approval of dcsngn for pllcs,
caps and beams . . . o 6 14

3. Scarcity and non-availability of labour on account
of epidemic in Calcutta . . . . o o 15

4. Duc to change over of a pile from driven to bored
necessitated by the unsafe condition of the nei-
ghbouring buildings . . . . . 1 1 O

s. Declay due to more time taken by the Central P.W.
D. for the final test load . . . . o 0 3

6. Due to presence of cracks in the private building
on the north west corner of the site and consequent
correspondence  with  Calcutta  Corporation

before resumption. . . . . . o 3 8
7. Extension of time for extra works . . . o 5 2
2 424

The construction could not have begun before December, 1958
even if the plans and estimates had been sanctioned earlier, It has,
however, been decided that administrative departmnts should be
requested not to make too many changes in their requirements
from time to time so that plans and estima'es may be sanctioned
within the normal period of 12 to 18 months. Instructions have been
issued accordingly to the Chief Engineer, Centiral PW.D. v de this
Ministry’s Memorandum No. 2-1-64-WI, dated the 3rd August, 1964
(copy enclosed).
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2. An indent for the procurement of lifts was placed with the
DGS&D in 1958, a little after the commencement of work. The
DGS&D returned the indent to the C.P.W.D. about 1} months later
for resubmission with the required foreign exchange sanction. The
difficult foreign exchange posit on necessitated exploratory work to
ascertain the minimum f{oreign exchange required for the lifts. On
receipt of exploratory tenders, it was found that the quotation of
‘he firm, which had asked for less import licence, was costlier, Ne-
gotinti s with the firin asd therc e, to be resortcd to and a {revh
indent placed with the D.G.S. & D. on the 13th May, 1960. It {ook
some ‘ime to arrange for the release of foreign exchange. Detailed
purchase proposals for the coverage of demand were approved by
the Minisiry of Finance on the 17th June, 1961 and the contract
placed with the firm by the D.G.S. & D. on the 20th July, 1961
Though the stipulared date of delivery was June, 1063 two  lifts
were inaialled on the 1st March, 1963 and the other two lifts  on
the p0th Dlaveh, 18350 To avoid anv changes of delav, however, ins-
tructions have heen iszued on 3red August, 1964 to the Chiecf Enginecer
Central PW.D. to ensure that action is taken {or the procurement
and installation of lifts, wherever necessary, so as to synchronise
vl the completion of the building work.

(No. 2-1-64-WI—Dated 27th September, 1965).

GovirNMENT OF INDIA

MINISTRY OF WORKS & HOUSING
No. 21-64—WI Date 3rd August, 1965.
MEMORANDUM

SurnJect: —Construction of buildings—Delay in the.

A case has come to the notice of this Ministry where considerable
delay resulting in loss of revenue to Government occurred in the
construction of an office building due to several revisions of draw-
ings and the late installation of lifts. This has heen adversely com-
mented upon by the Public Accounts Committee.

2. The Chief Engineer, Central Public Works Department is
requested to issue instructions to all concerned to advise adminis-
trative departments not {o make changes in or revisions of their re-
quirements from time to time unless absolutely necessary for defi-
nite improvement in the plan or some other unforeseen reason
-330 (Aii) LS--16.
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which could not be taken into account at the time of preparation of
the initial requirements.

3. Instructions may also kindly be issued to all concerned that
fndents for lifts should be placed with the D.G.S. & D. promptly at
the time of sanction for the construction of a building so that the
procurement and installation of the lifts may synchronise with the
completion of the building work and there may be no delay in the
occupation of the building after its completion for lack of lifts.

Sd/- S. N. BANERJL
Under Secretary to the Govt. of India.

To

The Chief Engineer,
Central Public Works Department,
New Delhi.

Recommendation

The Committee desire that the submission of the note explaining
the basis of the fixation of the rate of Rs. 50 per ton may be exrpedit-
ed. They would also like to be informed of the action taken to fix
responsibility for various lapses in this case of loss in transit.

[S. No. 55 of Appondix IIT to 24th Report (3rd Lok Sabha)].

ACTION TAKEN
1. Basis for the fixation of the rate of Rs. 50/- per ton.

1. An extract of the note dated 6-3-1957 recorded by the Manipur
Government explaining the basis of fixation of the rate of Rs. 50,-
per ton is given below:

“The tenders received are as follows: —

Contractor No. 1 . . Rs. 68/- per ton.

Contractor No. 2 . . (8) Rs. 35/- per ton exclusive of insurance
and demurrage charges.

(b) Rs. s0/- per ton “inclusive of any shortage -
at your end and demurrage”,

Contractor No. 3 .. Res. 58/~ per ton will take no responsibility for
: : shortage and demurrage; -want also an
advance of 25 per cent. '
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Contractor No. 4 . . Rs. 46/- per ton—no responsibility .for
demurrage; separate insurance against
shortages.

Contractor No. 5 . . Rs. 70/~ per ton. No liability for shortages

and demurrages.

Contractor No. 2's rates are the lowest. Moreover, he has given
a further clarification that his rate of Rs. 50/- per ton included
liability for demurrage on any account. The normal rates of insur-
ance are, I understand, Rs. 5~ per ton and demurrage Rs. 2/4/- per
ton per day. I understand the ship reached on the 3rd instant and
demurrage will commence after 3 days of unloading. The margin
of Rs. 10/- per ton for demurrage kept by the contractor is, therefore,
reasonable and in view of the normal delay in movement safeguards
Government interests. Contractor No. 2's tender as clarified by his
letter dated 5-3-1957, may, therefore be accepted and he may be ask-
ed to commence work immediately after depositing.

3. Out of the 23,320 sheets received by the Manipur State Trans-
port, only 23,117 sheets were delivered to the Public Works Depart-
ment resulting in a short delivery of 283 C.I. sheets. The Enquiry
Officer’s finding is that the Station Master in the Manipur State
Transport should be held liable for the loss of 84 sheets and another
Station Master for the loss of the remaining 119 sheets. The former
has been censured and ordered to pay the cost of 84 sheets (wiz,
Rs. 1,025.85 P) and as the latter had already been discharged from
service in December, 1957, in counection with another defalcation
case. no further action can be taken against him.

Recommendation

(i) The Committee feel that the procedure followed for the im-
plementation of the Subsidised Industrial Housing Scheme leaves
much to be desired. While the Committee appreciate that initiative
in regard to these schemes should rightly rest with the State Gouv-
ernments who can better assess their requirements and put up pro-
posals they nevertheless feel that since a part of the expenditure is
borne by the Central Government, it is desirable that the latter
should scrutinise the schemes more thoroughly with a view to ensure

that houses do not remain vacant as had happened in the case of cer-
tain States.

(ii) The fact that, according to the data compiled by the Ministry
in September, 1962, 14,660 houses (16 per cent of the total) had been
diverted for use by ineligible persons and 11,459 houses (over 12 per
cext of the total) were lying vacant, would indicate that the objective
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of the Subsidised Industrial Housing Scheme has not been fully
achieved. This calls for a review of the Scheme and suitable
remedial measures.

[Sl. No. 56 (Para 56) of Appendix 111 to 24th Report (3rd Lok Sabha) ]

ACTION TAKEN

Prior to September, 1958, the projects formulated under the Sub-
sidised Industrial Housing Scheme were scrutinised and sanctioned
by this Munistry. But, in pursuance of a recommendation made by
the Housing Mimisters’ Conference held in 1957, and the discussion
held in the Planning Commission (at which the then Prime Minister
was present) and keeping in view the desirability of implementing
housing projects Jetter No. 110 II-20(92) /57 dated 3-9-1938  (copy
enzlused) under the Scheme as expeditiously as possibie, it was de-
cided in Scptember 1958, that in the matter of saactioning projects,
the Central Government should lay d:wn broad principles to be fol-
lowed In the formulation of individual projects and then leave it to
the State Governments, to sanction them within the frame work of
the broad policy and principles laid down by the Centre. The
Sckeme specifically provides that before taking up construction of
houses thercunder, the State Guvernmenls may assure themselves
that there is adequate demand from cligible workers for the houses
proposed to be build and that the eligible workers would be in a
position and willing to pay the standard rent when the houses are
allotted to them, so as to avoid the possibility of completed houses
remaining unoccupied or being tenantad by ineligible persons.
Nevertheless since a large number of houses were reporied to be
lying vacant or in the occupation of ineligible persons, this Ministry
asked the National Buildings Organisation to carry out a survey of
the whole problem and the causes leading to it. They have recently
submitted their Report and have suggested that the State Govern-
ments may be requested to pay particular attention to the selection
of suitable sites for the construction of SI1H.S. houses. For this pur-
pose, they should carry out a Socio-Economic survey of the locality
to find out, inter alia, the present housing facilities and the prevaleut
rent levels, social relations and community feelings, attachment to a
pariicular locality and whether a village exists on the periphery of
the town, etc. This report will shortly be circulated to the State
Governments for necessary action.

2. Since funds for the scheme are provided in the Annual Plans
of the State Governments and since they have been entrusted with
the work of scrutiny and sanction of the projects under the Scheme,
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the Central Government cannot discharge these duties, unless they
revert to the procedure followed before September, 1958.

3. The desirability of allotting the vacant houses and those in
occupation of ineligible persons to eligible industrial workers has
been repeatedly impressed upon the State Governmems through
personal discussions between the Central and State Ministers and
officials, as also through correspondence. This matter was also dis-
cussed at the last Housing Ministers’ Conference held at Chandigarh
in December, 1964 The consensus of opinion was that the tenements
should be utilised for allotment to industrial workers and where this
was not possible, the State Governments should take them out cf the
ingustrial housing pool and the expenditure incurred on such tene-
ments (both loan and subsidy) should be treated as loan to the State
Governments and they should repay it (with interest) in instalments
in the normal manner. If this recommendation is accepted, the num-

ber of tenements in occupation of ineligible persons is likely to go
down.

4. It may also be relevant to state here that in order to simplify
and rationalise the existing subsidised housing schemes (viz. Sub-
sidised Industrial Housing Scheme, Slum Clearance Scheme, and the
Low Income Group Housing Scheme for econcmically weaker sec-
tions of the community), these schemes are proposed to be integrated
into one Subsidised Housing Scheme during the Fourth Plan. The
houses built under the proposed inlegrated housing scheme will be
given to the industrial/mine workers with income upto Rs. 350,- p.m.
as also to other persons with income upto Rs. 250/- p.m. After the
introduction of the proposed integrated housing scheme, the number

of houses lying vacant or occupied by ineligible persons will be con-
siderably reduced.

Recommendation

The Committee suggest that this line of approach whether the
amounts recoverable from the State Governments could not be ad-
justed in the amounts to be made available to them on the schemes in

the subsequent years, may be examined in consultation
State Governments at a high level.

[S1 No. 57 of Appendix IIT (Para 57) to 24th Report (3rd Lok Sabhaj].

with the

ACTION TAKEN

The Government of India have no objection to the acceptance of
the above suggestion. We have requested the State Governments on
18-5-1965 to communicate their views in the matter.

[File No. 2/2/1/64-HT].
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GOVERNMENT OF INDIA
MINISTRY OF WORKS, HOUSING AND SUPPPLY

No. HII-20(92) /57.
New Delhi, the 3rd September, 1958.

12th Bhadra, 1880.

From
Shri T. N. Srivastava,
Under Secretary to the Govt. of India.

To,
Housing Secretaries  of all State Governments (By names)—
with § spare copies.
SunsecT: Recommendations of the Houzing Minister’s Conference
held «t Mysore in October-Ncvemher, 1957--decisions on,

Sir,

1 um directed 1o refer to this Ministry endorsement No. HII-
20703 /57, dated the 27th November, 1957, forwarding the Recom-
mendadons made by the sccond Conference of Housing Ministers
held at Mysore from the 31lst Oclober to the 2nd November, 1957.
The various recommendatinns made by the Conference have been
examined by the Government of India in detail. Recommendation
No. 1 related to the review of action taken by the Central and State
Governments in regard to the resolutions passed at the Housing
Ministers’ Conference held a Simla in June, 1955, and accordingly
no action is called for on that recommendation. As regards the
other recommendations, decisions/views of the Government of India

have been detailed in the following paragraphs:—

SuBSIPISED INDUSTRIAL HOUSING SCHEME
* *® * *® L 3

6. Recommendation No. 6 (Construction of houses by employers

for industrisl workers).
» x * * *

(e) (i) The Conference recommended that the State Govern-
ments should examine the possibility of sanctioning pojects of the
employers themselves instead of recommending them to the Central
Government for sanction as provided in the Scheme at present. The
Government of India have examined this recommendation in detail
and have come to the conclusion that it might enable the State
Governments to persuade employers of industrial labour in their
States to construct houses for their industrial workers in much
larger number than what has been the case in the past, if the State
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Governments could be given the authority to technically scrutinise,
sanction and process the projects formulated by the employers under
the Subsidised Industrial Housing Scheme, instead of merely recom-
mending them to this Ministry for sanction. It has accordingly been
decided to implement this decision with immediate effect. It will
however, be necessary for the State Governments to [urnish full
details of the projects (together with the prescribed documents
including plans. specifications, etc,) as soon as they are sanctioned
by them, to the Ministry who would see whether the projects con-
formed to the provisions prescribed in the Scheme. In cases where
this Ministry find that the projects were not in confirmity with the
provisions of the Scheme. they would advise the State Governments
to have the projects rectified suitably and, if necessary, even with-
hold financial as-istance if the defects pointed out by this Ministry
are not remedied.

(11) The State Governments would, no doubt. take steps to pub-
Yicise this decision adeosuately in the State so that employers submit
their applicctions for assistance under the Scheme 1o the appro-
priate aopartment ol the State Government and not to this Ministry.
Any applications that may be rveccived in this Ministry in future in
this regard will be passed on to State Governments for appropriate
action.

(ii1) As a corollary to the above decision, it has also been decided

to transfer, to the respective State Governments, the records pertain-
ing to—

(1) applications from employers for assistance under the
Scheme which are at present being processed by this Min-
istry and wher2e no agreements and mortgage deeds have
been executed so far; and

(2) all cases where assistance has already been ranctioned to
the employers and the relevant agreements and mortgage
deeds execuled by them with the President of India, after

taking appropriate action to avoid any legal complica-
tions in the matter.

Necessary action in the maiter is being taken separately.
* * * * *

TECHNICAL SCRUTINY OF HOUSING PROJECTS FORMU-
LATED BY STATE GOVERNMENTS
23. Recommendation No. 23:

(i) The Conference recommended that in the matter of sanction-
ing housing projects, the Central Government should lay down
broad principles to be followed in the formulation of schemes and
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should then leave it to the State Govenrments to sanction indivi-
dual projects within the framework of the broad policy and prin-
ciple’ laid down by the Centre. It may be explained in this connec-
tion that of the five Housing Schemes at present in operation, the
Low Income Gorup Housing Scheme, the Plantation Labour Hous-
in7 Scheme and Village Heusing Projects Scheme already vest the
State Governments with powers to sanction individual projects in
accordance with the provision. of the respective schemes, without
obtaiaing any adminisirative or technical spproval of this Ministry.
It is only in respect of the projects formulated by the State Govern-
ments under the Subsidised Industrial Housing Scheme and Slum
Cicarance Sctheme that they have (o obtain the specific technical and
financial approval of thiz Ministry before they can put the work in
hznd.  As the State Governments are awpre, such scrutiny has been
considercd necessary for a number of reasons in  the past. The
question was discussed in detail at a meeting of the Planning Secre-
tsries of the various State Governments held at New Delhi in con-
nection with the meeting of the National Development Council to
consider the rcappraisal and prospects of the Second Five Year Plan.
The conclusion reached at the meeting was that it would be desir-
able, for the present, to continue the existing practice in regard to
technical scrutiny by this Minisiry, and the decision was communi-
calted to all the State Governments in para 4(ii) of the Planning
Commission’s circular letter No. Plan 5/2/57, dated the 12th May,
1958.

(ii) The matter has, however, been further examined, keepinig in
view the desirability of implementing housing project: under these
two Schemes as expeditiously as possible. It has now been decided
thit the State Governments  shoulg be allowed to scrutinis» and
canction themselves, projects formulated by them (or by their Muni-
cipal Bodies/Housing Boards under these two Schemes (or by co-
operatives of industrial workers under the Subsidised Indusirial
Housing Scheme) and to go ahead with the execution of these pro-
jects after satisfying themsclves that the projects conformed strietly
to the various provisions (including those in regard to minimum
standards of accommodation and amenities, densities and cc’ling
cosls, ete.) laid down in these two Schemes. The State Govern-
ments should, however at their very earliest (i.e., immediately after
sanctioning a poject), send copies of the projects together with the
prescribed documents (including plans, specifications, estimates,
etc.,,) to this Ministry. On receipt of these documents, this Minis-
try would scrutinise the projects as usual, and in cares where it is
found that the projects do not conform to the provisions of the
Scheme, the position would be brought to the notice of the State
Governments concerned with the least possible delay, to enable them-
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to remedy the defects or to modify the project suitably. Central
financial assistance would be liable to be withheld in cases where
the defects, etc., pointed out are not remedied by the State Govern-
ments. The Ministry would also advise the State Governments on
the general planning and other features of the projects where neces-
sary, and the State Governments would be expected to implement
the advice to the extent possible in the execution of the projects con-
cerned.

(iii) Housing projects formulated by the State Governments under
these (wo Schemes (including those formulated by employers or co-
operative- under the Sibsidised Industrial Housing Schcme) which
involve relaxation of any of the provisions of the relevant Scheme,
will continue to be referred to this Ministry for prior approval
before they are sanctioned and executed.

* * * * *®

30. Appropriate action iz being taken by this Ministry to amend
the various Housing Schemes to the extent necessary in the light
of the abhove decisions. Mecanwhile, State Governments may pro-

cecds to take such action in the matter as may be required on their
part.

31. The receipt of this communication may please be acknow-
ledged.

Yours faithfully,
Sd/- T. N. SRIVASTAVA,
Under Secretary to the Government of India.

Copy, with a spare copy, forwarded for information to Chief
Commissioners of all Union Territories with reference to this

Ministry endorsement No. HII-20(70) /57, dated 27 the November,
1957.

Sd/- T. N. SRIVASTAVA,

Under Secretary to the Government of India.
L1l * * * *

Recommendation

Even if definite number of staff to be employed (by the Caterer
in Hotel Janpath) is not stipulated, it was clear on the basis of
hours of duty and number of beds, etc., that a certain minimum
number of staff was expected to be employed. This was not done
and hence a breach of the agreement was committed. The Com-
mittee would like the Ministry to examine this aspect further.

The Committee are unhappy to note that the Management of
Hotel Janpath did not consider it mecessary to review the situation
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from time to time and ensure that the conditions of the agreement
were being fulfilled specially in regard to the employment of the
required number of staff. The very fact that the Cabinet had to
take notice of the complaints indicates that the position was extremely

unsatisfactory.

The Committee are surprised to note that even though no
writlen request for the increase in the catering rates was received
from the caterer the catering rates were increased with effect from
1st August, 1962. The Committee were informed that one of the
reasons jor mereasing the raies was to compensele the ceterer who
was asked to appoint more staff. Audit had, howcver, calculated
that the net decreasefincrease in the number of different categories
of staff, required to be employed by the calerer with effect from
1st August, 1962 as compared to e mmimum number before of this
date would residt in o reduction of coponditure to the cerever to the
extent of Rs. 3010 per oanth, Thes sicows thoot the qucction 1wes not
properly considered before allowing an increase in the rales.

[SE No.o 53 to 55 (Paras 58 to 58) of Appendix XXVil to 39th
Report (Third Lok Sabha)}.

ACTION TAKEN

As desired by the Committee, the Ministry of Works and Hous-
ing have examined the matter  further. It will be seen that in
clause T(b) of the original agreement with the caterer the duty
hours were not laid down. In their D.O. letter No. Rep. 11/2(112) /
63-64/2641, dated 19th March, 1964. Audit have worked out the
strength of the staff of an assumed basis of 3 shifts and have
assumed the hours of work as applicable to Government institu-
tions. On the basis of these assumptions, Audit have worked out
the shortage of staff employed by the caterer. Tt will he appreciat-
ed that in the case of private institutions there are seldom inflexible
fixed hours of duty, and besides such emplover obtained the opti-
mum output frem their staff. In these circumstances to work out
the shortage of staff in this manner is hypothetical and would not
conform to the basis ordinarily adopted by private institutions
However, at no stage did the then Manager of the Hotel Janpath,
bring to Government’s notice that the caterer had employed less
number of staff than was provided in the contract and had, on the
other hand, informed the Ministry that the caterer was doing his
best in maintaining the standard expected of him, according to the
contract. At this lale stage, it would not therefore be possible to
contest that the Caterer had committed a breach of the contract by
not employing the minimum staff required to be employed in terms
of the contract.
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2. It may be mentioned here that the complaints brought to the
notice of this Ministry mainly related to the bad service and poor
quality of food and sufficient space in the dining room, eic. These
were the main reasons for introducing ‘e la carte’ sy.tem as ex-
plained in this Ministry's note dated the 31st July, 1962 to the
Cabinet.

3. Prior to 1st August. 1962 the residents would have rooms
either with (i) bed and breakfast, or (ii) bed and full meal: with
a fixed menu. In the case of residents excreising the cption for
(ii) above, no rebate was allowed fer the meals not taken, which
was not liked by the re.idents. Therefore, with effect from 1st
August, 1062 it wos avrciad that cesdenis would beogiven rooms
with bed and breakfast only. Thev were atlowed the choice of

Ps oo e Boyte by dhee Diked o with efTect
from th 1si Auvust, 1962 were not required to pav [r the meals
which they did not take in the hotel. Thus, an the one hand, the
client, ete., of the Caterer for compuliory meals heenme fluctuating
due to the fact that mes.ng was no longer compulsory in the hotel,
and on the other hand he had to cater on ‘a la carte’ basis ie., to
mect individual et ond chedee on pavment. It i common

hoaving suwelh other mesds

knowledge thot in ol catering establiments,  including  restau-
rants and hotels, charces for a fixed menu-compuleory meal-—are
less than the charges for meals supplied on ‘a la carte’ basis, where
the persons have choice and a wider variety to scleet {rom.

Beside~, the Caterer had also to incur additional expenditure
as the playing of the four-piece band orchestra throughout the year
had been made compulsory with effect from the 1st August, 1962.

On the change of the catering system, as mentioned above, Gov-
ernment had also decided that the Caterer should employ more staff
as mentioned in this Mistry letter No. 15/26/61-EE. II, dated the
22nd and 25th June, 1962 (copies enclosed). All these factors con-
tributed to the increase in the rates for food supplied on ‘a lacarte’
basis when compulsory messing had been done away with.

Even if it is conceded that the Caterer had not employed the
number of ctaff as assumed on the hypothetical interpretation of
the agreement, it is too late for this Ministry to investigate this
point in view of the fact that the than Manager of Hotel Janpath
had never reported that the Caterer had employed inadequate staff
and the fact that the Caterer—wvide his letter dated the 11th March,
1964—had certified that whatever staff was necessary under the
agreement was employed by him.

» ~ A »
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Recommendation

The Committee may be apprised of the position regarding re-
covery of the balance of Rs. 6,701/~ cutstanding on 3lst December,
1864 on account of lodging charges from the parties.

[S. No. 56 (para 59) of Appendix XXVII to 39th Report (Third
Lok Subha) ]

ACTION TAKEN

As on the Ist June, 1965 the outstanding amount of Rs. 6,701.00
could be brought down to Rs. 6,194.00 only. Out of the said sum of
R, 6.194.00, a sum of about Rs. 4,000.00 is due from some Ministries
and Offices of the Central Government. These are old cases and
arce being pursued vigorously.

Recominendation

The Committee consider it extremely unsatisfactory that the rent
for the period January, 1959 to Marci, 1963 from licensees of cabins
and show-windows was allowed to accumulate tnstead of realising
it on month-to-month basis. They would like that responsibility
should be fixed for this lapse.

The Committee may also be apprised of the final position of the
recovery of amounts outstanding from the 3 parties against whom
legal action is being tuken for effecting recovery.

[S. No. 87 (para 60) to Appendix XXVII to 39th Report (Third
Lok Sabha)].

ACTION TAKEN

It appears from the records of the erstwhile Hotel Janpath that
the bills were sent to the occupants of shops and show-windows
quarterly but some of them did not make payments regularly. As
desired by the Public Accounts Committee, action is being taken to
fix responsibility for accumulation of these arrears. The then
Manager is not alive now. The then Accountant who had come on
deputation from the office of the A.G.C.W. & M. to the Hotel Janpath
and was responsible for the maintenance of the accounts and also to
take effective steps for the recovery of the Government dues, has
revarted to his parent office. s expinrnation has been obtained and
is being examined. The arrears amounting to Rs. 51,050 as reported
in the Audit Report represented the arrears for the period ending
the 31st March, 1963 only. Of this amount a sum of Rs. 21,137 has
since been recovered leaving a balance of Rs. 29,913 due from 3
parties. However, in addition to the aforesaid amount, further
amounts have also fallen in arrears from these three parties during
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the period 1st April, 1963 to 30th September, 1965. On the 1st Octo-
ber, 1965, a total sum of Rs. 66567°85 was due from them. Action
for the recovery of this amount from the parties in question as a
arrears of land revenue under the Public Premises (Eviction of Un-
authorised Occupants) Act, 1958. is in progress. The present posi-
tion of each of the three cases is indicated below: —

Name Amount Action taken
due on
1-10-65%
1 2 3
Rs.

Shri S. P. Kapahi . 23,855:60  Thaz Estatz D ooy issacl orders
on the 3oth Sept. 196§ re-
quiting Shri Kapaht to pay the
dues Iin ten monthly iastal-
merts commencing from the
318t October, 1965, but no
payment has been mad: by
him so far. He filed an appeal
in the court against the said
order and the same was accep-
ted. The case 1s now to be
retricd by the “Estate O/fi-
cer’.

Shri S. N. Mehta . . 29,665-82  Shri Mchrta appcaled against the

proceedings initiated by the
Estate Officer under the Public
Premises (Eviction of Un-
authorised  Occupants)  Act,
1958 in the District  Court.
The Court has rejected his
appeal and the case has been
remanded 1o the Estate
Othicer before whom it is now
at evidence stage.

S/s. Basant Kumar and P.C. 13,035-43 The partics appealed against the

Jain. proceedings initiated by the
Estate Officer under the Public
Premises (Eviction of Unau-
thorised Occupants) Act, 1958
in the District Court. The
appeal was dismissed and the
casc was remanded to the
Estate Officer, who has
issuted on 9~-6-1965 a certificate
of recovery to the Collector
of Delhi for recovery of arrears
as arrears of land revenue,
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Note furnishing further information on the points raised by the
Public Accounts Committee at their sitting held on the 27th
January, 1865.

Rer: —Lok Sabha Secretariat Office Memorandum No. 2/1/26/64/
PAC dated 29th January, 1965, reg. P.A.C.—Consideration of
Appropriotion Accounts (Civil 1962-63)-—and  Audit  Report
thereon.

5. Para 64+-Pages 71--T79—Chief Technical Examiner.

(i) A note on the action taken on the recommendations of the
Public Accounts Comnmittee 42nd Report (Secend Lok Sabha) and
34th Report {Second Lok Sabha) and the difficulties, if any experi-
enced by the CT.E, in giving the report on the lines suggested by
the Comunitter may be furnished.

(ii) The date of retirement of officers involved in the 29 cases
mentioned in sub-para (d) and the rcasons for delay in finalising
these cases may be furnished.

A note showing the action taken on the recommendations of the
Public Accounts Comm ttee in their 42nd  Report  (Second Lok
Sabha) and 34th Report (Secend Lok Sabha) was sent te the Lok
Sabha Sccretariat vode this Ministry's No. 5/4/61-B.1., dated the 9th
Mal, 1963.

At present, the following particulars are inter alia given in the
Chief Technical Examiner’s Report:

(1) The number of new works taken up for examination
during a particular Report period; and the percentage of
cases commented upon.

(2) Amount of over-payments detected by the Chief Techni-
cal Examiner’s Organisation.

. (3) Important cases of irregularities noticed by the Organisa-
tion.

(4) Cases referred to vigilance for examining the disciplinary
aspect.

The observations made by the organisation include all types of
irregularities and lapses noticed—whether minor or major. For de-
termining the degree of seriousness of a case, a number of factors
have to be considered wviz. nature and extent of defects noticed in
the work, whether defects/irregularities/lapses as observed were,
prima facie, due to bona fide mistakes, errors of judgment of mala-
fide intentions, financial implications of the defects/irregularities/
lapses;observed etc. Further, works are examined at various stages
of progress and in a work on which only minor observations were
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made at one stage, major defects/irregularities/lapses might be de-
tected at a later stage and, on the other hand, a case in which major
observations were made at one stage, might be satisfactorily explain-
ed by the Department with consequent minimisation of the serious-
ness of the case. Thus, all the data given in the Reports, which in-
clude, apart from statistics of cases examined and commented upon,
amounts of over-payments detected. specitic important cases of irre-
gularities and number of cases referred to Vigilance for disciplinary
action, when considered collectively, can provide some criteria for
forming an opinion about the working of the C.P.W.D. Like any
other system of audit, utility of the organisation lies primarily in the
preventive and prophyvlactic influence exercised by the concurrent
technical audit conducted by it ocn the working of the Central PW.D
which cannot be assessed in terms of figures.

However, with a view to giving some indication of the gquantum
of works examined by the organisation, it is proposed to state 1n
future reports the total contract amount of the works taken up for
examination during a particular Report period along with the num-
ber of site inspections carried out. This data will also be subject
to certain limitations as the works examined in a particular period
are also examined during subsequent Report periods but such works
are not included in more than one Report.

For the purpose of comparison, the organisation proposes to give
the number and contract amount of new works taken up by the
Central P.W.D. during the Report period. Though, because of cer-
tain time lag betwecn the commencement of work and its technical
examinatl on, this comparison will not be very realistie, it will give
some idea of the relation between the number and value of works
taken up for examination by the organisation and total number and
value of works executed by the Central PW.D. Similar statistics
regarding scrutiny of final bills, contracts and muster rolls will also
be given. The present practice of indicating the figures in regard
to the items of works, bills, contracts and muster rolls observed upon,
would be given up.

The organisation could also indicate the amount and percentage
of over-payinents due to serious irregularities or gross neglect so
that some opinion could be formed about the working of the Central
PWD.

If the Public Accounts Committee approves the above-mentioned
procedure, it will be followed in future.

(iii) The required information is furnished in the statement of
Annexure 1.
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Statement showing the presemt position of 29 cases reported outsianding in

8 Cases Pertaining to the Period upto

S. . No.

Ninzof Work Nam= of Offizers Date  Date of Date of
No. involved S/Shri of issue of receipt
receipt  charge of
in Sheet defence
Vig. ' state-
Sec. ment
from
Ministry
1 2 3 4 s 6 7
1 SPiE'8 Bl 2rificpion of S Roe Choathry 1959 19-7-A1 13-3-62
2190 Clav 1V SE (Rl (unlier Art,
Qrs, in Seva R. L.. Bhatnagar, AE 170 of 10-3-61
Nagar, New PoPo L Parl, 5.0. C.S.R) 3-12-60
Dethi, S. Sen. S.O. H-G-60 1-12-60
{(Contractor 6-9-6,0
Khyber Electric) 6-9-60
2 §/25/60 Construction of  Kishan Chand, EE 1959 2-3-61 15-6-61
17 type Qrs. in M.L. Sharma, AE 16-7-59 14-9-59
5o acres of land V.M. Puri, SO 9-1-61 3-2-61
in  Pinjrapole B. N. Miual, SO 9~1-61. 31-1-61
are . M. K. Sahajwala,
S.0.
(Contractors:

Parmeshwari Dass
Shanu Prakash)
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the .L)ra!t para, 64
December, 1959

Annexure [

LO. Date of Present position Remarks,
appointed  receipt
on of 1.O.
report.
8 9 10 11
Bk
This case has been finalised The Inquiring Officer furnished
and the following punish- his report after a year of
24-7-61  21-7-62 ment has bzen imposed on appointment. The case of S.B.
24-7-61 21-7-62 the officers: was referred to the U.P.S.C.
24-7-61 21-7-62 S. Roy Choudhury, S.E. by the Ministry on 9-10-63
(Retd) on 24-1-58 : Reduc- for advice. U.P.S.C. returned

Shri S. Roy Choudhury

tion of Rs. 1003/- from the
retired on 24-1-58)

death-cum-retirement
gratuity (3-6-64).

R. L. Bhatnagar, AE: Stop-
page one increment.
(1-2-64).

P. P. L. Puri, S.0. : Dis-
missed (1-2-64). S. Sen,
S.0. : Dismissed (1-2-64)

Business " suspended with
contractor. Action for

blacklisting is being taken,

J24-8-61  March, 63 The case has been finalised
. and the following punish-
.. .. ment, has been imposed on

officers: Kishan Chand
EE: Warned (Copy in CR)

M.L. Sharma, A.E. : Removed
from service (in another case)
V. M. Puri, S.0. : Censured.
B. N. Mittal, S.0. : Cen-
sured.

M. K. Sahajwala, S.0. : Retired
from service on reaching the
age of 55.

Case is still under considera-
tion against the contrac-
tors.

the case on 15-5-64.

Orders
were passed on 3-6-64.

After calling for the explanation
of the EE and the AE, the
Officers were warned on 18-3-60
with the approval of the
Ministry. The  Ministry re-
examined the case and issued
Chargesheet to the E.E. on
2-3-61 after examination of all
the records connected with the
case. The inquiring Officer
appointed in the case furnished
his report after two years.
Final orders were passed by
the Ministry on 19-7-63.

330 (Aii) L'S—17.
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T 2 13 4 s 6 T
3 F.Nos. 3unitaof Hostels R. R. Tomsr, EB 1959 6-1-62 Oct. 62
1/19f/60VS  (Contractor: Shri  J. J. Tolani, AE 11-4-62 20-11-82
1/6/62 Tirsth Ram)
1/121/62 200 Trainees R. C. Khanna, AE 11-4-62 9-8-63
Homtel.
4 1/120/62 {Contractor : A. T. Nihalaney, 11-4-62 11-5-62
1/122/62 7S. S. Duggal' M/S  ALE.
1/123/62 of tvpe grs.
< Contractor :M/s K. T. Asnani, A.E. 11-4-62 16-8-62
Sharma Kochar.)
Harbans Singh, A.F. 20-4-60 19-6-60
]
[ Training Schoo! B. S. Satsangi, 20-4-60 15-2-61
Waorkshop (Floor- SO (Now AEY
ing anl Amenities Ran Kishan, S.0, 20-4-60 $-5-5T
Blick Contractor
Shri Idandas
Wadhwani.)
v Constn. of Work-
gshop Building:
Contractors:
M/s Sharma
Kochar.
8 1/59/59 Pdg. barbed wire  Shanti Sarup, A.E. 1959 7-12-60 20-5-61
1/308/60 fencing for K. M. Saran, S.0.

conduuts.

Contractor:
ub Chand
Tyagi).
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10

11

30-3-63 Nov. 63

24-4-63 12-3-64
23-5-63 12-11-63

(Shri Tomar retired
on 16-1-62]

[Shri Shanti Sarup
retired on 16-5-65}

There has been some delav,
as after the departmental
enquiry was started., case
was taken up by SPLE for

investigations.  After  the
receipt of SPE's  report.
charges had been framed

against the EL. and A Es.
Inquiry has been completed
against  ali the  Othicers,
EE has already been renired
on 16-1-62 on reachimg the
age of <5 and the questnn
of reduction in penson s
un:ler constleratton,

Cives of ARSS Shin
Khunna which
wanded to the Cetral Vgt
larcv Compnrsion g 1
64 have since been recerved
with their  advice, T'mal
orders  are bemg put up.
Mimnor  lapses on the part
ol certain S, Os. have been
trought to tieir notge amnd
they hove been cautioned.
One  Ofticer Shrio Harbans
Mg, AL has been warned
witii copny i CUR,

1 '\»[‘HH,
were for

Question of disciphnary
cetien againe t the contractor
for defective work  was
copsidered by CWARB
their  mecting on 21-9-60.
As the recoverics  on
account of alleged defective

work was very o osmall and
otherwice the contractors
wepe o reporice to be o good,

e Board had agreed with
the recornmendation of SE

and ACIH dwt no action
should be taken apainst
them.

The disciplinary case has

been finalised. A.LE., Shanti
Sarup, was punished with
stoppage of two increments
on 1-3-62. $.0. has desert-

ed his post and has been
reported as mentally
deranged. Show Cause

Notice has been served on
him as to why he should
not be removed from service
for unauthorised absence.

(3 to 7 )
When the Ministry was about

to issue & chargesheet to the
EE, after cxamining the
records the CTE, who had
inspected the works furnished
his further detailled report in
July, 1960 after investigation
of the complaint from one
Shri PG Jam, This case was
also discussed between the
Aun, & SPE in December,
rats when it was decded to
Sand over the ce o the SPE
ior o further mvestpzation,
After comstdening all the
reporis, the Min assued Charge-

sheer tothe BB on 6-1-620
After  examination of the case
the Min.  was requested on

2-11-59 to approve the action
of the SE concerned, warning
to both the Section Officer and
the AE. The Min. did not
agree 1o our recommendations
and a formal disciplinary action
under Rule 16 was initiated
against the Officers,
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4 5 6 7
9 Cases
9 1/186/60 Constn. of T. D. Kewalramani, 1960 21-12-61  Apr. 62
1/39/61 Trunk Scwer EE 9-2-62 16-3-62
1/40/62 =67 dia, M.C. Bhojwani. 9-2-62 28-5-62
along with AE
Najafgarh Road Mahesh Chandra, AE
(Use of Water R. S. Gupua, S.0.
lock). &
R. S. Yadav, S.O.
SContmcmr :
3. D. Sharma)
10 SPLE10/60  Pdg. Electric Sto-  K.S. Khera, EE. 1950 .
rage Water Hea-
ters at Irwin Hos- B.C. Dilal, AE.
pital.
{Contractors :
Elccons).
11 1/217/60 Coustn. of Road K S Ryaram, BE. 19% 22-3-61 22-6-61
1/139/61 from Narela to
1/140/61 Lampar. H. D:y, AE. 24-5-61
R.C. Kataria, SO 24-5-61
(Contractors :
Hari Chand Mittal)
12 1/185/60 Widening and rai- K.S. Raja Ram, EE 1960 22-3-61 o 22-6-61
1/32/62. sing of Upper
Bela Road. T.W. Tehliani, AE 1-2-62 20-6-62
(Retd).
R.R. Jain, SO. 25-6-62 13-10-62
Pramod Kumar, 20-9-62

S.0
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10

11

Pertaining to the period ending 1960

[Shri Kewalramant:

retired on 13-5-63]

30-1-62
11-7-62

11-7-62

30-1-62

29-1-63

27-3-63

Apr. 64
Apr. 64

2-11-63

R.

This case has heen finalised
and followmyg punishments
Bave been tnposed oo the
Othcers.

T. . Kewshamune, Ll
Stoppage ol two ingrements
{(He was also compulsornily
retired in another case)

M.C. Bhojpwani, AbL: Stop-
page of one ncrement,

Mahesh Chandra, AE: Stwop-
page of one ncrement.

S. Gupta, S.O.0 Stoppage
of one increment,

Case of Yadav is 1n progress
with S.E. concerned.

Business has been suspended
with contractors for three
months.

Casc against the EE is with the
Minstry since 2-5-63 for or-
ders.  Departmental action
against the AE will be taken
after the casc against i
finalised.  Busincss has
been suspended with con-
tractors.

The 1.0. has furnished his re-
port. The cascs of AE and
the S.0. were forwarded to
Ministry on 28-12-64 for
obtaining the advice of the
C.V.C. The case of the
EE is under consideration
with the Ministry. (EE ex-
pired on 3-2-65) Business
has been suspended with
the contractors and black-
listing is being recommend-
ed to the Ministry.

Report of the 1.O. has been
received and  examined.
Case against Shri Jain, SO,
has been dropped. Case
against S/Shri Raja Ram,
EE & T.W. Tehlani, AE
(Retd) is under considera-
tion with the Ministry,
Cases against the S. Os. are
under consideration with the

After calling fur explanation of
E.E @ detailed  report with
comments sent to the Min.
i Julve 1961, Charge-sheets
against the AL und 8. Os.
were tssued after the charge-
sheet against the EE  was
issued by the Ministrv, The
case of EE was finalised by
the Ministry in May, 1963,
after consulting  the UPSC
(The EE retired on 13-5-63
in another disciplinary case
pending against him).

The casc was sent to the SPE in
June, 1960 for investigation.
SPE’s report was received
in August, 1961 and a report
was sent to the Ministry in
September 1961 with com-
ments. The matter remained
under corres. with SPE and
the Ministry for about 1 1/2
vears for certain clarifications.
Explanation of the AE was
called for in April, 1963.
Draft charge-shect against the
EE was sent to the Ministry
on 2-5-63.

Shri M.S. Bhatia, ACE (Now

CTE) was first appointed as
Inquiring Officer on 11-7-62.
On his relinguishing the post
Shri O. Muthachen, ACE
(Food) was appointed as
Inquiring Officer on  27-3-63
who furnished his report after
a year (The appointment of
Inquiring Officer in the case
of AE. and S.0. was made
only after the Ministry had
issued orders in the case of EE),

Detailed report along with g
draft charge-sheet against the
EE was sent to the Ministry
in Feb. 61. In the last
week of March, 1961, it
was decided by the Ministry
that joint inquiry is not to
be taken and disciplinary pro-
ceedings against the Officers
be instituted. As Shri Teh-
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1 2 3 4 s 6 7
K.C. Mital, S.0. .. (Shri Tehliani, retired
on 14-6-$8).
{Contractor :
R.L. Hans).

X3 1/414/61 Constn. of weir D.B. Chatterjee, 1960 21-12-61 9-10-62
1/170/62 over River Jamuna. EE.

1/172/62
J.R. Jain, AE 26-5-62 4-12-62
1.]J. Mamtani, AE 26-5-62  31-4-62
1.D. Nangia, AE 28-5-62
(Retd).
S.K. Chandrs, AE Dec.,62  (Shri Nan-
(Retd). gia retired
On 15-4-62)
(Contractor :
Dewan Chand).
(Shri
Chandra,
retired on
16-2-61).

w4 I/312/60 LinkRHa1bstwsen S.V. Mwani, EE 1963 16-3-61 14-5-62
1/106/61 MM. Road &

1/107/61 Pasa Road. A.K. Kaushik, AE .. 18-4-61 20-6-61
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10

11

Mar. 63
¥6-7-63 °

6-1-64 1
6-1-64
6-1-64
6-1-64

26-7-63 1

27-4-63 2-12-64

n3-12-62

——— .

respective S.Es. (EE expired
on 3-2-65).

The 1.0. has fumished his
report which has  been
examined and forwarded
to the Ministry to decide
the case against the EE.
Case of the AEs will be
finalised after the decision
in the case against the E.E.
is finalised by the Ministry.
Case is pending with UPSC
since 31-3-64.

Business has been suspended
with the contractor.

The Inquiring ,Officer has

completed his enquiry. He
has gxﬂnshcd his report in

liani had then retired from
service, A draft charges for
taking action under Article
35sIA of the C.S.R. was sent
to the Ministry in June, 1961
and that the Ministry insti-
tuted the proposed action in
Jan., 1962. e disciplinary
action against the Section Offi-
cers were instituted by the
respective S. Es. but the same
could not proceced with as the
relevant records were engaged
in the cases of other offi-
cers.

Shri M.S. Bhatia, ACE (now
CTE) was first appointed as
1.O. on 11-7-62 on his re-
linquishing his post, Shri
O. Muthachen, ACE (Food)
was appointcd as LO. on
27-3-63, who furnished his
report after a year (the ap-
pointment J1.O. in the case
of AE and 8.0. was made
only after the Ministry had
issued orders in the case of
EE).

The case was examined after
obtaining the records from
the SPE whe had investiga-
ted the case. Draft charge-
sheet against the EE with a
detailed report sent to Min.
in May, 1961 together with
a suggestion to hold a joint
inquiry. Ministry issued the
charge-sheet against the EE
on 27-12-61 and ordered that
separate inquiry may be held
against cach  officer. The
chargesl.ect  against the EE
was issued by the Ministry.
The Inquiring Officer in the
case of EE was appointed
by the Ministry on receipt
of his statement of defence
in March, 63. As the same
Inquiring Officer was to be
appointed in the cases of
A. Es. the cases were held
ug. The delay on the part
of EE was due to difficulty
in getting various records he
wanted to see.

Detailed report was sent to
the Min. in Feb. 61—When
the charge-sheet was issued
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15

16.

2 3 4 5 6 7
D.S. Arom, AE 18-4-61 30-12-61
(Contractor :
.B. Roy Chau-
dhuri;
(Shri Motwani retired
on Octoter, 1663)
1/74/61 Constn. of Raised K.S. Raja Ram, 1960 22-3-61 22-6-61
1/148/61 . Link over Bridge EE
1/149/61 on Dzlhi-Mathura  H.N. Maheshwari, 30-5-61 22-11-62
Road. AE
Surjit Singh, S.O. 31-5-61 27-1-62
J.S. Ahluwalia, 31-5-61 21-11-6%
S.0.

(Contractor :}

Hardyal Singh).
1/74/61 Widening  of K.S. RajaRam, EE 22-3-61 22-6-61
1/241/62 Dethi-Mathura 1960
1/242/62 Road (Phase II) H.N. Maheshwari, AE 30-5-61"  19-31-63
1/243/62 H. L. Khazanchi, AE 30-5-61} ,7-10-61¢

P. N. Ghoshal, S.0, 11-7-62 19-11-62

(Contractors : C. D.
Kapur).
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8 9
13-12-62 .o
30-1-62
11-7-62 19-5-65
11-7-62  24-4-64
11-7-62

30-1-62 July, 64
11-7-62
11-7-62

11-7-62

the case of the EE to the
Ministry, which is under
consideration.  Jlis report
in the case of A Es. is still
awaie.d.

1.0. has furnished his report
which has been examined.
Case against Shri Sunit
Singh, SO was dropped on
9-11-64. Case against the
EE is under consideration
withthe Min. Case against
Shri Maheshwari, AE which
was forwarded to
the Ministry on 28-12-64
for obtaining the advice of
Cent. Vigilance Commis-
sion. has since received.
Final orders are being put
up. Shri J. S. Ahluwalia,
SO has expired (E.E. ex-
pired on3-2-65).

1.0. who was appointed to in~
guire into the charges agt.
these officers has furnished
his report. The case of EE
is under consideration with
the Ministry. Cases agt.
the AEs and the SOs
which were forwarded to
the Min. on 24-12-64 for
obtaining the advice of the
C.V.C. have since received.
Final orders are being put

o Shri Motwani,* he T was
rever.ed a8 AE on 77 29-3-61
in anuther  disciplinary  caw
for a pericd of two year
and remained on  earned as
well  as  medics]l leave ull
30-9-61. Thercafier,  the had
asked for perusal of records,
which he completed only in
April. 1962, The Inquiring
Officer was appuoinied in Dec.
1962 bv the C.E. when Shri
Mowani was ALE. He was
sgain promoted as EE in
March, 1963 and the pre-
vious orders of appoiniment
of 1.O. were modified and
fresh orders for the same were
issued by he competent sutho-
rity, i.e., Ministry. Meanwhile
he was retired from service
in October, 1963 at the age
of ss.

Draft charge-sheet against ER
with a detailed report was sent
tothe Ministry suggestingjoint
inquiry against all officers in-
volved. On receipt of Mi-
nistry’s decision to hold se-
parate inquiry in March, 1961
charge-sheets against the AE.
and S5.0s . were issued in
May, 1961.  There was delay
as certain records were taken
away by the SPE. Shri M.S-
Bhatia, ACE (now CTE) was

first appointed as 1.0. on
11-7-62. On his relinquishing
the post, Shri O. Mutha-

chen, ACE (F) was appointed
as [.O. on 27-3-63 who fur-
nished his report after a
year (The appointment of In-
quiring Qfficer in the case
of AE and S.0. was mace

only after the Ministry had
issued orders in the cas
EE).

Draft-charge-shect agt. EE with

a detailed report was sent
to the Ministry  suggesting
joint inquiry against all
officers involved. On receipt
of Ministry’s decision to
hold separate inquiry in March,
1961, charge-sheets against the
AE and SOs were issued in
May 61, There was delay
as certain records were taken:
away by the SPE.




. 1/298/60 Constn. of Sccond G.G. Bhatia, EE 1960 [10-3-61 (Explans-

Runway at tion called
Amritsar. R. N. Bhagat, AE for)
Sunder Lal, SO 6-2-64 18-1 2-64
26-3-64
(Contractors :
Harbajan Singh
Roshan Singh) (Shri Bhatia  retired
on 25-5-64)

7 Cases Pertaining to the

18, Para 7 of the R.L. Bhatnagar, AS\W
Inspection Report Prabhudayal, AE
on the accounts for Raghbir Singh, SO
the C.E. Divn. S. Sen, AE
II for the period
23-4-56 10
2-5-56.

Ranghachari, AE (now EE)
D. Pathak, EE (now SE)
S. Sharma, AE (Now EE)

t9. Consting. offices for local R.
S.
R.
R.C. Rohilla, AE
V.
1S

Administration and  Courts
at Tis Hazari

P. ohn S.0.
Gupta,SO.




263

Shri M.S. Bhatia, ACE (now
appointed

10 I

) up. (EE expired on
3-2-65). CTE) was first
Enlistment has been can-

Period ending 1961

celled on account of death
of Contractor.

as 1. Q. on 11-7-62. On his
relinquishing his Eost, Shri
0. I&uthachcn ACE (F) was
appointed as 1. O. on 27-3-63
who furnished his report after
a ar (The appointment of
I. O. in the case of AE and SO
was made only after the Min.
had issued orders in the case
of EE)

Disciplinary case against EE The observations of the CTE

has been finalised. He was
warned on 6-2-64 with copy
in CR and he has also been
retired on 25-5-64 at the age
of 55. Sh. Bhagat has been
charge-shected under Rule
16. His defence statement
has been received and is
under examination.  Shri
Uppal has died. The case
against S. O. Shri Sunder
Lal is in progress with the
EE concerned.

Contractors are not registered
with C.P.W.D. Orders
have been issued not to
issuc any tenders to these
contractors.

Explanations of all the officers
were called for on 20-6-61
and report sent to the
Ministry on 22-8-61. After
examining the explanations
of all the officers, case was
referred to the Ministry on
7-5-62.  Dxcision from the
Muinistry received on 8-4-63.
All the Officers were warned
on 7-6-63.

Explanation of all the officers
were called for on 31-7-61.
After examination of the
case, the file was sent to the
Ministry in June, 1962 for
approval of our findings
The Ministry warned Shri
Pathak on 18-12-62. The
remaining officers were
warned on 30-5-63.

remained under correspon-
dence with ACE and (,B%E
Thereafter preliminary ex-
planation of the officers were
called and the case was exa-
mined and a report was sent
to the Ministry in Nov. 6I.
It was intimated to the Minis-
try that disciplinary  action
could be taken after the ob-
servations were finally settled
by ACE and CTE. In July,
1962, final report was sent to
the Ministry suggesting action
against the various Officers.
Ministry  agreed to issuc a
warning to EE in Sept. 1963
The cases agt. the AE and
SO were processed only after

a warning to the EE has
issued.
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1 2 3 4 5 6 7
20. 1/73/61 Conastn, of S. D. Pathak Mar, 61 7-5-64
approaches to EE now SE; (C.T.E.
the Rly. Qver- P. L. Dewan, AE reported
bridge on Ring “to Min. 7-5-64
Rd. R. K. Vad in Dec. 60)
Ph. V. ncar 7-5-64
Azadpur ‘Contractor -
“over-payvment; Lachman Singh Gill,
21. 1/191/61 Constn. of Delhi— K.S. Raja Ram, EE July 61
Mathura Road H. N. Maheshwari,
(Ph. I} AE
H. L. Khazanchi
{Contractor :
Chandra Bhan)
22. 1/247/61 S/R to 33 Runway ].P. Jain, AE 19-8-61 23-12-61
at  Civil Pritam Singh, SO
Aerodrome, Palam
(Contractor : (Shri Jain retired on
Gokal Chand Sharma) 19-6-64)

23. 1/40§/61 Defective painting  P. L. Dutta, EE 1961 17-4-64
1/206/62 & A/R&M. O. Walaiti Singh, AE 17-4-64
1/207/62 10 AWH Bldg. Tek Chand, SO 17-4-64.

(Central Stores) (Contractor :
Channan Singh) (Shri Tek Chand

retired on 10-10-65)
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Joint inquiry under rule 17 Explanations of the officers
is being held by the Min. were called forin  July, and
aguinst these officers. All August 1961. After examina-
the officers have been char- tion of the explanations,
ge-sheeted under Rule 15. report was sent to the Ministry
Their defence statements on 2.4.62. After receipt of
are awaited. decision to charge-sheet the

E.E., a draft charge-sheet was

Disciplinary action against fo.warded to the Ministry

the contractor was consider- on 21-5-62. Thereafter the
ed by C.W.A. Board in matter remained under corres-
their meeting on 21-§-62. pondence and personal dis-
Action against the contrac- cussion till April, 1964.

tor has been postponed till

the result of arbitration case

and disciplinary action against

the officers is finalised. The SPE who took up the
investigation, conpleted their

There has been delay in issue invesiigition and sent their

of charge-sheet as certain report through the Ministry in
papers are with the SPE in June, 1963. After examina-
connection  with  another tion a detailed report was sent.
court case against some offi- to the Ministry on 28-8-63
cers. However, E.E. ex- After examination in the Minis-

pired on 3-2-65. try a draft charge-sheet against

E.E. called for by the Min. in

Business has been suspended Nov. 1963 which was sent in
with contractors. January 64. The charge-sheet
against the other officers will

be served only after the char-

ge sheet against the E.E. is

1ssued. However, E.E. expired

on 3-2-1965%.

31-12-62 28-6-63 1.0. who was appointed to in- Charges framed against the
quire into the charges fram- A.E. and charge-shect issued in
ed against Shri J. P. Jain, Dec. 1961. The Officer after
A.E. has not vet furnished delaying submission of

his report. (Shri Jain has his reply finally gave his reply
retired on 19-6-64 on in Jan. 1963. A Commission-
reaching the age of 55 er for Departmental Enquiries
vears).  Case against the was appointed as Inquiring
S.0. is in progress with Officer in Dec. 1962 The
the S.E. concerned. Officer relinquished charge and
thereafter another Commissi-
oner for Departmental Enqui-
ries was proposed to be appoin-
ted. This officer was also
transferred and the case was
withdrawn and entrusted to
an officer of the Department
in June, 1963. The accused
officer thereafter remained on
leave for sometime and retir-
ed from service on 19-6-64.
10-6-64 A joint inquiry under Rule 17 After obtaining explanations of
is being held by the Min. the officers, charge-sheets aga-
(Shri Dutta  All the officers have been inst the A.E. and S.0. were
1retired on charge-sheeted under Rule issued in June, 62. Explana-
29-1-1965) 1s. Defence statements of tion of the EE with comments
(Shri Walaidd Singh the A.E. and the S.0O. are was sent to Ministry in August,
retired on awaited. EE. (Sh. P.L. 62. As desired by the Minis-
23-9-64) Dutta) has been retired on try in Feb. 63, draft charge-

Business has been suspended
with contractors.
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1 2 3 4 5 6 7
24 1/409/61 AR & MIO E & ].P.Jain,AE 1961 19-4-62  22-11-62
F Blocks at C.A.  Pritam Singh, SO
Palam.
{Contractor : (Shri jain retired on
Baldev Kishan 19-6-54)
& Bros,)
§ Cases Pertaining to Period
25 1/53/02 Const. of Addi. ALK Senganta, Feb.,
Duct Gravity Ll 19H2
from Kilokr B.B3. Mahaiin, Shr ALK, Sengupta
Staton o Okhla ALE.

retired on July,1958)
M., Jan, 5.0,
CComtractors:
Uttam Sineh
Dugpal & Col

26 1/129/62 Constn. of Studio-

R.R. Tomar, EE April,
cum-ofhce Bldg.

B.K. Njhawan,

1962
for AIR at Bhopal  Divi. Acctt. (Shri Tomar retired
SH : Compound  (Contractor: on 16-1-62)
wall w:th gate. U.S. Duggal &

Co.j
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X

reaching the age of ss.

Enlistment has been cancelled
due to death of the contra-
ctor.

1.0. who was appointed to in-
quire into the charges framed
against Sh, J.P. Jain, AE
has not yet furnished his re-
port (Sh. Jain has retired on
19-6-64 on reaching the age
«f g5 years). Case against
the S.0. 18 In progress with
the S EL concerned.

Business has been suspended
with the contractor.

from Janoary, 1962 to March. 1963

Case has been "finalised. L.
Sh. Sen Gupta, has retired
in July, 1958, Question of
reduction in pension, as he is
also invelved in some  other
case 18 alrcady under consi-
deration of Govt.  l.apses
have been brought to the
notice of the ALE., and the
S.0. has been warned.

.E. has already retired on
16-1-62 and question of issue
of show-cause notice for re-

duction in his pension is
under consideration of
Govt.

As regards Divl. Accountant,
matter was reported to the
Accountant General.

sheet was sent in March’ 63°
Thercafter, the case remained’
in the Min. for considering a
joint enquiry in the case (EE
retired from  service on
29-1-1965).

Same as indicated against item
No. 22.

Afier examination of the case a
detatled report was sent to the
Min. an 3-9-62.  Explanation
of ~hri M., Jain, 5.0. was
called for on 3-3-62. After
exan ining  his explanation,
explanation of the AE., Shn
Mahaian was  called for on
23-7-63.  After considering
the explanations of both these
officers, a further report sent
to the Min. on 27-8-63. There-
atrer the case remcined in the

Min. under consideration till
Nov. 1963. On  receipt of
Minls  decision, both  the
officers were  warned. 3
After examination of the case
explanations of the ELE &

Divl. Accountant were called
for on 14-5-62 and a report sent
to the Ministry on  16-5-62.
Explanation of the E.E. re-
ceived and examined in July,
1962 and thercafter sent to the
Min. on 2-3-62 with the sug-
gestion to process the  case
under Article 470(b) of the
C.S.R., s he hai then retired
from service. Ministry had
called for a draftd charge-sheet
against the E.E. in Oct. 1962,
which  was  forwarded on
7-11-1962. The case is still
under consideration with the
Ministry.

Explanation ef the Divl. Accoun-
tant received in  Nov. ’62,
examined and forwarded to the:




a7 1/179/61 Annual Repair P.N. Raisim un e 23-3-64

& Maintenance A.E.

of 88 CI1 Qrs. & Padam Sen, SO 23-3-64 10-11-6%
40 CIT Qre. at (Contractor:

Pandara Road. S.K. Pandit,

N.A. Siddiqui)

18 1/205/63 {a}100'1300/1500  V.G. Kulkarni, July,
type IIT Qrs. in ALE. 1962, ]
130acres areato H.P. Gupta, SO 24-6-63  April, 64
the South of Ring  (Contractor: Ram
Road. Lal Hans)
(Y Mahatma Kailash Chandra,

Gandhi Memorial  ALE.
at Rajghat-Ph. I, Kunwar Narain,

SH : Samadhi A.E.
Court & Other (Contractor: Om
ancillary struc- Prakash Bgldev

Lures. Kishan)
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Both the offi ers were charge-
sheeted a-der nie 15 on
23-3-64. Joint  Inquiry

under Rut 27 is teing held.

Defence st tement awaited,

Business w th  contractors
(S.K. Panc it) has been sus-
pended in nother case.

Warning has been issued to
contractors, N.A. Siddiqui
in another case. Question
of blacklisting is under con-
sideration.

Jan., 1965 (@) S.O. was charge-sheeted
under rule 15. His defence
statement has been received.
I1.O. to inguire into the
charges framed against the
S.0. appointed. Action
against Sh. Kulkarni, A.E.
18 still to be taken.

(b) Case has been finalised.
Both the A.E.s have been
warned.

11

A.G.C.R.,, on 22-3-1963 with
comments for further action.

* The case was initiated on the basis
of a complaint received in this
office as  well as by S.P.E, in
Julv 1961. While the case was
under examination during Nov.
1961, C.T.E. took up the in-
vestigation and furnished his

report through the Min. in
April, 1962. After examina-
tion of the CTE’s report,

the S.E. concerned was
requested to furnish his report
on certain points, which was
received in August, '62. A
report was sent to the S.P.E.
on 2-2-63, as desired by them,
with the suggestion that the
departmental action will be
processed after a detailed re-
port is received from them.
SPE’s  report wis received
through the Min. in August,
1963. After  obraining the
records, the report of the
S.P.E. was examined. It was
decided in Feb. 1964 to in-
stitute departmental proceed-
ings against the concerned
officials.

(a) Explanations of the A.B. and
S.0. were called for in August,
1962 which were received in
Sept. 1962 and Jan. 1963 res-
pectively. After examination of
the case, a detailed report was
sent to the Ministry on 4-3-63
and charge-sheet was issued on
24-6-63.

(6)JExplanations of the A.E.s
were called for in August, 1962
which were received in Sept.
JOctober, 1962. After exami-
nation of the case, a detailed
report was sent to the Min.
on 4-3-63 and a warning was
issued to both the A.E.s on
24-6-63.

330 (Aii) LS—18.
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29 1/343/62 Concm.olDelhiw ﬁi{ m s;gt.

the link on
Dethi-Mathurs Amnit Singh, SO
Road. (Contractor:

B.L. Grover,
R.L. Aroma)
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Recommendations

(i) The Committee may be informed of the final disposal of
balance stock worth Rs. 26,000.

~{S. No. 66 (Para 69) of Appendix XXVII to 39th Report.]

(ii) The Committee may be informed of the disposal of the
balance miscellaneous stores worth Rs. 132 lakhs.

{S. No. 67 (Para 70) of Appendix XXVII to 39th Report.]

(iif) The Committee note that the balance of the stocks of elec-
trical fittings has come down to Rs. 2,01,804 as on 6th February,
1985. They hope that this balance of stores will be liquidated soon
and such accumulation of stores will not arise in juture,

The Committee may also be apprised of the final disposal of these
surplus electrical stores.

[S. No. 68 (Para 71) of Appendix XXVII to 39th Report.]
ACTION TAKEN

(i) Some surplus sanitary fittings have been issued for utilisation
in maintenance and construction works of the Department and the
present value of stocks still in hand is Rs. 24,994. The Additional
Chief Engineer concerned issued gem‘a?:;l instructions on the 3rd
August, 1964 to the departmental officers under him that, wherever
possible, in future contract for construction work it should be sti-
pulated that these stocks lying in balance should be drawn upon.

(i) The Additional Chief Engineer concerned has reported that
the value of the miscellaneous stores reported by Audit as standing
at Rs. 1'32 lakhs is actually Rs. 184 lakhs. To the extent possible,
utilisation of these stores has also been stipulated in construction
work. On 13th November, 1965, the value of these stores was
Rs. 1-59 lakhs.

(iii) The surplus stores are being gradually used up. On 25th
November, 1965 the value of the stores had been reduced to Rs. 1°74
lakhs. The Department is constantly taking steps to avoid accumu-
lation of stores and it is unlikely that stores of this kind will accu-
mulate in future.






